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 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 [Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Ali  India  Rubber  Association’s  Opposi-
 tion  ic  Government’s  move  to  Export

 Natural  Rubber

 "182.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  CCM-
 MERCE  be  pieased  to  state:

 (a)  whether  the  All  India  Rubber
 Industries  Association  has  opposed  the
 move  of  Government  to  export  natural
 rubber;  and

 (b)  if  so.  tne  reaction  of
 ment  in  regard  theret:?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  COMMERCE
 (SHRI  A.  C.  GEORGE):  (a)  Yes,  Sir.

 Govern-

 (b)  Government  consider  that  about
 5,000  tonnes  from  the  available  ac-
 cmulated  stocks  may  be  exported  con-
 sistent  with  the  rate  of  indigenous
 consumption  and  veaquiremenis  of
 rubber.

 बताया  है  कि ने  बताया  हक
 आवश्यकताओं  का  ध्यान  भें  कर

 का  विचार  5000  इस

 करने  का  हैं  ।  में  यह  जानता  चाहता  हूं
 कि  अखिल  भारतीय  रबर  उद्योग  संघ  ने  जो

 निर्यात  का  विरोध  किया  है,  उप्र  के  मुख्य
 कारण  क्या  हैं  ।  मैं  यह  भी  जानना  चाहता  हूं
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 कि  सरकार  के  संचित  भंडार  में  प्रति-वर्ष

 कितना  रबर  आता  है  और  जमा  होता  है
 और  देश  को  EiCeeriare  किसको  है  ॥

 SHRI  A.  C.  GEORGE:  Sir,  the  AU
 India  Rubber  Industries  Association
 have  expressed  their  ‘grave  concern’
 —i  put  the  words  grave  cencern  in
 quotation—that  the  export  of  rubber
 will  ullimateiy  affect  the  indigenous
 availabilily.  We  consider—the  Govern-
 ment  consider—that  this  apprehension
 is  absolutely  unfounded.  The  produc-
 tion  of  naturel  rubber  has  picked  uP
 very  fast.  in  1972-73,  the  production
 of  natural  rubber  was  1,12,000  tons
 and  over  and  above  that,  22,000  tons
 of  synthetic  rubber.  Rigiat  now,  with
 the  State  Trading  Corporation  and
 with  the  Marketing  Federation  of
 Kerala  Government,  we  have  accumu:
 lated  stocks.  It  is  estimated  that  the
 stock  at  present  is  around  52,000  tons.
 So  we  can  really  afford  to  export
 natural  rubber  at  advantageous  prices.

 शी  सुखदेव  प्रद  wal  :  मैंने  पूछा  है  कि

 इस  देश  के  रबर  उद्योग  की  आवश्यकता

 गिनती  है।  शादी  सहोदर  ने  इसकी  जान-

 SHRI  A.  C.  GEORGE:  I  am  sorry
 that  what  the  hon.  Member  has  stated
 is  not  correct.  The  country’s  require-
 ment  for  1973-74,  as  estimated  by  the
 Rubber  Board  is  1,50,000  tonnes.  Out
 of  this,  the  production  of  natural  rub-
 ber  this  year  is  expected  to  be  1,25,000
 tonnes.  and  the  production  of  synthe
 tic  rubber  is  expected  to  be  30,000
 tonnes.  So,  from  the  1973-74  produc-
 tion  itself,  we  shall  have  an  avail-
 ability  of  i,55,000  tonnes.  Over  and
 above  that,  we  have  a  stock  accumu-
 lation  of  52,809  tonnes.
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 श्री  सुखदेव  प्रसाद  चर्म  :  मंत्ती  महोदय
 ने  1973-74  के  लिए  देश  की  आवश्यकता
 जताई  है  ।  कया  यह  सत्य  है  कि  पिछले

 सर्व  पावर  की  कमी  के  कारण  रबर  उद्योग
 को  कितना  काम  करना  चाहिए  था,  वह
 उतना  नहीं  कर  पाया  और  इसलिये  सरकार
 के  भंडार  में जो  रबर  संजित था,  यह  जहां
 का  जहां  जमा  रह  गया  ।  पाया  की  शार्ज
 की  वजह  से  उन  का  काम  नहीं  हुआ  ।  इस
 समस्या  का  समाधान  अरब  हो  चुका  है  ।
 रबर  उद्योग  संघ  ने  सरकार को  बताया  है  कि
 रबर  उद्योग  को  जितनी  आ्रावश्यकता  है,
 उस  को  ध्यान  में रखकर  5000  टन  रबर
 का  निर्मित  करने  पर  ...

 अध्यक्ष  सम हो बय  :  माननीय  सदस्य  तो
 सवाल  को  रबर  की  तरह  खींचते  चले  जा  रहे

 हैं  ।  यह  सवाल  की  ख़त्म  करें।

 भरी  कुलदेव  sere  wal:  रबर  उद्योग
 संघ  ने  यह  आशंका  व्यक्त  की  है  कि  यदि
 सरकार  5000  टन  रबर  का  निर्यात

 करेगी,  तो  यहाँ  के  रबर  उद्योग  को  बड़ा
 प्रकार  रंगेगा  ।  इसी  लिये  उस  ने  रबर  के
 निर्यात  का  विरोध  किया  है  |  मैं  यह
 जानना  चाहता  हुं  कि  सरकार  यहां  की
 आवश्यकता  की  पूति  कर,  उस  के  बाद  भ्रमर
 उस  के  पास  सरप्लस  स्टाक  हो,  तो  बहू
 निर्यात  करें,  इम  बारे  में  मंत्री  महोदय  का
 क्या  बहना  है.  |

 SHRI  A.  C.  GEORGE:  I  am  sorry  |
 beg  to  differ  from  the  hon.  Member.
 The  picture  is  absolutely  the  reverse
 I  can  understand  the  anxiety  of  the
 rubber  industries,  because  last  year.
 they  had  the  good  fortune  of  operate
 ing  in  a  buyer’s  market  and  I  can
 point  out  specific  examples  to  y;rove
 this.  I  myself  had  to  call  many  con-
 ferences  of  the  tyre  manufacturers  and
 tubber  industries  and  persuade  them
 and  request  them  to  keep  about  34
 months’  stocks  to  avoid  a  glut  in  the
 rubber  market.  Now,  the  production
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 has  fast  increased.  We  expect  1,825,000
 tonnes  production  of  natural  rubber
 and  there  is  an  accumulated  stock
 of  52,800  tonnes.  Of  this,  only  5,000
 tonnes  is  being  exported.  In  fact,  ]
 may  inform  the  hon.  Member  that  we
 might  even  be  able  to  export  more
 than  5,000  tonheg  and  still  keep  the  in-
 digenous  availability  intact.

 औ  gta  ere  करो  :  मंत्री  में हरी दय
 ने  कहा  हैं  कि  सरकार  5000  टन  रबर  निर्यात
 करने  का  विचार  कर  रही  है,  कभी
 फ़ाइनल  नहीं  किया  है  nl  मैं  जानना  चाहता
 हूँ  कि  सरकार  का  निर्यात  करने  का  इरादा
 कब  तक  पका  हो  जायेगा  ।  रबर  उद्योग
 संघ  के  लोग  इस  का  विरोध  कर  रहे  हैं,  क्योंकि
 उन  की  भय  है  कि  दर्से  यहां  दाम
 काफ़ी  बढ़  जायेंगे  ।  इस  गिए  वे  चाहते  हैं  कि
 रबर  बाहर  न  भजा  जाये ।  क्‍या  यह  सही
 है  कि  हम  पने  देश  में  अच्छा  रबर  ठीक
 प्रकार  से  नहीं  बना  सकते  हैं,  इस  लिए
 हम  को  उसे  बाहर  से  माना  पढ़ता  है,
 यदि  हां,  तो  हम  कितना  रबर  बाहर  से
 मंगाते  हैं,  हम  को  इस  के  लिए  कितना  पैसा
 देना  पड़ता  है  ?  हम  तो  रबर  निर्यात

 करेंगे,  उस  से  भारत  को  कितनी  आमदनी

 होगी  ?

 SHRI  A.  C.  GEORGE:  From  ist
 April,  ‘1973,  we  have  completely  bat-
 ned  the  import  of  natural  rubber,  be-
 cause  the  availability  is  really  high.
 Already,  we  have  contracted  for  mn
 export  of  5000  tonnes,  and  more  than
 00  tonnes  are  in  the  process  of  ship-
 ment.  You  will  recollect  that  last  year
 in  this  House  many  hon.  Members  had
 raiseq  the  p2int  that  there  was  a  glut
 in  the  ruhber  market.  The  Govern-
 ment  of  India  tonk  so  many  measures
 including  commissioning  the  STC  te
 enter  into  the  market  as  a  purchasing
 machinery.  Also,  we  had  given  a  loan
 of  Rs.  2.5  crores  to  the  Kerala  Gov-
 ernment  so  that  they  could  also  buy
 from  the  small  growers.  So,  the  pic-
 ture  is  entirely  the  reverse  now,  and
 we  are  taking  active  measures  to  ex-
 port  further.
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 a  1...  चन्द  बच बाय  :  भ्रध्यक्ष  महोदय:
 मैं  में  (छा  है  कि  हम  बाहर  से  प्रेमो  किसमें  को

 शबर  कितना  मंगात ेहैं  भ्र ौर जो  रबर  हम
 नाहर  |  भेजेंगे,  |  उस  से  कितनी  प्रा मदनी

 होमी  7  मंत्री  महोदय  ने  इस  का  उत्तर
 नहीं  दिया  हैं  ।

 SHRI  A.  C.  GEORGE:  ]  had  categori-
 wally  stated  that  from  ist  April,  1973,
 the  import  of  natural  rubber  had  been
 completely  banned.

 oh  wer  war  पांडे:  राज  इस  वैज्ञानिक

 युग  में  सारा  देश  ही  रबड़॒  पर  चल  रहा  है।
 अपने  देश  में  जो  टायर  बन  रहा  है  उस  का
 मार्किट  रेट  बढ़ता  जा  रहा  है  ।  टायर
 ब्लैक  में  बिक  रहा  है  घौर  दूसरी  तरफ  मंत्री
 जौ  बता  रह  हैं  कि  हम  विदेशों  को  भेज  रहे

 हैं  t  मैं  माननीय  मंत्री  जी  से  जानना  चाहता
 ह  कि  अपनी  झावश्यकताझो  की  पूर्ति  के  बाद
 क्या  श्राप  विदेश  भेजेंगे  या  विदेशी  मुद्रा
 अजित  करने  के  लिए  विदेश  भेजेंगे?

 दूसरा  सवाल  --विदेश  भेजने  से  इस
 देश मे  जो  रबड  की  कीमत  2  वह  कितनी  बढ़
 जायगी-इस  का  अनुमान  मो  जी  ने  लगाया

 हैया  नही  ?

 SHRI  A.  com  GEORGE  I  am  afraid
 the  hon.  member  is  confusing  _bet-
 ween  natural  rubber  and  tyre.  I  do
 concede  there  is  a  shortage  of  tyres
 but  there  is  a  glut  in  the  natural  ruo-
 ber  market.  As  is  very  well  knowu
 to  this  House,  the  tyre  shortage  28  due
 to  the  fact  that  last  year  most  of  the
 tyre  manufacturing  units  could  not
 work  to  their  full  capacity  because  of
 power  shortage.  Now  all  the  units
 have  picked  up.

 झ्रश्यक्ष  महोदय  टायर  के  लिये  दूसरा
 रबड  चाहिये  |

 SHRI  R.  s.  PANDEY:  In  spite  of
 opposition  from  interested  parties  to

 export  of  natural  rubber,  I  am  very
 bappy  that  the  Ministry  has  taken  4
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 determined  decision  to  export  surplus
 rubber.  Which  are  the  countries  will
 ing  to  purchase  our  rubber....

 अध्यक्ष  महोदय  :  :  यह  तो  एक्सट्रेक्ट

 गये  चयन  है,  ड्राप  मरीज़  के  बारे  में  भी  पूछने
 लग  गये  ।  जाज  साहब  हमेशा  जवाब  देने  के

 लिए  तैयार  हैं,  इस  लिये  जवाब  दीजिये  ।

 SHRI  A  C.  GEORGE:  Even  before
 the  price  of  natural  rubber  rose  in  the
 international  market,  as  early  as  23
 May,  1973,  we  made  a  decision  to  ex-
 port  rubber  even  if  it  incurred  a  loss.
 But  right  now  we  are  in  the  happy
 situation  when  the  price  in  the  inter-
 national  market  is  almost  on  par  with
 the  statutory  price  fixed.

 Ag  regards  the  question  about  the
 countries  interested,  Japan  and  Eng-
 land  have  shown  a  keen  interest  in  it.

 Amount  of  Uninvested  money  lying
 in  Suspense  in  the  deposit  Accounts

 of  LIC,

 *183.,  SHRI  D.  K.  PANDA  Will  the
 Mimster  of  FINANCE  be  pleased  to
 state.

 (a)  whether  a  huge  amount  of  un-
 invested  money  is  lying  In  suspense  iD
 the  deposit  accounts  of  the  Life  In-
 surance  Corporation  of  India  in  all  its
 major  Branches  throughout  the  coun-
 try;

 (by  if  so  the  total  amount  of  such
 uninvested  mone.  lying  in  suspense;
 and

 (९)  the  reas9ng  why  it  is  kept  D0
 suspense  and  whether  any  steps  are
 being  taken  to  clear  this  suspense  ac-
 count.

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 MATI  SUSHILA  ROHATGI):  (a)  to
 (c).  A  statement  is  aia  on  the  Table
 of  the  House.
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 Statement

 (a)  to  (ce),  The  comparative
 of  premium  and  other  deposits,  (Le.
 amounts  kept  in  suspense  pending  ad-
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 iustment)  and  total  premiums..ceceiy-
 ed  by  the  Life  Insurance  Corporation
 during  the  years  1989-70  to  ‘1971972  are
 as  under;-—

 Premium  and  other Year  Total  Premium  and  other
 d

 ad
 ‘in  Crores)  premium  Jepogits  as  percentage

 at ३  by end  of  the  year  (in  crores)  of  total  peoioe

 1969-70  Rs.  30.43  Rs.  236,  60  Kt,  45
 I970-7  Rs.  33.77  Rs.  288.05  r4,§2
 796  72  Rs.  34.05  Re  392.23  10.25,

 Final  figures  as  on  3ist  March,  i973
 as  not  yet  available.

 The  reasons  for  the  premiums  re-
 ining  in  deposit  art:

 (i)  Letters  are  sent  to  policy-
 by  policy  holders;

 (ii)  remittances  received  with  in-
 correct  policy  numbers  or
 without  policy  numbers;

 (jij)  premiums  received  after  ex-
 piry  of  days  of  grace  without
 payment  of  late  fee,

 3.  The  steps  taken  by  the  Corpora-
 tion  to  clear  the  amounts  in  suspense
 account  are:—

 (i)  Letters  are  sent  to  policy-
 holders  asking  them  to  remit
 the  short  premium  and  3n  re-
 ecelpt  of  the  same  Jeposit  am-
 ounts  are  adjusted.

 (ii)  Efforts  are  made  to  trace  the
 correct  policy  numbers  from
 the  records  maintained  by  the
 Corporation

 Letlers  and  reminders  are
 regularly  sent  to  volicy-hold-
 ers  asking  them  to  remit  the
 late  fee  amount.

 ili)

 4,  The  suspense  account  also  includes
 other  miscellaneous  items  such  as

 loan  interest.  In  respect  of  these  also
 the  LIC  makes  efforts  to  edjust  the
 amounts  as  expeditiously  as  possible.

 5.  All  collections  at  the  branches,
 including  collections  kept  in  suspense
 pending  adjustment,  are  regularly

 transferred  to  the  Divisional  Cffices.
 The  latter,  in  turn,  send  daily  state-
 ments  of  available  surplus  funds  to
 the  Central  Office.  Thus  no  amvunts
 are  kept  uninvested  pending  avcjust-
 ment  of  the  deposits.

 SHRI  D.  K.  PANDA:  In  the  very
 beginning  of  the  statement,  if  has
 been  said  that  the  amounts  kept  in
 suspense  pending  adjustment  end  total
 premiums  received  by  the  LIC  are  as
 given  therein.  At  the  end  it  has  heen
 said:

 “Thus  no  amounts  ure  kept  uun-
 yested  pending  adjustment  of  the
 deporits”

 The  whole  purnose  of  the  question
 iw  toe  bring  out  the  fact  that  there  is
 great  delay  in  making  adjustments
 and  transferring  regularly  am®unts
 which  are  kept  in  suspense.  Such
 amounts  can  be  properly  utilised  for
 production  purposes,  specially  in  the
 public  sector.  From  that  point  of
 view  the  question  was  put  to  high-
 light  the  fact  that  a  huge  amount  to
 the  tune  of  crores  of  rupees  is  kept
 in  suspense.

 As  far  as  Orissa  is  concerned,  I  got
 a  report  to  say  that  in  certain  cases
 merely  because  there  is  some  defect
 in  the  number  or  by  mistake  the  num-
 per  could  not  be  given,  the  amount
 could  not  be  taken  into  account  and
 could  not  be  transferred  to  the  divi-



 i  Oral  Answers

 sional  offices.  Even  in  Orissa  such  a
 huge  amount  is  lying  unaccounted
 for  in  what  is  known  as  suspense
 account.  Therefore,  in  addition  to
 these  steps  already  mentioned  in  para-
 graphs  (i)  to  (ili)—J  need  not  repeat
 them—inay  4  know  what  other  ex-
 peditious  measures  are  contemplated
 to  see  that  no  such  delay  occurs  in
 regularising  the  huge  amounts  which
 are  lying  in  the  suspense  <ccount?
 Secondly,  may  I  know  whether  these
 amounts  can  be  utilised  in  the  best

 way  in  the  pubbe  sector  {or  produc-
 tive  purposes?

 SHRIMATI  SUSHILA  ROHATGI.
 Mr.  Speaker,  Sir,  there  can  be  no  two
 views  to  the  question  that  this  amount
 ean  be  utihsed  for  productive  pur-
 poses  and  the  amount  should  be
 biought  to  the  minimum,  whether  it
 le  used  for  publhe  purposes  o  for  uny
 other  purposes.  It  can  certainly  be
 utihsed  And  tts  ts  preci.elv  what
 the  LIC  has  been  doing  for  the  last
 couple  of  years,  namely,  to  reduce  the
 suspense  account  to  the  ninimum.
 Of  course,  there  is  still  much  more
 possibility  for  improving  the  figure,

 but  I  would  like  to  tell  the  hon.  Mem-
 ber  that  the  amount  which  has  veen
 kept  m  suspense  stood  at  Rs.  34.05
 crures  at  the  end  of  972  I  would
 also  like  to  tell  hum  that  it  comes  to
 i0.25  per  cent  of  the  fotal  ptemium.
 We  are  muking  effort,  that  it  should
 be  further  reduced

 The  other  point  which  he  has  men
 toned  that  this  i  uninvested  i)  not
 absolutely  correct  because  the  total
 amount  which  is  colle:ted  af  the
 ranches  is  transferred  to  the  ¢iv:-
 signal  centres,  and  the  divisions  ॥.  me-
 diately  send  daily  reports  or  duly  in-
 limations  to  the  Centre  of  all  the  sur-
 plus  fund  Wm  with  them,  and  whe-
 ther  it  us  adjusted  o-  not  whether  it
 he  in  suspense  or  not,  all  the  surplus
 fund  is  invested  immediatety.  That
 “an  be  borne  out  bv  the  figure  that
 though  the  suspense  amount  's  spread
 over  Rs.  34  crores  the  uninvested  sum
 which  was  Rs.  9  crores  earlier  Tas
 also  been  reduced  to  Rr.  5.72  crores
 now,
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 SHRI  0.  K.  PANDA:  It  is  a  very
 important  question.  Even  up  to  3lst
 March,  973  the  account  itself  is  not
 available.  Already  one  year  bas  pass-
 ed,  because  the  account  that  is  given
 jg  only  up  to  March,  1972.  So,  from
 March,  972  till  38  March,  1973,  ab-
 solutely,  the  amounts  lying  in  the
 suspense  account  are  not  known;  the
 accounts  are  not  available.  ‘That  has
 been  mentioned.  Therefore,  what  is
 the  measure  you  are  contemplating?
 That  is  my  direct  question.

 SHRIMATI  SUSHILA  ROHATGI-
 It  1s  a  very  relevant  point,  though  we
 have  authoritative  figures  uo  to  the
 3ist  March,  972  as  the  hon.  Member
 has  said.  In  the  course  of  that  parti-
 cular  year,  as  I  have  said,  the  balance
 had  been  reduced  from  Bs.  9.65  crores
 to  Rs.  5.72  crores.  But  the  new
 measure  that  was  taken  and  which
 has  proved  to  be  successful  and  which
 we  intend  to  project  further  is  that
 a  new  account  has  been  opened,  call-
 ed  No.  3  account,  where  all  the  avail-
 able  surplus  fund  ig  invested  and  it  is
 operated  directly  by  the  Central  Office.
 We  are  sure  that  this  will  expedite
 the  matter  further  and  it  will  be
 brought  to  the  minimum  possible.

 क्रि  बस  किशोर सिह  क्‍या  यह  सहो है  थीं
 जब  लाइफ  इंशोरंस  का  राष्ट्रीयकरण  हुआ,
 था,  उस  के  पहले  जो  प्राइवेट  कम्पनियां  थी.

 वे  पालिसी-होल्डर्स  को  प्रीमियम  ने  टीस  भेजा

 करती  थी,  यानी  फला  तारीख  को  इस
 पालिसी  का  इतना  रुपया  प्रीमियम  डी  है  t

 ae  त्रैमासिक  1  तो  बैमास्वि,  अध वाशिंग'

 हवा  नो  अर्घ-वार्षिक  अथवा  वार्षिक  हुमा
 तो  वार्षिक,  प्रीमियम  नोटिस  जाता  था  ।  ह* 1. ड

 में  लाइफ  इंशोरेंस  का  “प्ट्रीयकरण  लमा  है,
 तब  से  नोटिस  का  जाना  बन्द  हो  गया  है  V

 क्या  मंत्री  महोदया  इस  पर  विचार  करेंगी

 कि  छद्म  पढ़ती  को  फिर  गे  लोग  किया

 जाप  ताकि  जो  इस  तरह  को  रकम  जमा  जो

 जाती है,  बह  जमा  न  हो
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 बिसरे--सहते  लाइफ  इंशोरेंस  कम्पलीफि
 में  यह  तरीका था  कि  अगर  किसी ने कुछ ने  |. ड
 कभ  प्रीमियम  दिया  है  हो परेश  का

 पीरियड  खत्म  होने के  बाद  सूद  लगता  था,
 सूद का  पैसा  प्रीमियम में  से  काट  कर  बाकी

 का  पत्ता  ध्ीमियस मे  जता  करते थे  ।  उसी

 तरह  से  प्रांज  भी  भेस  के  पीरियड  के  बाद

 सूद  का  पैसा  काट  कर  बाकी  पैसा  प्रीमियम

 के  खात ेमे  ही  जमा  करने  में  क्या  दिक्कत
 है?

 आयोजन  शुशोसा  रोहतगी  माननीय
 सदस्य  ने  दो  प्रश्न  उठाये  हैं।  पहला  पद्धति  के
 के  बारे  में  यह  कहा  कि  राष्ट्रीयकरण  के  बाद
 'डिमान्ड  नोटिस  जने  की  पद्धति  समाप्त

 हो  गयी  है,  और  पहले  से  कोई  नोटिस  नही
 भेजा  जाता  है।  मेरा  कहना  है  कि

 हंसी  कोई  खबर  हमारे  पास  नहीं  है  ।  वह
 पद्धति  समाप्त  नहीं  की  गयी  है।  फिर
 भी  च्य्कि  माननीय  सदस्य  ने  कहा  है

 इसलिये  मैं  फिर  से  जांच  करा  लगो।
 लेकिन  डिमान्ड  नोटिस  भेजने  वाली  पद्धति

 समाप्त  नही  को  गयी  है  |  इस  के  ग्र ति रिक्त

 भी  भ्रमण  समय  पर  रसिमाइस्ड्स  भेजें  जाते

 है  जहां  तक  हो  सके  समय  के  इन्दर लोग
 क्रोमियम  का  पैसा  जमा  कर  दें।  भ्रमण  प्रेस
 पीरियड  के  इन्दर  भेजा  हैं  तब  तो  ठीक  है,

 नहीं  तो  लेट  फी  लागू हो  जाती  है  ।चुकी
 एल०  आई  सी०  एक  कमर्शियल  बौड़ी  है
 और  इस  मे  कांट्रेक्चुअल  आौन्‍्लीगेशन्स  को

 बुरी  करनी  पढती  है,  इसलिये  जब

 पूरी  रकम  नहीं  सदा  को  जाती  है  और
 समय  के झम्दर  नही  जाती  है,  तोले
 फी  भी  देनी  पड़ती  है  कौर  एकाउन्ट  भी

 सस्पेंस मे  रखा  जाता  है  |  इसलिये जब  तक
 कार्य  पुरा  नहीं  हो  जाता तब  तक  फाइनल  रसीद
 न्ष्ही  दे  सकते,  शौर  शिपोणिट  बैलेंस
 में  रखा  जाता  है  |

 ४. ३  Anouiers  i

 enn  SOMNATH  CHATTERIEE:
 ‘The  figures  that  have  been  given  are
 the  avoumeulated  of  deposits
 et  the  end  of  the  year.  From  the
 figures,  ft  appears  that  every  year
 largest  sums  are  being  shuwn  as  depo-
 sits,  Out  of  these  amounts,  nay  I
 know  how  much  during  a  particular
 year  has  been  adjusted,  because  the
 statement  does  not  show  that?  Second-
 ty,  one  of  the  reasons  for  the  deposits
 accumulating  te  that  the  short  remit-
 tances  of  premiums  made  by  policy
 hotders  are  kept  0  suspense  and  when
 the  balance  is  received,  they  are  ad-
 justed.  In  cases  of  policies  where
 there  is  no  question  of  lapsing  be-
 cause  a  particular  number  of  years
 has  elapsed,  why  are  these  short  re-
 mittances  not  in  fact  adjusted  and
 steps  taken  to  recover  the  balance’

 SHRIMATI  SUSHILA  YOHATGI
 Regarding  the  first  part  of  the  ques-
 tion,  I  would  like  to  tell  him  that
 though  of  course  the  premiums  have
 been  increasing,  the  overall  percent-
 age  of  premium  and  other  ceposits
 compared  to  the  total  premium  has
 been  decreasing  80,  the  fact  is  that
 the  premium  and  other  deposits  kept
 In  suspense  have  also  been  decreas-
 ing  Regarding  the  steps  token,  I
 would  like  to  tell  him  that  we  are
 continuously  taking  steps  but  unless
 the  contractual  obligation  is  complet-
 ed  and  the  balance  of  the  shortfall  is
 paid,  the  deposit  receipt  cannot  be
 given

 SHRI  SOMNATH  CHATTERJEE.
 There  are  pohcies  which  do  not  lapse
 after  they  are  in  force  for  १  ce,  tain
 number  of  years  In  such  cases,  why
 is  not  the  amount  adjusted?  There  is
 no  question  of  failure  of  any  contrac-
 tual  obhgation

 SHRIMATI  SUSHILA  ROHATGI:
 If  the  full  amount  of  the  »r2mium
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 Proposal  to  atteact  Foreign  Tourists
 fu  waotiniketan  aad  Bellur  Math  in

 West  Rengal

 *i84.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pl:zas-
 ed  to  state:

 (a)  whether  Government  have  any
 proposal  to  attract  foreign  tourists  to
 Santiniketan  and  Bellur  Math  in  West
 Bengal;  and

 (b)  if  so,  what  steps  Government
 are  going  to  take  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  SAROJINI
 MAHISHI):  (a)  Yes,  Sir.

 4b)  The  overseas  publicity  cam-
 paign  of  the  Department  of  Tourism
 includes  special  efforts  to  direct  their
 interest  toward;  Calcutta  and  the
 Eastern  Region.  The  attractions  of
 West  Bengal  including  those  of  Santi-
 niketan  and  Belur  Math  are  described
 in  two  well-iesigned  folders  entitled
 ‘Eastern  India"  and  ‘Calcutta’.  The
 West  Bengal  Government  have  also
 produced  a  colourful  brochure  on
 Santiniketan  which  is  distributed
 through  our  overseas  tourist  offices.
 Since  Santiniketan  is  likely  to  have  a
 Special  appeal  for  students,  teachers
 and  artists,  our  offices  also  try  to  in-
 terest  people  in  these  categories  to
 vicit  Santiniketan.

 SHRI  KRISHNA  CHANDA  HAL
 DER:  It  is  no  dow  true  that  Gov-
 ernment  have  arranged  for  publicity.
 But  since  Santiniketan  and  Bellur
 Math  represent  our  culture  and  we
 are  interested  in  giving  publicity  0
 our  culture,  I  would  like  to  “now  whe
 ther  the  Government  are  going  to
 issue  instructions  to  the  Embassies  to
 contact  travel  agents  to  organise  tours
 to  Santiniketan  and  Bellur  Math?

 DR.  SAROJINI  MAHISHI:  As  |
 stated  in  my  ofiginal  reply,  our  offices

 eed
 have  been  making  efforts  in

 8  direction.  But  it  is  the  image  of
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 the  whole  country  which  is  projected
 and  not  of  one  particular  place  in  any
 one  part  of  the  country.  Therefore,
 those  people  who  are  interested  in
 visiting  Santiniketan  and  study  the
 art  and  culture  are  welcome  to  co  80.
 Our  officers  are  trying  to  do  their
 best.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Durga  Puja  is  an  important
 festival  in  West  Bengal  What  steps
 are  the  Government  taking  to  sttract
 forcign  tourists  at  that  time  in  and
 around  Calcutta  and  Bellur  Math?  Are
 Government  going  to  stop  the  perfor-
 mance  of  cabaret  dances  in  Calcutta
 hotels  and  give  encouragement  to
 Rabindra  Sangeet,  Rabindra  Nrita
 Natika,  some  folk  dances  anid  classi-
 cal  sangeet  for  foreign  tourists?

 MR.  SPEAKER:  It  is  a  :uggestion
 for  action.

 DR.  SAROJINI  MAHISHI:  In  alt
 public  sector  hotels  we  are  introduc-
 ing  cultural  programmes  which  are
 able  to  project  the  cultural  image  of
 the  country.  Moreover  the  hoteliers
 are  also  feeling  that  it  is  the  cultural
 image  of  the  country  that  has  fo  be
 projected  and  the  foreign  tourists  are
 att-acted  more  to  this.  Secondly,  the
 [7790  luxury  coaches  are  running  to
 Dhakshine:war  and  Bellur  Math  and
 other  places.  The  State  Government
 also  provide  transport.  The  luxury
 coaches  of  the  ITDC  are  able  to  pro-
 vide  the  transport  and  other  facilities
 needed  by  the  foreign  tourists.

 SHRI  B.  K.  DASCHOWDHURY:
 While  atrreciating  the  efforts  taken
 by  the  Ministry  of  Tourism  to  make
 Santiniketan  and  Bellur  Math  more
 attractive  to  the  tourists,  I  would  like
 to  know  from  the  hon.  Minister  whe-
 ther  the  names  of  these  two  places  are
 included  in  the  folders  that  are  cir-
 culated  by  the  offices  of  this  Ministry
 and  Air  India  abroad?

 DR.  SAROJINI  MAHISHI:  The  two
 folders  produced  by  the  Departnent
 contained  these  things.  There  is  an-
 other  folder  produced  by  the  State
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 Government  whith  is  mainly  on  San-
 tinlketan.  These  are  also  being  dis-
 tributed  in  the  foreign  countries
 through  our  offices.  Then,  there  are
 branches  of  the  Ramakrishna  Mission
 in  the  foreign  countries  which  are
 also  making  efforts  m  this  diregtion
 and  we  are  helping  them  in  their
 efforts  also.

 SHRI  MURAMMED  KHUDA
 BUKHSH:  Are  there  tourtst  lodges  in
 these  two  places”  If  not,  will  fovern-
 ment  consider  the  auestion  of  cons-
 trucling  them  in  these  two  places?

 DR.  SAROJINI  MAHISHI:  ‘here  is
 an  international  guest  house  with  60
 rooms,  some  of  which  are  air-condi-
 tioned  The  State  Government  is  slso
 runmng  some  hotels.

 DR.  RANEN  SEN  In  Bellu?

 DR.  SAROJINI  MAHISHI:  It  ts  a
 place  which  ig  verv  near  ‘o  Calcutta
 People  who  go  there  do  not  stav  there;
 they  go  and  come  back  to  Calcutta
 after  seeing  the  place  In  Bellur  there
 is  no  hostel

 oft  gan  चन्द  करवाए:  ष्ह्  महोदय,
 झाम  से  सुनय  जोंग  गरी  महोदय  ने  कहा  बा
 हमारे  जो  चिंदेणों  में  कार्यालय  है  वह  सब
 प्रहार  को  जरा  प्रकार  रस  हैं,  लोगो  फो
 आकर्षित  करते  है  ताकि  विदेशों  स ेलोग  भारत
 आकर  यहां  के  अधिक  स्थान  देखें  ।  मेरा

 कहना  है  कि  विदेशों  में  जो  हमारे  कार्यालय  हैं
 वें  कुछ  कार्य  नही  करते  है,  साहित्य  भी  जो  होता
 है  खराब  होता  है.  ग्रोवर  उस  का  ठीक  प्रकार
 से  प्रचार  नही  होता  है  ।  में  सायं  देख  कर
 कर  कराया  हूं  इसलिये  कप  के  कार्यालय
 ज्यादा  समीप  हों  इस  तरह  की  कोई  प्रथा  चालू
 करने  वाले  हैं  ?

 अध्यक्ष  महोदय  :  आपको  पता  होना
 चाहिये  कि  वह  हो  शाए  हैं,  देख  कराए  हैं  सारा
 कुछ
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 Wo  aft  ;  at  पर्यटक
 विदेशों ा  रहे  हैं.  उसे  की  संख्या  में  काफी
 वृद्धि  हुई  है  और  अगर  माननीय  सदस्य
 इस  के  बारे  में  कूछ  सुझाव  देना  चाहे  है
 तो  उनका हमे  स्वागत  करेंगे 1

 झपक  महौषध  :  सुझाव  यही  है  कि
 डा०  कर्ण  लिहद  जी  इसको  ले कर  जाएं  भ्र गली
 दफा  I

 Market  for  .Engineering  Goods  im
 Latin  America

 F
 *185,  SHRI  P.  A.  SAMINATHAN:

 SHRI  V.  MAYAVAN:

 Will  the  Mmister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  an  Indian  delegation
 under  the  leadership  of  the  Chairman
 of  the  Engincering  Export  Council
 visited  Latin  America  in  the  month
 of  June;

 (b)  whether  the  Chairman  of  the
 Council  has  stated  that  there  is  a
 good  market  there  for  the  engineering
 goods;  and

 (९)  if  co,  the  names  of  the  goods
 for  which  there  is  a  good  market
 there’

 THE  MINISTER  OF  COMMERCE
 (PROF.  D  P.  CHATTOPADHYAYA):
 {a)  and  (b,  Yes,  Su.

 (c)  The  Report  of  the  Chairman
 sugvests  that  the  following  items  have
 substantial  ccope  in  the  Latin  Ameri-
 can  market:

 a)  Modernisation  of  Textile
 mills

 (2)  Exnanmon  and  moderniga-
 tion  of  sugar  industries,

 (3)  Expansion  of  cement  indus-
 tries,

 (4)  Power  generation  and  distri-
 bution  equipment  particularly
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 aluminium  conductors.

 (5)  Sewerage  and  water  supply
 equipment.

 (6)  Equipment  for  refrigeration
 and  air-conditioning.

 (7)  Opportunities  for  joint  ven-
 tures  in  respect  of  consumer
 goods  like  bicycles  air-condi-
 tioning  and  refrigeration,
 house  service  meters,  trans-
 mission  line  towers,  particu-
 larly  in  the  CARIFTA  and

 ‘ANDEAN  group  countries.

 There  is  also  scope  for  cooperation
 with  the  developed  industries  in
 Brazil  for  undertaking  construction
 work  in  third  countries.  Possibilities
 exist  for  supplying  components  for
 automobile  and  bicycles  industries  in
 Brazil  and  Argentina.

 SHRI  V.  MAYAVAN:  In  reply  to
 Part  (c)  Of  my  Question,  the  hon.
 Minister  has  enumerated  a  list  of  items
 for  which  there  is  potential)  market  in
 Latin  American  countries.  Item  (l)
 mentions  of  modernisation  of  textile
 mills.  We  have  not  modernised  our
 own  textile  industry.  Then,  item  (2)
 is  expansion  and  modernisation  of
 sugar  industries.  In  respect  of  items
 (l)  to  (6),  mentioned  bv  the  hon.
 Minister,  we  are  ourselves  in  short
 supply  of  these  items.  The  indigenous
 requirements  of  these  items  are  not
 being  produced  and  met  in  the  coun-
 try.  When  will  the  production  of
 these  items  be  stepped  up?  As  re-
 gards  item  (7)  ,  we  are  exporting
 bicycles...

 MR.  SPEAKER:  Come  straight  with
 your  question.  Every  Member  has
 started  this  practice  of  introduction-
 This  practice  which  was  discarded  |
 ‘being  re-introduced.

 SHRI  V.  MAYAVAN:  I  am  tryinc
 to  put  a  question,

 “WER.  SPEAKER:  Please  rome
 straight  with  your  question.
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 SHRI  ्  MAYAVAN:  About  item
 No.  7,  we  are  going  to  export  bicycles
 and  house  service  matters  to  these
 countries.  When  are  we  going  to  ex-
 port  bicycles  and  house  service  meters
 to  CAPIFTA  ard  ANDEAN  group
 countries?

 PROF.  D.  ए,  CHATTOPADHYAYA:
 The  hon.  Member  had  asked  certain
 que‘tion  regarding  “*he  findings  of  our
 Delegation  which  visited  Latin  Ameri-
 can  countries,  I  had  enumerated  the
 results  of  the  findings  of  the  Delega-
 tion.  I  have  not  claimed  anywhere
 that  the  items  which  are  demanded
 there  are  all  in  abundance  in  our
 country.  He  has  not  asked  any  spe-
 cific  question.  Apart  from  the  infor-
 mation  I  have  given,  I  have  nothing
 to  add.

 SHRI  द  MAYAVAN:  What  efforts
 have  been  made  by  the  Government
 ६0  coliaborate  with  Brazil  and  Argen-
 tina  in  setting  up  automobile  and
 bicycle  industries.

 PROF.  D.  P  CHATTOPADHYAYA:
 The  recommendations  of  the  visit-
 inz  team  include  that  the  special  com.
 modity  teams  and  also  some  expert
 executives  should  go  there  and  study
 tt-  moktems  Otherwise,  at  this
 level  of  general  study,  what  we  can
 corcretely  do  cannot  be  finally
 decided.  So,  according  to  their  re-
 votuimendations,  some  other  expert
 teams  wil:  be  going  there  to  study  in
 detail  the  concrete  proposals,  inchud-
 any  the  items  referred  to  by  the  hon.
 Member,

 SHRI  D  P  JADEJA:  May  I  know
 wrether  the  Nclegatons  report  has
 also  mentioned  about  inadequate  faci-
 liti¢s  regarding  air  and  shipping  faci-
 irtie.  from  India  to  Latin  American
 countries  and  whether  these  very  re-
 matks  have  been  made  by  all  Dele-
 ections  going  to  Latin  American  coun-
 tries  and,  if  so,  what  representations
 and  arrangements  have  been  made
 with  the  Ministries  of  Civil  Aviation
 and  Shipping  and  the  response  given
 by  them?
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 PROF.  D.  P.  GHATTOPADHYAYA!
 @ir,  I  am  thankful  to  the  hon.  Member
 for  pointing  out  these  two  things.  The
 Delegations,  apart  from  other  things,
 have  highlighted  the  importance  of
 introducing  some  direct  flights,  if
 possible,  or  if  not  by  detouring  be-
 tween  India  and  Latin  American  coun-
 tries.  We  have  taken  up  these  things
 with  cancerned  Ministries,

 SHR]  PRABODH  CHANDRA:  May
 I  know  from  the  hon.  Minister
 whether  it  has  come  to  his  notice  that
 there  is  a  trade  union  of  officers  and
 that  is  the  reason  why  most  of  the
 reports  by  visiting  Delegations  in-
 elude  in  most  of  the  cases  one  re-
 commendation  that  a  committee  of
 expert  officers  should  go.  This  recom-
 mendation  is  given  prompt  attention,
 with  the  result  that  the  number  of
 Delegations  which  visit  for  foreign
 trade  purposes  or  commerce  outnum-
 bers  the  Delegations  that  had  been
 visiting  during  the  last  many  years.
 The  number,  every  year,  goes  up  by
 00  per  cent  or  200  per  cent

 MR.  SPEAKER:  Do  not  make  a
 speech  please.

 SHRI  PRABODH  CHANDRA:  The
 Minister  in  his  reply  has  said  that  one
 of  the  recommendations  १8  that  a  com-
 mittee  of  expert  officers  should  visit
 the  country.  My  question  is  whether
 this  is  a  solitary  recommendations  of
 all  visiting  Delegations.

 PROF.  D.  P,  CHATTOPADHYAYA:
 The  recommendations  have  said  not
 of  ordinary  officers  but  have  suggested
 visit  of  25  export  executives  and
 a'so  some  specialised  commodity  item
 teams.  This  is  not  ordinary  officers’
 visit  but  visit  of  officials  necessitated
 for  intensive  study  of  the  market.

 श्री  सरजू  पांडे  मंत्री  महोदय  ने  कई

 बीजों  के  बारे  में  बताया  है  कि  उनकी  वहां
 पर  मांग  है.  यह  जो  प्रतिनिधि  मंडल  गया  था

 उसकी  जांच  पड़ताल  से  मालूम  हुमा  है  1

 हैं  जानना  आहत  हूं  कि  क्या  सरकार  ने  उन

 देशों  के साथ  कोई  करार  किया  है  कौर
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 क्या  कया  बोले ंहैं  जो  पाप  भेजना  चाहते हैं
 मैं  यह  श्री  बनना  बाह  हूं  कि  वहां के
 दामों  में  अन्तर कितना  है  और  प्राम  तौर
 से  कितनी  विदेशी  मुद्रा  चर्चित  क्रि  जा  सकेगी
 इस  खोजों  के  निर्यात  से  ?

 PROF.  9,  P.  CHATTOPADHYAYA:
 So  many  items  are  being  sent  to  so
 many  countries.  So,  instead  of  going
 ints  the  details  for  which  I  would  like
 to  have  a  separate  notice,  I  can  give
 him  some  general  information.  The
 total  value  of  our  engineering  exports
 to  all  countries  including  Latin  Ameri-
 can  countries  stood  at  Rs.  6  crores
 and  59  lukhs  in  1970-71;  in  शान?  it
 was  Rs  226  crores  and  4  lakhs;  in  the
 last  vear,  i.e.,  in  1972-78,  the  value  of
 our  engineering  exports  to  al!  coun-
 tries  including  the  Latin  American
 countries  as  a  whole  was  Rs.  50
 crores  and  24  lakhs.

 Commission  to  Enquire  into  Impact
 of  Taxation  on  National  Life

 +
 "186.  SHRI  P.  GANGADEB:

 SHRI  K_  LAKKAPPA:

 Will  the  Minister  3  FINANCE  be
 pleased  to  state:

 (a)  whether  the  two-d.y  All-India
 Seminar  on  taxation  held  at  Banga-
 lore  in  the  first  week  of  June,  973

 urged  the  Centre  to  constitute  a  Taxa-
 tion  Inquiry  Commission  to  go  into
 the  impact  of  taxation  on  the  national
 life;

 (b)  if  so,  the  decision  taken  in  the
 matter;  and

 (९)  when  the  decision  ais  ¢¢  be  im-
 plemented?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  The
 all-India  Seminar  on  Taxation  organi-
 sed  by  the  Taxation  Committee  of
 the  Council  of  the  Institute  of  Char.
 tered  Accountants  of  India  at  Banga-
 lore  in  June,  7973  called  far  inter  alie
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 detailed  examination  of  the  tax
 policy  by  a  high  powered  commission
 of  experts  in  the  realm  of  both  pub-
 lic  revenues  and  public  expenditure.

 (b)  and  (९).  Government  keep  the
 fiscal  policy  constantly  under  review.
 A  Fiscal  Policy  Cell  has  recently
 been  set  up  in  the  Department  of
 Economic  Affairs  to  ‘ook  into  the
 basic  issues  of  fical  policy  for  the
 Fifth  Plan  period.  An  inter-minister-
 ial  Working  Group  of  cxperts  has
 also  been  appointed  for  guiding  the
 Cell  in  this  work  and  fo:  eventually
 preparing  the  framework  of  a  fiscal
 policy  consistent  with  the  cbjectives
 and  the  tasks  of  the  Fifth  Plan.  Gov-
 ernment  do  not  consider  it  necessary
 at  this  stage  to  aproint  ४  taxation
 enquiry  commission  as  suggested  at
 the  Seminar.

 SHRI  P  GANGADEB:  I  would  like
 to  know  from  the  hon.  Minister
 whether  the  Government  have  studi-
 ed  the  implications  of  the  present  tax
 structure  on  the  income  distribution
 of  the  people  and  जा  the  general
 economic  growth  as  per  the  recom-
 mendations  of  the  All  India  Seminar
 on  Taxation,  and  if  so,  how  the
 Government  propose  to  improve  the
 tax  system.

 SHRI  छू  R  GANESH:  The  impli-
 cations  of  the  tax  system  on  the
 genera}  fiscal  policy  have  been  con.
 stantly  under  review  of  the  Govern-
 ment.  Various  committces  have  been
 appointed.  Starting  from  the  early
 fifties  when  the  John  Maths:  Commit-
 tee  comprehensively  went  intg  the
 entire  taxation  system,  various  gov-
 ernmental  committees  'cve  also  gone
 into  this.  Recently,  the  Wanchoo
 Committee  went  in  a  cornprehensive
 way  into  the  whole  question  of  tax
 avoidance,  black  moncy  क्त  taxation
 policy.  The  Raj  Committee  went
 into  the  question  of  agricultural  in-
 come  and  the  wealth  tax.  As  the
 Finance  Minister  had  announced  in
 this  House  during  the  Budget  discus-
 sion,  a  special  cell  has  been  recently
 set  up  in  the  Finance  Ministry  and
 an  inter-Ministerial  Working  Group
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 has  been  set  up  with  a  view  to  frame
 an  appropriate  strategy  of  fiscal
 policy  in  relation  to  the  requirements
 and  objectives  of  the  country.

 SHRI  P,  GANGADEB:  In  view  of
 the  fact  that  the  consumer  prices  of
 essential  goods  are  often  infiateq  by
 governmental  levies  like  excise  etc.,
 may  I  know  whether  the  Govern-
 ment  are  considering  any  relief
 measures  to  help  the  common  man
 in  this  respect  and  if  so,  what  are
 those  relief  measures?

 SHRI  K.  R.  GANESH:  This  actually
 would  amount  to  g  discussion  on  the
 budgetary  policy,  It  is  a  fact  and
 this  House  has  discussed  &  number  of
 times  very  recently  the  question  of
 prices,  the  question  of  inflation  and
 the  difficulties  the  people  are  facing.
 A  review  is  made  from  time  to  time
 of  the  excise  leviea  and  an  attempt  Is
 made  to  see  that  its  effects  on  the
 vulnerable  sections  are  zemedied  to
 the  extent  possible.

 at  मयु  लिस थे  :  मंत्री  महेंदर  को  इस
 बात  को  जानकारी  होगी  कि  विगत  छोड
 बचों  में  प्रत्युष  टैक्स  के  द्वारा  सरकार  को  जो
 प्रा मदनी  होती  है.  उस  का  अनुपात  कम  हो
 रहा  है  ौर  अप्रत्यक्ष  करो  के  हारा
 जो  आमदनी  होती  है,  जिस  का  बोझ
 साधारण  लोगों  पर  पडता  है,  वह  बढ़  रही  है  ।

 विगत  कछ  वर्षों  में  जो  अभाव
 और  कमी  की  प्रति-व्यवस्था  कायम  हो  गई  है,
 उस  के  कारण  बाज़ार  में  चीज़ें  लिस्टिड  प्राइस
 से  प्रतीक  दाम  पर  बिकतो  है,  जैसे  एक
 हजार  के  का  टायर  दो  हज़ार  ठगाये  में

 बिक  रहा  है,  टाटा  का ट्रक  बारह  हज़ार  रुपये
 पर  भो  'नियम  से  बिक  रहा  है  और  फ़िट

 तथा  एम्बैसेडर  कारो  पर  भी  छप्परों  स्पंज

 क्रोमियम  जन  रहा  है  इस  के  ऊपर  सरकार  को

 एुंकईजसा  डयूटी  भी  नहीं  मिलती  है  कौर  चूकि
 यह  चोर  बाजारी  का  पैसा  है,इस  लिए  उसपर

 इनकम  टैक्स  भी  नहीं  मिलता  है।  क्‍या  मती

 महोदय  इस  के  बारे  में  कोई  ऐसी  योजना
 सदन  के  सामने  'रखने,  जिससे  लिस्टेड  प्राइस
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 से  भ्र धिक  दामों  पर  दौर  क्रोमियम  से  चीजों
 के  q  ले बाजार  में  बिकने  के  कारण  बक्सों  को  जो
 चोरी  होती है  उस  को  रोका जा  सके  ?

 SHRI  K.  R.  GANESH:  The  question
 of  share  of  direct  taxes  as  percentage
 of  national  income  has  increased
 from.....  के

 क

 शो  बू  लिये  .  अध्यक्ष  महोदय  ,  मैंन
 टैक्सों  की  चोरी  के  बारे  में  एछा  है  और
 मंत्री  महोदय  नेशनल  इनकम  की  बात  कर
 रहे  है  7  यह  चर्चानहीहों  रही है।
 मंत्री  महोदय  को  प्रश्नों  का  जवाब  देना

 चाहिए  ।  वह  चालाकी  कर  रहे  हैं।  आप
 भो  यह  समझ  रहे  है  -  वह  टैक्स  शान
 परहेज  झाप नेशनल  इसका  ता  रहें  है

 SHRI  K.  R.  GANESH:  Nobody  will
 disagree  with  the  hon.  Member,  There
 is  nothing  profound  about  it.  It  was
 known  to  this  House.  It  is  known  to
 this  country  that  in  our  economy,  in
 a  developing  economy  and  with  the
 constraints  that  we  have  got,  the
 percentage  of  indirect  taxes  to  direc?
 taxes  has  increased  during  last  couple
 of  years.  It  is  8  fact  which
 Government  has  recognised,  which
 is  known  to  every  body  I  am  try-
 ing  to  give  a  figure  that  the  direct
 tax  percentage  has  also  increase:
 luring  the  last  decade  or  so,  consis-
 ent  with  the  effort  that  the  Govern.

 ment  had  taken  to  mobilise  :esourcer
 The  other  question  that  he  asked  was
 about  unscruplous  trade  practices.
 and  blackmarketing.  It  is  an  admin-
 istrative  matter  and  it  will  be  taken
 cure  of  under  the  rules

 श्री  सव  लिमये  :  प्रत्यक्ष  महोदय  :  मे
 कोई  साधारण  दै ६.8  नदी  पूछा  मे  तीन
 चाप  उदाहरण  दिये  है  कि  टाटा  का  ट्रक  मीर

 आदोमो  ईल  7.  शिया  से  लिक  रहे  है  और
 टायर  शिस्टिड  प्राईम  से  अ्रधिक  दामों  पर

 बिक
 रहे  हैं।  मंत्री  महोदय  इस  क॑  बार  में

 क्या  करने  वाले  है  बह  मर प्र शम  का  उत्तर  दें,
 SHRI  N.  K,  ह:  SALVE:  Are  the

 Government  aware  that  s  team  of
 experts  had  economists  working
 under  the  United  Nations  made  ex-
 pert  study  of  taxation  of  ‘wenty-onc
 developing  nations  and  they
 came  to  the  conclusion  that  the  off-
 take  of  taxation,  direct  and  indirect,
 in  India  from  the  gross  national  pro-
 duct,  remain  one  of  the  lowest  from
 among  these  twenty-one  countries
 they  examined  and  found  curs  was
 the  I9th  place?  The  other  finding
 was  that  at  a  level  direct  und  in-
 chrect  taxation  reaches  un  optimum
 point  beyond  which  it  becomes  anti-
 growth  bot  production  wise  and  in-
 comewise  In  view  of  the  {ii  that
 our  growth  today  has  come  to  zéro  at
 constant  figure  of  1960-61,  may  |  st  ov
 whether  Government  has  mad  any
 Study  of  this  question  as  fo  -hether
 we  have  reached  this  optim  क  or
 whether  we  have  vet  to  work  for  this
 optimum  of  taxation,  direct  aud  in-
 Airect.  so  that  we  do  not  reach  a  point
 where  we  evolve  a_  taxation  policy
 which  is  anti-growth  income-wise  and
 production-wise?

 SHRI  K  R  GANESH  Sit  IT  have
 already  explained  that  this  matle.  was
 gone  into  by  the  Wanchoo  ommittee
 also

 SHRI  कप,  K  P  SALVE:  This  +s  a
 very  unfair  answer.

 SHRI  K  R  GAITESH
 for  my  unswer

 SHRI  N  K  P  SALVE:  Ha.  Wan-
 choo  Cammittee  gone  into  if  gs  my
 precise  q  iestion

 MR.  SPEAKER:  Mr  Salve.  he  will
 try  to  prove  thet  it  has  gone  into  at
 yaneyv  about  it.
 if  he  knows  that  there  is  some  rele-

 SHRI  K  R  GANES'!  Recogn'cing
 the  undoul-ted  kne.Jedge  of  the  han.
 Member  as  far  as  taxation  and  tax
 structure  is  concerned  I  am  here
 speaking  of  the  general  economy  also
 When  I  said  that  the  Wanchoo  Corm-

 Ple  ise  wait
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 mittee  had  gone  into  it,  it  might  tot
 have  specifically  gone  into  this  specific
 question  but  it  had  gone  into  the  pack-
 age  deal  of  taxation  that  will  be  re-
 levant.  According  to  the  Committee,
 that  would  be  ine  probleins  oj  the
 economy  aS  we  face  to-day.  That
 package  deal  it  has  gone  into.

 As  I  indicated  earlier,  a  Special  Cell
 has  also  been  set  up  in  the  Finance
 Ministry  to  work  out  a  fiscai  strategy
 in  relation  to  the  objectives  cf  the
 Fith  Plan.  Now,  one  of  the  problems
 that  this  Cell  will  also  go  into  is  the
 question  of  some  aspect  of  indirect
 taxation  which  might  become  counter-
 productive.  At  a  certain  stage,  this
 matter  will  have  to  be  gone  into.  I
 submit  that  the  question  related  to  the
 setting  up  of  a  Taxation  Commission
 to  go  into  this  question.  New,  this
 aspect  of  the  question  cannot  be  sepa-
 rated  from  the  yreauirements  of  the
 needs  of  the  Indian  economy  as  it  has
 grown,  its  constraints  and  the  fact  that
 the  tax-base  in  India  is  a  ‘lncrow  iax-
 base  and  it  is  on  these  realities  on
 which  one  has  to  work  »  t  a  fiscal
 taxation  strategy.

 SHRI  N.  K.,  P.
 answer?

 SALVE:  is  this  an

 SHRI  DINESH  SINGH:  Let  him  say
 whether  it  has  gone  into  it  or  not?

 SHRI  K.  R.  GANESH:
 it  has  been  studied.

 a  said  that

 MR.  SPEAKER:
 Goubt  each  ciher's
 studies!

 should  not
 Everybody

 You
 study.

 SEBRI  G.  VISWANATHAN:  Sir,  4
 wani  to  know  from  the  hon.  Minister
 whether  in  the  Taxation  Serainar  at
 Bangalore,  it  was  pointed  out  rightly
 that  the  golden  principle  is  that  the
 shoulder  should  bear  the  heaviest  hur-
 den.  If  so,  what  is  the  step  taken  by
 the  Government  to  vectify  the  situa-
 tion?

 SHRI  K.  R.  GANESH:  ‘The  whole
 strategy  of  direct  tax  has  heen  based
 on  this  strategy-those  who  can  afford
 to  pay.
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 SHRI  row  VISWANATHAN:  I  want
 to  know  whether  it  was  discussed.

 SHRI  K.  R.  GANESH:  As  far  as  in-
 direct  tax  is  concerned,  the  aspect  of
 the  indirect  tax  is  to  try  to  minimise-
 it  as  far  as  possible.

 MR.  SPEAKER:  S.  Q.  No.  i87—Shri
 Mohammed  Ismail—Not  here.  Question
 No.  88—Shri  C.  K.  Chandrappan.

 Submission  of  Report  by  Task  Force
 on  take-over  of  Sick  Tea  Gardens

 188.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  B.  K.  DASCHOWDHU-
 RY:

 Will  the  Minister
 be  pleased  to  state:

 of  COMMERCE

 (a)  whether  the  task  force  which
 examined  the  question  of  take-ever  of
 sick  tea-gardens  has  submitted  its  re-
 commendations  to  Government;

 (b)  if  so,  what  are  the  main  fea~
 tures  cf  the  recommendation;  and

 (c)  whether  Government  heave  ac-
 cepied  these  recommendatiens  and
 acieci  upon  them?

 THE  DEPUTY  MINISTER  iN  TIE
 OF  COMMERCE  (SHRI  A.  C.  GEOR-
 Gi):  (a)  The  fask  Force  set  up  for
 evolving  a  viable  and  long  termi  stra-
 tegy  for  the  growth  of  tea  industry
 and  promotion  of  exports  has  since
 submitted  First  Part  of  its  Report.

 (b)  A  statement  is  laid  on  tne  Table
 of  the  House.

 (९)  Government  are  examining  fur-
 ther  action  to  be  taken  having  regard
 to  the  Task  Force’s  recommendations

 Statement

 Closed  and  sick  gardens.

 (a)  The  Tea  Act  or  an  appropriate
 legislation  should  incorporate  provi~
 sions  empowering  the  Government  ta
 take  over  and  manage  sick  gardens.
 These  powers  should  be  analogous  to
 those  which  are  at  present  contained
 in  the  Industries  (Development  and
 Regulation)  Act.
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 (b)
 legal  powers  to  order  investigation
 into  the  working  of  a  tea  garden  hav-
 ing  a  fattory  of  its  own  which  is
 छह  sick  in  terms  of  the  cri-
 teria  laid  down.

 (ec)  A  garden  may  be  treated  as
 sick  if  it  has  incurred  losses  in  three
 out  of  five  preceding  years.  its  yield
 is  lower  by  25  per  cent  in  three  out
 of  the  five  preceding  years  than  the
 average  yield  of  the  industry  in  that
 district  and  where  a  garden  is  habi-
 tually  defaulting  in  meeting  its  sta-
 tutory  obligations.

 Government  should  acquire

 (d)  Government  may  at  its  discre-
 tion  take  over  for  such  period  as  may
 be  decommended  by  the  Committee,
 but  not  less  than  7  years,  a  s'ctk  or
 closed  garden  which  is  capable  of
 being  turned  into  a  viable  unit.

 (९)  The  management  of  the  garden
 taken  over  may  be  entrusted  to  the
 Tea  Trading  Corporation  of  India
 Limited  or  a  Central  or  State  public
 corporation  or  any  other  appropriate
 agency  which  the  Government  may

 ‘consider  suitable  for  the  task.

 SHRI  C:  K.  CHANDRAPPAN:  The
 Government  has  stated  as  to  what  are
 the  criteria  by  which  the  Task  Force
 wanted  the  Government  to  c-nsiier
 taking  over  of  certain  sick  plantations.

 Taking  these  criteria  into  account  I
 want  to  know  whether  the  Govern-
 ment  will  be  able  to  say  how  many
 tea-gardens  27  our  country,  particu-
 larly,  in  Kerala,  West  Bengal  and
 Assam,  are  now  sick  and  how  many
 tea  plantations  are  now  remaining
 closed.

 On  part  (b)  of  the  question,  I
 would  also  like  to  know  from  the  Gov-
 ernment  what  is  the  average  produc-
 tivity  of  our  tea  gardens  in  these  three
 States  which  I  have  mentioned  earlier,
 namely,  Assan,  West  Bengal  and
 Kerala.

 SHR]  A.  C.  GEORGE:  With  refer-
 “ence  to  the  first  of  the  hon.  Member's
 question,  I  would  like  to  submit  that
 according  to  the  Tea  Hoard,  the  num
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 ber  of  gardens  above  20  92705  which have  been  reported  closed  are  as
 follows:  6  in  West  Bengal,  34  in
 Assam,  6  in  UP,  2  in  Tripura  and  i0
 in  Kerala.  We  are  fairly  hopeful  that
 with  the  suggestions  made  by  the  task
 force,  we  shall  be  able  to  tackle  this
 problem  regarding  the  sick  tea  gar-
 dens.

 In  the  second  part  of  his  question,
 the  hon.  Member  had  raised  a  point
 regarding  the  productivity  of  the  tea
 gardens.  I  shall  not  be  able  to  give

 the  productivity  figures  State-wise,
 but  I  shall  be  able  to  give  it  zo  e-wise
 In  ‘1860,  the  all-India  productivity  waa
 ov  k.g.  per  hectare;  in  1971,  it  had
 gone  up  to  2]5  k.g.  per  hectare.  But
 since  the  hon.  Member  was  raising

 a  point  regarding  West  Bengal,  Assam
 and  Kerala,  since  Kerala  is  a  part  of
 the  south  zone,  I  may  say,  in  ‘1960,  the
 productivity  was  1051  k.g.  ner  hectare
 and  it  has  gone  up  now  to  1385  kg
 per  hectare  a  very  good  iecord  in-
 deed.  In  the  north-eastern  one,  in
 1960,  it  was  947  kg  per  hectare  and
 now  it  has  gone  up  to  ]7l  kg.  per
 hectare.

 SHRI  C.  K  CHANDRAPPAN:  While
 answering  the  question,  the  hon
 Minister  did  not  answer  the  first  part
 of  my  question,  He  only  mentioned
 the  number  of  tea  gardens  closed
 But  I  wanted  to  know  how  many  were
 considered  to  Le  sick  according  to  the
 criteria  After  he  answers  this  ques-
 tion,  I  shall  put  my  second  supple-
 mentary  question.

 SHRI  A.  C.  GEORGE:  Accurding  to
 the  intormation  of  the  Tea  Board,  who
 had  sent  out  a  questionnaire  nbout  the
 economic  situation  of  the  different  tea
 gardens,  25  gardens  are  considered  tu
 be  uneconomic;  they  may  not  strictly
 be  sick,  and  the  percentage  estimates
 is  7.92  per  cent  of  the  total  tea  gar-
 dens,  and  the  total  acreage  is  28.033
 hectares,

 SHRI  C.  K.  CHANDRAPPAN:  The
 task  force  has  recommended  long-
 term  programmes  to  remedy  tne
 present  bad  situation  of  the  tea  plan-
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 tations,  .  May.  ]  know  whether  the
 -State  Governments  of  West  Bengal  and
 Kerala  had  recommended  to  the  Gov-

 ‘ernment  of  India  that  they  would
 like  the  tea  plantations  to  be  taken
 over,  and  the  Kerala  Government  had
 recommendéd  the  nationalisation  of
 the  foreign  owned  tea  plantations.  In
 view  of  those  recommendations,  and
 and  to  order  to  find  a  permanent  re-
 medy  to  the  problems  that  we  are
 facing,  will  Government  consider  seri-
 ously  the  take-over  of  the  foreign-
 owned  plantations  and  the  sick  plan-
 tations  immediately?

 SHRI  A.  C.  GEORGE:  Regarding  the
 sick  plantations,  we  are  fast  pro-
 gressing  with  the  proposals  made  by
 the  task  force.  As  for  the  question
 of  general  take-over,  right  now,  the
 ‘Government  of  India  do  not  have  any

 pest
 for  take-over  of  the  tea  gar-

 lens.

 SHRI  K.  P.  UNNIKRISHNAN:  What
 about  take-over  of  the  foreignowned
 ‘tea  plantations?

 SHRI  A.  C.  GEORGE:  Even  for
 foreign  plantations,  the  «iovernment

 -do  not  have  active  proposals  now.

 SHRI  B.  K.  DASCHOWDHURY:  I
 heard  the  hon.  Minister's  reply  very
 patiently.  The  hon.  Minister  of  Com-
 merce  toured  the  tea  areas  of  the
 Darjeeling  and  Jalpaiguri  districts
 and  made  8  press  statement  in
 which  it  was  declared  that
 according  to  physical  investiga-
 tion  inspection  and  futther  tulks
 with  knowledgeable  persons  in  this
 industry,  about  25  per  cent  of  the
 gardens  were  to  be  termed  as  sick
 gardens  in  that  area.  Bui  here
 according  to  the  criteria  laid  diwn  by
 the  Task  Force  set  up  by  the  Ministry
 the  sick  gardens  or  te  closed  or  un-
 economic  gardens  are  much  less.  First,
 I  would  like  to  know  whether  the

 ‘Task  Force  hag  gone  into  the  prob
 lems  of  this  industry,  as  stated  by  the
 hon.  Minister,  for  evolving  a  viable
 and  long-term  strategy  for  the  growth
 of  the  industry.  Secondly,  what  are
 the  specific  suggestions  made  by  the
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 Task  Force,  apart  from  those  regard-
 ing  the  sick  and  closed  tea  gardens
 tor  the  growth  of  the  tea  industry—-
 either  by  the  Task  Force  or  the  Tea
 Board?  Thirdly,  ‘according  to  pare
 (d)  of  the  statement  laid  on  the  Tuble,
 Government  may  at  its  discretion  take
 over  for  such  period.  as  may  Le  re-
 commended  by  the  Committee,  but
 not  less  than  7  years  a  sick  or  closed
 garden,  What  will  happen  after:  that?
 Suppose  a  tea  garden  is  taken  over;
 after  7  or  0  years,  will  the  property
 of  the  fea  estate  be  given  back  to  the
 owners?  What  is  Government's  policy
 in  this  matter?  Or  is  takeover  the
 first  stage  of  nationalisation?

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA):

 It  is  a  fact  that  I  have  toured  the
 area  to  see  and  study  for  myself  prob-
 lems  obtaining  there.  But  I  have  not
 made  some  such  statement  as  my  hon.
 friend  referred  to.

 SHRI  B.  K.  DASCHOWDHURY:  It
 hag  appeared  in  the  papers.

 PROF.  D.  P.  CHATTOPADHYAYA:
 ‘That  is  an  incorrect  report.

 As  for  the  other  question  the  cri-
 teria  have  been  clearly  laid  down.  So
 which  units  will  te  considered  sick
 or  uneconomic  can  be  easily  deter-
 mined  in  terms  thereof.

 His  third  question  was  about  long-
 term  stratery.  I  would  like  to  inform
 him  that  our  Ministry,  in  pursuance
 of  the  suggestions  of  the  National
 Acricultural  Commission,  want  to  ex-
 oand  the  tea  plantation  area  in  a
 gsuystantive  way;  particularly  in  the
 Assam  area,  it  may  be  expanded—
 we  will  try  for  that—as  much  88  one
 lakh  hectares  to  bring  up  new  plan-
 tations  so  that  production  rises  signi-
 ficantly.

 SHRI  B.  K.  DASCHOWDHURY:
 What  will  happen  after  seven  ears  are
 over?

 PROF.  D.  P.  CHATTOPADHYAYA:
 That  is  an  open  question.  That  will
 be  considered  thereafter.



 3I  Written  Answers

 WRITTEN  ANSWERS
 TIONS

 Amount  paid  ito  each  surviving
 Passnger  of  Boeing  Air  crash

 near  Pajlam  Airport  on  31-5-73
 for  medical  treatment

 TO  QUES-

 #181.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  Government  had  de-
 elared  to  pay  Rs.  i00  each  as  daily
 expenses  to  the  passengers  who  sur-
 vived  the  Boeing  air  crash  near  Palam
 Airport  on  the  3ist  May,  973  in
 order  to  enable  them  to  get  medical
 treatment;  and

 (b)  if  so,  how  much  amount  Gov-
 ernment  have  paid  to  each  surviver?

 THE  MINISTER  OF  TOURISM  AND
 CIViL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Indian  Airlines
 has  paid  a  sur  of  2809 d/-  to  each

 c  he
 erash  to  elo  cover  their  out  cf  pocket
 expenses  during  hospitalisation  The
 Corporation  has  received  a  bill  in  res-
 pect  of  one  passenger  and  a  claim  from
 another  cn  account  of  temoorary  cis-
 ablement  Both
 cess  of  being  seitied.

 fnese  are  in  the  nro-

 Nationalisaticn  of  Jute  Industry

 ea  SURI  fOHAMMED  ISMAIL
 Will  the  Minister  of  COMMERCE  be
 pleasei  te  state

 (a)  whether  Governrient  are  aware
 of  the  lone-sta  demand  for
 nationalisation  of  Jute  Industry:  and

 reason  for  delaying (bY  if  so,  the
 ¢  tre  industry? the  takeover  0

 THe  MINISTER  Or  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)
 (a)  Yes,  Sir.

 (b)  Government  do  not  at  present
 have  any  proposal  under  their  consi-
 deration  tor  the  nationalisation  of  Jute
 industry.
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 Impact  of  downward  float  of  US
 Dollar  on  India’s  Export

 #189,  SHRI  8.  M.  BANERJEE:
 Dollar  on  India’s  Export

 Will  the  Minister  of  COMMERCE.
 be  pleased  to  state:

 (0)  whether  India’s  export  has  been
 hit  by  the  downward  float  of  US.
 dollar;  and

 (b)  if  so,  the  steps  taken  to  keep
 up  the  exports?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 (a)  and  (b).  In  the  absence  of  trade
 data  of  India’s  exports  to  fhe  VU,
 during  tne  current  period  of  i972  and
 ihe  international  monetary  situation
 stili  remaining  fluid,  it  is  not  yorsible
 to  say  eisely  about  the  effect  of
 dclier  cevaluation  on  our  exports  to
 U.S.A.  However,  in  view  of  the  appre-
 tiation  cf  tae  Inaian  rusee  in  relation
 to  the  U.S.  dollar  (which  is  likely  to
 meke  indian  products  in  the  U.S.
 marxet  a  little  more  expensive  than
 before),  some  slowing-down  in  the
 tempo  of  our  xports  to  U.S.A  is
 possible

 Jute  goods  hold  a  predominant  place
 in  India’s  exvorts  to  U.S.A.,  secount-
 ing  fer  nearly  half  of  the  total  vaiue
 of  exports  to  that  country.  ‘To  meet
 the  situation,  and  to  improve  the  com-
 petitive  position  of  Indian  ite  goods
 in  the  U.S.  market  the  export  duiy  on
 primary  carpet  backing  has  been  re-
 duced  from  Rs.  300  per  tonne  ito  Rs.
 200  ner  tonne  and  that  on  secondary
 carpet  backing  from  Rs.  700  to  Rs.  300
 per  tonne  with  effect  from  l2th  June,
 1973.

 Eneuiry  about  ifems  whose  exnort  to
 Japan  can  ke  increased

 #190.  SHRI  M.  5.  PURTY:  Will  the
 Minister  of  COMMERCE  be  rieased  to
 state:

 (a)  whether  Japan  has  asked  the
 Indian  Government  for  a  list  of  items

 =
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 whose  export  to  that  country  can  he
 increased,  and

 (b)  ४  so,  the  items  which  have
 been  selected  by  Government  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  and  (kt!  The
 Deth:  office  of  Japan  External  Trade
 Organisation  (JETRO)  the  official
 trade  promotion  agency  of  Japan,  ask-
 ed  for  a  list  of  a  few  priority  items
 both  primary  and  manufactured  vro
 ducts,  which  are  being,  or  are  intend-
 ed  tu  be,  exported  from  India  to  Japan
 A  statement  containing  List  of  items
 supplied  to  JETRO  are  placed  on  the
 Table  of  the  House  (Placed  in  Lib-
 rar  See  No  LT-5295/73  )

 Import  of  News-print  from  U.5.S.R

 *9.  SHRI  RAM  PRAKASH
 SHRI  PRABODH  CHANDRA

 Will  the  Mimster  of  COMMERCE  be
 pleased  to  state

 (a)  whether  contract  has  een  con-
 cluded  with  the  Soviet  Union  for  the
 mmport  of  news-print,  and

 (b)  if  so  the  broad  outline,  there-
 of?

 THE  MINISTER  OF  COMVERCE
 (PROF  D  ए  CHATTOPADHYAYA
 (a)  Yes,  Sir

 (b)  The  STC  has  purchased  १६  000
 tonnes  of  news-print  from  the  USSR
 for  import  during  July  1913  to  May
 974

 Setting  up  of  Pay  Commission  for  Em-
 ployees  of  Nationalised  Banks

 *i92  SHRI  RAM  BHAGAT  PAS
 WAN  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  Government  have  de-
 eided  to  set  up  a  Pay  Commission  for
 employees  of  nationalised  »anks,  and

 3959  LS-—&
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 (b)  if  so,  the  terms  of  reference and  composition  of  the  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMAT} SUSHILA  ROHATGI):  (a)  and  (b). A  statement  is  laid  on  the  Table  of
 the  House

 Statement

 Government  of  India  has  recently set  up  a  Committee  for  the  standar-
 disation  of  scales  of  pay.  allowances
 and  perquisites  of  officers  (other  than
 Award  Staff)  in  the  4  nationalised
 banks  The  Committee  will  enquue
 into  and  make  recommendations  to  the
 Government  on  the  following

 G)  The  principles  that  should
 govern  the  structure  of  pay
 scales  of  officers  of  nationalis-
 ed  banks  and  to  suggest  such
 changes  in  the  existing  struc-
 ture  as  may  be  necessity  to
 bring  about  standardisetion  of
 scales  of  pay  In  making  its
 recommendations,  the  Cum
 mittee  will  take  into  con
 sideration  the  terms  and  con-
 ditions  of  the  Chairmaa  aud
 Managing  Directors  of  nation-
 ahsed  Banks,

 (i)  The  —  allowances  amemties,
 fanlities  or  benefit  in  kind
 that  should  be  adm.ssible  to
 the  various  grades  of  officers
 in  the  nationalised  Banks,

 Qu)  The  age  of  superannuation  of
 and  the  nature  and  quantum
 of  terminal  benefits  for  the
 officer  cadres

 (iv)  The  principles  that  should
 govern  the  question  of
 transferabihty  of  senior  staff
 amongst  the  various  nztiona-
 lised  banks  t.e,  posts  which
 involve  control  over  Lranches
 in  a  region  or  Which  are  en-
 trusted  with  the  responsibility
 of  taking  policy  decisions  07
 which  carry  at  the  beginning
 of  the  scale  total  emoluments
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 including  perquisites,  of
 Rs.  2,000  and  above  per
 month;  and

 (v)  Any  other  matter  incidental  or
 ancillary  to  the  foregoing#
 which  the  Committee  may
 deem  fit.

 2.  The  Committee  consists  of  the
 following:—

 l.  Shri  V.  R.  Piollai—Chairman.

 2.  Shri  s.  M.  Joshi—Member.

 cs  Shri  K.  P.  J.  Prabhu-—-Member.

 4.  Shri  J.  M.  Lalvani—Member.

 §.  Shri  R.  Rajamani—Member-
 Secretary.

 Rise  in  the  Prices  of  Cloth

 #193,  SHRI  VIKRAM  MAHAJAN:
 SHRI  ए,  NARASIMHA

 REDDY:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  prices  of  all  varie-
 ties  of  cloth  have  risen  much;

 (b)  the  percentage  of  rise  in  prices
 of  various  categories  of  cloth  since
 November,  ‘1972;  and

 (e)  the  particular  steps  being  taken
 by  Government  to  bring  the  prices  of
 various  categories  of  cloth  to  the  level
 of  prices  in  November,  ‘1972?

 THE  MINISTER  OF  COMMERCE
 (PROF  D.  P  CHATTOPADHYAYA):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.

 (a)  The  increase  in  the  wholesale
 price  index  of  cloth  between  June,
 970  and  June  973  has  generally  been
 of  the  same  order  as  the  increase  in
 the  General  Index  of  Wholesale  Prices.
 Between  November,  972  and  June,
 l973  the  rise  in  wholesale  mill  cloth
 price  index  has  been  7.9  per  cent  as
 against  a  rise  of  3.7  per  cent  in  the
 General  Index.

 Written  Answere  SRAVANA  1,  3895  (SAKA)  Written  Answers  36

 (b)  The  percentage  rise  in  the  pri-
 ces  of  non-controlled  categories  of
 cloth  between  November,  i972  and
 June,  973  is  as  follows:—

 Coarse  .9
 Lower  Medium  2.2/6.0
 Higher  Medium  13.0/18.3
 Fine  ee  5

 3.1/4.2 Super  fine

 (९)  An  official  committee  was.
 appointed  by  the  Commerce  Ministry
 in  May,  ‘1973,  On  the  basis  of  the
 Committee's  recommendations,  Gov-
 ernment  have  introduced  a  Voluntary
 Price  Restraint  Scheme  for  wearable
 varieties  of  non-controlled  cloth  of
 coarse,  lower  and  higher  medium  cate-
 gories.  This  scheme  has  been  brought
 into  effect  from  20th  July,  ‘1973,  The
 salient  features  of  the  Scheme  are:—

 (i)  Ex-mill  prices  of  all  wearable
 varieties  of  coarse,  lower  me-
 dium  and  higher  medium  cloth
 (excluding  those  already
 under  statutory  price  control)
 will  he  subject  to  an  upper
 hmit  corresponding  to  the  pri-
 ces  obtaining  in  November,
 972  plus  30  per  cent  to  cover
 increases  in  the  cost  of  inputs
 in  the  subsequent  period.

 (ii)  The  trade-margin  in  respect
 of  the  above  categories  of
 cloth,  excluding  those  already
 under  statutory  control,  will
 not  exceed  20  per  cent  of  ex-
 mill  prices  plus  central  excise
 duty.

 Gu)  Both  maximum  ex-mill  prices
 and  maximum  retail  prices
 calculated  on  the  above  basis
 will  be  stamped  at  the  beginn-
 ing  and  end  of  each  piece-
 length  of  wearable  cloth.

 (iv)  Implementation  Committee
 will  be  set  up  to  investigate
 cases  of  violation  of  the
 scheme  and  bring  the  matter

 to  the  notice  of  the  Textile
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 Commissioner  and  the  Apex
 Associations  of  Industry  and
 Trade,  as  the  case  may  be,  for
 appropriate  action.

 (२)  Watch-dog  Committee  will  also
 be  set  up  to  look  into  retail
 prices  of  cloth  and  report  vio-
 lations  of  the  Scheme  to  the
 Government  and  Associations
 of  the  Industry  and  Trade
 concerned  for  remedial  action.

 Government  are  keeping  a_  careful
 watch  on  the  situation  and  will  take
 further  steps  as  may  be  necessary  for
 the  implementation  of  measures  design-
 ed  to  arrest  the  upward  tendency  in
 prices.

 Import  of  Fishing  Trawlers

 "194,  SHRI  N.  SREEKANTAN
 NAIR:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  total  number  of  fishing
 trawlers  imported  and  the  »arties  who
 were  granted  the  import  lcence,  dur-
 ing  the  last  three  years,

 (b)  whether  any  of  them  were  in
 the  fishing  trade  at  the  time  of  grant-
 ing  the  licence,  and  it  so,  which  are
 these  firms;  and

 (c)  the  number  of  fish  exporters
 who  have  applied  for  imported  traw-
 lers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  Cc  GEORGE).  (a)  to  (०)  Under  the
 scheme  of  impoit  of  thirty  trawlers,
 ten  trawlers  have  been  imported  so
 far.  The  parties  to  whom  licences
 have  been  issued  for  the  import  of
 trawlers  under  this  scheme  are

 L  M/s.  Indo  Icelandic  Fisheries  (P)
 Ltd.  Madras.

 2.  M/s.  Esmario  Export  Enterprises,
 Quilon.

 3.  M/s.  Dolphin  Fisheries  Private
 Ltd.,  Bombay.

 AUGUST  3,  3978  Written  Answers  38

 4.  M/s.  Union  Carbide  (India)  Ltd.,
 New  Delh:.

 5.  M/s.  Tata  Oil  Mills,  Bombay.

 6,  M/s.  Kerala  Fisheries  Corpora-
 tion,  Cochin.

 7.  M/s  Khurazelle  Fisheries,  Bom-
 bay.

 8.  M/s.  American  Refrigerator  Com-
 pany,  Calcutta.

 9.  M/s.  Sea  Harvesters  क)
 Bombay.

 Lid,

 i0.  M/s.  Island  Seafoods,  Cochin

 ll.  M/s  J.  Louis  Royal,  Calicut  (It
 has  not  been  revalidated  a,  the  party
 failed  to  fulfil  the  terms  and  condi-
 tions  for  import).

 Out  of  the  above  eleven  parties  who
 have  been  granted  import  licence  four
 parties,  viz,  M/s  Kerala  Fisheries
 Corporation,  Erankulam,  M/s.  Island
 Seafoods  Private  Ltd.,  Cochin,  M/s.
 Esmarnio  Export  Enterprises,  Quilon
 and  M/s.  Tata  Oil  Milis,  Bombay  were
 ain  the  fishing  trade  at  the  time  of
 granting  the  licence.  Besides,  M/s.
 Kerala  Seafoods,  Quilon  who  are  now
 being  granted  a  licence  are  in  the  fish-
 ing  trade.

 Out  of  the  applications  which  had
 been  received  in  connection  with  the
 above  grheme  seven  parties  were  in
 the  fishing  trade  at  the  time  of  allot-
 ment  of  trawlers.

 Narrow  escape  of  Indian  Airlines
 Caravelle  Aircraft  at  Palam  Airport

 on  6th  June,  973

 *I98  SHRI  AJIT  KUMAR  SAHA:
 Willi  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  an  Indian  Aurlines
 Caravelle  aircraft  had  a  narrow  escape
 et  Palam  Airport  on  the  6th  June,
 1973;

 (9)  if  so,  the  facts  of  the  incident;
 and
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 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  and  (b)  During  take  off
 from  Srinagar  on  6th  June,  973  the
 capping  of  a  tyre  of  a  Caravelle  came
 off  The  pilot  was  warned  of  this  by
 Srinagar  Asr  Traffic  Control  and  the
 aircraft  landed  safely  at  Delhi

 (९)  The  incident  is  under  mvestiga-
 tion

 aie  पचबर्बीय  योजना  में  नये  होटलों
 का  निर्माण

 *i96.  श्री  शिव  कुमार  शास्त्री  :
 थी  वोरा  सिह:

 क्या  परेशन  चौर  नागर  विमानन  मंत्री
 बसाने  की  कृपा  करेगे  कि

 (क)  क्‍या  पांचवी  पंचवर्षीय  योजना वधि
 में  पर्यटकों  के  लिये  नये  होटलों  का  निर्माण
 करके  20  हज़ार  अतिरिक्त  कमरो  की  व्यवस्था
 करने  का  विचार  है,

 (ख)  यदि  हा,  तो  इस  से  सम्बन्धित
 प्रस्तावों  का  पूरा  विवरण  क्‍या  है,  और

 (ग)  ये  होटल  किस  किस  स्थान  पर
 बनने  वाले  है  भ्र ौर  वे  किस  श्रेणी  के  होगे?

 चर्षेन  और  नागर  विमानन  मंत्री  (Bio
 कर्ण  सिह)  (क)  से  (ग)  पर्यटन  विभाग
 ने  देश  में  पर्यटक  रुचि  के  महत्वपूर्ण  स्थानों  में
 से  कुछ  एक  के  सवा  में  विदेशी  पयेटको  के

 लिए  प्रेरित  होटल  प्रवास  के  बारे  मे  प्रभु-
 मान  तैयार  किये  हैं  |  विभिन्न  श्रेणियों  वे

 होटलो  में  विदेशी  तथा  देशी  यात्रियो  की  लाग

 (झ्राक्यूपेसी)  को  ध्यान  में  रखते  हुए  इन
 झा रज़ी  अनुमानों  के  भ्रनतुसार  पांचवी  पच-
 वर्षीय  योजना  के  अन्त  तक  लगभग  22,500
 कौर  होटल-कमरो  की  प्रावश्यकता  होगी  ।
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 wr  अनुमानों  की  योजना  भ्रायोग  के  साथ
 परामर्श  कर  के  जाच  की  जा  रही  है  1

 प्रयास  की  वास्तविक  व्यवस्था  निजी
 क्षेत्र  द्वारा  प्रारभ  की  गयी  होटल  प्रायोजना,
 तथा  सरकारी  क्षेत्र  के  प्रशांत  आयोजित  की
 गयी  होटल  निर्माण  योजना पो  पर  निर्भर
 करेगी  पाच बी  योजना  के  दौरान  भारत
 पर्यटन  विकास  निगम  द्वारा  होटल  निर्माण
 की  योजना प्रो,  तथा  साथ  ही  भिजीक्षेत्र  द्वारा

 होटलों  के  निर्माण  के  लिए  उपलब्ध  की  जा
 सकने  वाली  इंस्टीट्यूशनल  फिनास  व्यवस्था
 पर  भी  विचार  किया  जा  रहा  है  ।

 Shelving  of  recommendations  of  Banks
 ing  Commission  in  regard  to  creation

 of  a  Raral  Banking  framework

 "197  SHRI  SAROJ  MUKHERJEE
 SHRI  SHRIKISHAN  MODI

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  Government  have  shel-
 ved  practically  for  the  present  the
 Banking  Commission's  recommenda-
 tions  or  the  creation  of  a  rural  bank-
 ing  framework  as  reported  m  the
 ‘Times  of  India’  (Delhi)  dated  the
 22nd  June  1973,  and

 (b)  uf  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI).  (a)
 and  (b)  No  Sir,  Government  3  yel
 to  take  a  decision  on  the  Banking
 Commission's  Recommendations  relat-
 ing  to  creation  of  a  rural  banking
 framework

 Increase  in  Rate  ८  advances  by  State

 Bank  of  Indias

 #198  SHRI  PURUSHOTTAM  KAKO.
 DKAR:

 SHRI  N  SHIVAPPA:

 Will  the  Mimster  of  FINANCE  be
 plexed  to  state
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 (a)  whether  State  Bank  of  India  has
 increased  its  advance  rete  from  as
 per  cent  to  9  per  cent;

 (b)  if  so,  the  reasons  therefor;  and

 (ec)  the  date  from  which  it  is  opera-
 tive?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SIIRI-
 MATI  SUSHILA  ROHATGI)  (a)  Yes,
 Sir.

 (b)  As  a  sequel  to  the  increase  in
 Bank  Rate  from  6  per  cent  to  7  per
 cent

 (c)  The  increase  in  the  State  Bank
 Advance  Rate  i,  effective  tfrom  Ist
 June,  ‘1973.

 विदेशों  में  स्थित  संबुक,  उप कमो  को
 97I-72  में  निर्यात  को  गई  मशीनरी,

 कच्चे  माल  हद  से  नित  बिवेशो

 मुद्रा

 tis.  भो  1...  i:  कछुबापव :  क्‍या
 वाणिज्य  मन्नी  यह  बताने  की  कृपा  करेंगे  कि

 वित्तीय  वर्ष  i97:-72  में  विदेशों  में  स्थित

 सशक्त  भारतीय  उपक्रमों  को  मशीनरी,  उप-

 करण  और  कच्चे  माल  के  निर्यात  से  कितनी

 बिदेशी  मुद्रा  प्राप्त  हुई  है  ?

 बाशिक्य  भंसाली  में  जप मंत्री  (ो  qo
 सी०  काने)  सरकार  फे  पास  उपलब्ध
 जानकारी  के  अनुसार,  विदेशों  में  भारत  के

 सयुक्त  उच्च यमों  को  मशीनों,  उपस्करों  तथा  कच्चे

 माल  के  निर्यातों  पर  वित्तीय  कर्व  971-72
 के  दौरान  जो  विदेशी  मुद्रा  प्रतीत  की  गई,
 बह  राशि  लगभग  266  92  लाख  रु०  थी  ।

 मे  निर्यात  उन  निर्यातों  के  अतिरिक्त  थे  जो

 कि  इक्विटी  भागीदारी  के  झ्राधार  पर  समा-
 योज्य  थे  |

 Shortage  of  Small  Coins
 *200.  SHRI  G.  vy.  KRISHNAN:

 SHRI  P.  G.  MAVALANEAR:
 Will  the  3finister  of  FINANCE  be

 plesaed  to  state:
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 (a)  whether  there  35  still  an  acute
 shortage  of  small  coins  throughout
 the  country,  and

 (b)  af  so,  the  further  steps  Govern-
 ment  propose  to  take  to  solve  this
 problem?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K
 R  GANESH).  (a)  While  the  avail-
 ability  of  coins  has  considerably  um-
 proved  in  the  metropolitan  areas,  a
 few  stray  complaints  of  shortage  from
 the  mufuss)]  areas  have  been  received
 in  recent  past.

 (9)  In  order  to  remove  the  cause
 of  shortage,  Government  have  made
 massive  efforts  during  the  last  two
 years  to  turn  out  larger  quantities  of
 small  coins  in  the  Mints  and  increase
 the  net  issues  to  the  public  through
 the  Reserve  Bank  of  India  as  will  be
 evident  from  figures  below:

 Year  Production  Reserve  Bank
 by  Munts  of  India

 {In  milion  Issues
 pieces)  (in  crores

 of  apes)

 7969-70  386  Be  $6
 1970-71  577  4० बह  &  (

 I97I-72  768  I°t6

 I972-73  200
 ( expect

 5

 The  efforts  are  being  sustained  in
 the  year  ‘1973-74  Changes  have  also
 been  made  m  some  of  the  coinage
 alloys  so  as  to  obtaim  a  higher  rate  of
 production  and  eliminate  the  risk  of
 their  being  diverted  for  molting  pur-
 poses

 The  Reserve  Bank  of  India  offices
 and  agencies  have  been  advised  to
 meet  the  local  demand  for  coins  to  the
 meximum  extent.  Coins  are  rushad  to
 centres  where  shortages  are  occesten-
 ally  reported.
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 Stringent  measures  to  unearth  Hoarded
 Foodgrains  and  to  Stop  Black  Market-

 ing  of  essential  commodities

 ‘1801.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:

 SHRI  M.  RAM  GOPAL
 REDDY;

 ‘Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  asked  the  State  Govern-
 ments  to  take  stringent  measures  to
 unearth  the  hoarded  foodgrains  and  to
 stop  black  marketing  of  essential  com-
 modities;

 (b)  whether  the  same  order  is
 applicable  to  the  Union  territory  of
 Delhi;

 (९)  if  so,  when  this  order  was  issued
 and  what  particular  steps  were  taken
 by  thé  Central  Government  in  regard
 to  the  twin  problems  mentioned  above;
 and

 (ad)  the  number  of  persons  that  have
 been  prosecuted  and  the  total  quan-
 tum  of  hoarded  foodgrains  unearthed
 during  the  current  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  G.  GEORGE):  (a)  and  (b).  Yes,
 Sir.

 («  It  was  issued  in  June,  19738,  The
 State  Governments  have  been  asked

 to  take  exemplary  action  against
 blackmarketeers,  hoarders  and  other
 anti-social  elements  promptly  under
 the  various  legislations.

 ,  (a)  The  information  is  being  col-
 legted  and  will  be  laid  on  the  Table
 of  the  House.

 Cotton  Bales  imported  Catton
 poration  of  Ynadia  perl  at  Bomber

 i802.  SHRI  SAT  PAL  KAPUR:  Will

 (a)  whether  over  16,000  cotton
 bales  imported  through  Cotton  Cor-
 poration  of  India  are  lying  uncleared
 in  the  Bombay  docks  fi
 ‘months;  and

 y  3  for  over  two

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  by  Government  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Remittances  by  Dmunlops,  Firestone,
 Goodyear  and  Ceat

 1803.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 fa)  the  total  foreign  exchange  re-
 patriated  by  the  following  companies
 by  way  of  royalty,  dividends,  interest
 on  loans,  purchase  commission,  tech-
 nical  fee,  export  commission  and  ex-
 penditure  on  foreign  nationals  in  sala-
 ries  given  to  them  during  last  three
 years:

 qdy  Dunlops  (Calcutta  and  Mad-
 ras)

 (2)  Firestone

 (3)  Goodyear

 (4)  CEAT;  and

 (b)  what  steps  have  been  taken  to
 prevent  such  drain  of  foreign  ex-
 change?

 ee
 NISTER  OF  STATE  IN  THE
 OF  FINANCE  (SHRI  K.  R.

 GANESH:  (a)  A  statement  showing
 the  remittances  made  abroad  hy  these
 four  companies  on  acceunt  of:  divi
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 dends,  technical  know-how  and  royalty
 payments  for  the  years  1968-69  to
 ‘1970-71  is  laid  on  the  Table  of  the
 Lok  Sabha,  [Placed  in  Library.  See
 No,  LT-5296/78].  Information  regard-
 ing  remittances  made  under  other
 heads  ig  not  readily  available.

 (b)  Some  of  the  steps  taken  by  Gov-
 ernment  to  reduce  the  drain  of  foreign
 exchange  by  these  companies  are  given
 below;  ye

 (i)  As  and  when  the  foreign  maj-
 ority  companies  expand  their
 activities,  the  foreign  holdings
 are  diluted  by  meeting  part
 of  the  cost  of  expansion  by  is-
 sue  of  additional  equity  capi-
 tal  to  Indians  only.  There
 has  been  no  expansion  propo-
 sal  in  the  case  of  Firestone
 Tyre  and  Rubber  Co  (India)
 Pvt  Ltd

 (i)  All  collaboration  agreements
 under  which  royalty  or  tech-
 nical  know-how  fees  are  paid
 require  the  approval  of  the
 Government.  At  that  stage,
 the  need  for  such  technologi-
 eal  collaboration  and  the
 quantum  of  royalty  are  gone
 into  in  detail.

 dan)  It  35  the  Government's  policy
 to  imsist  on  the  mecreased  In-
 dhanisation  of  personnel  in
 foreign  majority  companies,

 4iv)  Government's  gpecific  appro-
 val  for  bringing  in  foreign
 technicians  s  necessary  and
 this  approval  is  given  for  a
 specific  period  They  are  re-
 quired  to  train  the  Indian  per-
 sonnel  so  as  to  enable  them
 to  take  over  from  the  foreign
 personne]  after  their  contracts
 expire.

 {v)  Foreign  exchange  loans  require
 specific  Government  approval
 and  remittances  om  account  of
 interest  are  aliéwed  only  in
 respect  of  approved  loans.
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 (vi)  Payment  of  export  commis-
 sion  and  purchase  commission
 require  the  Reserve  Bank  of
 India’s  prior  approvai.

 (vii)  After  the  Foreign  Exchange
 Regulation  Bill,  which  is  be-
 fore  Parlament,  is  enacted,
 cases  of  all  oranches  of  foreign
 companies  and  Indian  cOm-
 panies  having  more  than  40
 per  cent  shareholdings  will
 be  again  reviewed.

 Irregular  supply  og  raw  Crashew  Nuts
 to  Cashew  Factories  in  Kerala

 I804.  SHRI  VAYALAR  RAVI:
 SHRI  M.  K  KRISHNAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  irregular  supply  of  raw  cas-
 hew  nuts  to  the  cashew  factories  in
 Kerala  and  the  consequent  close  down
 of  factories  resulting  in  large  seale
 unemployment  among  cashew  labour.
 ers;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  in  this  regard?

 THE  DEPUTY  MINISTE
 MINISTRY  OF  COMMERCE  (sina! A  ©  GEORGE)  (a)  and  (hb).  Su
 a+  to  ensure  regular  supplies,  imports of  raw  cashew  nuts  ale  arranged  in
 a  properly  phased  manner.  Since
 the  installed  capacity  is  in  excess  of
 the  overall  availatility  uf  raw  cas-
 hew  nuts,  some  seasonal  closure  of
 factorics  becomes  inevitable  This
 year  especially,  the  availability  of
 Raw  Nuts  from  the  African  sources
 are  below  normal  due  to  adverse
 climatic  conditions  in  those  countri-
 en,

 Every  possible  effort  is  being  made
 by  the  Cashew  Corporation  to  pro-
 cure  ag  much  as  possible  raw  cashew
 nuts  from  abroad  and  to  Intrease  its
 indigenous  production.
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 Proposal  to  re-carpet  the  Runways  of  6th  April,  978  and  ratified  on  26th
 various

 1805.  SHRI  SAT  PAL  KAPUR:  Wil!
 the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  to  re-carpet
 the  runways  of  various  airports  of
 the  country  in  view  of  the  recent  in-
 cidents  of  deflating  of  tyres  of  planes
 while  landing;  and

 (b)  if  so,  the  broad  outlines  there-
 of  and  the  airports  to  be  covered
 under  the  project?

 THE  MINISTER
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH)  (a)  and  (b).  None
 of  the  r  ‘ent  incidents  of  deflation
 or  burs‘.ng  of  aircraft  tyres  was
 found  to  have  been  caused  ky  the
 condition  of  the  runways  The  In-
 ternational  Airports  A.thority  of
 dndia  and  Civil  Aviation  Department
 maintain  the  runways  at  their  respec-
 tive  airports  and  aerodromes  in  a
 serviceable  condition.

 OF  TOURISM

 Trade  Agreements  tinalised  during
 the  last  four  Months

 1806.  SHRI  SAT  PAL  KAPUR
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  the  new  trade  agreements  fina-
 lised  with  various  countries  during
 the  last  four  months;

 (b)  the  main  features  of  these
 trade  agreements;  and

 (c)  the  steps  taken  to  increase
 trade  with  socialist  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 (A.  C.  GEORGE):  (a)  A  new  trade
 agreement  between  India  and  Bangla-
 desh  was  concluded  on  the  5th  July,
 978,

 An  Economic  &  Technical
 Copperation  Agreement  was  algo
 signed  between  India  and  Iraq  on  the

 July,  ‘973.
 (b)  (i)  ‘The  agreement  with  Bangle-

 desh  shall  come  into  force  on  26th
 September,  1978,  {.e.,  when  the  exist-
 ing  trade  agreement  oxpires.  The
 new  trade  agreement  wili  be  valid
 in  the  first  instance  for  a  period  of
 3  years,  but  is  extendable  by  mutual
 consent.  There  will  be  two  tiers  of
 trade  as  below:—

 (a)  A.  balanced  Trade  &  Pay-
 ments  Arrangement  in  com.
 moditieg  of  special  interest  to
 the  two  countries  to  the  ex-
 tent  of  Rs.  30.5  crores  each
 way;  and

 (b)  Trade  outside  the  Balanced
 Trade  &  Payments  Arrange-
 ments  which  will  be  regulat-
 ed  in  accordance  with  the
 normal  import,  export  and
 foreign  exchange  rules  and
 regulations.

 (ii)  Main  features  of  the  Agreement
 with  Iraq  are  that  Iraqis  have  agreed
 to  supply  India  crude  oil  under  bilat.
 eral  trading  arrangement  which
 would  be  on  balanced  basis  to  the
 greatest  extent  possible.  India  will
 assist  Iraq  with  the  supply  of  goods
 and  services  for  a  number  of  dev-
 lopment  projects  m  Iraq  such  as
 the  Baghdad-Ramadi-Al  Qaim  Rail-
 way  Project,  steel  rolling  mills,
 electric  power  transmission  facility,
 ship-building  and  repair  facility,
 equipment  for  petroleum  and  chemi-_
 cal  industries  etc.  Other  imports
 from  Iraq  will  be  petroleum  pro-
 ducts,  dates,  etc

 (e)  The  following  are  the  steps
 generally  taken  for  promoting  India's
 trade  witH  socialist  countries:—

 (i)  During  the  bilateral  annual
 trade  talks,  emphasig  is  al-
 ways  laid  on  increasing  the
 volume  of  trate  between
 India  and  socialist  countries.

 (if)  Participation  in  fairs  and
 exhibitions  in  these  countries

 ty
 the  Indian  tirms  is  arrang-
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 (hi)  Visiting  delegations  from
 theae  countries  are  shown  the
 progress  made  by  India  in
 the  industrial  field.

 av)  Export  Promotion  Councils
 etc  are  encouraged  to  send
 their  study  teams  to  these
 countries

 (v)  A  meeting  of  the  Indian
 Commercial  epresentatives
 in  East  European  countries
 was  recently  held  in  Budap-
 est  during  June,  973  The
 ॥  ९९0  for  the  expansion  and
 diversification  of  India’=  trade
 with  these  countries  was
 stressed.

 पालन  हयाई  TET  पर  झाग  बुझाते,  शोलों
 को  हस्पताल  ले  जाने  Har  दुर्घटनाओं  में

 सहायक।  प्रदान  करने  बालों  बाडिया
 की  संख्या

 i807  धी  हुकम  न्य  कछ राय  क्या
 पर्यटन  शोर  नागर  विमानन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  क्‍या  पालम  हवाई  झ्  पर  भाग

 बुझाने,  मरीजों  को  अस्पताल  ले  जाने  शौर

 दुर्घटना  मे  सहायता  प्रदान  करने  वाली  गाडियों

 की  सख्या  नागरिक  उदयन  के  प्रन्तर्राष्ट्रीय
 स्तर  की  तुलना  में  काफी  कम  है  और  ये
 घटिया  हैं;  कौर

 (ख)  यदि  हा,  तो  सरकार  का  विचार
 इस  सम्बन्ध  में  क्या  कार्यवाही  करने  का  है  ?

 आवंटन  धौर  नागर  विमानन  थलों

 (to  wel  fog)  (क)  शौर  (खि).  हालाकि
 कश  फायर  टैकरों,  एम्ब्लैसो,  तथा  बचाव

 गाड़ियों  की  सख्या  पर्याप्त  समझी  जाती  है,
 इनमें  से  कुछेक  सधारण  तथा  मरम्मत
 सबंधी  सभस्थाशरों  के  कारण  हुर  समय  उपलब्ध

 नहीं  होती  ।  भेज  उपकरण  खरीदने  के  सिए
 कार्यवाही  को  या  रही  है  t
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 कप  कर  की  बकाया  शशि

 3808  भी  हुकम  चन्द  कछ  4य  क्या
 जिस  मंत्री  करों  की  बकाया  राशि  के  बारे  में
 30  मार्च,  973  के  प्रतारांकित  प्रश्न  सख्या
 5365  के  उत्तर  के  सबंध  में  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्या  अपेक्षित  जानकारी  एकल
 कर  ली  गई  है  कौर  यदि  हा,  तो  उसकी  मुख्य
 बाते  क्‍या  है,  और

 (ख)  यदि  नहीं,  तो  उसमे  कितना  समय
 लगेगा  ?

 बित  सवाल  में  राज्य  मंत्रो  (थी  के०
 कार  गणेश)  (क)  सूचना  1 है  एकत्रित
 की  जा  चुकी  है  1  वित्तीय  वर्ष  1972-73
 के  मत  में  ग्राहक  की  सकल  कौर  शुद्ध  बकाया
 के  सम्बन्ध  में  आयकर  आयुक्तों  के  कार्य-क्षेत्रो

 केअनुसार  झा कडे  सभा  पटल  पर  रखे  गये
 विवरण  में  दिए  गए  हैं  ।  ग्रंथालय  में
 रखा  गया  ।  देखिये  साया  LT-5297/73

 (ख)  3  प्रश्न  नहीं  उठता

 चाहता  जिद  जैल,  उज्जैन  और  दैनिक
 watixt  द्वार।  आयकर  का  भुगतान

 i809.  थो  हुकम  शब्द  कठबाप :
 क्या  बिल  मंत्री  मेहता  प्रिंटिंग  प्रेस  उज्जैन
 कौर  दैनिक  अविका  द्वारा  आयकर  के

 भ््‌गतान  के  बारे  में  मई,  973  के  पता-
 साकित  प्रश्न  स०  999]  के  उत्तर  के  सबंध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अपेक्षित  जानकारी  एकल
 की  जा  चुकी  है  यदि  हा,  तो  उसका
 संक्षिप्त  ब्यौरा  क्‍या  है,  भौर

 खि)  यदि  सही,  तो  उसमें  कितना  हम
 खेवा?
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 fax  मंग्रालन  में  शक्ति  मंत्रों  (श्री
 Bo  कार  गैस:  (क)  और  (ख)  सूचना

 अनुबंध  में  दी  गई  है  ।

 विवरण

 (क)  मेहता  प्रिंटिंग  प्रेस,  श्री  सुरेश

 कुमार  की  मालिकी  की  फर्म  के  रूप  मे  अगस्त

 97  को  स्थापित  की  गई  थीं।  इसमे  निवेश

 की  गई  कजी  की  रकम  18,750%o ०  थी  जो  जे

 उसके  पिता  श्री  गोर्धन  लाल  से  मशीनरी  के

 रूप  में  प्राप्त  हुई  थी  ।  भारत  के  राज्य  बैक

 उज्जैन  से  भी  7,500  रु०  इस  प्रेस  की  मशीन-

 री  को  बंधक  रखकर  उधार  लिया  गया  था  1

 (ख)  मालिक  ने  भारा  के  राज्य  वेक

 को  प्रस्तुत  किये  गये  एक  पत्र  मे,  उसके  द्वारा

 किये  गये  कार्यों  का  ब्यौरा  दिया  है  किन्तु  उसमे

 लाभ  की  रकम  का  कोई  उल्लेख  नही  है  ।

 (ग)  अ्रायकर  की  बकाया  कुछ  नही  है  ।

 गेहूं1  प्रिटिंग  प्रेस  i  अगस्त  1971  से  चालू

 किया  गया  था  7  प्राय  की  पहली  विवरणी

 30  जून,  973  को  दाखिल  की  जानी  थी  !

 (घ)  विक्रम  प्रिटिंग  प्रेस  960  से

 063  तक  प्री  थो रतनलाल  मेहता  की  मालिकी

 की  फर्म  के  रूप  में  चलाई  गई  ।  इस  व्यापार

 को  i2  जुलाई,  963  को  एक  भागीदारी

 फर्म  को  बच  दिया  स्त्री  जिसका  नाम  मोहन

 प्रिंटिंग  प्रेत  था  शर  जिसमे  श्री  गोरधतखलाल
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 मेहता  कौर  श्री  राम  च्य्द  श्रीकांत  सोंगीदार
 थे  |  1  अगस्त,  1971  को  मस  मोहन
 प्रिंट  प्रेस  फर्म  समाप्त  कर  दो  गई  धौर
 उसी  तारीख  से  मेहता  प्रिटिंग  प्रेस  बनी  ।

 (क)  इस  व्यापार  की  मालिकी  में  समय

 समय  पर  किये  गये  परिवर्तनों  को  विधि  के

 उपबंधों  के  अनुरूप  पाथा  गया  है  |

 देश  की  रेचन  मिलो  में  हुई  बुर्ब नागों  के
 लिये  दिया  गया  मसुश्न/।बशा

 1810.  शो  हुकम  शब्द  कछवाय  क्या

 बालिका  मती  27  अप्रैल,  973  के  जनता-

 साकित  प्रश्न  सख्या  844l  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  उपरोक्त  प्रश्न  के भाग  (क)
 से  (ग)  तक  के  सम्बन्ध  में  सूचना  एकत्र  कर  ली

 गई  8;  और

 (ख)  यदि  हा,  तो  उसकी  मोटी  रूपरेखा

 गया  है  /

 बातिनी  मतलब  में  उद्दंतो  भो

 ए  सोन  जाज)  :  (क)  भोर  (@)  सात

 किलो  के  सम्बन्ध  में  जानकारी  प्राप्त  ही  गई

 &  जैसा  कि  संगीत  विवरण  में  बताया  गयां

 है  d  शेष  तीन  मिलों  के  सम्बन्ध  मे  जानकारी

 जैसे  ही  प्राप्त:  होगी  सभा  पाल  पर  रख  ही

 जाएगी  t
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 विवरण

 1970-72  दिया  मया  मुझ्रावज्ञा
 एकक  का  नाम  दोरान  हुई  दुषंटनाए

 l.  जेके  रेन्स,  कानपुर  |  7कोई भी  कारखाना  कर्मचारी

 घातक  राज्य  बीमा  प्रति-

 नही  |  नियम  के  पझ्नन्तगंत  है
 जो  कि  मुआवजे  के
 प्रश्न  पर  विचार
 कर  रहा  है  t

 2  सेंचुरी  रेन्स,  बम्बई  tL  372  3  घातक  वही
 3.  नेशनल  रेन्स,  बनाई  |  643  3  घातक  वही
 4  बड़ौदा  रेयन  कारपोरेशन,  गुजरात  ।  320  |  घातक  वही

 +s  ग्वालियर  रेन्स,  नागदा  1  85l  4  घातक  बही
 6.  ट्रावनकोर  रेन्स,  केरल  ।  492  4  घातक  वही
 7  इंडियन  रेन्स  ।  22  कोई  भी  6,  39  र०  मुआवजे

 घातक  के  रूप  में  दिया  गया  ।

 नहीं  1

 [मंसब  ग्वालियर  रेन्स  के  प्रबन्धकों  ने  सदभावना  दिखाने  के  लिये  मृत  कर्मचारी  के
 झ्राष्ठितो  को  मानवता  के  नाते  0,000  रु०

 Loan  disbursed  by  public  sector
 Banks  to  small  Farmers  and  Weaker
 sections  of  Society  under  Differential

 rates  of  interest  Scheme

 8l  SHRI  PRABHUDAS  PATEL
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  Public  Sector
 banks  disbursed  over  Rs  two  crores
 to  small  farmers  and  vthe:  weaker
 sections  of  the  society  under  the  Du:f-
 ferential  Rates  of  Interest  Scheme
 upto  March,  1973;

 (b)  whether  the  Scheme  hag  not
 been  fully  implemented;  and

 ५.0 ह  the  reasons  for  slow  progress
 of  the  scheme?

 TRE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATY  SUSHILA  ROHATGI):  (a)
 ¥es,  Sir,

 दिये  |
 (b)  and  (०)  The  scheme  is  in  the

 nature  of  an  innovation  in  bank
 lending  and  in  the  iitial  stages  its
 progress  38  bound  to  be  somewhat
 slow  The  changes  in  the  scheme
 announced  at  the  time  of  presentation
 of  the  Budget  in  February.  973
 are  expected  to  make  it  moze  effec.
 tive

 Aid  from  U.K

 1812  SHRI  C  K  JAFFER  SHARI.
 EF  Wil!  the  Minister  of  FINANCE
 be  pleased  to  state:

 {a)  whether  British  Commitment  of
 aid  tr  India  this  year  has  been  ful-
 filled,  and

 (b)  if  so,  the  amount  of  sid  recei-
 ved  along  with  jts  terms  and  condi-
 tions?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  है.  GANESH):  (a)  The
 Government  of  U.K.  have  pledged  aid
 (other  than  technica]  assistance)  to
 the  extent  of  £63  million  (Rs.  9.49
 crores)  for  1973-74.  at  the  Aid  India
 Consortium  meeting  held  in  June
 i£73,  This  commitment  is  expected
 to  be  translated  into  specific  Loan
 Agreements  in  the  near  future;

 (b)  The  above  aid  is  expected  to
 be  provided  in  the  shape  of  interest
 free  loans  repayable  over  a  period
 of  25  years  with  an  initial  grace
 period  of  7  years.

 Staff  of  Tea  Board  serving  in  Cairo

 8I3  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a}  whether  a  few  members  of  the
 staff  of  Tea  Board,  including  Inspec-
 tors,  have  been  serving  in  Cairo
 and  other  places  for  more  than  eight
 years,  while  the  India-based  Assis.
 tents  are  called  back  after  three
 years’  stay  in  any  foreign  country
 under  the  existing  rules;

 (b)  whether  because  of  non-return
 of  staff  after  a  period  of  three  years
 confirmation  a  number  of  Assistant
 Superintendents  and  Inspectors,  some
 'f  whom  are  on  the  verge  of  retire.
 nent  are  held  up;  and

 (९)  whether  a  number  of  young
 qualified  Inspectors  in  the  Tea  Board
 of  India  are  available  for  replacing
 the  Inspectors  in  Cairo  and  other  pla-
 ces  and,  if  so,  the  reasons  for  not
 remedying  this  matter  immediately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTER  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (०).  The
 tenure  of  India-based  staff  deputed
 abroad  is  generally  three  years  but
 is  extended  for  further  periods  in
 the  interest  of  Board’s  work.  Except
 the  following,  no  other  India-based
 staff  ig  serving  abroad  for  more  than
 3  years.
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 Tea  Board’s  Office,  Catra.

 9  &  7  years

 l]  years

 Two  Inspectors
 Cook

 Tea  Board’s  Office,  Brussels

 Stenographer  @  years

 One  of  the  two  Inspectors  at  Cairo
 who  has  been  there  for  7  years  has
 recently  been  replaced  by  another
 Inspector  sent  from  India.  Stenogra-
 pher  in  Brussels  is  due  to  complete
 his  tenure  in  August,  73.  The  cook
 who  was  spacifically  recruited  for
 the  post,  holds  no  substantive  post
 in  India.  Ag  and  when  the  need
 arises  suitable  Inspectors  in  the  Board
 are  deputed  abroad  against  sanction-
 ed  post  No  post  of  India-based
 Inspector  38  vacant  at  present  in  any
 of  Tea  Board's  Offices  abroad.  Fur-
 ther,  for  non-return  of  any  India.
 based  staff,  no  confirmation  of  any
 Asstt  Supt,  or  Inspector  has  been
 held  up

 Construction  of  Cheap  Hotels  and
 Dormitories  in  DeJhi

 84  SHRI  SARJOO  PANDEY:
 SHRI  RAMAVATAR'  SHAS-

 TRI:

 Will  the  Mimuister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  difficulties  experienced  by  the
 large  number  of  common  people  who
 visited  the  Capital  every  year  in
 finding  accommodation  due  to  lack
 of  cheap  hotels  in  Delhi;  and

 (b)  if  so,  whether  Government
 have  any  proposals  to  construct  cheap
 hotels  and  dormitories  in  Delhi?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KAR.
 AN  SINGH):  (a)  and  (b).  Yes,  Sir.
 It  ig  propesed  to  allocate  some  more
 sites  in  New  Delhi  for  the  construct-
 ion  of  hotels,  including  thase  whith

 would  cater  to  visitors  of  the  ह...
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 and  lower  income  groups.  The  India
 Tourism  Development  Corporation
 will  also  concentrate  on  this  type  of
 accommodatior  during  the  Fifth  Plan.

 Wispute  over  price  of  Fertilizers  im-
 ported  from  East  European  Coun.

 tries

 i8i5.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  the  supply  of  Fertili-
 zers  from  East  European  countries  to
 India  has  been  held  up  because  of
 dispute  over  the  price;

 (b)  whether  the  disute  has
 resolved;  and

 been

 (c)  if  so,  the  broad  outlines  of  the
 settlement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir
 Some  of  the  East  Europesn  Countri-
 es  have  withheld  or  slowed  down
 supply  of  fertilisers.

 (b)  The  matter  is  under  discussion
 with  the  suppliers.

 (९)  Does  not  arise.

 Study  of  Solar  Eclipse  in  Suhara  by
 Indian  Scientists

 8i6,  PROF.  NARAIN  CHAND
 PRASHAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  some  Indian  Scientists
 were  deputed  to  study  the  Solar  Ec.
 lipse  in  the  Sahara  cn  S0th  June,
 ‘1978;

 (b)  if  so,  the  names  of  those
 scientists;  and

 (९)  if  not,  the  reason  for  non-par-
 ticipation  by  India  especially  when
 other  countries  had  sent  their
 scientists  on  this  important  occasion?
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 THE  MINISTER  OF  TONRISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Observations  of  such  eclipses
 are  of  main  interest  to  the  Indian
 Institute  of  Astrophysics,  Kodaikanal,
 which  did  not  send  an  expedition  to
 the  Sahara  because  of  the  exhorbitant
 cost  involved.

 Reversal  of  Manganese  Export
 Policy

 i87.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  _re-
 versed  the  manganese  export  policy;

 (b)  whether  in  view  of  (a)  Gov-
 ernment  have  now  allowed  Metals
 and  Minerals  Trading  Corporation  to
 export  high  and  medium-grade  ore;
 and

 (c)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (8)  No,  Sir.

 (b)  and  (८)  It  has,  however,  been
 decided  to  allow  export,  on  an  ad  hoc
 basis.  of  3,000  tonnes  of  high  grade
 manganese  ore  by  MMTC  as  huge
 stocks  had  accumulated.

 Memo  for  Revision  of  Pay  etc,  by
 Employees  of  M.  M.  T.  ए.

 i8i8.  SHRI  R  K.  SINHA:
 SHRI  SAT  PAL  KAPUR:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  employees  of  the
 Minerals  and  Metals  Trading  Corpora-
 tion  have  submitted  a  memorandum
 to  Government  for  the  revision  of
 their  pay  allowances  and  other  bene.
 fits;
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 (b)  when  the  said  memorandum
 was  submitted  to  Government  and
 the  specific  demands  contained  there-
 in;  and

 (c)  the  reaction  of  Government
 thereto  and  the  time  likely  to  be
 taken  in  taking  a  final  decision  in
 this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C.  GEORGE):  (a)  and  (b).  Yes
 Sir,  A  memorandum  was  presented
 On  ist  September  972  by  the  em-
 ployees.  The  Officers’  Association
 have  presented  a  memorandum  in
 May  972  which  has  been  further
 revised  in  July,  1973.  The  demands
 of  the  two  sets  of  memoranda  per-
 tained  to  revision  wm  _  the  existing
 scales  of  pay  and  allowances,  im-
 provements  in  the  existing  schemes  of
 leave  travel]  concession,  conveyance
 advances,  medical  benefits  etc,

 (९)  The  memorandum  of  Ist  Sep-
 tember  972  has  been  negotiated  and
 an  agreement  has  been  artived  at  in
 May  973  The  second  memorandum
 of  the  Officers’  Association  is  under
 active  consideration

 ave,  मध्य  प्रति  में  एक  रुग्ण  मिल्क  का
 सरकारो  सिधंत्रण  में  लेता

 i8i9.  श्री  फल चन्द  र्म  क्या
 ब.णिज्य  मंत्री  यह  बताते  की  कृपा  करेगे  कि

 (क)  क्या  उज्जैन  में  एक  ऐसा  मिल  हूँ
 जिसके  ऊपर  मीनार  का  भारी  कर्जा  ह  ने
 पर  भी  उसे  एक  ह्ग्ण  मिल  के  रूप  में  भरकारी
 निवास  में  नही  लिया  गया  हूँ,

 (ख़)  यदि  हा,  तो  उनके  क्या  कारण

 हूँ,  और

 (१)  फ्याराष्ट्रीय  कपड़ा  निगम  का
 विचार  इस  मिल  को  अपन  नियति  में
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 ai  का  हे  कौर  यदि  हां,  तो  इसको  करे  तक
 सरकारी  नियंत्रण  में  ले  लिया  जायेगा  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  (भी  एस०
 ayo  wk):  (क)  उज्जैन  से  मार  बस्त्र

 मिलें  हैं।  इनमें  से  एक  मिले  प्रयत्‌  हीरा
 मिल्स  का  प्रबन्ध  उच्चयोग  (विकास  तथा

 विनियमन)  भश्विन्रिवम  i95i  के  प्रधान
 सरकार  ने  अपने  निवारण  में  ले  लिया  है  |
 किसी  वस्त्र  उपक्रम  का  प्रबन्ध  सरकार  सकट
 ग्रस्त  वस्त्र  उपक्रम  (प्रबन्ध  ग्रहण  करना)
 भप्रधिनियम,  1972  की  धारा  4(2)  के
 उपबन्धों  के  भ्रनुसार  ही  ग्रहण  कर  सकती

 हैं  किसमें  किसी  उपक्रम  का  प्रबन्ध  केवल  इस
 पारापार  पर  ग्रहण  किये  जाने  की  व्यवस्था

 नही  है  कि  उस  पर  सरकार  का  भारी  ऋण

 है  ।

 (ख)  और  (ग)  प्रश्न  नहीं  उठता  ।

 Reopening  of  Income-tax  grad  Wealth.
 Tax  cases  of  big  Business  Houses

 820  SHR]  SAROJ  MUKHERJEE:
 Will  the  Mimster  of  FINANCE  be
 pleased  to  state’

 (a)  whether  Government  propose
 to  reopen  the  Income-tax  and  Wealth-
 tax  cases  of  some  of  the  hig  business
 Houses,  and

 {b)  if  so,  the  nameg  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R  GANESH):  (a)  and  (0)  In  August,
 972  a  Special  Cell  was  created  in
 the  Directorate  of  Inspection  (Investi-
 gation)  to  keep  watch  over  the  tax
 assessments  of  big  industrial  houses
 including  the  Birla  house  Since
 then  the  Special  Ceij  has  been  scruit.
 inising  the  cases  pertaining  to  two  of
 these  Houses  On  the  basis  of  in-
 formation  received  from  them  it  is
 understood  that  income-tax  and
 wealth-tax  assessments  connected
 with  the  Birla  House  as  per  statement
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 laid  on  the  Table  of  the  House,  have
 recently  been  reopened.  [Placed  in
 Litrary.  See  LT-5208/73.)

 It  may,  however,  be  pointed  out
 that  income-tax  and  wvealth-tax  cases
 in  respect  of  assessees  belonging  to
 big  business  houses,  as  in  the  case
 of  any  other  assessee,  can  be  reopen-
 ed  by  Income-tax  Officers  and  Wealth-
 tax  Officers  only  on  the  basis  of
 information  in  the  possession  of  those
 officers  and  in  circumstances  laid
 down  in  the  law.

 As  such,  it  is  not  possible  to  indi-
 cate  what  further  assessments  con-
 nected  with  big  industrial  houses  are
 proposed  to  be  reopened.

 Apprehensions  of  Japan  about  invest-
 ment  climate  in  India

 ‘1821.  SHRI  PRABHUDAS  PATEL:

 SHRI  G  Y.  KRISHNAN.

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state

 (a)  whether  the  Japanese  fear
 about  investment  climate  in  India,

 (u)  whether  they  have  a  feelng  that
 nationalisation  of  enterprise.  in  India
 is  a  deterrent  to  foreign  investment,

 (c)  if  so  whether  this  impre=:ion
 has  Leen  gathered  by  the  Head  of
 the  Indian  Committee  which  \v.sited
 Japan  recently,  and

 (d)  if  so,  how  these  fears  have  been
 removed  by  the  Government  of  India
 and  by  the  visiting  Committe’

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 हू,  R.  GANESH).  (a)  to  (d).  The
 India  and  Japan  Commuittecs  for
 Studies  in  Economic  Development  in
 Indian  and  Japan  had  a  joint  meeting
 in  Tokye  from  June  4  to  6  1973.  The
 Indian  Delegation  was  led  by  Shri
 8.  R.  Bhagat.  In  the  course  of  the
 discussions  the  Japanese  side  sought
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 clarifications  an  Indian  Government's
 policies  towards  nationalisation.

 It  was  pointed  out  by  the  indian
 delegation  that  Government  of  India's
 policy  in  this  regard  is  based  on  re-
 quirement  of  Indian  economy  and  on
 national  objectives.  It  was  the  im-
 pression  of  the  Indian  delegation  that
 the  Japanese  side  wag  satisfied  with
 the  elucidation  given  by  the  Indian
 delegation.

 Takeover  of  Tea  Export

 i822  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  majority  of  members
 of  Tea  Board  favour  the  takeover  of
 tea  export  trade,  and

 (b)  at  so,  the  decison  of  Govern.
 ment  in  this  regard”

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (ay  No,  Sir

 (b)  Does  not  arise

 Proposal  to  takeover  ymport  of  Books

 1823,  SHR]  NAWAL  KISHORE
 SHARMA:

 PROF  MADHU  DANDAVATE:

 W.l  the  Minster  of  COMMERCE
 be  pleased  to  static.

 (a)  whether  there  is  any  proposal
 under  the  cousideration  of  Govern-

 ment  to  tukeover  the  import  of  .ooks
 in  the  country

 (b)  if  so,  the  time  by  wh.ch  the
 import  of  books  will  be  taken  over  by
 Government,

 (c)  the  reasons  for  taking  over:  and

 (d)  the  extent  to  which  foreign
 exchange  is  expected  to  be  saved  as
 a  result  of  taking  over  the  import
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
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 A.  C  GEORGE)  (a)  to  {e)  At  pre
 sent,  there  is  no  proposal  for  taking
 over  the  Import  of  books  by  the  Cov-
 ernment  An  import  licence  for
 Rts  50  lakhs  has  been  given  to  the
 State  Trading  Corporation  for  the  im-
 port  of  technical  and  educational
 books  Other  importers  «an  import
 these  books  also

 (a)  Does  not  arise

 Non-availability  of  Homoeopathic
 Medicines  due  to  Stoppage  of  Inport

 ef  such  Medicines

 1824  DR  SARADISH  ROY  Will
 the  Minister  of  COMMERCE  he  pleas-
 ed  to  state

 (a4)  whether  Government  are  aware
 that  a  serious  crisis  is  prevailing  in
 the  country  in  the  matter  of  avail-
 abibty  of  homoeopathic  medicines  aue
 to  Governments  refusal  to  allow  im-
 port  of  these  redicmes  from  «abroad
 and

 (b)  ४  «o,what  steps  have  been
 taken  by  Government  to  tack'e  the
 problem?

 THE  DEPUTY  MINISTER  IN  ‘ME
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  and  (b)  No  Sir
 A  l>eral  policy  is  followed  in  allow-
 ing  imports  of  homceopathic  medicines
 as  indicated  below

 (l)  Import  leences  are  granted  to
 establish  importerg  on  a  quota  of
 230  per  cent  this  is  the  mavimum
 quota  allowed  for  any  item

 42)  Licences  are  granted  to  the  uc-
 tual  users  ie  the  manufacturers  of
 homoeopathic  medicines  for  import  of
 homoecopathic  drugs  in  basic  torm
 ynclu  ling  sugar  of  milk  and  t  tochemic
 medicines

 (3)  Hospitals  ani  iedical  institu-
 tions  can  import  homoeopathic  medi-
 eines  for  their  own  use  without  im-
 port  heence  provided  the  cif  value  of
 import  at  anv  one  time  does  not  ex-
 ceed  Rs  1,000
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 port  licence  for  his  own  use  provided
 the  cif  value  of  import  st  any  one
 time  does  not  exceed  Rs  200

 Experiments  for  Artificial  Rain

 i825  SHRI  R  ्  SWAMINATHAN
 SHRI  C  K  JAFFER  SHARIEF

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  Government  have  mude
 any  experiments  for  artificial  rain  in
 certain  States,  xf  so,  wm  which  States,

 (b)  how  far  these  have  :  een  suc-
 cessful,  and

 (c)  what  was  the  expenditure  im-
 volved?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  Yes  Sir  Exper  ments
 in  rain  stimulatien  wee  ca  nied  cut
 on  a  random  bass  by  the  Council  of
 Screntific  and  Indusrtrial  Research
 during  the  monsoon  seasons  of  1957,
 to  966  in  the  following  regions

 Delhi—Delhi  State

 Agra—Lttar  Pradesh

 Jaipur  Rajasthan

 Munnar—  Kerale

 Expermments  are  being  undertaken  in
 the  Madras  region  in  Tamil  Nadu  ard
 in  the  Poona  region  in  Mabarashtra
 by  the  Central  Government  and  in
 Gujarat  by  the  State  Government

 (b)  From  the  experiments  con-
 ducted  in  the  Delhi,  Agra,  Jaipur  and
 Munnar  regions  it  was  found  thal
 rainfall  in  the  seeded  areas  was  20
 per  cent  higher  than  that  in  the  un
 seeded  areas  On  completion  of  the
 eayermments  in  Tamil  Nadu,  Maha-
 rashtra  and  Gujarat,  rainfall  datu
 will  be  analysed  and  statistically
 evaluated
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 (c)  The  expenditure  depends  upon
 the  area  and  the  duration  of  the  ex-
 periment.  For  the  curreat  experi-
 menis  at  Poona  and  Madzvas,  it  is  ex-
 pected  to  be  about  five  rupees
 for  an  area  of  five  thousand  square
 miles  over  a  period  of  three  mecnths.

 4  ae fa  Aas

 Legislation  regarding  pasting  ef  Retail
 Prize  tags  on  Commodities

 1826.  SHRI  क  GANGADEB:  Will
 the  Minister  of  COMMERCE  be  plessed
 to  state:

 (a)  whether  Government  propose
 to  introduce  iegislation  to  the  effect
 that  manufacturers  must  vaste  retail
 price  tags  on  every  commodity  as  drug
 manufacturers  do;  and

 (b)  if  so,  when  the  legisiatiun  is
 likely  te  be  introduced?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE
 A.  C.  GEORGE):  (a)  Tne  Weights  &
 Measures  (Law  Revision)  Committee
 in  its  report  submitied  to  the  Goverzn-
 ment  of  India  has  pronosed  legisla-
 tion  which  would  reauire  the  indica-
 tion  of  retail  price  on  every  commo-
 dity  sold  in  the  packaged  form.

 IN  THE
 (SHRI

 (b)  The  proposais  of  the  Committee
 are  under  consideration  of  the  Gov-
 ernment.  of  India.

 Import  of  Newsprint  from  Bangladesh

 1827.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  prepose
 to  increase  the  volume  of  import  of
 newsprint  from  Bangladesn;  ara

 (b)  if  so,  the  extent  of  the  propesed
 increase?

 THE  DEPUTY  MINISTER
 MINISTRY  OF  COMMERCE  (SHRu
 A,  -€.AGBORGH):  (a)  and=  (by.  ~  The
 New  Balanced  Trade  and  Payments
 Arrangement  between  Irdia  and
 Bangladesh,  which  was  concitce®  on

 IN  THE
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 5th  July,  1973,  provides  for  import
 from  Bangladesh  of  newsprint  and
 low-grammage  paper  to  the  value  of
 Rs.  450  lakhs  during  the  year  com-
 mencing  from  28th  September,  ¢73.

 Smuggling  of  Indian  Films  into
 Pakistan  through  Thirg  Country

 1828.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  attention.
 kas  been  drawn  to  the  reported  smug-
 gling  of  Indian  films  into  Pakistan
 through  third  country;  and

 (b)  if  so,  the  steps  taken  to  pre-
 vent  such  smuggling?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (hb).  Intelli-
 gence  reports  indicate  that  Indian
 films  exported  to  some  countries  are
 diverted  to  third  countries.

 Information  whether  such  diver-
 sions  to  Pakistan  also  take  place  and
 if  so,  the  action  that  is  heing  taken
 in  this  regard,  is  being  collected  and
 will  be  laid  on  the  Table  of  the  I'cuse.-

 Inflationary  Pressure  on  Economy

 1829.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  out  ot  the  total  public
 sector  plan  expenditure  of  Rs.  12,000
 crores  in  the  first  four  years  of  the
 Fourth  Plen  as  much  as  Rs.  3.000
 crores  of  cne-fourth  of  the  total  ex-
 penditure  was  raised  throuzh  deficit
 financing;

 (b)  whether  during  the  same  period
 banks  extendem  credit  to  the  tune  of
 Rs.  3,008  crores  to  the  business  sector;

 (c)  whether  the  two  factors  have
 largely  contributed  to  the  eurrent  in-
 flationary  nressure  on  the  economy;
 and
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 4a)  if  so,  the  steps  being  taken  to
 avold  te  repetition  of  the  same  dur-
 ing  the  Fifth  Plan?

 THE  MINISTER  OF  SIATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  Of  cue  ical
 Public  sector  Plan  expenditure  esti-
 mated  at  Rs.  ‘1,830  crores  during  the
 first  Four  Years  of  the  Fou.th  Plan,
 deficit  financing  at  Rs.  975  crores
 accounts  for  only  6.8  per  cent  for
 financing  such  expenditure.

 (b)  Yes,  Sir.  The  outstand.nz  cluims
 of  the  banks  on  commercial  sector
 which  includes  credit  to  Food  Corpo-
 ration  of  India  and  other  .on-depart-
 mentally  run  Government  undertuk-
 ings  has  increased  by  Rs  3202  cteres
 during  the  saine  period.

 (c)  As  price  level  is  a  resultant  of
 various  factors  operating  in  the  eco-
 nomy  simultaneously,  it  would  be
 difficult  to  segregate  that  part  of  the
 price  increase  attributable  to  deficit
 financing  and  creation  of  crel:t  by  the
 banks.

 (d)  The  scheme  of  finaneng  the
 Fifth  Plan  as  envisaged  by  the  Plan-
 ning  Commussion  in  its  document,
 ‘Approach  to  the  Fifth  Plan  i974—79°
 is  to  keep  the  quantum  of  deficit  fin-
 ancing  to  the  level  at  which  the  con-
 sequential  increase  in  money  supply
 with  the  Public  and  aggregate  demand
 will  not  exceed  the  requiremen‘s  of
 the  economy  arising  from  growth  in
 real  terms,

 Setting  up  of  a  Committee  to  look
 into  the  Entire  selling  arrangement  of

 Tes

 1830.  SHRI  V.  MAYAVAN-
 SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  COMMFRCE
 be  pleased  to  state:

 (a)  whether  Government  have  set
 up  a  Committee  to  look  :nto  the  en-
 tire  selling  arrangemenis  of  tea;

 (b)  if  so.  whether  one  of  the  terms
 of  reference  of  the  Committee  is  the
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 feasibility  of  introducing  the  Dutch
 system  of  auction  as  against  the  con-
 ventional  system:  and

 {e)  what  are  the  other
 references?

 terme  of

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE)  (a)  to  (ce).  The
 Task  Force  set  un  for  ovolving  a
 viable  and  long-term  strategy  for  the
 growth  of  tea  industry  and  promotion
 of  exports  will  inter  alia  look  into  the
 present  arrangements  for  export  of
 tea  including  the  auction  system  and
 suggest  improvements,  if  required,

 Package  Plan  to  Check  Rise  in
 Prices

 83l  SHRI  VASANT  SATHE:
 SHRI  SEZHIYAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have
 worked  out  a  ‘package  plan'  to  arrest
 spiralling  prices;  and

 (b)  if  so,  the  mam  features  of  the
 Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K  R.  GANESH):  (a)  and
 (b).  The  Government  has  been  keep-
 ing  regular  vigil  over  the  price  situa-
 tion  in  the  country,  and  has  been
 taking  remedial  measures  in  the  light
 of  the  emerging  situation.  To  the
 extent  that  there  is  excess  liquidity
 ir  the  economy,  credit  controls  have
 been  further  tightened  recently.
 Steps  have  been  initiated  to  secure
 economics  in  Government  expendi-
 ‘ure,  particularly  non-development
 expenditure.  The  Government  has
 been  operating  a  public  distribution
 system  for  supply  माँ  major  food.
 grains  at  subsidised  orices  which  have
 remained  generally  unchanged  for
 the  last  three/four  years.  prica  and
 distribution  controls  are  ig  force  m
 respect  of  some  other  essential  con-
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 ‘sumer  goods  such  as  sugar,  vanaspati,
 certain  varieties  of  cotton  cloth  and
 kerosene.  Forward  trading  has  been
 either  banned,  or  suspended,  in
 respect  of  a  number  of  _  agricultural
 commodities;  it  is  allowed,  at  present,
 only  in  the  case  of  a  tew  commodities
 which  are  either  of  minor  significance
 er  are  important  for  exports.  Avail-
 ability  of  goods  in  short  supply  is
 being  augmented  through  program-
 mes  for  higher  production  and  larger
 imports.  The  above  administrative,
 fiscal  and  monetary  measures  are
 designed  to  supplement  and  comple-
 ment  each  other.  They  are  also
 subject  to  constant  review  and  addi-
 tional  steps  will  be  taken  as  and  when
 necessary.

 Committee  to  examine
 Policy  of  Fubtlic  Sector
 Enterprises

 Report  of
 ‘Personne!

 1832.  SHRI  B.  छू  DASCHOWDH-
 URY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  a  Committee  set  up
 ‘iby  Government  has  examined  the
 personnel  policy  of  public  sector  en-
 ‘terprises;

 (b)  whether  it  has  submitted  any
 report;  and

 (९)  if  so,  the  main  recommenda.
 tions  made  therein?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  to  (c).

 the  Hon’ble  Member  is
 referring  to  the  Action  Committee
 on  Public  Enterprises  under  the
 Chairmanship  of  a  Member  of  _  the
 Planning  Commission,  which  had
 submitted  certain  ‘ecommendations
 inter-alia  for  a  review  of  selection
 procedures  for  top  management  posts
 in  public  enterprises.  Government
 have,  taking  into  account  these  re-
 commendations  along  with  other
 relevant  considerations,  since  decided
 on  the  framework  for  a  new  manager-
 jal  personnel  policy  for  the  public
 ‘sector.

 Presumably,
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 This  policy  is  based  on  the  need
 for,  giving  sufficient  autonomy  to.  the
 enterprises  themselves  in  making
 appointment  to  posts  below  the  level
 of  Genera]  Manager,  so  that  the  pro-
 cesses  of  development  of  specialised
 skills,  greater  continuity  and  com-
 mitment  in  the  work-force  and  en-
 couragement  to  increased  mobility
 of  managers  between  enterprises  are
 assisted.

 In  the  case  of  appointments  made
 by  Government  to  the  Boards.  of
 these  enterprises,  the  Government
 have  decided  to  abanclon  the  present
 empanelment  procedure  for  selection
 of  suitable  personnel.  Instead  it  is
 proposed  to  set  up  a  suitable  High
 Level  Selection  Board  of  eminent
 persons  with  experience  of  top  per-
 sonne]  selection  to  recommend  suita-
 ble  names  for  specific  vacancies  at
 the  top  level  that  may  occur.  Suita-
 ble  arrangements  are  also  envisaged
 for  closer  association  of  the  chief
 executives  of  the  enterprises  concern-
 ed  in  the  Selection  of  personnel  for
 functional  directorship  and  for  the
 post  of  General  Managers.  It  is
 proposed  to  invest  the  High  Level
 Selection  Body  with  the  task  of
 overseeing  management  development
 in  the  public  sector  as  a  whole  and
 the  evolution  of  appropriate  appraisal
 procedures  to  assist  objective  selec-
 tion.  The  details  of  tha  new  frame-
 work  are  being  finalised  along  these
 lines.

 बजे  973-74  में  उद्योगों  में  विधि  करने

 के  लिये  कच्चे  साल  का  ग्रायात

 18333  श्री  मूल  चन्द  डागा  :क्या

 वाणिज्य  मंत्री  यह  बताने  की  दया  करेंगे  कि

 वर्ष  1973-74  म॑  उद्योगों  में  वृद्धि  करने
 के  लिए  आयात  तथा  निर्यात  के  मुख्य  नियंत्रक

 ने  कितने  किस-किस  प्रकार  के  और  कितने

 मूल्य  के  कच्चे  माल  का  रायात  करने  की

 ग्र नुम ति  दी  हूँ
 ?

 दःणिज्य  मंत्रालय  में  सधर्मी  (किए
 सी०  जाज)  :  कच्चे  माल  के  आयात  के  लिए
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 जारी  किए  गए  लाइसेंसों  को  माता,  व  किस
 प्रकार  के  हूँ  तथा  कितने  मूल्य  के  हूँ  इन  के
 बारे  में  जानकारों  प्रति  से  मही  रखी  जाता,
 क्योंकि  झा वात  होती  के  उपबन्धों  के

 अनुसार  आमतौर  पर  कच्चे  माल,  फालतू
 पुर्जों  तथा  संघटकों  भ्रादिके  लिए  मिलेजुले
 लाइट्स  जारी  किए  जाते  हैँ  ।

 हु

 नैपाल  को  सीमेंट  को  सप्लाई

 1834.  श्री  थ्रो कृष्ण  प्रग्रत्नाल  कपा
 वाणिज्य  मंत्रो  यह  बताने  को  श्वा  करेंग
 कि  A

 nice
 (क)  क्या  नेगी  को  15,000  टन

 a  की  सप्लाई  करने  का  कोई  प्रस्ताव
 सरकार  के  विचाराधीन  ;

 .  (@)  यदि  हां,  तो  इसके  क्‍या  कारण

 @;  गौर

 (भ)  कया  सरकार  म  सारा  को  देश
 को  झावश्यकता  से  अधिक  समझ लतों  हैं  ?

 वाणिज्य  मंत्रालय  में  उप मंत्रो  (श्री  To
 सा०  जाऊं)  :  (क)  राज्य  व्यापार  निगम
 ने  नेपाल  की  नेशनल  ट्रेडिंग  कम्पनी  को
 15,000  ह.  टन  सोमेश  सप्लाई  करने

 के  लिए  एक  सविता  की  हैं  tT

 (ख)  और  (ग).  सीमेट  की  घरेलू
 आवश्यकताओं  को  हिसाब  लगाने  के  बाद
 निर्यात  की  गनीमत  दी  गई  थी  q

 Sanction  of  Industrial  Loan  by  World
 Bank  and  International  Development

 Association

 1835.  SHRI  R.  V.  SWAMINATHAN:
 SHRI  H.  M.  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  atate:

 AUGUST  38,1973  ©  Written  Answers  थ.

 (a)  whether  two  loans  eggregating
 $170  million  to  assist  industral  dev-
 elopment  in  India  have  been  announ-
 ced  by  the  World  Bank  and  its
 affiliate,  the  International  Develop-
 ment  Association;

 (b)  if  so,  whether  IDA  credit  is
 intended  for  help  to  700  medium  and
 large  scale  enterprises  iy,  selected
 priority  industries  to  maintain  and
 expand  production;

 {c)  if  so,  what  are  the  projects  for
 which  loan  will  be  utilised;  and

 (d)  how  the  rest  of  the  joan  will
 be  utilised  by  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  An
 Agreement  was  signed  with  the  World
 Bank  for  a  loan  of  $70  milnon  to  the
 Industrial  Credit  and  Investment  Cor-
 poration  of  India  Ltd.  un  Sth  June,
 3  and  a  Development  Credit
 Agreement  was  signed  with  the  In.
 te"national  Development  Association,
 the  soft-lending  affiliate  of  the  World
 Bank,  for  an  amount  of  $100  million

 (b)  The  IDA  Credit  would  provide
 the  foreign  exchange  for  the  import
 requirements  of  raw  materials,  com-
 ponents  and  spares  for  the  fuller
 utilisation  of  capacity  in  the  indust-
 rial  units  registered  with  the  DGTD
 in  certain  selected  priority  industries.

 (c)  The  World  Bank  loan  to  the
 ICICI  will  be  utilised  for  providing
 loans  to  private  enterprises  to  meet
 their  foreign  exchange  needs  for  im-
 ported  capital  equipment  for  projects
 which  are  approved  by  the  Govern-
 ment

 {d)  Does  not  arise.

 Findings  of  C.B.I,  into  the  cates  in-
 volving  Engineer,  Manager  and  Con-
 troller  of  Stores  of  Indian  Airiines

 ‘1836,  SHRI  MADHUPRYYA  HAL-
 DAR:  Will  the  Minister  of  TOURISM
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 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Indian  Airlines  has
 registered  a  complaint  with  C.B.I  in
 January,  793  against  the  Engineer,
 Manager  and  Controller  of  Stores
 of  the  Airlines;  ang

 (b)  if  so,  whether  the  CBI  has
 gone  into  the  cases  and  if  so,  the
 findings  thereof?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  and  (b).  A
 tormal  complaint  was  iegistered  with
 the  Central  Bureau  of  Investigation
 in  connection  with  the  purchase  of
 some  Caravelle  ground  handling
 equipment.  The  matter  is  under  in-
 vestigation.

 Modification  in  the  Organisational
 Structure  of  M.  MT.  C.

 ‘1837.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  the  organisational
 structure  of  the  Minerals  and  Metals
 Trading  Corporation  is  being  notified;
 and

 (b)  if  so,  the  broad  cutlines  of  the
 modifications  being  made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  Yes.  Sir.

 (b)  The  modifications  are  designed
 to  improve  the  efficiency  by  a  fun-
 ctional  re.orientation  of  divisions,
 replacement  of  the  traditional  sec-
 retariat  hieranchical  system  and  8
 more  purposefu]  strengthening  of
 the  Board.

 अंग ला  वेश  और  भार:  के  बीच  गेप पार
 दा  पूर्व  हन

 1838.  को सहा  बोधक  सिंह  शक्य  :

 क्यो  आहारीय  मंत्री  यह  बनाते  की  यप  करेंगे

 कि  ;

 (क)  क्या  बंगलादेश  शीर  भारत  के
 बीच  व्यापार  का  श्रद्धवापिक  पुनर्विलोकन
 अक्तूबर,  972  ढाका  नें  हुआ  था  जिनमें
 व्यापार  की  धोनी  प्रगति  के  कारणों  और  उसके
 समाधान  पर  विचार  किया  गया  था;  शरीर

 (ख)  यदि  हां,  तो  उसके  क्‍यों  परिणाम
 निकल  ?

 वारियन्त्र  मंत्रालय  में  उपसंत्रो  (श्री  qo
 सो०  जार)  :  (क)  जौर  (ख).  दोनों  देशों
 के  बीच  हुए  व्यापार  करार  के  क्रियान्वयन
 का  पुनर्विलोकन  करते  के  लिए,  भारत  सरकार
 कौर  बंगला  देश  की  सरकारों  के  प्रतिनिधियों
 की  बैठक  5  से  8  झक्तुवर,  972  तक  ढाका
 में  हुई  ।

 2.  भारत-जिला  देश  व्यापार  करार
 में  जो  28  मार्च,  972  को  सम्पन्न  हुआ  था,
 निम्नलिखित  व्यवस्था  की  गई

 (1);  सोमावन्ती  व्यापार  :  भमि  सीमा

 शुल्क  सोमा ओझ ों  के  दोनों  बोर
 ग्रामीण  शन्नो  में  रहने  वाले
 लोगं।  की  आवश्यकताओं  को  पूरा
 करने  के  लिए  रोजाना  उपयोग
 में  आने  बाली  वस्तुओं  के  नादान
 प्रदान  को  सुकर  बनाने  के  लिए
 सोमावर्ती  व्यापार  ।

 (2)  सीमित  भुगतान  प्रबंध  :  देते
 जोर  से  25  करोड  to  तक
 विशेष  हिल  की  वस्तुओं  के

 संतुलित  व्यापार  के  लिए  सीमित

 भूगतान  प्रबन्ध,  तथा

 (3)  सीमित  भुगतान  प्रबंध  के  बाहर
 स्थोपार  :  सामान्य  विश्व  व्यापारी
 आयात  तथा  निर्यात  नीतियों
 और  'परिचतनीय a  मुद्रा  में  भुगतान
 करते  की  शर्तों  के  प्रसार  सोवियत

 भुगतान  प्रबन्ध  के  बाहर  व्यापार  |
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 सीभाणतोी  srrere

 3.  व्यापार  करार  के  भ्रन्तम॑त  वह
 बम बर था  की  गई  कि  स्लोमाकर्ती  व्यापार
 धावा  सी सात  व्यापार  संबधों  उपबन्ध
 का  पुनर्विलोकन,  यह  विचार  करने
 के  लिए  कि  क्‍या  इसे  बढ़ाया  जाना  चाहिए
 या  इसमे  किसी  प्रकार  का  संशोधन  किया
 जाना  चाहिए  छ  माह  की  प्रविधि  के  पश्चात
 किया  जाएगा  t  मध्यवर्ती  पृ"विलोफत  के

 दौरान,  भारत  ने,  बरसा  देश  को  इच्छाओं
 के  प्रसार,  इस  प्रबंध  का  तब  तक  के  लिए
 झा स्थगित  कर  दिया  है  जब  तक  कि  सीमा
 पर  अच्छी  तरह  से  वितरण  स्थापित

 बही  हो  जाता  और  भारत-बगला  देश  को

 सम्पूर्ण  सीमा  पर  भ्रमपूर्ण  रोक  थाम  करते
 के  लिए  प्रशासन  में  तीव्रता  रही  लाई  जाती  t

 शोभित  भुगतान  प्रबन्ध

 4  भट्ट  बक  आफ  इडिया  से  इस  समय

 प्राप्त  जानकारी  के  भ्रनसार,  सीमित  मुर
 तान'  व्यवस्थाओं  के  अन्तर्गत  पजीदत  स-
 विदाई  से  यह  प्रकट  हुआ  कि  भारत  से  बगला
 देश  को  मिर्ज़ा,  बगला  देश  के  भारत  का

 मिर्मातों  को  ग्रपेक्षा  प्रतीक  होगे  ।  मध्यावधि
 संवीक्षा  के  दौरान  यह  पता  चला  कि  इसका

 मुख्य  कारण  यह  है  वि  जबकि  कोयले  तथा
 सीमेन्ट  जजों  आवश्यक  वस्तु प्र ों  की  अगला

 देश  में  तुरन्त  झ्रावश्यक्ता  है  और  उन्हें  तत्काल

 प्राप्त  करना  पड़ा,  पर्याप्त  परिवहन  सीवी-
 घाटों  तथा  संस्थागत  कठिनाइयों  से  बगला

 देश  से  भारत  को  होने  वाले  निर्यात  में

 रुकावट  आई  ।

 5.  बनियान  कठिनाइयों  के  अलावा,
 की  उपलब्धता  का  अभाव  भी

 बंगला  देश  से  झा यातो  की  साला में  कमी  करते

 बाला  एक  कारण  है  t  उदाहरणार्थ,  भट्टी
 1... 4  शादी  की  आपूर्ति  सविता  क्रीत  मात्रा

 से  कम  रह  गई  और यह  भूमिगत  लगाया  गया
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 कि  ये  चूतियों  लगभग  se  we  २०  के
 स्तर  पर  रहीं  जबकि  संविदा  5  करोड़  Fo
 को  थी  1  इसी  प्रकार,  सीमित  भुगतान  प्रबन्ध
 मे  जो  25  लाख  te  के  सखारे  की  व्यवस्था  थी,
 उसके  स्थान  पर  केक  लगभग  ध्राघी'  माता
 को  सविता  निष्पादित  की  जा  सकी  कौर
 वास्तविक  तृतीया  भौर  भी  कम  होने  की
 सभावना  थी  1

 6  सीमित  भुगतान  प्रबन्ध  के  भ्रन्तर्गत
 देश  से  निर्यात  किए  जाने  वाले  25  करोड़
 रु०  मूल्य  के  माल  से  मछली  तथा  पटसन
 कमी  9  करोड  कछ  तथा  7  5  करोड़  Fo

 मूल्य  के  थ  |  कच्ची  पटस>*  के  सम्बन्ध  में,
 कीमतों  की  समस्याञ्रों  के  अलावा,  पटसन  की
 उपलब्धि  शौर  आपति  के  लिए  बंगला  देश  में
 भ्वस्थापल  प्र पर्याप्त  रहो  है  |  रेलो  के  चलने,
 खदान  व्यवस्थाओं  तथा  सीमा  शुल्क  शिपाली
 के  सबब  में  भी  कठिनाइयां  थी  ।  इस  कमी-
 भाइयों  पर  विस्लासपर्वाक  विचार  विमर्श
 किया  गया  और  यह  विनिश्चय  किया  गया
 कि  क्षेत्र  स्‍तर  पर  बेहतर  समन्वय  करने  के

 लिए  एक  ऋतिक  दल  स्थापित  कया  जाए
 जिसमे  बगला  देश  के  सीमा  मुल्क  रेलवे  तथा
 पटसन  निर्यात  अभिकरणों  के  प्रतिनिधि  हो  ।
 तथापि  बाद  में  बगला  देश  सीमित  भुगतान
 करार  में  की  गयी  व्यवस्था  की  तुलना  में  कही
 भ्र धिक  मावाझो  में  पटसन  की  पूति  कर  सका  t

 7  दूसरी  ओर,  मछली  के  आयात  की

 संभावनाएं  बहुत  उत्साहवर्धक  नहीं  थी/
 हैं  7  कठिनाई  मुख्य  रूप  से  7  केन्द्रों  मे  से उन
 4  केन्या  में  प्राप्ति,  पैकिंग,  परिरक्षण  (बर्फ)

 कौर  परिवहन  की  सुविधाए  जुटाने  की  रही
 हैं  जहा  से  गतकाल  में  भारत  को  मछलियों
 का  निर्यात  किया  जाता  था  |  इस  बात  पर

 सहमति  हुईं  कि  मछलियों  के  निर्यात  से
 समिति  सा सलो,  विशेष  रूप  से  निर्यातों  को
 असिक  से  अधिक  बढ़ाने  के  1:  आवश्यक
 उपायों  की  लेंगोस  विस्तार  मे  मछलियों
 की  खरीद से  ब्ंवाध्वित  संयुक्त  संवीक्षा  समिति
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 में  बराबर  को  जाता  षा  हिप  t  ।  भारत  की  भोर
 से  इस  समिति  के  कार्य  की  देखभाल  कृषि
 मंत्रालय  द्वारा  को  जाता  हैं  t

 8.  प्राय  के  साथ  साथ  बगला  देश  के
 प्रतिनिधिमंडल  के  अनुरोध  पर  सीमित

 भुगतान  प्रबन्ध  के  झन्तरगंत  भारत  से  निर्यात
 के  लिए  विविध  वस्नुप्रों  मे ंमिनी  बसें,  दाता
 के  ॥  श,  शेव  करते  के  ब्रूस,  रख,  सारे,  आल,
 जिगर,  तिरपाल  प्रौढ़  चटक  रोपड़  के  लिए
 फालतू  चोजे  सम्मिलित  की  गई  ।  चमड़ा
 कमाने  के  पुकपट्रेक्ट,  कम  तथा  कछुए,  रूमाल
 को  चटा इवा  तथा  झाड़ू  हस्ती!  स्प  को  वस्तुएं,

 मछलिया सिरेमिक्स,  प्रत्त।स/सुखाई  हुई
 सरदी  वन  देश  से  निर्यातों  को  सूत्रों  में
 शमीन  को  गई।

 9  उठ पया पार  करार  में  यह  उपबंध  किया
 गया  है  कि

 "दोनों  सरकारें  दोनों  देशी  के  बीच
 ग्रसने  ज  मागों  कलो  और  सड़कों
 के  प्रयोग  के  लिए  तथा  एक  देश  के
 दो  से  थाना  के  बीच  दूसरे  के  राज्य  क्षेत्र
 से  होकर  माल  के  लाने  ले  जाने  के

 लिए  पारस्परिक  हित  के  प्रबल
 करने  के  लिए  सहमत  है  v

 l0  मध्यावधि  समीक्षा  को  देखे  हग
 भारत  सरकार  और  बगला  देश  सरकार
 ने  दोनों  देशों  के बीच  वाणिज्य  के  लिए  जल-
 मार्गों  का  प्रयोग  करने  हेतु  कौर  एक  देश  के  दो
 स्थानों  के  बीच  दूसरे  देश  के  राज्य  क्षेत्र  से
 होकर  माल  के  लाने  ले  जाने  के  लिए  प्रथम'
 पाच  सच  के  लिए  बंध  एक  लेख  सम्पन्न  किया

 हूँ  1

 th  उच्  छात्र  में  रेनो  के  पंचावन
 के  लिए  एक  दूसरे  को  दो  जाने  बाली  सु-
 विश्नाप्नों  के  बारे  में  दोनो  देशो  के  रेल  विभागों
 के  प्रतिनिधियों  नें  विधान-कीचड़मय  किया  है  t
 बोनी  पक्षों  हारों  व्यापार  करार  तक  सीमित

 भुगतान  प्रबन्ध  के  कार्यकरण  का  भी  जुलाई
 973  को  प्रथम  सप्ताह  में  पुनरीक्षण  किया
 गया  t  यहां  देखा  गया  कि  प्रान्त रिक  परिवहन
 की  समस्याझ्रो,  नौवहन  भ्रपर्याप्ताशों  और
 प्रक्रियात्मक  प्रवास,  जो  कि  दोतो  देशो  के  बीच,
 काफी  वर्षों  तक  व्यापार  सबब  न  रहने  पर
 पहली  बार  नियत  करने  पड़े,  को  देखते  हुए
 सीमित  भुगतान  प्रबन्ध  के  अन्तर्गत  दोसौ
 देशों  का  निर्यात  निष्पादन  बहुत  संतोषजनक
 था  |  परिवहन  सीधी  बारिशों  को  दूर  करने
 के  लिए  प्रभावी  तथा  सामयिक  उपाय
 करने  के  उदेश्य  से  दोना  सरकारों  ने  एक
 सयुक्त  परिवार  समन्वय  समिति  स्थापित
 करने  का  विनिश्चय  किया  हूं  ।

 सामित  युग  नन प्रबंध  के  बाहर  पार

 I2  दोनों  सरकारों  के  बोच यह  समझौता
 हो  गया  है  कि  सीमित  भुगतान  व्यवस्था  के

 बाहर  आयातों  निर्यातों  का  नियंत्रण  दोनो
 देशों  के  अपने  अपने  हयात-निर्यात  व  विदेशों

 मुद्रा  सीधी  विनियमों  के  अनुसार  किया
 जायेगा  ।  बगला  देश  में  यह  प्रथा  रही  है  कि
 सरकारी  विभागों  और  राज्य  व्यापार  अधि-
 करो  को  आवश्यकता  वाले  आयातो  के  लिये

 अन्तर्राष्ट्रीय  टेंडर  मांगे  जात  हे  ।  भारतीय
 उद्यमी  अनेक  मद  की  पूति  के  लिए  इस  प्रकार
 के  टेडर  प्राप्त  करने  मे  सफल  हुए  हैं।  जैसे  कि
 सामने  वाणिज्यिक  प्लाटों  रिक्शा,  मोटर-
 भाषियों  के  फालन  पुर्जे,  पापा  सेट  और  बस्त्र  qd

 fast  acre  चोरों  का  रायात

 839  थो  नवल  किसोर  फार्मा  क्‍या
 बालिका  मानो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  फोन  वर्षो  में  भारत  मे  कुछ
 कितने  मूल्य  के  बिल!  तराशे  हीरो  था  cere
 किया  गया  और  अधिकाश  हीरे  fen.
 ter  देशों  से  बात  किये  सबे;
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 (@)  उस  पर  कितना  खर्चा  पाया,
 f

 (ग)  बाद  मे  ये  हीरे  किन-किन  देश)  को
 बेचे  गये  और

 (घ)  सौदे  मे  कितनी  हानि/लाभ  हुआ?

 बा शिष्य  मंत्रालय  में  उर मंत्री  (भरी
 Go  to  जाज)  (क)  1970-71,
 497I-72  तथा  1972-73,  (दिसम्बर
 972  तक)  में  आयातित  बिना  तराशे  हीरो

 का  कुन  मुल्य  64  65  करोड़  स०  हू  ।  जिन
 प्रमथ  देशों  से  वे  आयात  पप  यात  है  बे  है
 ब्रिटेन,  जियम,  कागा  तथ  ते  निया  ।

 ख)  सम्भवत  माननीय  सदस्य  यह
 जानता  (चाहने  है  कि  हीरो  की  कटाई  तथा
 पालिश  पर  कितना  व्यय  हुआ  ।  यह  जानकारी
 उपलब्ध  नहीं  हूं  ।

 (ग)  बेल्जियम,  स०  रा०  अमरीका,
 हांगकांग  जापान,  नीदरलैड,  ब्रिटेन  ज्या
 इजरायल  ।

 (घ)  1970-71,  97I-72  तथा
 1972-73  (दिसम्बर  i972  तक)  में

 अजित  निवल  विदेशी  मुद्रा  लगभग  41  84
 करोड़  ्०  है  1

 Proposal  to  secure  price  increase  on
 ion  Ore  exported  to  Japan  by

 MMTC.

 3840  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of  COM
 ANCSE  be  pleased  to  state

 (a)  whether  MMTC  proposes  to
 secure  a  price  increase  on  ४०7  ore
 exported  to  Japan,  and

 (b)  if  so,  the  reasons  therefor®

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  Yes,  Sir.
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 (b)  An  increase  in  price  of  iron  ore
 exported  to  Japan  is  being  negotiated,
 keeping  in  view  the  need  for  a  markup on  account  of  Dollar  devaluation  in
 December,  97  and  February,  973

 Sale  of  controlled  cloth  at  high  prices

 84i  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 {a)  whether  Government  are  aware
 of  the  fact  that  the  controlled  coarse
 cloth  is  bemg  sold  at  exorbitant
 prices  in  the  open  market,  ang

 (b)  if  so.  what  concrete  steps  Gov-
 ernment  propose  to  take  to  check  this
 malpractice’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  No,  Str

 (b)  Does  not  arise

 Proposal  to  peg  the  prices  of  cloth

 MERCE  be  pleased  to  state:
 VERMA

 SHRI  C  K  CHANDRAPPAN

 Will  the  Minister  of
 he  pleased  to  state

 COMMERCE

 (4)  whether  a  proposal  inooted  by
 Government  and  accepted  Ly  the
 Cotton  Malls  Federation  to  peg  =  the
 prices  of  cloth  at  the  Janua‘y  level
 has  not  been  implemented  ‘o  far,

 ११)  if  so,  the  reasons  for  delay  in
 implementing  the  same,  and

 (c)  the  broad  outhnes  ¢  the  pro-
 posal  tinalised  in  this  regard?

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  COMMERCE  (SHRI
 A  ७  GEORGE)  (a)  to  fc)  On  the
 recommendations  made  to  wovernment
 by  the  Committee  on  Cloth  Prices,  a
 Voluntary  Prices  Restraint  Scheme
 for  wearable  non-controlied  cloth  of
 coarse,  Igwer  and  higher  medium
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 varieties  has  been  evolved  and  brou-
 ght  into  force  with  effect  from  2Uth
 July,  1073,  he  salient  features  of  the
 scheme  are:

 (i)  Ex-mill  prices  of  all  wearable
 varieties  of  coarse,  lower  meidum
 and  higher  medium  cloth  (exclud-
 ing  those  already  under  statutory
 Price  control)  will  be  subject  to  an
 upper  limit  corresponding  to  the
 prices  obtaining  in  November,  972
 plus  0  per  cent  to  cover  increases
 in  the  cost  of  inputs  im  the  sub-
 sequent  period.

 (uv)  The  trade-margin  in  respect
 of  the  above  categories  of  «loth,  ex-
 cluding  those  already  under  statu-
 tory  control,  will  not  exceed  20
 per  cent  of  ex-mill  prices  plus  cent-
 ral  excise  duty.

 (iii)  Both  maximum  ex-mill  prices
 and  maximum  retail  prices  calcula-
 ted  on  the  above  basis  will  be
 stamped  at  the  beginning  and  end
 of  each  piece-length  of  wearable
 cloth.

 (av)  Implementation  Committees
 will  be  set  up  to  investigate  cases
 of  violation  of  the  Scheme  and
 bring  the  matter  to  the  notice  of
 the  Textile  Commissioner  and  the
 Apex  Associations  of  Industry  and
 Trade,  as  the  case  may  be  for  ap-
 propriate  action.

 (v)  Watch-tog  Committees  will
 also  be  set  up  to  look  into  retail
 prices  of  cloth  and  report  violations
 and  Associations  of  the  Industry
 and  Trade  concerned,  for  remedial

 action.

 Gang  engaged  in  smuggling  Hashish
 Ou

 1843,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (४)  whether  an  international  nar
 cotios  ring  mudulging  in  smuggling  of
 hashish  oil  hag  been  smashed  by  the
 Calcutta  Custom  Officials  recently;  and

 (b)  if  so,  the  number  of  arrests
 made  in  this  connection  and  further
 achon  taken  by  Government  80  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  Working  on  the
 information  received  that  an  interna-
 tional  gang  was  Operating  in  Eastern
 India  and  Nepal,  Customs  authorities
 at  Calcutta  seized  about  83  Egs.  of
 Hashish  Oil  and  278  Kegs.  of  Hashish
 Cakes  during  May  to  July,  1973.  The
 contraband  was  meant  for  export  to
 U.S.A.  and  Canada,

 (b)  Four  persons,  one  Canadian  na-
 tional  and  three  Indian  nationals,  have
 been  arrested  in  this  connection,  be-
 sides  two  foreigners  arrested  in  Ame-
 rica  by  United  States  Customs.  Fur-
 ther  investigations  are  in  progress.

 Revision  of  Trade  Policy  witk
 Socialist  Countries

 l844.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 revise  their  trade  policy  with  the
 socialist  countries;

 (b)  af  so,  what  are  the  chances  pro-
 posed  in  this  present  policy;  and

 (c)  what  are  the  reasons  for  the
 proposed  changes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SIIRI
 A.  C  GEORGE):  (a)  No,  Sir

 (a)  and  (a.  Do  not  arise.

 Supply  of  cotton  textiles  under  the
 Indo-Soviet  Cotton  Conversion  Deal

 1845.  SHRI  D.  K.  PANDA:  Will  the
 Minister  of  COMMERCE  be  pleased
 tu  state:

 (a  whether  several  textile  mills,
 inc.uding  Government-managed  mills,
 have  become  defaulters  in  the  ship-
 meat  of  cotton  textiles  under  the  Inde-
 Soviet  Cotton  Conversion  deal;
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 cre  whether  seme  of  the  mills
 who  had  accepted  the  quota  have  not
 even  started  production:

 (c)  if  so,  what  are  the  reavons  for
 the  failure  of  these  mills  to  produce
 the  accepted  quota,  and

 (d)  what  steps  have  been  taken  to
 compel  these  mills  to  produce  the
 required  clothes®

 THE  DEPUTY  MINIS(IER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GTORGE,  (a)£vwht  Govern
 ment-managed  mills  and  eight  pr:-
 vate  owned  mills  have  defaulted  the
 delivery  of  cotton  fabrics  for  export
 to  USSR  undcr  the  Cotton  Conver-
 sion  Deal

 (b)  to  (d)  Seme  of  the  'crow  for
 non  fulfilment  of  the  contractual  obli-
 gation  b}  these  muls  are  stated  to  le

 4)  power  cuts,

 (i)  the  qualit)  of  the  =  maternal
 produced  not  having  been  passed  by
 the  texte  Committec,  and

 (mm)  non-availability  of  cotton
 yarn,  etc

 The  Office  of  the  Textile  Commuis-
 glone:  Mus  issued  orders  on  the  de-
 faulter  mills  under  the  provisions  of
 the  Essential  Commodities  (Regulation
 of  Production  &  Distribution  for  pur-
 poses  of  Export)  Orders,  866  com-
 pelhng  them  to  manufactue  and  de-
 liver  the  contracted  quantity  by  sti-
 pulated  extended  date  एड,  3151.  Aug-
 ust,  1973,  except  im  the  case  of  one
 mul  where  it  was  3lst  July,  973

 Fresh  order  for  Indian  govds  from
 Singapore

 846  SHRL  9  K  PANDA  Will  the
 Minister  of  COMMERCE  ve  pleased
 te  state

 (a)  whether  the  attention  of  Cov-
 ernment  has  been  drawn  te  the  news
 apppearing  in  ‘the  Statesman’  dated
 the  i2ttr  July,  973  captioned  ‘Fresh
 order  for  Indian  geods  from  S‘nga-
 pore”;  uit
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 (9)  if  ३७  tne  detaila  of  the  order
 for  Tadian  ६0005  placed  by  Sungapore?

 THE  DEPUTY  MINISTER  IN  “HE
 MINISTRY  OF  COMMERCE  (SHRI A  C  GEORGE)  (a)  Yes,  gir.

 (b)  Details  of  Orders  bovoke@  wy
 Singapore  as  the  resuit  ef  Indian
 Trade  Exhibition  organised  by  this
 Ministry  from  June  25  to  July  iv
 I973  as  informally  inditated  by  the
 participants  are  as  follows

 Sr  Category  ot  goods  Value
 No  SS

 y  Heasy  Engineering  Goods  21,09,  500
 2  Light  |  ngincertrg  Goods  24.27,C¢0

 3  Handicratts  23,000

 4  Jewellery  40,000

 §  Miscellaneous  Goods  I  ६0,000

 Total  $4  48,39  KO

 or  Rs  1445518500

 है  B  I  Study  to  Elimmate  Frauds  on
 Banks

 847  SHRI  9  K  PANDA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  atiention  ef  Gov-
 ernment  has  been  drawn  to  the  news-
 item  appearing  in  the  HINDU’  dated
 the  9th  May,  973  captioned  ‘RBI
 study  to  elhminate  fraud,  on  Banks

 (b)  af  50,  the  outcome  of  tuc'y,  and

 (ec),  whether  Government  have  got
 Specific  cases  of  fraud  on  banks  for
 which  some  measures  have  to  be
 taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI'SUSHILA  ROHATGI):  (a):  It
 is  presumed  the  reference  is  to  the
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 news  item  which  appeared  in  “The
 HINDU”  dated  the  9th  July,  1973,

 -eaptioned  ‘RBI  study  to  Elimmuate
 Freuds  on  Banks’.  If  so,  Government

 ‘Have  seen  this  news  item.

 “  (bd  The  Reserve  Bank  of  India  is
 lucting  studies  of  the  systems  and

 “the  procedures  obtaining  in  banas  wit
 \the  immediate  objective  of  identifying

 areas  of  deficiencies,  and  -aggesting,
 wherever  necessary,  the  introduction
 of  revised  systems  and  procedures  ane!
 imorovement  in  the  exis{ing  one,
 Reserve  Bunk  of  India  may  also  mike
 suggestions  to  as  ist  the  banxs  im  find-
 ing  ways  of  rectifying  the  various  ile-
 ficrenc  es  revesled  Ly  the  tucs  Th
 Reserve  Bonk  has  renorte]  thaf  in  the
 light  of  the  inspertions  rega*  ing  sve
 tems  and  procedures  obtaining  in  two
 banks  and  the  information  collected  ०६
 it  fron  several  other  banks  it  hat
 already  advised  the  commerc'al  Lanks
 on  certain  precautions  to  te  {taken  in
 regard  to  balancing  of  transactions  re-
 lating  to  clearinz  of  cheaucs,  cirafts
 etc.  as  well  as  reconciliation  of  inter-
 branch  accounts

 (c)  In  terms  of  the  instructions
 issued  by  the  Researve  Bank  of  India
 all  banks  are  required  to  renort  about
 all  frauds  perpetrated  in  their  offices
 as  soon  us  such  frauds  come  to  their
 notice  On  going  through  the  modus
 operand:  of  the  frauds  and  the  laxi-
 ties  in  Observing  the  usual  internal
 controls  which  facilifate  the  perpetra
 tion  of  most  of  the  frauds,  the  banks
 concerned  are  advised  by  the  Reserve
 Bank  of  India  about  the  safeguards
 and  precautions  to  be  taken  to  avoid
 the  recurrence  of  such  frauds.  The
 Reserve  Bank  of  India  has  elso  been

 igsuing.  from  time  to  time,  circulars
 to  banks  not  only  with  a  view  to

 cautioning  them  but  also  to  enablin:
 them  to  plug  possible  lopeholes,  if

 any,  in  the  respective  systems  anc  rro-
 cedures.

 Report  of  British  Leather  Expert  on
 Leather  Exports.  from  India

 4848.  SHRI  9.  A.  SAMINATHAN
 SHRI  R.  प्र,  SWAMINATHAN.

 Will  the  Minister  of,  COMMERCE
 be  pleased  io  state.

 (a)  whether  a  British  leather  expert
 has  reported  in  his”  recent  visit  to
 Indra  that  within  a  few  years  Ind.an
 leather  exports  could  incr2i.e  to
 Rs  350  crore  from  the  present  level
 ot  R»  50  crore,  and

 (hy)  if  ४०,  the  broad  outline,  of  the
 suggest.ons  Made  by  hom?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  and  (b)  Yes,
 Sir  Mr  Hogham,  =  Technical  Editor
 “The  Leather’,  London,  has  made  an
 observation  to  this  effect  ino  78  article
 published  by  him  after  a  visit  to  India
 and  a  general  survey  of  Indian  leather
 industry.  He  was  not  equired  to
 make  any  suggestion  on  the  subject  to
 the  Government  of  India

 Decision  to  re-surface  the  runway  of
 Palam  Airport

 849  SHRI  P.  A  SAMINATHAN
 SHRI  V.  MAYAVAN

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  Union  Government
 have  decided  to  re-surface  the  ciun-
 way  of  Palam  Airport.

 (0)  :f  so,  the  total  expenditure  in-
 volved,  and

 (c)  when  the  work  is  likely  to
 start?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  ‘DR.  KARAN
 SINGH):  (a)  to  (०).  The  work  of  re-
 surfacing  of  the  shorter  runway,  09/27,
 at  Delhi  airport  involving  an  expendi-
 ture  of  Rs.  25  lakhs  has  already
 started.  The  longer  runway  Bs 2
 does  not  require  resurfating.
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 Request  from  Thal  Government  to  in-
 crease  the  Landing  Rights  of  Interna-
 tional  Flag  Carriers  of  the  two  coun-

 tries

 i850  SHRI  NARENDRA  SINGH:
 Will  the  Mimster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a).  whether  the  request  of  Thai
 Government  to  increase  the  lut.dmg
 rights  of  international  flag  carriers  of
 the  two  countnes  has  been  accepted,

 (b)  if  so,  the  mam  features  of  the
 new  agreement,  and

 (c)  if  not,  the  reasons  theref2.”

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH)  (a)  to  (e)  The  Tha:  requ-
 ests  for  additional  frequencies  and
 certain  changes  7  the  route  schedule
 were  considered  at  the  intergovern-
 mental  consultations  held  in  New
 Delhi  on  l]  and  2th  May,  973  The
 talks  were  inconclusive  and  it  was
 agreed  that  Arr  India  and  Thai  Arr-
 ways  would  meet  at  the  airline  Jev-
 e]  for  further  discussions

 Indo-Soviet  Joint  Study  of  Monsoons
 in  the  Arabian  Sea

 1851  SHRI  K  LAKKAPPA
 SHRI  P  GANGADEB

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  India  and  Russia  are
 jointly  carrying  out  a  study  of  the
 monsoons  in  the  Arabian  Sea  cnd,  if
 so  the  outcome  thereof,

 (b)  whether  experts  from  the  De-
 pattment  of  Afomic  Energy  aie  also
 participating  in  the  study,  end

 (९)  when  the  study  is  Wkely  to  be
 completed?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR  KARAN
 SINGH):  (a)  Yes,  Sir.  India  and
 USSR  have  jointly  carried  out  a  mon-

 4
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 soon  6experiment  (MONEX-I973}  in
 the  Arapdian  Sea  from  l6th  May.  lu73
 to  ilth  July,  973  Considerable  data
 relating  to  the  physical  properties  of
 the  sea  and  the  atmosphere  during  the
 period  have  been  collected  by  both.
 This  wil]  be  processed  and  studied  by
 the  Indian  and  Soviet  Scientists  at
 their  respective  research  centres.

 (b)  Yes,  Sir

 (९)  It  is  expected  that  the  study
 will  be  completed  by  the  end  of
 974

 Subjects  Discussed  at  Regional  Com-
 mittee  Meeting  for  Banking  at

 Shillong

 852  SHRI  K  LAKKAPPA
 SHRI  P  GANGADEB

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  he  atte  ided  the  Region-
 al  Committee  meeting  for  vanking  in
 North-Eastern  India  at  Shillong  on
 22nd  “lay  973  and

 (hy  the  subject,  discussed  and  tne
 decisions  arrived  at?

 IF  DEPUlY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SH&RIMATI
 SUSHILA  ROWGATGI)  (a)  Yes,  Sir
 The  Finance  Minister  attended  =  the
 Regional  Consultative  Committee
 meet  ng  of  nationalised  banks  im  the
 Notth  Eactern  Region  hel]  ot  Shillong
 on  the  22nd  May  973

 (b)  The  Committee  discussed  6
 steps  to  Le  tuken  for  securing  ६  more
 rapid  expansion  of  banking  facflities
 in  this  Region  particularly  in  opening
 of  new  bank  offices  and  in  extending
 credit  to  agriculturis{.  and  other  bor-
 rowere  from  the  prionty  sectors  It
 was  also  decided  that  the  various
 steps  that  emerged  at  this  meeting
 should  be  followed  up  by  frequent
 contacts  between  the  officials  of  the
 Governments  concerned  and  of  the
 banks  and  also  by  arranging  for  State
 Level  Coordination  Committee  meet-
 ings
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 Establishment  of  Joint  Commission  by
 India  and  E.E.C.

 1853.  SHRI  K.  LAKKAPPA:
 SHRI  PURUSHOTTAM

 KAKODKAR:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 da)  whether  the  European  Economic
 Communiiy  has  agreed  to  establish  a
 Jot  Commission  with  India;  and

 (b)  whether  the  details  of  the  Joint
 Commission  have  been  worked  out
 and,  if  so,  the  broad  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRL
 A  C.  GEORGE):  (a)  and  (b).  The
 proposal  for  commercial  Cooperation
 Agreement  cetween  India  and  the  Eu-
 ropean  Economic  Communit  which
 inter-aha  provides  for  setting  of  a
 joint  commission,  iy  still  under  nego-
 tiation

 Effect  of  non-availability  of  yarn  on
 Bidl  Industry

 54  SHRI  MOILAMMAD  ISMAIL
 Will  the  Minister  of  COMMERCE  he
 pleased  to  state

 (a)  whether  Government  are  axsure
 that  the  Bidi  Industry  is  veev  much
 affected  by  the  non-availability  of
 yarn,  and

 (b)  the  sleps  teken  by  Government
 to  supply  varn  to  the  Bid:  'ndustry?

 THE  DEPUTY  “IINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  ron  GEORGE):  (a)  here  have  been
 complaints  from  the  bid  industry
 about  non-avalanlty  of  varn  to
 them.

 (b)  State  Governments,  who  are
 allotted  bulk  quotas  of  cotton  yarn
 for  distribution  to  actual  users,  have
 been  asked  to  meet  the  requirements
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 of  bidi  industry  also  along  with  the
 requirements  of  handlooms  and  power
 looms  in  the  States.

 News-item  Captioned  ‘Asia’  72  writers run  from  Pillar  fo  Post'

 1855.  SHRI  C.  K.  CHANDRAPPAN
 Will  the  Mimster  of  COMMERCE  be
 please!  to  state:

 (a)  whether  the  altention  of  Cov-
 ernment  has  been  drawn  to  the  news-
 item  appearing  in  the  ‘Patriot’  dated
 The  12th  July,  972  under  the  caption
 8५१  72  writers  run  from  pillar  to

 Post".

 (b)  if  so,  the  fact  of  the  matter;
 and

 {c)  whether  the  matter  has
 -nvestigated?

 teen

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERVE  (SHRI
 A.  C.  GEORGE):  (a)  Yes,  Sir

 (9)  and  (c)  The  matter  has  been
 looked  into.  Among  the  severai  items
 which  were  handled  hy  Messrs  Conso-
 lium  Private  Limited,  New  Delhi  Pub-
 lic  Relations  Agency  for  Asia  72  one
 was  editing.  printing  and  publishing

 on  hehalf  of  Farr  Authorities  a  Daily
 Asia  ‘72  News  Bulletin  in  Hindi  and
 English,  The  Agency  has  pre<ented
 58  (fifty  eight)  bills  for  this  item  of
 work  covering  an  amountof  Rs  2.95
 lakhs  (Rupees  two  lakhs  an?  ninety-
 five  thousand)  Out  of  thi.  5]  «fifty
 one)  lnlls  covering  an  amount  of  Rs.
 224  lakhs  (Rupees  two  lakhs  and
 thirty-four  thousand)  have  been  paid
 to  the  Agency  The  bill  relating  to
 the  payment  of  casual  writers,  car-
 toonists,  cartographers  and  rhotogra-
 phers,  the  subject  matter  of  the  News
 item,  has  heen  paid  to  the  Agency.
 The  Agency  has  also  notified  the
 persons,  to  whom  the  amounts  were
 due,  to  collect  the  money.  The  other
 billy  of  the  Agency  are  under  scrutiny
 in  consultation  with  the  Agency.
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 Sanction  would  be  issued  shortly  as
 soon  as  the  scrutiny  is  over.

 Arrears  of  Wealth-tax  and  Gift-tax

 1856.  SHRI  8.  M.  BANERJEE:  Will
 ‘the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  total  arrearg  of  Wealth-tax
 and  Gift-tax  as  on  lst  May.  1973;

 (b)  the  amount  wrilten  oft  during
 ‘1972;  and

 (c)  the  steps  taken  by  Government
 to  realise  the  arrears?

 THE  MINISTER  OF  STATE  IN  ५  HE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 3ANESH):(a)  Figures  of  net  arrears
 of  Wealth-tax  and  Gift-tax  on  ist
 May  973  are  being  collected  and  will
 be  laid  on  the  table  of  the  House

 (b)  The  amount  of  wealth  tax
 written  off  durmg  the  financial  year
 1971-72,  Ww  Rs.  ‘14,386/-  and  the  amount
 of  gift-tax  written  off  during  the  finan-
 cial  year  1971-72  38  mil

 {c)  The  genera}  measures  tuken  by
 the  Government  to  realise  the  arrears
 are:—

 (])  Tax  recovery  work  in  respect
 of  certificated  arrears  has  been  taken
 over  by  the  department.

 (2)  A  number  of  offirers  of  the
 status  of  Commissioners  of  Income-
 tax  and  Additional  Commissioners

 of  Income-tax  have  been  appo:nted
 as  Tax  Recovery  Commissioners  and
 several  Income-tax  Officers  have
 been  appointed  as  Tax  Recovery
 Officers  all  over  India.

 (3)  Functional  scheme  of  work  in
 which  collection  of  taxes  from  as-
 essees  assessed  by  several  Income-
 tax  Officers  in  a  circle  as  entrusted
 to  s  specified  Income-tax  Officer,
 has  been  introduced.

 (4)  Arrear/Clearance  Fortnights
 are  being  observed  all  over  the

 gountry  During  the  period,  special
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 is  leld  on  dareyinl  =a
 pending  adjustments/rectifications
 giving  effect  to  appellate  orders
 and  collecting  the  net  demand  due
 from  the  assessecs,

 (5)  Names  of  assessees  who  are
 defaulters  in  the  payment  of  taxes
 are  published  in  certain  prescribed
 circumstances.

 (6)  A  number  of  recommendations
 made  by  the  Wanchoo  Committee
 have  been  incorporated  in  the  ‘Taxa-

 tion  Laws  (Amendment)  Bull,  ‘1978.

 Arrears  of  Income-tax  in  West
 Bengal

 857  SHRI  M  8  PURTFY:
 DR  RANEN  SEN

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  largest  amount  of
 Income-tax  arrears  !«  due  in  the  State
 of  West  Bengal,  and

 (b)  7  so,  the  exact  amount  thereof
 and  since  when  it  has  been  cue  and
 the  steps  being  taken  by  Government
 for  its  recovery”

 THE  MINISTER  OF  STATE  IN  IHE
 MINISTRY  OF  FINANCE  (SHRI.  R.
 GANESH)  (a)  Yes.  Sir  The  charge-
 wise  break-up  of  the  gross  cemand
 outstanding  as  well  as  the  net  arrears
 of  income-tax  as  on  3ist  March,  4973
 is  given  m  the  attached  statemcit.

 (b)  The  break-up  of  the  gross  de-
 mand  outstanding  and  the  net  arrears
 of  income-tax  as  on  3lst  March,  1978,
 m  the  Charges  of  Commissioners  of
 Income-tax,  West  Bengal  and  Colcutta
 (Central),  according  to  the  periods  for
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 which  these  have  been  due  is  as
 follows:—-

 (In  crores  of  Rupees)

 Gross  Net
 demand  arrears
 outstanding

 me  Arrears  of  1962-63 and  earlier  years:  28°  80  23°74
 2.  Arrears  of  1963-64 to  4970-71  T§0°  04  TI3-T
 3.  Artears  of  AQTI-72.  62°54  §I°76
 4.  Arrears  of  1972-73  53°90  Ig  44

 Total  295°  28  203-05,

 All  steps  provided  in  law,  including
 the  following,  have  been  taken  and
 are  being  taken  depending  upon  the
 facts  and  circumstances  of  each  case:—

 है,  Levy  of  penalty  under  section
 221  of  the  Income-tax  Act,
 ly6]  for  non-payment  of  tax.

 2.  Attachment  of  money  cue  to
 the  assessee  under  section
 226(3).

 3.  Attachment  of  money  in  courts
 u/s.  226(4).

 4.  Destraint  and  sale  of  movable
 property  under  section  226
 (5),

 &  Issue  of  Recovery  Certificates
 under  section  222.

 t.  Atlachment/sale  of  novabie;
 immovable  property.

 7.  Detention  of  assessee  in  Civil
 Prison.

 A  Special  Cell  has  been  ‘armed  in
 the  Office  of  the  Central  Board  of
 Direct  Taxes,  to  scrutinise  ami  review
 individual  cases  where  arrears  of  more
 than  Rs.  0  lakhs  are  outstandin*,  tn
 order  to  give  proper  guidance  to  field
 officers  to  take  effctive  follow-up  rc.
 tion,

 With  a  view  to  tackling  the  prob-
 lem  of  tax  arrears,  and  evolve  a  firm
 policy,  the  Minister  of  Stale  in  the
 Ministry  of  Finance  had  discussions
 with  Chairman  and  Members  of  the
 Central  Board  of  Direct  Taxes,  Corm-
 missioners  of  Income-tax,  West  Bengal
 and  the  representatives  of  the  Officers’
 Associations.  As  a  result  of  these  dis-
 cussions,  the  following  steps  ure  pro
 posed  to  be  taken  on  priority  basis:—

 re))  Strengthening  the  cadre  of
 Income-tax  Officers  and  Tax
 Recovery  Officers.

 (2)  Posting  of  Apnellate  Assistant
 Commissioners  to  the  West
 Bengal  Charge  from  elsewhere
 on  an  ad  hoc  basis  for  short
 periods  to  clear  the  backlog  of
 appeals.

 (3  Evolving  a  machinery  for  the

 speedy  write  off  of  irrecover-
 able  demands.

 Expediting  the  adjustment  of
 taxes  already  paid,  disposal

 of  applications  for  rectrfica-
 tions  and  orders  to  give
 effect  to  appellate  decisions.

 (4

 =~  3  Requesting  the  appellate  au-
 thorities  to  take  up  a!l  appeals
 and  references  where  large
 demands  are  involved,  on  a

 priority  basis.

 a  Enlistment  of  the
 tion  of  officers  through
 respective  Associations.

 co-vpera-
 their

 Member  (Budget),  Central  Board  of
 Direct
 cussions  with  the  Commissioners  of
 Income-tax.  West  Bengal  to  gutde  them
 in  tackling  this  problem  with  parti-
 cular  reference  to  cases  involving
 large  demands.

 Taxes  has  been  holiimg  cis-
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 Statement  (Cin  crores  of  Rs.)

 S.  No.  C.LT.  Charge  As  on  37-3-7973

 Gross  Net

 7  Andhra  Pradesh-I  8:9%  4°20
 2.  Andhra  Pradesh-II  8°03  4°64

 3.  Assam  ह  §2  5°87
 4.  Bihar  वब 72  I2°  46

 5.  Bombay  City-I  39°92  ११०३9
 6.  Bombay  City-II  15°64,  8°52

 7.  Bombay  City-TlI—  43°43  20°70
 8.  Bombay  City-IV  i9°  I0  I3°  56

 9.  Bombay  City  -V  24°87  i8°  04
 10.  Bombay  City-VI  25°94  I9°  29
 tI.  Bombay  (Central)  35°75  14°64 64
 72.  Calcutta(Central’  eo  35°98  24°98
 13.  Delhu-I  ,  22°65  9°87

 4,  Dethi-II  .  «  «*  «  «  fF  «@  &  0°85  6:3

 75.  Delhi-ITI  eo  -  «©  «  »  T4°BR  I0  °25
 16.  Delhi  (Central)  29°9!  35°93

 37.  Guyarat-I  6°  56  4°27

 Wee  Guyarat-IT  9°39  3°54

 Bim  Gujarat-lII_.  706  3°55

 20.  Kanpur  20°  60  t3°33

 2k  Kerala  3९  3°48

 22.  Lucknow  32°33  6°67

 23.  Madhya  Pradesh,  Bhopal.  1379  ro:  48

 24.  Madras-I  8°77  77

 25.  Madras-II  7°74  7°59

 26.  Madras  (Central).  20+  8r  9°43

 27.  Mysore  Iro9  3°80

 28.  Orissa  5°68  4°09

 29.  Poona  9°33  6°  I9

 30.  Patiala-I  108°  $3  477

 31.  Patiala-II  *  7°62  4°64
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 SLNo.  C.T.T.  charge  As  on  3i-
 3373 Gross  et

 32.  Rajasthan,  Jaipur.

 33.  Nagpur.

 34.  West  Bengal-I.
 35.Wes:  Bengal  il.  हि

 36.  West  Bengal-II1. .
 37.  West  Bengal-I\.
 38.  West  Benal-V.

 39.  West  Bengal-IV’.

 (ia  Crores  of  Rupees)”
 ro  23  4°85

 9°95  6:84
 28°  76  43°94

 47  5  Prac
 34°  54  a2  02
 5०  37  42°26

 ‘  40°  7  37*  42
 42  ot  __27°§0

 Toray  .—  7५9०  a2  483770

 Offer  for  sale  of  European  Airbus  to
 Indian  Airlines

 1838.  SHRI  RAM  PRAKASH:
 SHRI  PRABODH  CHANDRA’

 Will  the  Minister  9:  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  Indian  Airlines  ha~
 received  offe.s  from  the  European
 Airbus  manufacturers  for  fhe  sale  of
 airbus  at  much  reduced  rates,  aid

 (b)  if  so.  the  decision  of  Government
 thereon?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL,  AVIATION  (DR  KARAN
 SINGH)  (a)  and  (b).  Indian  Airlines
 received  quotations  from  Messrs.  Atr-
 bus  Industries,  the  manufacturers  of
 the  A-300-B  Airbus.  The  flect  aug-
 mentation  proposals  of  the  Corpora-
 tion  are  under  consideration.

 Impact  of  revaluation  of  West  German
 Mark  on  Indian  Rupee

 3859  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  West  Germany  reva-
 lued  Market  recently;  and

 (b)  if  so,  its  effect  on  the  Indian
 rupee?
 259-L.S.—4

 THE  MINISTER  OF  STATE  IN  THE
 MINISIRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  West
 Germany  revalued  the  Deutcne  Mark
 by  55  per  cent  on  June  29,  1973.  As
 the  Mark  continues  to  float,  us  be-
 fore,  the  rtvaluation  affects  the
 Mark's  part,  only  with  the  eurren-

 eie-  of  the  five  eeminan  market  part-
 ners  (Netherlands,  Belgium.  France.
 Luxemburg  and  Denmark)  along
 with  Sweden  and  Norway,  which  cpte?
 lor  Axed  parities,  (subject  to  a  margin
 of  225  per  cent  on  either  side)  wnder
 a  joint  float  arrangement  which  came
 into  ettect  from  [3{h  March,  1973.
 However,  the  fluating  Pound  Sterhng
 depreciated  ris-a-v0s,  Mark  by  0.9
 ver  cent  between  June  28  and  Jul:
 25,  1973,  Since  the  Rupee  continues
 {y  maintain  its  relationship  with  Pound
 Sterling.  the  rupee  haus  ako  de  reciated
 to  the  same  extent,  during  the  veriod.
 roced-vi,  the  Murk,

 Loan  from  International  Development
 Association

 l860,  SHRI  RAM  PRAKASH:
 SHRI  M  8.  SANJEEVI  RAO:

 Wil  the  Minister  of  FINANCE  be
 Pleased  to  state:

 fa)  whether  International  Develop.
 ment  Association  has  granted  a  credit
 of  $25  million  to  our  country;
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 (9)  if  so  the  terms  and  conditions
 of  the  credit,  and

 (c)  the  sectors  in  which  this  credit
 will  be  used?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K  R  GANESH)  (a)  Government  of
 India  signed  an  agreement  with  the
 International  Development  Associa-
 tion  (IDA)  the  soft  lending  affihate
 of  the  World  Bank  on  the  9th  Feb-
 tuary  i973  for  a  credit  of  US  Dol-
 lars  25  millon  for  Industrial  Devel-
 opment  Banh  of  India  (IDBI)  Pro-
 yect

 (b)  The  credit  carries  no  interest  but
 only  a  service  charge  at  the  rate  of
 three-fourths  of  one  per  cent  हैं  of

 ]  per  cent)  The  amount  १९६  repay-
 able  in  half-yearly  instalments,  com-
 mencing  February  ]  983  und  ending
 August  |  2022  The  rupee  equivclent
 of  the  credit  is  to  be  relent  45  the
 IDBI  by  Government  of  Inria

 (९)  The  purpose  of  the  credit  is  to
 assist  IDBI  in  expanding  its  activities
 in  financing  through  the  State  Finan-
 cial  Corporations  for  the  develop-
 ment  of  the  small  and  medium  scale
 industries  in  India
 Representation  made  by  Retired  TAS
 and  other  Central  Services  Officers

 for  increase  in  their  Pensions

 i86l  SHRI  RAM  PRAKASH

 SHRI  RAMAVATAR  SHAS
 TRI

 Wul  the  Munster  of  FINANCE  be
 pleased  to  state

 (a)  whether  sore  retired  In  at
 Admunistrative  Service  anil  other
 Central  Services  officers  ha  repre
 sented  for  an  Inctease  in  fheir  je.
 fions  and

 (b)  if  so  the  decision  of  Government
 wn  the  matter?

 THE  MINISTFR  OF
 THE  MINISTRY  OF
 (SHRI  K  R
 Sir

 STATE  IN
 FINANCE

 GANFSH  (a)  Yes
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 (9)  The  Pay  Commission’s  recom-
 mendations  in  regard  to  the  retire-
 ment  benefits  for  serving  Central
 Government  servants  are  eli)  under
 examination  The  question  of  grant  of
 any  relef  to  the  existing  pensioners
 can  be  examined  in  due  course  in  the
 light  of  the  decisions  that  may  be
 taken  on  these  recommendations

 Enhancement  of  Interest  Rate  by
 LIC.

 862  SHRI  RAM  BHAGAT  PAS-
 WAN  Will  the  Minuwter  of  FINANCE
 be  pleased  to  state

 (a)  whether  LIC  has  decided  to
 enhance  its  interest  rate,  and

 (b)  if  so  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI)  (a)
 Yer  Sir  The  rate  has  been  increased
 in  respect  of  the  following  Schemes

 Q)  Term  Ioan  to  State  Flectriaty
 Boards  on  mortgage  of  pro-
 perties

 (mm)  Term  Loin  to  Public  I  imited
 Companits  and  Cooperative
 Soueties  for  industrial  pur-
 poses

 (in)  Scheme  for  grant  of  Ioan  on
 mortgage  of  immovable  pro-
 perties  (M-I  Scheme)

 Own  Your  Iiome"”
 ‘(OYH  Scheme)

 {v)  Scheme  for  grant  of  Ioan  to
 Public  [td  (  ompanies/Public
 Sect».  Undertakings  ‘or  the
 Purpose  of  housing  schemes
 of  their  employees

 (ix)  Scheme

 (i)  Scheme  for  grant  of  loan  to
 Cooperative  Housing  Socictie«
 of  employes,  of  Public  Limit-
 ed  Companies/Public  Sector
 Undertakings  for  construction
 of  houses

 (vii)  ‘Own
 Scheme

 You  Apartment”
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 (viii)  Scheme  pertaining  to  Co-
 operative  Societies  in  Borivli
 and  other  Townships.

 (b)  The  interest  rate  has  been  in-
 Créased  on  account  of  the  recent  in-
 creafe  in  the  bank  rate,  present  day
 structure  of  interest  rates,  present  day
 cost  of  capital  and  the  pattern  of  iu-
 terest  rates  adopied  by  other  pullic
 financing  institutions.

 News-Item  Captioned  Pilots  List
 Flaws  in  Operations’

 1863.  SHRI  RAM  BHAGAT  PAS-
 WAN:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  nevws-item
 ‘Pilots  lst  flaws  in  operations’  appear-
 ing  in  the  “flindustun  ‘Times’  dated
 the  24th  June.  1973;  and

 (by  if  50,  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KA-
 RAN  SINGIT  (a)  Yes,  Sir.

 tb)  The  Indian  Commercial  Pilots
 A-sociution  head  in  a  communication
 dated  22nd  June,  I973  raised  various

 Points  concerning  safety  of  upe-ulons
 and  the  Junctioning  of  the  Operations
 Department  of  Indian  Atrlines.  This
 eommun.cation  contained  many  cf  the
 points  mentioned  in  the  press  report
 These  were  ciurefully  examined  by  the
 management  of  the  Corporation  and
 the  correct  position  explaincd  in  the
 Association  in  writing  of  7th  of  July,
 ‘1973,  Where  remedial  action  was  crll-
 ed  for  it  has  been  taken  hy  the
 Managemant

 Taking  Over  of  Sick  Tea  Plantations

 1864,  SHRI  VIKRAM  MAHAJAN:
 SHRI  AJIT  KUMAR  SAHA:

 Will  the  Minister  of  CMMMERCE  be
 Pleased  to  state:
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 (a)  whether  there  is  a  proposal  un-
 der  consideralion  of  Government  to
 takeover  sick  tea  plantations  in  the
 country;

 (b)  the  number  and  other  particu-
 lars  of  these  sick  tea  plantations  and
 the  agency  to  be  formed  to  takeover
 these  sick  tea  plantations:  and

 (९)  when  a  final  decision  is  likely
 to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (९).  Certain
 proposals  in  this  regard  are  being  exa-
 mined  by  the  Government  in  the  light
 of  the  recommendations  made  by  the
 Task  Force  in  Volume  I  of  its  report.

 आयकर  की  चोरी  वे  लिए  सजा

 1865.  ह.  शिवकुमार  शास्त्री  :
 क्या  बित  मंत्री  यह  बतलाने  थी  कृपा  करेगे  कि  :

 (क)  क्या  सरकार  ने  निश्चय  किया  हैं
 कि  एक  लाख  रूपये  े  अधिक  कर  की
 चोरी  करने  वाले  च्यवित  को  सात  वर्ष  की
 कैद  की  सजा  दी  जायेगी.

 (ख)  यदि  हा  वो  oe  निगत  की  मुख्य
 बाते  क्या  है.  प्यार

 (गे)  प्रगास निसा  अेशीनरी  को  सन्देह
 रहित  तथा  itie>  “वाल  मे  लिये  सरकार
 ने  क्या  पदम  पदने  है

 लित  मन्ासयप  में  राज्य  मंत्री  (at  के०
 शार  गणेश)  oF.  cr  ag  करामात

 कानून  (संघ  लि  at  973  के
 खप  Tt  wa  aa  जन्य  प्राणकर
 अ्रधिनिषम,  1961  फी घारा  276  सो  ie
 प्रो”  धन-कार  वाधिनिपस, 195  ही  धरा

 Rr  ते  रूप  गे  उपलब्ध  जो,  नए  हूँ  t
 इन  उपबंधों  में  ऐसे  माम  में  एक  अवधी
 की  जो  सात  नप  लक  की  ही  सती  है,  कठोर
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 कारावास  की  व्यवस्था  है,  जिनमें  कर  की

 चोरी  जानबूझ  कर  की  गयी  हो  और  कर-

 श्रपंचन  की  रकम  एक  लाख  ko  से  अधिक

 ही  |

 (ग)  केन्द्रीय  सतर्कता  आयोग  और
 केन्द्रीय  जांच  ब्यूरो  के  परामर्श  से  केन्द्रीय

 प्रत्यक्ष  कर  बोर्ड  का  ध्यान  आयकर  विभाग

 में  प्रशासन  तंत्र  को  स्वच्छ  और  यथार्थ  बनाने

 की  आवश्यकता  पर  निरन्तर  लगा  रहता  है  ।

 बोर्ड  अपने  मुख्य  सतर्कता  अधिकारी,  अपर

 मुख्य  सतर्कता  |  अधिकारी  और  सकता

 अधिकारियों  के  जरिए  MSTA  के  मामलों

 पर  निगाह  रखता  है  IT  आयकर  विभाग  में

 प्रशासनिक  तंत्र  को  स्वच्छ  और  यथार्थ  बनाने
 के  उपायों  की  निरंतर  समीक्षा  होती  रहती

 है  और  ऐसे  उपायों  में  सुधार  लाने  के  लिए
 जैसे  और  जब  आवश्यकता  होती  है,  कार्य-

 वाही  की  जाती  हूँ  ।

 Submission  of  Report  of  Dr.  Rajaman-
 nar  Commitiee  Re:  Renewing  of  Pre-

 sent  Legislations  Deposits,  Loans,
 Advances  etc.

 1866,  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  FINANCE  be  pleas-
 ed  to  state  when  the  report  of  the
 Rajamannar  Committee  regarding  re-
 viewing  of  present  legislations  regard-
 ing  deposit,  loan,  advance  etc.  is  expect-
 ed  to  be  submitted  and  considered  by
 Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  The  Raja-
 mannar  Committee  (Banking  Laws
 Committee)  is  expected  to  submit  its
 report  for  the  consideration  of  the  Gov-
 ernment  by  the  end  of  December,  1974.

 Net  Profit  from  Nationalised  Banks  in
 972  as  compared  tea  1971

 i867.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:
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 (3)  whether  in  spite  of  the  fact  that
 the  volume  of  transactions  in  nationa-
 lised  banks  is  rapidly  growing,  the  net
 profits  from  4  nationalised  banks  in
 972  would  be  less  than  1971  figure  of
 Rs.  8.4  crore;  and

 (b)  if  so,  the  reasons  for  the  reduc-
 tion  in  profits?

 THE  DEPUTY  MINISTER  in  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  While  it  is  true  that  taken  as  a
 whole  the  aggregate  not  profits  of  the
 i4  nationalised  banks  after  payment
 of  bonus,  in  the  year  972  was  less
 than  the  corresponding  profits  of  the
 year  i97l,  by  approximately  Rupees
 one  crore,  it  may  be  stated  that  3
 banks  showed  significant  increase  in
 their  profits,  5  banks  showed  margi-
 nai  iacreases  and  6  banks  showed  a
 Gecline  in  profits.  The  main  reasons
 for  the  overall  decline  in  profits  of  the
 i4  banks  taken  as  a  whole  are  (i)  the
 general  decelaration  in  the  credit  to
 the  commercial  sector  on  account  of
 difficult  economic  conditions  particular-
 ly  during  the  latter  part  of  the  year
 1972,  and  (ii)  the  increase  in  the  num-

 ber  of  branches  opened  by  the  banks
 and  employment  of  more  staff  to  man
 those  branches;  the  positive  results  of
 such  expansion  would  be  exhibited
 only  in  the  subsequent  year.

 Terms  of  Reference  ef  Dhawan  Study
 Team  on  Avro  Aircraft

 1863.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  what  are  the  terms  of  reference
 of  Dhawan  Study  team  constituted  ts
 study  high-level  testing  of  ‘Avro’  air-
 craft;  and

 (b)  whether  the  Study  Team  has
 been  asked  to  submit  an  interim  re-
 port?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  The  Dhawan  Committee
 has  been  appointed  to  evaluate  alt
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 aspects  of  the  ‘Avro’  (HS-748)  aircraft
 with  special  to  its  safety
 under  various  operating  conditions  in
 Indian  Airlines.

 (b)  No,  Sir.

 Export  of  Castor  जा  throngh  5  T.  ८.

 l969.  SHRI  5.  ४.  KRISHNAN:  Wil)
 the  Minister  of  COMMERCE  be  pitas
 ed  to  state:

 (a)  whether  the  canalsed  export  of
 easter  ol  through  State  Trading  Cor-
 polation  has  been  ‘well  below’  the
 mark  thi,  year,  and

 {b\  sf  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  UEORGE).  (a)  No,  Sir

 (b)  Dreg  not  arise.

 Estcnsion  of  Excise  relief  for  Tea  In-
 dustry  for  boosting  ita  export

 7870  SURI  G  ४  KRISHNAN.  Will
 the  M  mister  or  COMMERCE  be  ule.
 fi  to  state

 (ay  whether  there  is  any,  propes.*
 under  the  consideration  of  Governme:  t
 to  «xteng  Facise  relief  and  ie’  ctr)
 for  tea  industry  with  a  view  4  ft  ont
 ing  its  export  and

 (9)  if  ४०,  the  broad  outlines  theievl?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE).  (a)  and  (b),  The
 question  of  revising  Central  Exci:¢
 Duty  on  tea  in  the  context  of  hoosting
 tea  export  is  under  constant  review

 of  Government.

 import  of  Nylon  Yarn

 I87l.  SHRI  G.  Y.  KRISHNAN:  Wil
 the  Minister  of  COMMERCE  be  pileas-
 ed  to  atate:
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 (a)  whether  Government  have  de-
 eided  to  send  abroad  a  high  power
 delegation  to  arrange  substantial  im-
 ports  of  nylon  yarn;  and

 (b)  if  80,  the  broad  outimes  of  the
 decision  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  (b).  A
 senior  Direclor  of  State  Trading  Cor-
 voration  hag  been  sent  to  Japan,  and

 a  team  may  250  gamto  Europe,  for
 Purchase  of  caprolactum.  During
 these  visits,  the  possibilities  of  secur-
 ing  nylon  yarn  will  also  be  explored.

 Reaction  of  Government  to  News  re-
 port  entitied  “Cotton  Mills  earn

 fabulous  profits”

 872  SHRI  PRABODH  CHANDRA:
 SHRI  M.  RAM  GOPAL  RED-

 DY:

 Will  the  Minster  of  COMMERCE  be
 pleased  to  state

 (a)  whether  Government's  ittenho™
 has  been  drawn  io  the  news  ifem  in
 the  ‘Financial  Express’  of  4th  June,
 4973  entitled  “Cotton  Mills  earn  fubu
 vus  profits’;  and

 (b)  if  so  the  reaction  of  Govern-
 tment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  Yes,  Sir

 (b)  No  detailed  study  of  the  pro-
 fitability  of  the  Textile  Industry  as  a
 whole  during  972  has  been  made.
 However.  based  on  the  information
 available  it  is  a  fact  that  profitability
 of  the  cotton  mill  industry  is  generally
 better  in  the  years  1972-73,  88  compar-
 ed  to  the  previous  2/3  years,  though
 at  May  not  be  correct  to  crme  to  a
 reneral  view  about  abuloug  profits

 having  heen  made.

 With  the  rise  in  prices  of  indige-
 nous  cotton  during  the  first  half  of
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 i973  the  profitability  of  the  Cotton
 Textile  Industry  during  1973-74  is
 likely  to  go  down.

 A  Committee  onl  cloth  prices  was
 appointed  to  study  the  price  situation
 and  recommend  steps  which  may  be
 taken  for  disciplining  cloth  prices.  On
 the  basis  og  the  recommendations  of
 the  Committee,  a  Voluntary  Price
 Restraint  Scheme  for  wearable  non-
 controlled  cloth  of  coarse,  lower  and
 higher  medium  varieties  has  been
 evolved  and  brought  into  force  with
 effect  from  20th  July,  1973.  The  sa-
 Hent  features  of  the  scheme  are:—

 (i)  Ex-mill  prices  of  all  wear-
 able  varieties  of  coarse,  lower
 medium  and  higher  medium
 eloth  (excluding  those  al-
 ready  under  statutory  price
 control)  will  be  subject  to
 an  upper  limit  correspond-
 ing  to  the  prices  obtaining  in
 November,  972  plus  १70  per
 cent  to  cover  increases  in  the
 cost  of  inputs  in  the  subse-
 quent  period,

 (ii)  the  trade-margin  in  respect
 of  the  above  categories  of
 cloth,  excluding  those  already
 under  statutory  control,  will
 not  exceed  20  per  cent  of  ex-
 mill  prices  plus  central  ex-
 cise  duty.

 (iii)  Both  maximum  ex-mill  pri-
 ces  and  maximum  retail  pri-
 ces  calculated  on  the  above
 basis  will  be  stamped  at  the
 beginning  and  end  of  each
 plece-length  of  wearable
 cloth.

 (iv)  Implementation  Committees
 will  be  set  up  to  investigate
 cases  of  violation  of  the
 Scheme  and  bring  the  matter
 to  the  notice  of  the  Textile
 Commissioner  and  the  Apex
 Association  of  Industry  and
 Trade,  as  the  case  may  be,
 for  appropriate  action.

 (v)  Walch-dog  Committees  will
 also  be  set  up  to  look  into
 retail  prices  of  cloth  and  re-
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 port  violations  of  the  scheme
 to  the  Government  and  Asso-
 clations  of  the  Industry  and
 Trade  concerned,  for  remedial
 action.

 Collaboration  arrangement  by  §.T.C.
 with  Pharmaceutical  Companies

 I873.  SHRI  BAKSI  NAYAK:  Will
 the  Minister  of  COMMERCE  he  pleas
 ed  to  state:

 (a)  whether  the  Far  Eastern  Divi-
 sion  of  the  State  Trading  Corporation
 hag  entereg  into  collaboration  arrange-
 ment  with  some  pharmaceutical  com-
 panies;

 (b)  if  so,  the  performance  of  this
 collaboration  arrangement;  and

 (c)  the  items  which  are  likely  to
 be  exported  by  the  State  Trading  Cor-
 poration  under  this  arrangement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  A  ‘Study-cum-
 Sales”  Delegation  of  the  Basic
 Chemicals,  Pharmaceuticals  and
 Soaps  Export  Promotion  Council
 visited  South  East  Asian  coun-
 tries  in  Apri],  (1973.  During  their  dis-
 cussion  with  State  Trading  Corpora-
 tion  (Far  East),  a  joint  venture  bet-
 ween  STC  India  and  six  reputed
 Hongkong  businessmen  incorporated
 in  Hongkong,  the  Delegation  wanted
 to  ascertain  the  possibility  of  “stock
 and  sale”  arrangement  for  chemicals
 and  pharmaceuticals.  Such  an  ar-
 rangement,  it  was  felt,  would  enable
 us  to  maintain  a  steady  supply  of
 chemicals  to  customers  in  the  region
 The  details  of  the  proposal  are  being
 worked  out  by  the  Secretariat  of  the
 Export  Promotion  Council.  The  State
 Trading  Corporation  of  India  Limited
 is  associating  itself  with  the  Export
 Promotion  Council]  in  this  scheme.

 (9)  and  (c).  Do  not  arise.

 Evasion  of  Wealth-Tax  by  Birias
 ‘1874,  SHRI  SARJOO  PANDEY.  Will

 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  seventy-two  new  cases
 in  regard  to  Wealth-tax  evasion  by



 ‘109  Written  Answers
 the  Birlas  have  been  reopened;  and  if
 wo,  the  details  thereof;  and

 (b)  whether  any  member  of  the
 Birla  famtly  has  been  arrested  for
 deliberate  evasion  of  Wealth-tax:  and
 if  so,  his  name?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  Since
 March,  1978,  25  wealth-tax  assess-
 ments  pertaining  to  members  vf  Birla
 family  and  other  persong  of  Birla
 group  have  been  opened/reopened.
 Details  are  furnished  in  statement
 laid  on  the  Table  of  House.  [Placed
 in  Library.  See  No,  LT-5200/73].

 The  question  of  arrest  will  arise
 only  after  the  investigations  are  com-
 pleted  and  an  offence  is  established.

 Steps  to  recover  arrears  of  Income-
 Tax  above  Rs.  0  Lakbs  Outstanding

 against  firms  and  individuals

 ‘1875..  SHRI  SARJOO  PANDEY:
 SHRI  S,  N.  MISRA:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  the  number  of  pending  cases  in
 which  Income-tax  arrears  amount  to
 more  than  Re..  l0  lakhs;

 (b)  the  persons  or  firms  against
 whom  such  arrears  are  outstanding,

 (९)  whether  special  efforts  are  ve-
 ing  Made  to  collect  these  arrears;  and

 (d)  if  so,  what?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  There  were  49]  as-
 seasecs  against  whom  net  arrears  of
 inemoe-tax  of  more  than  Re.  0  lakhs

 —
 outstanding  es  on  3lat  March.

 i973.

 (b)  the  names  of  such  assesses  are
 given  in  the  statement  laiq  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-5800/73.}
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 (९)  Yes,  Sir.

 (6)  A  Special  Cell  has  been  forme:
 in  the  Office  of  the  Central  Board  of
 Direct  Taxes,  to  scrutinise  and  review
 individual  cases  where  arrears  of  more
 than  Rs,  70  lakhs  are  outstanding  in
 order  to  give  proper  guidance  to  field
 officers  to  take  effective  follow-up  ac-
 tion.

 With  a  view  to  tackling  the  pro-
 blem  of  tax  arrears  and  evolve  a  firm
 policy,  the  Minister  of  State  in  the
 Ministry  of  Finance  had  discussions
 with,  Chairman  and  Members  of  the
 Central  Board  of  Direct  Taxes,  Com-
 missioners  of  Income-tax  and  the  re-
 presentatives  og  the  Officers’  Associa-
 tions.  As  a  result  of  these  discussions.
 the  following  steps  are  proposed  to  be
 taken  on  priority  basis:—

 (a)  Strengthening  the  cadre  of  t™
 come-tax  Officers  and  Tax  Recovers
 Officers.

 (2)  Evolving  a  machinery  fer  the
 speedy  write  off  of  irrecoverable  de-
 mands.

 (3)  Expediting  adjustment  of  taxes
 already  paid,  disposal  of  applications
 for  rectification  and  orders  to  give
 effect  to  appellate  orders.

 (d)  Requesting  the  appellate  au-
 thorities  to  take  up  all  appeals  and
 references  where  large  demands  are
 involved  on  a  priority  basis.

 (5)  Enlistment  of  the  co-operation  of
 Officers  through  their  respective  As-
 sociations.

 Member  (Budget),  Central  Board  of
 Direct  Taxes  has  been  holding  discus-
 sions  with  the  Commissioners  of  In-
 come-tax  to  guide  them  in  tackling
 this  problem  with  particular  refer-
 ence  to  cases  involving  large  de-
 mands,

 Grant  of  Loan  and  Financial  Azsis-
 tance  to  Foreign  Countries  by

 India

 ‘1877,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:
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 (a)  the  total  amount  of  loan  and
 financial  assistance  to  be  given  by
 India  YH  other  countries  im  the  year
 ‘1978-74;  and

 ey
 4b)  the  purpose  for  which  India  will

 ive  loan  and  assistance  to  other
 countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.

 R.  GANESH):  (a)  ‘The  total  Budget
 Provision  ‘for  97374  on  account  of
 financial  asistance  in  the  shape  o!
 loans  and  «rants  ड  Rs,  $5.71  crores.

 (by  The  financial  assistance  is  be-
 ing  provided  for  a  number  of  purpo.es
 Broadly,  the  asg  stance  35  being  provi-

 ded  for  development  schemcg  in  va-
 rious  fields.  economic  rehabilitition
 and  for  the  procurement  of  industrial
 goods  from  India  The  aim  is  to  pro-
 mote  friendly  relations  between  India
 and  the  recipient  countrie,  coacerned

 Export  of  birds  and  animals  of  Indian
 origin  by  STC.

 1878,  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state:

 (a)  whether  State  Trading  Corpora-
 lion  exnoit,  bird  and  ouvir  's  of
 Indian  origin  to  other  countries  and
 also  imports  many  vanieties  of  birds

 and  animals,

 (b)  if  so,  the  total  foreign  exchange
 earned  by  State  Trading  Cor-
 poration  during  the  last  three  yeara
 bv  export  of  birds  and  animals,  and

 (९)  the  names  of  countries  to  which
 the  birds  were  exported?

 THE  DEPUTY  MINISTER  In  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C  GEORGE):  (a)  Yes,  Sir,  The
 ST.C  hag  imported  certain  animals
 and  birds  during  the  last  three  years
 On  special  requests  mada  by  the  Cen-
 tral  and  State  Governments  in  this
 behalf,  The  S.T.C.  has  not  exported
 any  animals  or  birds  during  the  same
 period.

 {b)  ani  (e).  Do  not  arise,
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 1870,  SHRI  8.  K,  DASCHOW-
 DHURY:

 SHRI  R  N.  BARMAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:  '

 (a)  whether  his  Ministry  has  fina-
 lised  the  scheme  to  constitute  the
 Tobacco  Development  Board  for  im-
 provement  of  Fobacco  production  and
 tts  trade;

 (b)  if  so,  when  the  Board  will  be
 constituted  and  what  will  be  its  func-
 tions  and  composition;  and

 (oe)  af  not,  the  reasons  for  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  QF  COMMERCE  (SHRI

 A.  C.  GEORGE:  (a)  to  (c).  The  pro-
 posed  Tobacco  Board  will  provide
 the  institutional  framework  for
 systematic  development  of  production
 and  marketmg  of  Flue  Cured  Virginia
 tobacco  which  is  our  export  vuriety
 The  various  details  of  its  constitution,
 functions  ete  have  been  worked  out
 and  will  be  finalised  shortly

 Review  of  Minimum  Support  Price
 of  Jute

 388]  SHRI  8.  K  DASCHOWDHU-
 RY:

 SHRI  5.  N,  BARMAN

 Will  the  Mimister  of  COMMERCE
 be  pleased  to  state:

 ‘a)  whether  his  Ministry  has  revi-
 ewed  the  minimum  support  price  of
 Jute  in  the  light  of  extra  labour  cost
 and  additional  cost  required  for  the
 production  of  Jute  in  view  of  high
 market  price  of  essential  commoditi-
 os;  and

 (b)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  CC  GEORGE):  (a)  and  (b).  Yes,
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 Sir,  While  recommending  the  ap.
 ‘propriate  level  for  the  minimum  sup-
 port  price  for  raw  jute  for  the  1978-
 "  season,  the  Agriculture  Prices
 Commission  has  reviewed  the  avail-
 able  data  bearing  on  the  cost  of  pro-
 duction.

 .import  of  Plastic  Material  and  Plas-
 ties  during  the  Current  Year

 1882.  KUMARI  KAMLA  KUMARI
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  quantity  of  plastic
 raw  material  and  plastics  to  be  im-
 ported  from  abroad  in  the  year  1973.
 A;

 (b)  whether  India  wil]  find  it
 difficult  to  procure  plastic  saw
 materials  in  the  coming  year;  and

 (c)  if  so,  the  extent  of  difficulty
 likely  to  arise  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C,  GEORGE):  (a)  No  previse
 forecast  is  possible  of  the  total  quan-
 tum  of  import  of  plastic  raw  matewials
 and  plastics  that  may  be  required
 during  978.74  Such  imports  are
 partly  canalised  and  party  obtained
 by  actual  users  directly  the  actual
 import  would  depend  on  the  require-
 ment  in  the  light  of  indigenous;
 manufacture.  The  State  Trading  Cor-
 poration  has  estimated  the  import
 tequirements  of  the  major  canalised
 items  at  between  20,000  tonnes  and
 25,000  tonnes.

 (b)  Shortages  in  world  markets
 have  arisen  in  respect  of  several  types
 of  plastic  raw  materials  and  prob-
 lems  could  arise  in  procuring  the
 required  quantities  of  plastic  raw
 materials  abroad.

 (e)  In  view  of  the  above,  it  mar
 prove  to  be  difficult  to  mect  full  re-
 quirements,  though  it  would  be  too
 early  to  estimate  the  extent  of  the
 shortfall  that  could  arise  in  the  im-
 port  of  plastic  raw  materials.

 'एट्रीयक्ृत  बैंकों  के  झ्धिशारियों  के  वे  तन-
 मानों  में  सुधार  करने  संबंधी  फ़ासले  की

 जांच  करने  के  लिये  एक  समिति  का
 गठन

 I883.  श्री  श्रीकृष्ण  प्रवाल  :
 थो पी०  एप०  मेहता  :

 क्या  वित्त  पत्नी  यह  बताने  की  कृपा
 करेंगे  फि

 (का)  राष्ट्रीय  बलों  के  अधिकारियों
 के  वेतनमानों  में  सुधार  करने  संबधी  मामले
 की  जाच  करने  के  लिए  एक  समिति  का
 गठन  किया  गया  है,

 (खग  यदि  हाँ,  नो  समिति  के  निदेश-पद
 क्या  हैं.  और

 (ग)  समिति  की  रिपोर्ट  प्रस्तुत  करने
 के  लिए  कितना  समय  दिया  गया  है  ?

 बिल  मंत्रालय  में  उप-मंत्री  (श्रीमती
 साला  रोहीलों)  (क)  बैदगी  आयोग
 द्र्ण्ग  की  गयी  श्फारिशों  के  अनुसरण  में
 भारत  शिकार  og  राष्ट्रीयकृत  बैंको  के
 प्रवीण  क्यों  (अवाई  स्टाफ  के  अ्तिरिदत)
 वेतनमान,  भत्तों  कौर  परिलब्धियो  को
 मानकी यात  करने  के  लिए  एक  समिति  की

 स्थापना  की  है  जिसके  प्रत्यक्ष  श्री  बी०  आर०

 पिल्लई  तथा  सदस्य  निम्नलिखित  हूँ  i eal

 L.  श्री te  पी०  जे०  प्रभू

 a  श्री एम०  एम  जोशी

 ke  श्री  ज3  एम०  लालबत्ती

 4.  श्री  कार  राजमणि--सदस्य  सचिव
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 (a)  we.  समिति...  सिम्नलिंखित
 मामलों  में  जांच  करेंगी  तथा.  सरकार  को
 सिफारिशें  देशी:--  J

 (a)  राष्ट्रीयकृत  बैंकों  के  प्राधिकारियों
 के  वेतनमानों  के  ढांचे  को  निर्धन-
 रित  करने  वाले  सिद्धान्त  और
 वर्तमान  ढांचे  में  उन  परिवर्तनों

 का  सुझाव  देगी  जो  बेतनभानों
 के  मानकीकरण  के  लिए  ग्रावश्यक

 हैं  ।  प्रगति  सिफारिश  देते  समय

 यह  समिति  राष्ट्रीयकृत  बैंकों
 के  अध्यक्ष  तथा  प्रबन्ध  निदेशक

 की  शर्तों  को  ध्यान  रखेगी;

 (2)  राष्ट्रीय क्षत  बैंकों  के  विभिन्न
 पदों  के  पदाधिकारियों  को

 वस् तुझ ों  के  रुप  देय  भत्ते,  सच-
 विधाएं,  सहूलियतें  या  लाभ;

 (3)  अधिकारी  संवर्गों  के  लिए  सेवा

 निवृत्ति  की  आयु  कौर  अंतिम

 लाभों  की  किस्म  शौर  मात्रा;

 (4)  थे  सिद्धान्त  जो  विभिन्न  राष्ट्रीय-
 कृत  बैकों  में  ऐसे  वरिष्ठ  कर्म-

 चोरियों  की  अक्रिया-अदली  पर

 लागू  होंगे  जिन्हें  किसी  प्रदेश  में

 शाखों  पर  नियंत्रण  करना

 होता  है  था  जिन्हें  नीति  निर्धारण

 की  जिम्मेदारी  सौंपी  जाती  है
 या  जिसकी  कुल  परिलक्धियां  सत्य

 परिवारों  सहित  वेतन-मास  के

 प्रारंभ  में  प्रतिमास  कुल  2,000/-
 पये  कौर  उससे  प्रतीक  हों;
 झोले

 (5)  उपर्युक्त  विषयों,  से  प्रासंगिक

 या  सहायक  अन्य  कोई  भी  विषय

 जिसे  समिति  उपयुक्त  समझे  |
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 (ग)  zy समिति: सि  भिक्षा  की  जाती  .  है
 कि  बह  अपनी  शिपो्दे: 1  महीनें  से  कम
 को  अवधि  में  सरकार  को  प्रस्तुत  कर  देगी।

 बंगला वेश  के  साथ  हुए.  चालू  व्यापार समन
 नझौते  से  पैदा  होने  बाली  दिक्कतें

 भी  श्रीकिशन  मोदी  :
 I884:

 क्या  बाणी  मंत्री  यहां  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  बंगला  देश  के  साथ  वर्तमान
 व्यापार  समझौते  से  कुछ  दिक्कतें  सामने
 आई  हैं;

 (ख)  यदि  हां,  तो  कया  सरकार  इस
 व्यवस्था  में  कुछ  परिवर्तन  करने  की  सोच

 रही  है  जो  कि  दीर्घकालीन  व्यवस्था  होगी;

 (ग)  घटि  हां,  तो  उसकी  क्‍या  रूप  रेखा
 है;  कौर

 (था)  इस  दिशा  में  क्या  कदम  उठाए
 गए  हैं?

 बाजणिक्य  मंत्रालय  %  उसको  (जो  ए०
 सी०  जाने:  (क)  से  (था).  भारत  तथा
 बंगला  देश  के  बीच  चालू  व्यापार  करार
 के  संबंध  में  ऐसी  कोई  कठिनाई  उत्पन्न  नहीं
 हुई  है  t  व्यापार  करार  के  कार्यकरण  का

 पुनर्विलोकन  ढाका  में  अक्तूबर  .972  में  तथा

 जुलाई  i973  %  प्रथम  सप्ताह  में  ढाका
 में  हुई  व्यापार  वार्ता  के  दौरान  भी  किया  गया
 था  ।  यह  देखते  हुए  कि  ग्रां तरिक  परिवहन,
 नौवहन  समिति  रूप  में  था  और  दोनों
 देशों  के  बीच  लम्बे  भरें  तक  व्यापार  संबंधों
 के  अभाव  के  पश्चात  पहली  आर  प्रक्रियात्मक
 व्यवस्था  लबार  की  जाती  थी,  यह
 नोट  की  मई  कि.  समिति  भूगतान  व्यवस्था
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 के  अंतर्गत  दोनों  देशों  का  निर्यात  निष्पादन

 बहुत  ही  संतोषजनक  था  ।  सभी  प्रकार  की

 परिवहन  संबंधी  बारिशों  के  दुर  करने  के  लिए
 प्रभावशाली  तथा  समय  पर  उपाय  किए  जाने
 के  विचार  से  दोनों  सरकारों  ने  एक  संयुक्त
 परिवहन  समन्वय  समिति  बनाने  का  विनिश्चय
 किया  है  1

 2.  ढाका  में  हुई  बातचीत  के  परिणाम-

 स्वरूप,  5  जुलाई,  973  को  दोनो  देशों  के
 बीच  एक  नथा  व्यापार  करार  भी  किया  सजा  ।

 यह  करार  28  सितम्बर,  973  से  लागू

 ह्,
 जबकि  विमान  व्यापार  करार  की

 ग्र वधि  समाप्त  हो  जायेगी,  ब्रोकर  पहले  यह
 करार  तीन  वर्ष  की  भ्र वधि  के  लिए  वैध  होगा,
 कौर  इसकी  प्रविधि  पारस्परिक  सहमति  से
 शौर  ग्रधिक  बढ़ाई  जा  सकती  है  !

 व्यापार  के  निम्नलिखित  स्तर  होंगे

 (क)  दोनों  देशों  के लिए  विशेष  दिल-
 चस्पा  की  वस्तुओं  में  ।नो  शोर
 में  30.5  करोड़  रुपये  की  "मा
 तक  संतुलित  व्यापार  तथा

 भुगतान  व्यवस्था,  तथा

 (ख)  संतुलित  व्यापार  तथा  भुगतान
 व्यवस्थाओं  के  बाहर  व्यापार,
 जिसका  विनियमन.  मानवीय
 आयात,  निर्यात  तथा  विदेशी

 मुद्रा  विनियमों  के  अ्रनुसार  होगा  ।

 Reaction  of  Government  to  the  news
 item  Captioned  “RBI.  Blames  Gov-

 ernment”

 3805,  SHRI  VAYALAR  RAVI:  will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 {a}  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  report
 ‘RBI  blames  Government'  appearing
 in  the  “Financial  Express”  on  ‘Slet
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 May,  978  in  which  Governor  of
 Reserve  Bank  blamed  Government
 for  economic  crisis;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  Yes,
 Sir.  The  Caption  of  the  news  iter
 however  appears  to  be  an  exaggera-
 tion.  The  Governor  of  the  Reserve
 Bank  in  his  letter  to  the  scheduled
 commercial  banks  had  only  stated
 that  “continued  budgetary  deficits”
 was  one  of  the  contributory  factors
 for  increase  in  prices.  He  emphasis-
 ed  the  need  to  have  greater  control
 over  public  expenditure  to  reduce
 the  pressure  of  aggregate  monetary
 resources  On  the  available  supplies.

 (b)  It  is  a  time  honoured  =  con-
 vention  in  al]  democracies  for  the
 head  of  the  Centra]  Banking  system
 of  the  country  to  tender  advice  to
 Government  on  urgent  economic
 matters.  Government,  therefore,
 views  the  Reserve  Bank  Governors
 remarks  in  his  circular  letter  to  the
 scheduled  commercial  banka  in  this
 light.  Government  itself  is  very
 much  alive  to  the  problem  of  reduc-
 ing  tg  expenditure,  particularly  non-
 development  expenditure  and  is  ex-
 ploring  avenues  of  curbing  such
 expenditure.

 Report  of  Indian  Aviation  Team  on
 ‘PU-154  Aircraft

 i886  SHRI  VAYALAR  RAVI:
 SHRI  SHRIKISHAN  MODI:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  the  Indian  Aviation
 team  which  visited  the  Soviet  Union
 to  assess  the  feasibility  of  TU.l34
 civil  aircraft  for  Indian  Airlines  has
 completed  its  report;

 (b)  if  go,  the  salient  features  there-
 of  and  the  decision  taken  thereon;
 and
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 (c)  the  salient  features  of  other
 proposals  under  the  consideration  of
 Government  for  the  purchase  of  air-
 craft?

 THE  MINISTER  OF  TOURISM
 AND!  “IGIVIL  AVIATION  (DR.
 KARAN-  SINGH:  (a)  “to'(c).  The
 technical  team  of  experts  from  Indian
 Airlines  which  visited  the  U.S.S.R.
 submitted  its  report  to  the  Corpora-
 tion.  ‘The  Corporation  has  now  made
 its  proposals  for  the  purchase  of,  air.
 craft  to  Government,  which  are  under
 examination.

 Lead  Banks  fwtncticning  in  district
 of  Bahraich

 1887.  SHRI  B.  R.  SHUKLA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  how  many  lead  banks  are  fun-
 ctioning  in  the  District.  of  Bahraich
 and  since  when;

 (b)  whether  they  have  chalked  out
 any  specific  economic  projects  to  boost
 up  the  growth  of  production  in  rural
 areas;

 (c)  if  so,  what  are  these  projects
 and  how  much  money  has  been  ad-
 vanced  by  the  scheduled  and  non
 scheduled  banks  to  finance  such  pro-
 jects  in  the  District;  and

 (d)  whether  the  lead  banks  sub.
 mitted  their  survey  reports  regarding
 the  economic  potentiality  of  the  Dis-
 trict?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Under  the  Lead  Bank  Schemes,  which
 came  into  operation  towards  the
 close  of  1969,  the  Allahabad  Bank  has
 been  assigned  the  lead  responsibility
 for  Bahraich  District.

 (b)  and  (c).  Besides  laying  greater
 stress  on  extension  of  credit  for  pro-
 ductive  endeavours  particularly  of
 small  borrowers  from  the  priority
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 sectors,  the  Lead  Bank  has  agreed  to
 lend  Rs.  47.85  lakhs  over  a  three
 year  period  for  sinking  of  tube-weils
 and  installation  of  pump  sets  in  the

 “district  as  part  of  special  minor  irri-
 gation  project.  The  Bank  has  also
 sanctioned  loang  aggregating  to  Ks.
 38  lakhs  to  the  Uttar  Pradesh  State
 Electricity  Board  for  enersisation  of
 980  tube-wells  in  the  district.

 (d)  The  Survey  Report  on  Bahraich
 District,  envisaged  under  the  Lead
 Bank  Scheme,  was  published  by  the
 Allahabad  Bank  in  November,  1972.

 Expenditure  on  Delegations  sent
 Abroad

 SHUKLA:
 DHANDAPANT:

 0800  SHRI  B.  R.
 SLIT  TC  ae

 Will  the  Minister  of  FINANC’  be
 pleased  to  state:

 fa)  how  many  officially  sronscred
 deiegations  have  visited  foreign  coun-
 tries  between  the  period  ist  April
 972  and  30th  June,  1973:  end

 (0)  how  much  public  money  in
 Indian  rupees  and  in  foreign  ex-
 change  has  been  spent  in  meeting  the
 expenditure  On  such  delegations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRT  K.  R.  GANESH}:  (a)  and
 (b).  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  vossibie.

 _Propesed  Price  Cut  on  Medium  and
 Fine  Variety  Cloth

 1889.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  COMMERCE  be  piea-
 sed  to  state:

 (a)  what  would  be  the  extent  of
 the  proposed  price  cut  cn  mediam
 and  fine  cloth  and  the  range  of  benc-
 fit  as  a  result  of  price  ceiling  ‘hat
 will  accrue  to  the  cunsumers  per
 metre  of  cloth;
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 (०७)  the  measures  proposed  to  en-
 sure  that  the  benefit  of  nrice  ceiling
 is  passed  on  to  the  consumers  and
 those  obstructing  it  are  brought  to
 took  and  punished;

 (c)  whether  similiar  price  ceiling  is
 proyosed  to  be  imposed  on  silk  and
 woolien  cloth  and  garments;  and

 (d)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  Voluntary
 Frice  Resiraint  Scheme  introduced  for
 period  ef  3  months  from  20th  July
 I873  applies  to  wearable  varieties  of
 non-controlied  cloth  of  coarse  and
 medium  categories  and  not  to  fine
 cloth.  The  extent  of  orice  reduction
 uncer  the  Scheme  is  estimated  to  be
 upto  l2  per  cent  in  comparison  to  the
 average  price  level  of  1972.

 (6)  Under  the  Voluntary  Frice
 Restraint  Scheme,  Implementation
 Committees  and  Watch.-Dog-Commit-
 tees  will  be  set  up  at  important  pro-
 duction  centres  and  consumer  centres
 respectively.  While  the  Implementa-
 tion  Committees  would  oversee
 compliance  of  Government’s  decision
 by  Industry  and  Trade  and  bring
 defaults  to  the  notice  of  the  Textile
 Commissioner  and  Apex  Industry/
 Trade  Associations,  as  the  case  may
 be  for  appropriate  action,  the  Watch-
 Dog  Committees  would  be  concerned
 with  retai!  prices  and  in  case  of  eny
 price  rise,  would  investigate  the
 maiter  and  make  a  report  to  the
 Textile  Commissioner  or  the  Civil
 Supplies  Authorities  of  the  State
 Government  depending  upon  whether
 the  violation  ig  on  the  part  of  In-
 dustry  or  the  Trade.

 (c)  Not  at  present.

 (d)  Silk  is  not  an  essential  com-
 modity  of  mass  consumption,  In  the
 case  of  wool  the  country  is  largely
 dependent  on  imported  raw  material,
 over  whose  price  we  have  no  control.
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 Increase  in  overtime  work  in
 Reserve  Bank  of  India

 i89i.  SHRI  P.  NARASIMHA  RED-
 JDN«

 SHRI  ISHWAR  CHAUDHRY:

 Wiil  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Overtime  work  in  the
 Reserve  Bank  of  India  has  been  on
 the  increase;  and

 (b)  if  so,  what  steps  have  been
 taken  to  step  us  recruitment  not
 only  to  eliminate  this  practice  but
 also  as  a  measure  of  social  justice  to
 the  unemployed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 The  Reserve  Bank  of  India  has  rep-
 orted  that  the  overtime  paid  ito  the
 clerical  and  subordinate  staff  in  the
 Reserve  Bank  of  India  during  the
 last  four  years  is  as  under:

 Rs.
 i268-69  23,26,000
 1969-70  24,18,000
 970-7I  32,72,000
 1971-72  36,05,000

 (b)  The  Reserve  Bank  of  India
 reports  that  because  of  the  urgent/
 temporary/seasonal  nature  of  certain
 items  of  werk,  these  items  of  work
 will  have  to  be  done  by  resort  to
 overtime  by  the  existing  staff  and
 recruitment  of  additional  staff  will
 neither  be  economical  nor  will  it
 serve  to  eliminate  over-time.  The
 Bank,  however,  conducts  periodical
 review  of  the  staff  strength  of  each
 office  and  augments  it,  if  a  permanent
 increase  in  work-load  is  indicated.

 Amount  of  loan  disbursed  by  Banks
 under  the  scheme  of  differential

 rates  of  interest

 1892.  SHRI  P.  NARASIMHA  RED-
 DY?  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  total  number  of  beneficia-
 ries  and  the  amount  disbursed  so  far
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 by  the  public  sector  and  other  banks.
 State-wise,  under  the  scheme  of
 differential  rates  of  interest;  and

 (b)  the  number  of  branches  of  such
 panks  in  each  District  of  Andhra
 Pradesh  which  have  been  disbursing
 loans  under  the  scheme  together  with
 locations  of  these  branches,  District-
 wise  and  their  names?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  FINANCE
 (SHRIMATI  SUSHILA  DOHATGI):
 {a}  Uscto  March  3i,  973  publie  sector
 banks  had  lent  an  aggregate  amount
 of  Rs.  206.57  lakhs,  involving  56223
 borrowal  accounts.  While  the  State-
 wise  information  has  not  been  tabu-
 lated  by  the  banks,  the  break  down
 of  the  total  amount  in  terms  of  indi-
 viduaj  banks  is  indicated  in  the  state-
 ment  laid  on  the  Table  of  the  House
 [Placed  in  Library.  See  No,  LT-530I/
 3.)

 (b)  Annexure_II  indicates  the  nam-
 es  of  the  branches  in  Andhra  Pradesh
 indentified  by  banks  for  operating
 the  Differential  Interest  Rate  Scheme.

 Participation  of  Ministry  of  Tourism
 and  Civi,  Aviation  in  200th  Corona-
 tion  Anniversary  Celebrations  of

 Chhatrapati  Shivaji  at  Raigad  in
 Maharashtra

 ‘1893,  SHRI  SHANKERRAO  SAV-
 AT:  Will  the  Muni.ter  of  TOUR-

 iSM  AND  CIVIL  AVIATION  be  plea.
 sed  to  state:

 fa)  whether  Government  are  aware
 that  the  300th  anniversary  of  the
 Coronation  of  Chhaira;  ati  Shivaji  is
 going  to  be  celebiated  ot  Raigad  in
 Maharashtra  next  year,  and

 (b)  ig  so,  what  part  his  Ministry
 propose  to  take  in  the  celebrations’

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  Yes,  Sir,

 (9)  The  Maharashtra  Government
 4s  coordirviting  activities  pertaining  to
 this  celeky  ation.
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 Loang  afivanted  by  Financial
 institutions  to  Maruti  Ltd,

 ‘1896,  SHRI  ISHWAR  CHAUDHRY:
 SHRI  MADHU  LIMAYE:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given
 on  28rd  February,  9873  to  Unstarred
 Question  No.  68l  regarding  the  Loan
 Sanctioned  to  Maruti  and  Co.,  Hary-
 ana  and  state:

 (a)  the  names  of  various  financial
 institutions  which  have  given  loans
 and  accommodation  to  Maruti  Limited
 after  the  February,  1973,  and

 (b)  the  rate  of  Interest  charged  on
 the  loans  ang  the  terms  and  condi-
 tions  of  their  re-payment?

 THE  DEPUTY  MINIS‘  ER  IN  THE
 MINISTRY  OF  FINANCE  (SHRT-
 MATI  SUSHILA  ROHATGI):  (a)  No
 loan  or  any  other  type  of  financial
 assistunce  has  so  far  been  mentjoned
 to  M/s  Maruti  Limited  by  any  of  the
 long-term  public  financial  institutions

 (b)  Does  not  arise.

 Loan  advanced  by  branches  of
 nationalised  banks  in  Tripura

 i897  SHRI  BIREN  DUTTA:  Will
 the  Miuister  of  FINANCE  be  pleased
 to  state:

 (a)  the  Joan  advanced  by  the
 brruches  of  the  nationalised  banks
 in  the  Districts  of  Tripura;

 (b)  how
 made,  District-wise
 June  to  973  June;

 te)  whether  tribal  appliconts  are
 not  given  anv  loan;  and

 many  applications  were
 during  972

 {d)  af  ४0,  the  reason  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Aggregate  outstanding  advances  of
 public  sector  banks  in  Tripura  State
 as  on  the  last  Friday  of  June  4972
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 stood  at  Rs.  29  lakhs,  the  district-
 wise  figures  being  as  follows:

 Rs  lakhs

 North  Tripura  नि  डर  9
 ‘West  Tripura  नि  0९]

 South  Tripura  नि  जे  2

 429

 (b)  Periodical  returns  submitted
 by  the  scheduled  commercial  banks
 to  the  Reserve  Bank  of  India  do  not
 provide  for  information  relating  to
 number  of  applications  reccived  by
 bank  offices.

 (c)  and  (d).  All  applications,  in-
 cluding  those  by  members  of  the
 Scheduled  Tribes  are  considered  on
 merits  and  no  discrimination  is  made
 against  those  belonging  to  Scheduled
 Tribe

 Agieement  for  ald  from  Sweden

 1899,  SHRI  VIRBHADRA  SINGH:
 SHRI  M.  8,  SANJEEVI  RAO:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  an  aid  agreement  has
 been  signed  with  the  Government  of
 Sweden  in  July,  1973;  and

 (b)  if  so,  the  salient  features
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  है.  GANESII):  (a)  and
 (b).  An  Agreement  for  the  develop.
 ment  assistance  to  be  provided  to
 India  by  Sweden  for  1975-76,  was

 io
 in  Stockholm  on  8  June,

 Tt  provides  for  resources  to  be
 made  available  by  Sweden  during
 1978-76  to  the  extent  of  Rs.  6.584
 crores  (S.  Kr.  70  million)  for  general
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 imports.  These  resources  will  be  in
 the  form  of  a  loan  repayable  over  a
 period  of  50  years  with  an  initial
 grace  period  of  0  years  and  can  be
 utilized  for  financing  of  imports
 from  any  part  of  the  world  to  India's
 best  advantage.  The  loan  is  interest
 free  but  carries  a  nominal  service
 charge  of  3/4  of  one  per  cent.  The
 Agreement  also  provides  that  the
 Government  of  Sweden  will  make
 avaiable  resources  to  the  extent  of
 Rs,  20.584  crores  (is.  Kr.  70  million)
 ta  finance  imports  from  Sweden  in
 1975-76  These  resources  will  be  in
 the  form  of  a  grant.

 In  addition  to  the  assistance  for
 ‘1975-76,  the  Agreement  also  provides
 for  technical  assistance  to  the  extent
 of  Rs.  3.78  crores  (S.  Kr.  25  million)
 during  the  year  1973-74,  This  amount
 will  be  utilised  for  the  implemen-
 tation  of  several  projects  in  the
 fields  of  agriculture,  family  plan-
 ning,  health,  export  promotion,  re-
 search  and  development  etc.

 The  Agreement  further  provides
 for  resources  to  the  extent  of
 Rs  2.268  crores  (S.  Kr.  5  million)
 for  financing  import.  from  Sweden
 during  the  current  year  1973-74
 which  is  in  addition  to  Rs.  4.34
 crores  “s  Kr  75  million)  for  gen-
 era:  imports  and  Rs  3.024  crores
 (S.  Kr.  20  milhon)  for  imports  from
 Sweden  already  provided  for  the
 culicnt  sear  1973-74  under  Develop-
 meat  Co  operation  Agreement,  L972
 between  India  and  Sweden.

 Agreement  between  India  and
 Malaysia  ¢or  purchase  of  Palm

 Oil

 7447  SHRI  DHARAMRAO  AFZAL-
 PURKAR:

 SHRI  MoS.  PURTY:

 Will  the  Minister
 he  pleased  to  state:

 of  COMMERCE

 (a)  whether  any  contract  with
 Malaysia  for  the  purchase  of  Palm
 oil  for  shipment  has  been  signed  be-
 tween  India  and  Malaysia;  and
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 (b)  if  so,  the  broad  outlines  there-
 (@ige

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  Yes,  Sir.  State
 Tracing  Corporation  of  India  has
 signed  a  contract  with  FELDA
 (Federal  Land  Development  Autho-
 rity),  Kuala  Lumpur  and  its  five
 associates  for  the  purchase  of  42,000
 tons  of  Palm  Oil.

 (b)  The  shipments  of  Palm  Oil
 from  Malaysia  are  spread  out  be-
 tween  October,  973  and  March,
 1974,  The  value  of  the  contract  is
 approximately  Rs.  0.69  crores.

 Decision  to  issue  cards  to  foreigners
 on  landing  at  airports

 i90i,  SHRI  DHARAMRAO  AFZAL-
 PURKAR:

 SHRI  RANABAHADUR
 SINGH:

 Will  the  Minister  cf  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  issue  Cards  to  foreigners  as
 80073  as  they  jand  at  Airports;  and

 (bh)  if  se,  the  broad  outlines  of  the
 decision  in  this  regard?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  It  is  not  clear
 what  Card  is  referred  to  in  the  Ques-
 tion.  There  is  a  Disembarkation  Card
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 which  is  handed  over  to  incoming
 passengers  during  the  flight  or  voy-
 age,.  to  be  filled  in  and  submitted  to
 the  authorities  on  disembarkation  in
 India.  There  is  also  a  Tourist  Intro-
 duction  Card,  which  is  issued  to  tour--
 ists  to  enable  them  to  claim  certain
 facilities  which  are  available  to  tour--
 ists  only.  Both  these  cards  have  been.
 in  existence  for  several  years.  There
 is  no  proposal  to  issue  any  new  card.
 to  foreigners.

 Taliow
 last

 Quantity  of  Edible  Oils  and
 Imported  by  S.T.C.  during  the

 two  years

 1902.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:

 SHRI  DEVINDER  SINGH
 GARCHA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  quantity  of  edible  oils  and
 tallow  imported  by  the  State  Trading
 Corperation  during  the  last  two  years
 and  the  amount  of  foreign  exchange
 spent  thereon;  and

 (b)  the  rate  of  profit  earned  by  the
 State  Trading  Corporation  on  the
 supply  of  these  items  to  consumers
 during  the  above  ‘period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GEORGE):  (a)  The  quantity
 cf  edible  oils  and  tallow  imported  by
 the  STC  during  the  last  two  years  and
 the  foreign  exchange  spent  thereon
 are  as  follows:—

 Edible  oils

 Tallow

 1971-72  ‘1972-73,

 Qty.  Value  Qty.  Value
 (M.T.)  Lakhsof  (M.T.)  Lakhs  of

 Rs.  Rs.

 81,428  878°06  45,202  887°  05

 I,09,746  883°06  535136  =  738°99
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 rm  (b)  The  margin  of  net  profit  earned  by  the  STC  as  percentage  to  sales  on  the  above  item
 fo 075  foe

 Net  Margin

 g7i-72
 ~

 1972-73

 Edible  oils  .  O§  t  I2°6  ७8  fo  29

 Tallow  4  a0°5

 Proposal  to  reorgunise  Central  Flying
 Training  Scheol  at  Hyderabad

 i903.  SHRI  DHARAMRAO  AFZAL-
 PURKAR:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Government  have  any
 proposal  to  reorganise  and  strengthen
 their  Central  Flying  Training  School
 at  Hyderabad  with  a  view  to  ensuring
 that  uniformly  high  standard  in
 flying  are  maintained;  and

 (b)  if  80,  the  broad  outlines  there-
 off

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b)  The  Central  Flying  Training
 School  at  Hyderabad  (Nadirgul)  is
 being  reorganised  and  strengthened
 to  conduct  additional  courses  for
 ground  training  of  flying  club  trainees,
 synthetic  flying  training  on  link
 trainers,  training  for  Assistant  Flight
 Instructor  rating,  etc.

 Artest  of  Managing  Directer  ef  World-
 ways  Travel  Agency  for  aliegediy

 cheating  Ugands  Asians

 1904,  SHRI  DHARAMRAO  AFZAL-
 PURKAR

 SHRI  NAWAL  KISHORE
 .  §INHA:

 Will  the  Minister  of  TOURISM  AND
 CIVIL,  AVIATION  be  pleased  to  state:

 {a}  whether  Managing  Director  of
 the  Worldways  Travel  Agency,  Delhi,
 288  L865

 and  his  assistant  were  arrested  on
 25th  June,  973  for  allegedly  cheating
 07  Uganda  Asians  who  were  forcibly
 ejected  from  a  Pan  American  Jumbo
 after  ॥7  hours’  tense  dharna  at  the
 Delhi  Airport;  and

 (9)  further  action  taken  against
 them?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  CDR.
 KARAN  SINGH):  (a)  Yes,  Sir.

 (b)  M/s.  Worldways  Travel  Agency
 is  not  among  the  Travel  Agents
 approved  by  the  Department  of  Tour-
 ism  or  a  member  of  the  Travel  Agents
 Association  of  India.  The  allegations
 against  the  firm  are  being  investigated
 by  the  Delhi  Administration,

 Indulging  of  Pablic  हैल्‍्लंक  Banks  in
 accounting  jagglery  in  returns  on

 investment

 1905,  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  public  sector  banks  are
 indulging  in  virtual  accounting  jug-
 glery  with  a  view  to  maintaining  the
 returns  to  Government  on  their  in-
 vestment;

 (b)  if  so,  whether  any  inquiry  has
 been  made  by  Government  to  stop
 such  a  practice;  and

 -(c)  if  so,  the  nature  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  No,
 Sir.

 se



 गा.

 oO  and  (e)  Bo  net’  arise,

 Popularity  of  Indian  Handloem  Cloth
 in  other  countries

 90¢.  SHRI  M.  K.  KRISHNAN:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  names  of  those  countries
 where  Indian  handloom  cloth  is  be-
 coming  popular

 )  the  quantity  of  handloom  ex-
 ported  during  the  year  97l-72  and
 the  amount  of  foreign  exchange
 earned  through  such  exports;  and

 (c)  whether  fresh  orders  have
 been  received  during  1972-78;  if  so,
 from  which  countries?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  C.  GEORGE):  (a)  to  (c).  A  state-
 ment  is  attached.

 Starement

 L  The  names  of  important  coun-
 wties  where  Indian  handloom  cloth  is
 popular  are—

 (i)  The  European  Common
 Market  Group

 (४)  Nordic  countries

 (iii)  East  European  countries

 (iv)  U.S.A,

 (v)  Canada

 (vi)  West  African  countries

 (vii)  Japan

 fviii),  Australia

 (ix)  Malaysia

 (x)  Singapore

 (xi)  Sierra  Leone

 (xii)  Dahomey  and

 (xi)  UK.

 2.  Figures  of  exports  of  handloom
 goods  are  generality  maintained  in
 terms  of  value.
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 3.  During:  W9T73,  «  the.  value  of  ex-
 ports  of  handlcom  items  amounted  to
 Re.  20.23  crores,  including  exports  to

 4  The  names  of  countries  from.
 which  orders  were  received  during
 the  year  ‘1972-73  sare—  re

 Gi)  The  European  .  Commen
 Market  Group

 (ii)  Nordic  countries

 (iii)  East  European  countries

 (iv)  U.8.A.

 (v)  Canada

 (vi)  West  African  countries

 (vii)  Japan

 (vill)  Australia

 (ix)  Malaysia

 (x)  Singapore
 (xi)  Sierra  Leone

 (xii)  Dahomey

 (xiii)  U.K.

 (xiv)  Fiji  Islands

 (xv)  New  Zealand  and

 (xvi)  Mauritius.

 Study  of  import  Patterns  and  Re-
 quirements  of  South  East  Asian

 countries

 ‘1802,  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  DEVINDER  SINGH
 GARCHA:

 (b)  if  20,  the  resulty  of  the  study
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 (c)  what  is  the  balance  of  trade
 with  these  countries  for  the  years
 1-711,  AGT-72,  and  ‘1972-73?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  a  GEORGE):  (a)  and  (b).  India
 traditionally  has  a  favourable  balance
 of  trade  with  the  South  East  Asian
 countries.  Nevertheless,  Government
 is  aware  of  the  need  to  further  im-
 prove  our  trade  relations  with  these
 countries,  In  the  continuing  effort  to
 increase  our  exports  to  these  coun-
 tries,  study  and  analysis  of  the  im-
 ports  effected  by  them  from  all  sour-
 ces  plays  an  important  part.  It  is
 our  endeavour  to  identify  not  only
 those  items  of  current  export,  the
 sales  of  which  could  be  increased,  but
 also  items  being  imported  by  these
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 countries  from  other  sources  which
 could  be  supplied  by  India.

 Apart  from  analysing  the  current
 imports  of  South  East  Asian  coun-
 tries,  a  study  is  also  made  of  the
 development  and  other  plans  of  these
 countries,  with  a  view  to  anticipating
 and  estimating  their  future  import
 requirements.

 As  a  result  of  this  continuing  study,
 commodities  as  well  as  markets  for
 their  export  in  South  Asia  are  identi-
 fied.  Follow  up  measures  to  fully
 utilise  the  potential  thus  identified
 are  then  instituted,  and  include
 sponsoring  sales  teams  and  delega-
 tions,  holding  of  Exhibitions  and
 rapid  dissemination  of  export  oppor-
 tunities  to  Indian  exporters.

 (९)  A  statement  is  attached.

 Statement
 The  balance  of  trade  with  the  South  East  Asian  countries  is  as  follows:—

 (In  Rs.  lakhs)

 Country  1970-71  1971-72  79273

 है.  Australia  6  +  »  39  —755
 2.  Japan  +I20I8  +2070  +3602

 3.  New  Zealand.  —440  +670  +66

 4.  Burma  न  +439  नाव  $211

 §.  Cambodia  +3  +S  +6

 6.  Laos  +2  न  Neg.

 7.  Vietnam  (5)  +268  +392  +14
 8.  Malsysia  »  +998  +789  ने  238

 9.  Singepore  roe  +1646  461  +} 1023
 x0.  Philippines  +38  432  +73

 in,  Indonesia.  i  +385  +304  +379

 m  Thailand  ‘x  .  —378  +85  —90

 Bey  Hong  Kong  '  +1633,  +1358  +  3254

 a  Formos  ‘  +173  +476  +43

 Th  South  Korea  .  +.  नि  +120  +470  —355
 76  Fu.  .  +«+-  7  -  +  द  ने  ms  +136  है



 35  Written  Anewers

 Relaxation  in  Control  on  Catton,  Yarn

 1908,  SHRI  RAMKANWAR:
 SHRI  P.  G.  MAVALANKAR:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  there  are  proposals  to
 relax  control  on  cotton  yarn;

 (9)  if  ,so,  the  broad  utlines  there-
 of;  and

 (c)  whether  it  would  give  any  re-
 lief  to  the  textile  industry?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (०),  Consider-
 ing  increased  availability  of  yarn
 एंडिन्यन शा  the  requirements  of  the  de-
 centralised  sector,  control  over  dis-
 tribution  of  yarn  of  the  following
 varieties  and  categories  has  been
 gradually  relaxed  since  2ist  June,
 4978  —_

 4)  Yarn  in  single  and  two  ply

 upto  counts  35s,

 (2)  All  counts  of  folded  yarn  in  3

 ply  and  above,

 (3)  Blended  yarn,

 (4)  Mixed  yarn,  and

 (5)  Hard  waste.

 The  position  is  under  constant  re-
 view  and  further  changes  would  be
 considered  as  the  circumstances  war-
 rant.  The  above  relaxation  is  expect-
 ed  to  increase  quantum  and  avail-
 ability  to  the  wehvers  and  clear  the
 accumulation  of  stocks  in  the  cate-
 gories  and  varieties  of  yarn  mention-
 ed  above  in  the  Mills.

 Joint  Marketing  Promotion  Drive  for
 Jate  by  Asian  countries

 1909.  SHRI  RAMKANWAR:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state;

 (a)  whether  several  countries  of
 Asia  have  decided  to  launch  a  joint
 marketing  promotion  drive  for  jute;
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 a
 if  so,  the  broad  outlines  there-

 (c)  the  countries  involved  in  these
 marketing  efforts;  and  ५,

 Xd)  the  extent  to  which  this  mar-
 keting  promotion  drive  ts  going  to
 help  export  of  Indian  June?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  to  (d).  A  pro-
 posal  to  achieve  regional  co-operation
 among  producing  and  exporting
 countries  to  promote  jute  exports  is
 in  a  preminiary  stage  and  consulta-
 tion  with  concerned  Governments  is
 in  progress.  It  will  be  difficult  ४४  this
 stage  to  estimate  the  effect  of  such  an
 effort  on  the  export  of  Indian  jute.

 सूखाग्रस्त  क्षेत्रो  में  राहुत  कार्यों  के  लिये  मेसर
 तथा  गम्य  राज्यों  द्वारा  मांगी  गई  वित्तीय

 सहायता
 1910.  भी  चन्दूलाल  चलाकर  :

 क्या  विश  मती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  मैसूर  सरकार  ने  सूख  ग्रस्त
 क्षेत्रों  मे  राहत  कार्य  करने  के  लिए  50

 करोड़  रुपये  की  सहायता  मांगी  है;

 (ख)  क्या  अन्य  राज्यों ने  भी  केन्द्रीय

 सरकार  से  इस  तरह  की  सहायता  मांगी  है,
 झोर

 (ग)  यदि  हा,  तो  प्रत्येक  राज्य  ने

 कितनी  धनराशि  की  माग  की  है  ?

 वित्त  भंसाली  में.  राज्य  मंत्री  को
 के०  कार  गेज:  (क)  से  (श्र).
 1973-74  में  सूखा  सहायता  सम्बन्धी

 व्यय  के  लिए  आवश्यक  धन,  जैसा  कि

 मैसूर  सहित  विभिन्न  राज्यों  ने  सूचित  किया

 है  और  जिसका  समय  समय  पर  उन्होंने

 पभ्रनुमात  लगाया  है  गह  इस  प्रकारे  है  :

 (करोड़  ह्यया

 में)
 1  झाग  प्रदेश  26.  00

 2.  बिहार  de  60
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 3.  गुजरात  47.00

 4.  मध्य  प्रदेश  6.60

 5.  महाराष्ट्र  82,  00

 6.  मणिपुर  6,25

 7.  मैसूर  8.70

 8.  राजस्थान  32.70

 cy  ल़िपुरा  3.00

 10.  उत्तर  प्रदेश  2.50

 Central  Government  Department
 affected  as  a  result  of  economy  drive

 launched  by  Government

 9]l.  SHRI  C.  JANARDHANAN:
 SHRI  6.  fon  DIXIT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  Which  are  the  Departments  of
 Central  Government  affected  by  the
 economy  drive  launched  by  Govern-
 ment;  and

 (b)  the  saving  effected  in  each  of
 the  Departments  as  a  result  of  the
 economy  drive  in  the  last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  The  economy  drive  ex-
 tends  to  all  the  Ministries  and  De-
 partments  of  Central  Government
 ig  not  confined  to  a  few  selected  ones.

 (b)  A  number  of  measures  have  been
 taken  during  the  last  few  years  for
 achieving  economy  in  administrative
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 tations  abroad  etc.  While  reiterating
 these  suggestions  ail  Central  Minis-
 tries/Departments  have  been  requested
 to  exercise  utmost  economy  in  non-
 Plan  expenditure  and  to  review  the
 budgetary  allocations  for  plan  schemes
 and  projects,  The  intention  is  that
 only  schemes  and  projects  which  are
 essential  and  are  in  an  advanced  stage
 of  completion  should  be  given  priroity
 while  those  requiring  a  relatively  lon-
 ger  period  to  mature  may  be  slowed
 down  so  that  maximum  benefits  may
 be  secured  in  the  short  term  from  the
 funds  that  are  available.  It  jg  not
 possible  to  quantify  the  results  of  the
 economy  drive  in  each  Department,
 but  as  a  result  of  the  various  economy
 measures  adopted,  it  has  been  possible
 to  contain  the  growth  of  administra-
 tive  expenditure  except  to  the  extent
 necesasry  for  normal  increases  due  to
 increments  etc.  or  on  account  of
 Police  organisations  and  increase  in
 other  Governmentaal  activities.

 Velume  of  Canaliseq  Imports  throuzch
 Government  Agencies

 9I2.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  despite  measures  to  in-
 crease  the  items  of  canalised  imports
 the  share  of  Government  in  the  an-
 nual  import  has  not  shown  any  appre-
 ciable  improvement  in  recent  years;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  what  is  the  actual  share  of  Goy-

 ernment  in  the  total  annual  imports  m
 the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 4A.  C.  GEORGE):  (a)  and  (b).  Govern-
 ment's  share  in  imports  does  not  de
 pend  entirely  on  canalised  imports.
 The  percentage  share  of  Government
 depends  on  the  totality  of  imports  and
 on  imports  of  other  items  on  Govern-
 ment  account,  which  could  affect  फिरन
 ernment's  share  in  total  imports,

 (c)  On  present  indications,  the  share
 of  public  sector  in  the  import  trade
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 will  be  70  per  cent  to  75  per  cent.
 However,  separate  statistics  in  this
 regard  are  not  maintained,  and  these
 are  rough  over-all  estimates.

 समुह पार  उड़ानों  बालो  भारतीय  विमान

 कम्पनियों  द्वारा  अनीस  विदेशी  सुधा

 93  शनी  रणबहादुर  सिह :  क्‍या

 चर्पेहन  और  सागर  विमानन  मंत्री  यह

 बताने  की  कृपा  करेंगे  कि  समुद्रपार  उड़ान

 करने  बाली  भारतीय  विमान  कम्पनियों  ने

 गत  दो  वर्षों  में,  कम्पनी वार,  कितनी

 विदेशी  मुद्रा  भ्रमित  की  है  ?

 पर्यटन  शीर  नागर  विमानन  मंत्री

 (शा०  कर्स लिहू  )  इंडियन  'एयरलाइन्स
 कौर  एयर  इलियास  (एयर  इंडिया  चार्टेस

 लि  सहित)  द्वारा  वर्ष  i97I-72  और

 4972-73  के  दौरान  हरजीत  कुल  (ग्रास )
 विदेशी  मुद्रा  इस  प्रकार  है

 AUGUST  3,  lo93

 ag  इंडियन  एयर
 एयरलाइन्स  इण्डिया

 (  करोड  रुपयों  मे  )

 1971-72  8  90  34.i9

 1972-73  0.20  53  79

 (भ्रान्ति  आंकड़े)

 घ

 Refusal  of  LIC  to  take  war  risk  of
 military  personnel

 9i4,  SHRI  RANABAHADUR
 SINGH:

 SHRI  C.  K.  JAFFER
 SHARIEF:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 है
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 (a)  whether  Life  Instrance  Corpo-
 ration  does  not  take  the  war  risk  of
 military  personnel;  and

 (0)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  (a)  &  (b).
 The  LIC  provides  war  rink  cover  to
 Defence  Personne]  in  times  of  peace  as
 well  as  war.  In  peace  time  it,  issues
 unrestricted  life  insurance  policies  at
 ordinary  rates  to  the  Defence  Person-
 nel,  except  those  exposed  to  special
 hazards,  in  whose  case  policies  are
 issued  on  payment  of  appropriate  ex-
 tra  premiums  Even  during  times  of
 war.  the  LIC  is  required,  under  &

 statutory  direction  issued  by  Govern-
 ment,  to  issue  policies  covenng  war
 risks  of  Defence  Personnel  on  peace
 time  terms,  subyect  only  to  the  follow-
 ing  monetary  limits  on  the  total  sum
 assured  under  all  policies  on  the  life
 concerned

 Rank  Total  sum
 assur
 (Rs  )

 Non-commuss  soned  Officer or  below  ‘15,000

 Captainim  the  Army  25,000

 Higher  than  Captan  im  the

 Army
 $0,000

 Nore:  The  ranks  mentioned  above
 melude  the  equivalent  ranks  in  other
 services,

 The  direction  provides  that  the  ex-
 tra  cost  involved  in  ite  implementation
 would  be  borne  by  Government  and
 the  Corporation  in  the  proportion  of
 3  tel,
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 Canalizing  Jute  Supplies  to  Mills
 Throngh  Jute  Corporation  of  India

 1915,  SHRI  RANABAHADUR
 SINGH:

 SHRI  C.  K.  JAFFER
 SHARIEF:

 Will  the  Minister  of  COMMERCE  be

 THE  DEPUTY  MINISTER  IN  THE

 to  the  growers  It  will  also  build  up
 buffer  stock  of  the  raw  material  with
 a  view  to  ensure  un-interrupted  sup-
 plies  to  the  industry,

 शत  वितरण  के  सरका  री करण  के  लाव  मजदूरों
 को  लाभ

 I96.  श्री  टल  बिहारी  बाजपेई :
 क्या  बासिस्य  मंत्री  मह  बताते  की  #सपा  करेंगे
 कि  सरकार  द्वारा  सूत  वितरण  को  झपने
 अधिकार  मे  लेने  के  बाद  विद्युत  करघों  एव
 हथ कर थों  पर  काम  करने  वाले  मजदूरों  तथा
 करा  उद्योग  के  उत्पादक  इन  सबको  हुए
 लाभ  का  बिस्तर  विवरण  क्‍या  है?

 चारशििक्य  मंत्र/लय  में  'उपयंत्री  (श्री
 ह क  We  wt).  बहुत  से  राज्यो  द्वारा
 बिजली  में  कटेंगी  लागू  करने की  वजह  से
 शाने  का  उत्पादन  वि केन्द्रीकृत  क्षेत्र  को
 सामान्य  झावश्यकताधों  से  काफी  कम  हो
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 गया  ।  उत्पादन  की  किस्म,  कीमत  तथा

 सूत  के  वितरण  पर  कामना  नियंत्रण  i3

 मार्च,  7973  को  लागू  किया  गया  था  ताकि.

 उत्पादन  में  गिरावट  शाने  के  बावजूद
 वि केन्द्रीकृत  क्षेत्र  को  समान  दर  पर  धागा

 उपलब्ध  कराया  जा  सके  ।  जहा  तक  धागे

 के  वितरण  को  अधिकार  में  लेने  के  बाद

 करणा  उत्पादन  में  हुई  वृद्धि  का  सम्बंध

 सरकार  को  इसकी  कोई  जानकारी  नहीं

 है  t

 निश्चित प्राय  वर्ग  में  सरकारी/  गेर-सरकारी

 कर्मचारियों  को  झा थिक  कठिनाइयां

 i947  श्री  टल  बिहारी  वाजपेयी  :
 क्या  चित  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  सरकार  का  ध्यान  निश्चित
 बाप  वाले  बर्ग  में  सरकारी  तथा  गैर-
 सरकारी  कर्मचारियों  को  गत  कुछ  महीनों
 से  जीवन  यापन  में  हो  रही  झा थिक
 कठिनाइयों  की  ओर  दिलाया  गया  है;

 (ख)  क्या  इस  सम्बन्ध  में  उन्हें  कुछ
 राहत  देने  के  लिए  कोई  तत्काल  कार्यवाही
 करने  का  प्रस्ताव  है;  और

 (ग)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है?

 वित्त  मंत्रालय  में  राज्य  मंत्रों  (श्री
 के०  ‘BT.  गणेश  )  (क)  से  (ग)
 सरकार  को  हाल  ही  के  महीनों  में  मूल्य
 बुद्धि  की  जानकारी  है  कौर  सरकार  निश्चित
 राय  वाले  वर्गों  पर  पड़ने  वाले  प्रतिकूल
 प्रभाव  से  चिन्तित  है।  इसके  लिए  सरकार
 से  कई  उपाये  (किए  हैं  जिनका  उद्देश्य
 अर्थ  व्यवस्था  पर  स्फीति कारी  दबावों  को
 नियंत्रित  करना  तथा  जनता  के  सामने
 जाने  वाली  कठिनाईयों  का  कम  करना  है  t
 30  मई,  973  से  ऋण  नियंत्रणों  ar  प्रो
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 wet  कर  दिया  गया  है  जब  कि  प्रतीक
 बाजार  कणों  का  प्रयोजन  प्रथम-व्यवस्था
 की  नकदी  अथवा  नकदी  जेसी  भ्र ति रिक्त
 परिसम्पत्तियों  को  कम  करना  है  -  सरकार
 प्र पने  व्यय  मे  कमी  करने  के  विषय  में  भी
 जानब  कर  रही  है।  मुख्य  नाज  उचित

 मूल्य/  राशन  की  दुकानों  के  जाल  द्वारा  सस्ते

 मूल्यों  पर  सप्लाई  किए जा  रहे  हैं  जिस  मे
 सामान्यत  पिछले  तीन/चार  वर्षों  मे  कोई
 परिवर्तन  नहीं  किया  गया  |  कुछ  झड़प
 अत्यावश्यक  उपभोक्‍त  वस्तुए-चीनी,
 बनाती  कुछ  प्रकार  का  सूती  कपड़ा  शौर

 मिट्टी  का  तेल  भी  नवनीत  मूल्यों  पर  उपलब्ध
 की  जा  रही  है  q  तीसरे  वेतन  आयोग  को

 सिफारिशों  पर  निर्णय  लिए  जाने  तक  केन्द्रीय
 सरकार  ने  हाल  ही  में  575  रुपये  मासिक
 तक  वेतन  पाने  वाले  केन्द्रीय  सरकारी  कर्म-
 मारियो  के  लिए  अतिरिक्त  महंगाई  भत्ते
 की  अन्तिम  _रूप  से  स्वीकृति  दी  है  t
 औद्योगिक  उप कमों  के  कर्मचारियों  पर
 सामान्यत  उनकी  परि लब्धियों  के  मामले
 मे  मजदूरी  सम्बन्धी  करार/  पंचाट  लागू
 होते  हैं।  इन  करारों/  पचासों में  प्राम तौर
 पर  उपभोक्ता  मूल्य  सूचक  मे  परिवर्तन
 को  ध्यान  में  रखते  हुए  परिलब्धियों  मे
 संशोधन  करने  की  व्यवस्था  होती  है।

 विभिन्न  राज्यो  में  उपकरणों  शौर  िदुस-
 क्यों  को  सूत  की  सप्लाई

 i9:8.  श्री  ।  बिहारी  बाजपेयी :
 क्या  वाणिज्य  मती  यह  बताने  को  कपा
 करेंगे  कि

 (क)  जनवरी,  फरवरी,  झीर  मार्चे,
 973  में,  झलक-अलग  विभिन्न  राज्यों

 में  हुृभकरणः  और  विद्युत  करों  को  किस-

 किस  प्रकार  का  तथा  कितना-कितना  सुत
 सप्लाई  किया  गया  ;

 ज)  गत  मास  में  कितना सूत  सप्लाई
 किया  गया;  और
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 (ग)  सूत्र  के  उत्पादन  पौर  विभिन्
 ,  किलो  में  भंडार  को  चक ताम  स्थिति  क्‍या

 ? है

 वाणिज्य  मंत्रालय  में  उपमंत्री  (मो
 qe  लोक  लाज )  :  (क)  कौर  [खा
 विभिन्न  राज्यों  को  भाग  के  धाव टन  केवल
 i3°  मार्च  1973  से,  अमति  जिस  दिन

 धाया  नियंत्रण  योजना  शुरू  की  गई  थी,
 किए  गए  हैं  ।  धागा  थैंक्स  तथा  बोरिस
 कोसम  में  झाबदित  किया  जाता  है  भौर
 आबंटन  तिमाही-वार  किये  जाते  हैं  न'  कि
 मास-वार।  मार्च  के  उत्तराध  तथा  अपत

 जून,  973  की  तिमाही  के  दोरान  राज्यो
 तथा  संघ  राज्य  क्षत्रों  को  आरक्षित
 मात्राएं  देने  वाला  एक  विवरण  सभा

 पटल  पर  रखा  है।  [प्रस्थान  में  रखा  गया

 देखिए  सख्या  एल  &--5302/73,

 (ग)  विभिन्न  राज्यों  मे  विल्लो  की
 कटौती  को  खत्म  करने  से  धागे  की  उत्पादन
 स्थिति  में  सुधार  पाया  है  -  जूते,  973
 के  दौरान  उत्पादन  प्र नुमा नत  735  लाख
 किया  है  और  मिलो  के  पास  i5  जून,
 973  को  288  लाख  कि०  ग्रा०  मौत  था  t

 Liability  of  officers  of  Air  India  and
 Indian  Airlines  to  pay  taxes

 i9i9.  SHRI  D.  8,  CHANDRA  GO-
 WDA,  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 within  the  tax  net;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  b).  All
 officers  of  Air  India  and  Indian  Alr-
 lines  whose  income  {fs  above
 maximum  amoumt  not  Hable  to
 come-tax  are  within  the
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 Some  of  these  officers  are  in  receipt
 of  special  allowances  and  these  allow-
 ances  ate  liable  to  income-tax  except
 where  they  are  specifically  granted
 to  meet  expenses  wholly,  necessarily
 and  exclusively  incurred  in  the  per-
 formance  of  their  duties  and  the
 amounts  are  actyally  so  spent.

 Branches  of  nationalised  Banks  opened
 in  Urban  and  Rural  Areas

 i920.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  FINANCE  be  pleased  tc
 state:

 (a)  the  number  of  Branches  of
 nationalised  banks  opened  during
 ‘1972-73  and  in  1973-74  so  far  in  the
 branches  opened  jn  rural  areas;  and

 (b)  the  total  number  of  Branches  of
 the  nationalised  banks  opened  during
 the  period  ag  mentioned  in  (a)  above
 in  the  country  and  the  number  of
 Branches  out  of  them  opened  in  the
 urban  areas  ang  the  number  of
 branches  opened  in  rural  areas;  and

 (c)  the  number  of  loan  applications
 from  various  categories  of  persons
 sanctioned  dyring  the  period  and  the
 number  of  loan  applications  still  pend-
 ing?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  (a)  During
 the  year  3972  and  the  first  six  months
 of  1973  the  i4th  nationalised  banks
 opened  74  offices  and  6  offices  res-
 pectively  in  the  36  districts  of  Uttar
 Pradesh,  indentified  by  the  Planning
 Commission  as  industrially  backward.

 tb)  The  branches  of  the  I4  nation-
 alised  banks  opened  in  the  country
 during  the  period  mentioned  in  (a)
 above,  nubered  899  and  293  respecti-
 vely.  The  population  groupwise
 classification  of  these  branches  is  as
 follows:

 952  T-T-73  to
 —  30-6-I973

 Roral  >  453  709
 Semi-urben  .  ygaz.  59

 Urban  ‘  mw  .  58

 Metropolitan  Ws.  67
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 (c)  The  present  information  system
 of  the  banks  does  not  provide  for  re-
 porting  of  the  number  of  applications
 sanctioned  or  pending.

 Payment  Crisis  i  Trade  Relations
 with  Cotion  Producing  Countries  of

 Egypt  and  Sudan

 i92).  SHRI  MADHU  LIMAYE:
 SHRI  HARI  KISHORE

 SINGH:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  gtate:

 (8)  whether  there  is  a  payment  cri-
 sis  in  trade  relationg  with  the  cotton-~
 producing  countries  of  Egypt  and
 Sudan;

 (b)  if  so,  the  estimated  deficit;

 (c)  whether  Government  inteng  to
 have  a  long  term  agreement  on  cotton
 import  (with  fixed  prices)  with  these
 countries  for  mutual  benefit;  and

 (d)  if  not,  how  Government,  propose
 to  overcome  the  payments  crisis  in
 relation  to  these  countries?

 THE  DEPUTY  MINISTER  iN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  There  is  a  pay-
 ment  problem  in  the  Trade  Arrange-
 ment  between  India  and  Sudan.  There
 is  no  problem  in  our  relations  with
 Egypt.

 (b)  At  present  the  estimated  deficit
 in  the  Indo-Sudan  trade  is  in  the
 region  of  £0  million.

 (c)  Cotton  is  an  agricultural  com-
 modity  and  prices  vary  greatly  from
 year  to  year  and  it  is,  therefore,  un-
 likely  that  a  long-term  agreement  on
 prices  would  be  feasible

 (a)  An  Indian  Delegation  will  be
 shortly  meeting  the  Sudanese  in  order
 to  discuss  wayg  and  means  of  over-
 coming  the  crisis  in  Indo-Sudan  Trade
 relations.
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 Cases  of  Evasion  or  Non-Payment  of
 Taxes  pending  against  major  Share-

 holders  og  Maruti  Ltd.

 i922.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  against  how  many  of  the  major
 shareholderg  who  have  invested  Rs,  0
 thousand  or  more  in  Maruti  Limited
 and  their  Directore—if  the  share-
 holders  are  corporate  bodies—cases  in
 respect  of  evasion  or  non-payment  of
 corporation  tax,  personal  Income-tax,
 Wealth-tax  and  Excise  duty  are  pend-
 ing;  and

 1  (b)  the  reasons  for  delay  in  com-~-
 pleting  these  cases?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 है,  GANESH):  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  table  of  the  Sabha  as
 soon  as  possible.

 Lifting  of  Ban  on  Import  of  Rags

 1923.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  the  ban  on  import  of
 rags  has  been  lifted;

 (b)  if  so,  the  size  and  value  of  im-
 Ports  proposed;

 (९)  the  agencies  through  which
 these  imports  will  be  made;  and

 (a)  the  methods  to  ensure  that  ex-
 ports  of  shoddy  blankets  against
 which  these  rags  be  imported  actually
 take  place?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  The  import  of
 rags  was  not  suspended.  However,
 8.T.C.  as  the  canalising  agency  was
 asked  to  review  the  procedure  for  im-
 porting  rags  with  a  view  to  ensure
 that  the  malpractice  of  importing
 wearable  garments  in  the  garb  of
 rags  and  later  selling  them  did  not
 recur
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 (b)  Out  of  the  Actual  User  quota
 of  Ra.  .60  crores  earmarked  for  the
 shoddy  sector  for  the  wool  year  Octo-
 ber,  972  to  September,  1973,  the
 S.T.C,  have  been  authorised  to  book
 orders  to  the  extent  of  Hs.  .00  crores
 for  import  of  woollen  rags,  besides
 the  imports  to  be  made  against  re-
 plenishment  entitiement  of  exporters
 and  the  unutilised  portion  of  the
 Actual  user  quota  for  the  year  97l-
 72.

 (c)  The  import  of  woollen  rags  is
 canalised  through  the  S.T.C.

 (d)  Ordinarily  the  import  of  wool-
 len  rags  as  an  item  of  replenishment
 under  the  import  policy  for  registered
 exporters  is  permissible  only  against
 export:  already  effected.  However,
 where  an  advantage  licence  for  execu-
 tion  of  firm  export  orders  is  grant-
 ed,  the  ILT.C.  authorities  obtain
 necessary  bond  from  the  party  to  en-
 sure  that  the  exports  are  duly
 effected

 Loan  given  by  nationalised  banks  and
 financia!  Institutions  to  share  holders

 of  Maruti  Limited

 ‘1924,  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  how  many  of  the  major  share-
 holders  who  have  invested  an  amount
 of  Rs.  10,000  or  more  in  Maruti
 Limited  and  their  Directors,  if  the
 shareholders  are  corporate  bodies,
 have  been  granted  loans  and  accom-
 modution  by  the  Government  finan-
 cial  institutions  and  the  fifteen  nation.
 alised  banks,  including  the  State
 Bank;  and

 (b)  the  amount  of  loan  etc.  grant-
 ed  to  each  of  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 and  (b),  The  ali-India  long-term
 public  sector  financial  institutions,
 namely,  the  Industrial  Development
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 Bank  of  India,  the  Industrial  Finance
 Corporation  of  India,  the  Unit  Trust
 of  India  and  the  Life  Insurance  Cor-
 poration  of  India  give  financial  assis-
 tance  mainly  to  the  industrial  con-
 cerns  incorporated  as  limited  com-
 panies.  The  details  of  the  financial
 assistance  sanctioned  and  disbursed
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 by  the  Industria)  Development  Bank
 of  India,  the  Industrial  Finance  Cor.
 poration  of  India  and  the  Unit  Trust
 of  India  to  shareholders  which  are
 corporate  bodies  and  who  have  invest-
 ed  an  amount  of  Rs.  i0,000  or  more  in
 Maruti  Limited  are  as  under:—

 (Rs.  in  lekhe:

 ——

 Name  of  Industrial  concern  Financial  assistance  sanctioned(s)  and  disbursed(D)

 IDBY  IFCI  UTI

 Ss.  D  Ss.  D  Tavest-
 me  nts
 in  shares

 Le  Dethi  Automobiles  Private
 Limited  .  7  &  4°  44  4°44

 2,  Filtrona  India  Limited  +  &  4°00  4°00

 3.  Rainbow  Steels  Limited  .  &  160 +00.  I5°9S

 ro  Bharat  Steel  Tubes  Limited  @2°77  2°43  I87°67)—  84°54  8557

 SF  Automobile  Products  of  India
 Limited  .  >  :  oe  *I9I-34  ‘18368  0-64

 6,  Mohan  Meakin  Breweries  O34

 7.  Nirlon  Synthetic  Fibres.
 and  Chemicals  a  .  5°50

 8.  Piramal  Spinning  and  Weaving
 Mills  दा  7O  648०0

 &Refinance  Assistance.

 @Rediscounting  Assistance.
 {Sanctioned  in  1963.
 *Tncludes  Rs.

 2  85
 lakhs  sanctioned  during

 7963
 0  2965  to

 errs
 Todsutries  Limited

 balance  amount  Rs.
 9°98  lukhs  were  sanctioned  in  January,  7973  and  the  balance  during  7954  to  1968.

 हनन  sssistance  in  the  case  af  ISCI  includes  rupee  and  foreign  currency  loan
 guarantees. weaderwritings  and



 extent  ‘available,

 As’regards*  asaistance  by  the
 nationalised  .banks..‘and  the  State

 ‘Bank  of  India,  and  its  subsidiaries,  in
 ‘accordance  with  the  law  and  practice
 and  usage  customary  among  bankers
 it  is  not  possible  for  these  banks  to
 divulge  information  regarding  their
 dealings  with  their  individual  cons-
 tituenta.

 Indian  Airlines  flights  to  Andaman
 via  Burma

 1925.  SHRI  R.  R.  SINGH  DEO:
 SHRI  NARENDRA  SINGH:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Indian  Airlines
 flights.  to  Andaman  via  Burma  have,
 been  suspended  for  some  time  for  want
 of  renewal  of  Indo-Burma  agreement;

 (b)  whether  the  flights  have
 been  resumed;  and

 (c)  if  so,  on  what  basis  the  agree-
 ment  with  Burma  regarding  over-
 flights  has  been  renewed?

 now

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  ang  (b).  Indian  Airlines
 flights  from  Calcutta  to  Port  Blair
 (with  a  technical  halt  at  Hangoon)
 remained  suspended  from  2nd  to  l€éth
 May,  973  pending  clearance  from
 the  Burmese  authorities.  They  were
 resumed  thereafter  without  the  tech-
 nical  halt,

 (९)  Inter-governmental  consulta-
 tions  were  held  in  May  this  year  at
 which  the  delegations  of  India  and
 Burma  agreed  upon  and  initialied  the
 text  of  an  air.  transport  agreement
 and.  an  annex  thereto..  The  agreed
 arrangements  |  ‘regariizg  overflights
 provide  that.  Air,  India  may:  overfly
 Burmese  territory.  one  ‘services.  per
 week  in  each  direction.  .Reciprocally,

 -Inid  प्पा  the  Table  of  the  House  ¢o  the  -

 ‘traffic  Purposes’  hi.  resepet  ‘of  its  Port
 Blair  services  thride’a  week  in  each
 direction,

 Export  of  buses  from  Indis  to
 Hongkong

 ‘1926.  SHRI  R.  R.  SINGH  DEO:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Hong  Kong  has  decided
 to  import  buses  from  India;  and

 (b)  if  so,  the  number  of  buses  which
 Hong  Kong  proposes  to  import  an!
 the  consequent  foreign  exchange  eart.
 ings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  and  -b).  An
 Indian  Firm  has  been  awarded  a  con-
 tract  for  the  supply  of  one  prototype
 fully  built  up  Double  Decker  Bus  to
 Hong  Kong.  The  question  subsequent
 sales  of  Buses  to  Hong  Kong  would
 depend  on  the  performance  of  the
 Prototype  during  tests  in  Hong  Kong
 and  negotiations  between  the  Parties
 concerned.

 Arrest  of  Smugglers  in  Saurashtra

 i927.  SHRI  VEKARIA:  Will  the
 Minister  of  FINANCE  be  vlease{  to
 state

 (a)  the  number  of  sumugglers
 atrested  during  the  year  ‘1972-73  in
 Saurashtra  ‘Region  in  Gujarat  State;

 (b)  the  amount  of  smuggled  goods
 seized  from  them;  and

 (c)  the  nature  of  smunrlied  qéods
 seized?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K

 _R.  GANESH):  (a)  to  Ce)
 2  a  44  mansions we  Iraahl
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 1072-73.  Foreign  marked  Gold,  S)n-
 thetic  ‘Fabrics,  Met-allic  Yarn,  Indian
 Currency,  Ca-settes  Tapes,  T.V,  Sets,
 Tape  Recorders,  Tele  Computers,
 cosmetics  Blades,  Telephones,  Calcu-
 lating  Machines,  Watches,  Radios,
 Transistor  Cum  Tape  Racorders,  Nylon
 Twine,  Nylon  Fishing  Nets  and  Mis-
 cellaneous  Goods  valued  at  about
 Rs.  56  lakhs  were  seized  from  the
 smugglers,

 Steps  to  Check  Smuggling  in  Gujarat
 ’

 1928.  SHRI  VEKARIA:
 SHRI  D.  9,  JADEJA:

 Will  the  Minister  of  FINANCE  be
 vleased  fo  state:

 {a)  whether  Government  are  awaie
 that  sumuggling,  especially  in  Gujarat
 State,  is  increasing  day  by  day;  and

 (b)  the  steps  taken  by  Government
 fo  check  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a):  It  is  not  posisble  to
 quantify  the  value  of  the  goods  smug-
 gied  into  or  out  of  the  country.
 While  it  is  not  possible  to  say  that
 smuggling  in  Gujarat  State  is  increas-
 ing  day  by  day,  the  whole  of  West
 coast  continues  to  be  the  active  centre
 of  smuggling  operations.  However.
 the  smuggling  of  gold,  which  account-
 ed  for  a  major  part  of  total  smuggl-
 ing,  has  recently  stopped  because  of
 the  abnormal  increase  in  the  price  of
 gold  abroad.  On  the  other  hand,
 smuggling  of  synthetic  fabrics  has  in-
 creased.

 (b)  The  followixg  steps  have  been
 taken  by  Government  to  prevent
 smuggling:

 Systematic  collection  and  follow  up
 of  information,  keeping  a  watchful  eye
 on  the  suspected  smugglers,  rummag-
 ing  of  suspected  vessels  and  aircrafts,
 and  checking  of  vulenerable  sectors
 along  the  coast  and  the  land  frontiers.
 Additional  launches  and  vehicles  are

 being  provided  from  time  to  time  for
 effective  interception,  prevention,  ete.
 Some  senior  officers  of  the  rank  of
 Collectors  of  Customs,  Additional  Co)-
 lectors  of  Customs  and  Assistant  Col
 lector  of  Customs  have  been  posted  in
 vulnerable  areas  to  jook  after  anti-
 smuggling  work  exclusively,  Customs
 Act,  962  has  been  amended  making
 additional  provisions  to  take  seeial
 measures  for  the  purpose  of  checking
 illegal  import  and  export  of  certain
 commodities  and  facilitating  ther
 detention.  The  position  is  kept  under
 constant  review.

 The  question  of  augmenting  anti-
 smuggling  staff  and  acquiring  fast  sea
 going  crafts  is  under  active  considera-
 tion.  A  bill  has  been  introduced  in
 the  Lok  Sabha  to  amend  the  relevant
 provisions  of  the  Customs  Act  to  pro-
 vide  deterrent  punishment  for  smug-
 gling  offences.

 The  following  measures  have  been
 taken  with  particular  reference  to
 smuggling  in  Gujarat  State—

 (l)  A  separate  Customs  and  Cen
 tral  Excise”  Collectorate  has  been
 formed  at  Ahmedabad  with  effect  from
 lst  April,  i97}.

 (2)  More  Customs  Divisions  headed
 by  Assistant  Collectors  have  been
 created  for  anti-smuggling  work.

 सार्वजनिक  तथा  गैर  सार्वजनिक  क्षेत्र  के

 चरागों  शारा  झासी-अलग  विदेशी  मुही

 अर्जन

 1929,  थ्री  'कुल चन्द  वर्मा  :  क्या

 बारिश  मंत्री  यह  बताने  की  कृपा  कप

 किः

 (क)  सार्वजनिक  क्षेत्र  के  उद्योगों

 द्वारा  गत  तीन  वर्षा  के  दौरान  प्रत्येक

 ब्र  कितनी  विदेशी  भद्रा  अजित  को  गई

 1६ है)  इन  वर्षो  में  निजी  क्षेत्र  के  उद्योगों

 से  कितनी  विदशी  मुद्दा  जीत  की:  और
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 (7)  इस  अन्तर  को  कम  से  कस
 करने  के  दिए  सरकार  ने  क्या  उपाय  किए

 t  ?

 जबारिश्य  संप्रदाय  में  कप मंत्रो  11 ।
 go  सो०  जाज )  (क)  :

 से  (ग)
 जानकारी  एकल  को  जा  रहो  हूँ  कौर
 यथाशीघ्र  जमा  पटेल  पर  रख  दी  जायेगी ।

 Trem  व्यापार  मिमरशिह्रारा  लघु  उधोषों
 के  लिए  भ्रायातित  कच्चा  माल

 I930,  av  फूल बन्द  वर्मा  क्‍या  :

 बाश्िक्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  राज्य  व्यापार  निगम  द्वारा  गत
 तीन  बर्षी  में  लघू  उद्योगों  क  लिए  क्या-
 क्या  कच्चा  माल  आयात  किया  गया  तथा
 किन-किन  देशों  से  आयात  किया  गया  :

 (ख)  ललच  उद्योगों  को  आयातित
 कच्चा  माल  किन  दरों  पर  दिया  गया  :
 शौर

 (7)  इस  फलस्वरूप  राज्य  व्यापार
 निगम  ने  कितने  प्रतिशत  लाभ  करवाया  ?
 विभिन्न  मंत्रालय  में  जिसकी  (  श्यो
 ण  सी.  जार्ज  )  :  (क)  से  (ग):
 जानकारी  एकत्र  की  जा  रही  हूं  शोर  खतरा-
 शीघ्र  सभा  पटल  पर  रख  दी  जाएगी

 1981.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (9)  whether  his  ministry  has  cireu-
 lated  a  secret  communication  among
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 (b)  if  so,  what  was  the  purpose  ef
 sending  auch  a  communicatign;

 (९)  whether  the  Labour  Ministry
 had  been  consulted  on  this  communi-
 eation;  and

 (d)  if  so,  what  was  that  Ministry's
 reaction  thereto?  *

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH):  (a)  to  (d).  No,  Sir.  No.
 communication  has  been  issued  asking
 other  Ministries  to  hold  back  any  de-
 mands  for  Wage  Revision  until  next
 year.

 However,  in  view  of  inflationary
 pressures  on  the  economy,  Govern-
 ment  have  decided  that  all  proposals
 for  any  general  Wage  revision  in  Cen
 tral  Government  Industrial  and  Com-
 mercial  Enterprises  would  require  the
 approval  of  the  Central  Government.
 This  decision  does  not,  however,  pre-
 clude  wage  increases  with  approval  of
 Government,  and  in  fact  Government
 have  accorded  such  approval  in  seve-
 ral  cases  and  the  Labour  Ministry  are
 fully  associated  with  such  decisions.

 News  Item  capiloned  regarding
 “§.T.C.  Mess  in  Houg  Kong  Teo”

 1932.  SHRI  INDRAJIT  GUPTA:

 Will  the  Minister  of  COMMERCE  he
 pleased  to  state:

 (a)  whether  the  attention  of  Govern-
 ment  has  been  drawn  to  the  news  ap-
 pearing  in  the  ‘Economic  Times’  dated
 the  lith  July,  979  under  the  caption
 “§.T.C,  mess  in  Honk  Kong  Too”;  and

 (b)  if  so,  the  reaction  af  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A,  a  GEORGE):  (a)  Yeu,  Sir.

 (e)  Necessary  steps  have  been  taken
 to  re-organise  and  strengthe,  the
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 working  of  the  STC  ((Far  East)  Hong
 Kong  a  close  watch  is  being  kept

 its  working  with  a  view  to  retriev- on  its
 ing  the  situation,

 4  ‘orking  conditions  of  Radio  Techni-
 cians  and  Technical  Asistant,  at

 various  Airports

 1933.  SHRI  INDRAJIT  GUPTA.
 SHRI  RAJDEO  SINGH:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  Radio  Technicians
 and  Technical  Assistants  who  install,
 maintain  and  repair  a  wide  variety
 of  communications  and  landing  equip-
 ment  at  various  airporig  have  com-
 plained  of  deplorable  working  condi-
 tions  and  inadequate  salary  structure;
 ang

 (b)  ig  so,  what  action  has  been
 taken  to  redress  their  grievances?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Complaints  re-
 garding  working  conditiong  are  looked
 into  and  remedial  action  taken  where-
 ever  practicable,  Representations  re~
 garding  salary  structure  in  the  context
 of  the  recommendationg  of  the  Third
 Pay  Commission  are  under  exami-
 nation.

 Strike  by  Workers  of  Bank  of  Baroda
 tm  Bhavnagar

 1935,  SHRI  P.  हा,  MEHTA:
 SHRI  PRABHUDAS  PATEL:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state.

 (a)  whether  the  workers  of  the
 nationalised  Bank  of  Baroda  in  Bhav-
 mager  went  on  strike  in  June,  ‘1973
 ageinat  the  alleged  §  anti-trade  union

 (c)  what  steps  are  being  tukén  to
 redress  their  grievances  and  to  avoid
 strikes  in  tHe  bank  in  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  to
 (c).  The  award  staff  of  the  Bank  of
 Baroda  at  Bhavnagar  struck  work
 on  certain  days  in  June  1973.  It  is  re-
 ported  by  the  bank  that  while  there
 are  no  local  issues  to  be  settled  at
 Bhavnagar,  the  agitation  in  Bhavna-
 gar  and  some  of  the  branches  else-
 where  of  the  Bank  of  Baroda  ig  due
 to  the  rivalry  between  the  All  India
 Bank  of  Baroda  Employees  Federation
 and  the  All  India  Bank  of  Baroda
 Employees  Coordination  Committee
 affiliated  to  the  All  India  Bank  Em-
 ployees  Association.

 Alr  Services  of  Indian  Airlines  hit  by
 Shortage  of  Planes

 1936,  SHRI  P.  M.  MEHTA:
 SHRI  RAMAVATAR

 SHASTRI:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  shortage  of  planes
 hag  hit  the  air  services  with  effect
 from  8th  July,  1978;

 (b)  f  so,  the  routes  that  have  been
 affected  ang  the  total  loss  suffered  by
 Indian  Airlines  on  this  account;  and

 (c)  the  steps  being  taken  io  improve
 the  air  service?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Yes,  Sir.

 (b).  (i)  The  following  services  have
 been  cancelled  :—

 (i)  Bombay-Bhavnagar  Bombay
 daily  HS-748  service;

 (2)  Bombay  Belgaum  -  Bombay
 daily  HS-748  service;

 (3}  Bombay  Bangalore
 bay  daily  HS-74¢  service



 (8)  Caleutta-Kathmandu-Caicutta
 thrice  weekly  Boeng  737
 service;

 (6)  Calcutta-Madras-Calcutta  thrice
 weekly  Caravelle  service;

 (7)  Caleutta-Bombay-Calcutta  daily
 Caravelle  service;

 (8)  Calcutta-Silchar-Imphal-Di-
 mapur  thrice  weekly  F-27
 service;

 w)  Calcutta-Bhubaneshwar-Cal-
 cutta  daily  F-27  service;

 (10)  Delhi-Nagpur-Hyderabad  daily
 Caravelle  service.

 (2l)  Delhi-Calcutta-Delhi  Boeing/
 Caravelle  daily  service;

 (12)  Delhi-Calcutta-Delni
 weekly  Viscount  service;

 once

 (I3)  Madras  Tirupati  -  Hyder-
 abad  daily  HS-748  service;

 (l4)  Madras-Hyderabad-Madras
 daily  HS-748  service;

 (i)  The  frequency  of  the  folluwing
 routes  has  been  reduced  as  indicat-
 ed:—

 q)  Caleutta-Mohanbari-Calcutta
 frequency  reduced  to  5  from
 7  a  week;

 (2)  Delhi-  Srinagar-Delhi  frequen-
 cy  reduced  to  3  from  7  a
 Week;

 (3)  Delhi-Agra-Jaipur  frequency
 reduced  to  4  from  7  a  week;

 (4)  Direct  Madras-Cochin-Madras
 and  Madras-Coimbatore-Mad-
 ras  combined  to  operate
 Madras-Coimbatore-Cochin;

 (5)  Madres-Bengelore-Coimba-

 On  the  basis  of  loss  of  aircraft  capa-
 city,  the  loss  of  revenue  is  expected  to
 be  of  the  order  of  Rs.  80  lakhs  per
 month  approximately.  :

 (९)  It  has  been  decided  to  obtain
 3  Caravelles  on  dry  lease  for  a  period
 of  48  months.  These  are  expected  to
 be  put  into  operation  during  October
 and  November,  1978,  When  these  alr-
 craft  are  received  and  put  into  opera-
 tion,  the  loss  of  revenue  Indicated  in
 (b)  above  will  be  reduced  considerab-
 ly.

 Submission  of  Annual  Report  by
 General  Insurance  Corporation

 1937.  ह-1:1:4 ह  P.  M.  MEHTA:
 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  FINANCE  be
 pleased  te  state:

 (a)  whether  the  General  Insurance
 Corporation  will  submit  its  annual  re-
 port  to  Government  on  the  working
 and  administration  of  the  Corporation;

 (b)  if  so,  when  the  first  report  is
 Ukely  to  be  submitted;  and

 (c)  whether  the  report  will  be  dis
 cussed  in  Lok  Sabha?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHTAGI:  (a)  Yes  Sir.

 (b)  and  (c).  The  first  Annual  Report

 year  1973,  It  would  be  available  in
 year  974  and  would  be  laid  before
 both  Houses  of  Parliament,  as  required
 by  the  Companies  Act,  i956.  *
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 Compensation  for  Enemy  ह... 4
 after  2085  inde.Pak  War

 i938.  SHRI  SAMAR  GOTIA:  Will
 the  Minister  of  COMMERCE  he  pleas-
 ed  to  state:

 (a)  the  total  amount  go  far  given  to
 the  evacuees  from  Pakistan  as  com-
 pensation  for  their  properties;  declared
 as  “Enemy  Property”  after  3905  Indo-
 Pak  War;

 (b)  the  applications  which  have  re-
 mained  pending  for  consideration  from
 two  wings  of  former  Pakistan,  se-
 parately;

 (c)  the  number  of  the  evacuees  from
 (i)  West  Pakistan  and  (ii)  former  “East
 Pakistan”  who  received  compensa-
 tion;

 (a)  the  number  of  the  evacuees
 from  former  “East  Pakistan”  who
 received  more  than  twenty  five  thou-
 sand  ag  compensation;  and

 (e)  when  the  consideration  of  the
 application  from  the  evacuees  from
 Pakistan  will  be  finalised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  fom  GEORGE):  (a)  A  sum  of
 Rs.  2,40,34,325.36  has  so  far  been  paid
 as  ex-gratia  grants.

 (b)  About  5200  claim  applications
 are  pending  consideraticn  out  of  which
 80  per  cent  relate  to  the  former  East
 Pakistan  and  the  balance  20  per  cent
 to  West  Pakistan.

 (c)  wi  and  433  ndian  nationals/
 Companies  whose  assets  were  seized
 in  the  former  West  Pakistan  and  East
 Pakistan  respectively  have  received
 ez-gratia  payment.

 (a)  3  claimants  whose  property  had
 been  seized  in  the  farmer  East  Pakis-
 tan  have  received  more  than  Rs.  25,000
 each.

 (e)  Steps  are  being  taken  to  expedi-
 tiously  dispase  off  as  many  pending
 claims  ae  it  possible.
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 Location  of  Head  Offices  of  Financial
 Organisaions  of  Cenjral  Government

 1939.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  most  of  the  Head  Offi-
 ces  of  the  financial  organisations  of
 the  Central  Government  are  situated
 at  Bombay  if  so,  the  reasons  therefor;

 (b)  the  names  of  such  organisations
 located  at  Bombay;

 (९)  whether  Head  Office  of  any  such
 organisaticn  is  proposed  to  be  shifted
 to  Eastern  Region;  and

 (d)  whether  head  Office  of  the  na-
 tionalised  General  Insurance  is  pro-
 posed  to  be  located  at  Calcutta?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)
 Yes,  Sir.  Most  of  these  financial  ins-
 titutions  have  their  own  Statutes  and
 the  headquarters  of  these  institutions
 are  locaed  at  places  indicated  in  the
 respective  Statutes.  In  a  few  cases,
 administrative  convenience  has  been
 the  guiding  factor.

 (b)  (i)  The  Reserve  Bank  of  India,
 (ii)  The  State  Bank  of  India  (i)
 Central  Bank  of  India  (iv)Bank  of
 India  (v)  Bank  of  Baroda  (iv)  Dena
 Bank  (vii)  Union  Bank  of  India  (viii)
 Deposit  Insurance  Corporation  (ix)
 The  Agricultural  Refinance  Corpora-
 tion  (x)  The  Industrial  Development
 Bank  of  India  (xi)  Unit  Trust  of  India
 (xii)  Life  Insurance  Corporation  of
 India  (xiii)  General  Insurance  Corpo-
 ration  of  India.

 (c)  No,  Sir.  These  institutions  open
 regional/branch  offices  wherever
 necessary.

 (a)  No,  Sir.

 Deposits  with  and  Loans  Advanced  by
 Nationalised  Banks  in  various  States

 4940  SHRI  SAMAR  GUHA:  Will
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 the  Mihiiter  ‘of  SINANCE  be  pleased
 te  steel
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 (a)  the  amounts  deposited  with  the
 nationalised  banks  in  different  States;

 (b)  the  break-up  of  the  figures  of
 the  loans  advanced  by  such  banks  in
 different  States,

 (९)  whether  complaints  have  been
 voiced  that  distribution  of  bank  loans
 has  been  much  lower  than  the  deposits
 made  with  the  banks  In  the  eastern
 regions;  and

 (d)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGD:  (a)  and
 (by.  The  Statewise  data  of  deposits  and
 advancea  of  the  4  nationalised  banks
 as  on  the  last  Friday  of  June,  972
 38  set  out  in  the  statement  aid  on  th:
 Tabie  of  the  House,  [Placed  in  Lib-
 tary.  See  No.  LT-5303/73.]

 (c)  and  (d).  Yes,  Sir,  Government
 also  have  been  concerned  with  the
 low  level  of  eredit  utihsation  in  the
 under-developed  areas  of  the  country,
 including  the  Eastern  and  North
 Eastern  Regions  The  overall  credit
 utilisation  is  largely  inked  up  to  the
 general  level  of  economic  activity,
 degree  of  industrialisation  and  avail-
 abilny  of  infrastructure  tike  commu-
 nications,  power  etc.,  in  any  region.
 However,  the  banks  on  their  part  have
 been  making  conscious  efforts  to  step
 up  the  flow  of  credit  to  the  priority
 sectors  and  the  weaker  sections  of  the
 society  particularly  in  these  compara-
 tively  under  banked  regions.  In  so  far
 as  the  advances  to  priority  sectors  are
 concerned,  during  the  period  June  ‘1960
 to  September  1972,  the  growth  rate
 for  Eastern  Region  has  been  higher  at
 265.4  per  cent  than  the  average  of
 745  pet  cent  for  the  country  as  a
 whole,
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 Complathts.  abeat  drregmlaci¢ios  ‘vem-
 mitted  ty  Oth  ta

 94l.  SHRI  8.  N,  MISRA:
 SHA!  SIRENDER  SINGH

 RAO;

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state-

 (a)  whether  Government  have  re-
 ceived  compisints  about  the  irregula-
 rities  committed  by  the  Cotton  Cor-
 poration  of  India  during  the  last  two
 years;

 (9)  af  so,  the  nature  of  irregularities
 committed;

 (c)  whether  Government  propose  to
 enquire  into  the  affairs  of  the  C:tton
 Corporation  of  India;  and

 (d)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  to  improve  the
 drawbacks  of  the  Corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  to  (d).  There
 have  been  no  complaints  ahout  the
 irregularities  committed  by  the  Cot-
 ton  Corporation  of  India  as  such
 There  have,  however  been  ompiaints
 of  corruption  against  three  cotton  se-
 lectors  and  twu  Deputy  Managers  of
 the  Corporaion  in  Andhra  Pradesh
 The  Anti-corruption  Bureau,  Hydera
 bad  is  inquiring  into  the  case  against
 one  selector  and  cases  agains,  the
 cthers  ore  being  inquired  into  by  the
 CBI.  ona  reference  by  the  Corpora-
 tion  itself.  All  the  five  employees  are
 under  suspension.

 A  senior  officer  of  the  Manistry  look-
 ed  into  the  working  of  the  Catton
 Corporation  in  २2078  and  the  report
 showed  that  the  Corporation  had  been
 functioning  satisfactorily.

 Altocation  of  Foreign  Exchange  to  the
 Profecer  of  Fim  “Uiagam  Sutrum

 Valibhan”

 i942  SHRI  0.  CHITTIBABU  Wu!
 the  Minister  of  FINANCE  be  pleased
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 to  refer  to  the  reply  given  to  the  Star.
 red  Question  No,  896  on  the  27th
 April,  973  regarding  the  allocation  of
 foreign  exchange  to  the  producer  of
 film  “Ulagam  Sutrum  Valibhan”  and
 state  whether  Government  have  since
 verified  that  the  foreign  exchange  al-
 lotted  has  been  spent  for  the  specific
 purpose  for  which  it  was  released?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  Details  regarding  the
 expenditure  of  the  sum  of  Rs  75,000/-
 released  to  the  producer  for  the  loca-
 tion  shooting  abroad  have  since  been
 furnished  by  the  Party  to  the  Reserve
 Bank.  Prima  facie,  the  detailed  exp-
 Janation  furnished  appears  to  be  satis-
 factory  The  details  furnished  to  the
 Reserve  Hank,  have  be  enforwarded
 to  the  Directorate  of  Enforcement.

 Arrears  of  Taxes  against  Film  Stars
 Question

 i948.  SHRI  C  CHITTIBABU:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  film  stars  who  are
 in  arrears  of  direct  taxes  and  the
 amounts  of  such  arrears  as  on  the  Ist
 July,  972  and  on  35  March,  972
 in  respect  of  assessment  of  their  own
 income  and  assessments  in  respect  of
 Companies  or  concerns  controlled  by
 them;

 (b)  whether  Government  have  re-
 ceived  any  offer  from  the  film  stars
 for  settlement  of  their  arrears  of  tax
 liabilities,  if  so,  a  gist  thereof;

 (c)  whether  Government  have  come
 to  terms  with  them  in  payment  of
 the  arrears  in  these  cases;  and

 (a)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R  GANESH):  (a)  A  statement  show-
 ing  the  names  of  film  stars  who  are
 im  arrears  of  direct  taxes  in  respect
 vl  aapessament  of  their  own  income  ard
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 assessments  in  respect  of  companies  or
 concerns  controlled  by  them  as  on  Ist
 July,  1971  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5304/73.}

 In  regard  to  arrears  of  taxes  as  on
 Sist  March,  1972,  the  required  infor-
 mation  is  nil  in  so  far  as  charges  of
 Commissioners  of  Income-tax,  Assam,
 Delhi  I,  II  and  HI,  Gujarat  I,  गा  and
 Ill,  Jaipur,  Kanpur  I  and  IJ  Kerala,
 Lucknow,  Madhya  Pradesh,  Nagpur,
 Orissa,  Patiala  I  and  II  and  Poona
 are  concerned.  Information  from  the
 remaining  charges  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible.

 (b)  to  (d).  The  required  informa-
 tion  is  nil  in  respect  of  the  charges  of
 Commissioners  of  Income-tax,  Assam,
 Delhi  I,  IT  and  II,  Gujarat  I,  Tl  and
 III,  Jaipur,  Kanpur  I  and  II,  Kerala,
 Lucknow  Madhya  Pradesh,  Nagpur,
 Orissa,  Patiala  I  and  IJ,  and  Poona.
 Information  in  respect  of  the  remain-
 ing  charges  of  Commissioners  of
 Income-tax  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  as
 early  as  possible.

 Arrears  of  Taxes  against  Film  People
 of  Tamil  Nada

 1944,  SHRI  C  CHITTIBABU:  Will
 the  Minster  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No  8493  on  the  27th
 April,  973  regarding  the  arrears  of
 taxes  against  film  people  of  Tamil
 Nadu  and  state:

 (a)  whether  the  information  asked
 for  therein  has  since  been  collected
 and  if  so,  the  broad  outline  thereof;
 and

 (b)  if  not,  the  time  likely  to  be
 taken  in  collecting  the  said  informa-
 tion?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  E.
 R.  GANESH):  (a)  and  (b).  Every  poe-
 sible  effort  is  being  made  to  collect  the
 information  early.
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 तय  प्रदेश  में  197748 में  स्त  धारावी
 चालें  ware  east  का  वियोगी

 1945.  भी  गंगा  चरण  tien:
 क्या  पर्व टल  और  सागर  चिवानन  मंत्री

 यह  बताते  को  क्या  कग  कि  :

 (क)  क्या  1973-74  में  मध्य  प्रदेश
 में  पर्यटकों  को  प्रभावित  करने  के  लिए
 कई  स्थानों  पर  सस्ते  किराये  वाले  पर्यटक
 बंगले  बनाये  जा  रहे  हैं;  धौर

 (ख)  यदि  हां,  तो  ये  किन-किन  स्थानों
 पर  बनाये  जायेंगे  ?

 हम  झोले  बागर  विमानन  मंत्रों

 (डा०  कर्ण  सिह  )  :  (क)  कौर  (ख)
 पर्यटन  विभाग  भोपाल  में  एक  युवा  होस्टल
 बना  रहा  है।  राज्य  सरकार  का  उज्जैन
 और  खजुराहो  में  पर्यटक  बंगलों  के  निर्माण
 का,  बांका गढ़  राष्ट्रीय  उद्यान  के  निकट
 उपलब्ध  एक  भवन  को  पर्यटक  बंगले  के
 रूप  में  परिवर्तन  करते  का,  तथा  ग्वालियर
 पर्यटक  बंगले  में  ro  शौर  कमरे  जोड़ने
 का  प्रस्ताव  है।  भारत  पर्यटन  विकास
 निगम  जो  एक  सरकारो  क्षेत्र  के  प्रश्नगत
 उतम  है  खजुराहो  में  प्रथम  यात्री  लांच  में
 40  शौर  कमरों को  वृद्धि  की  है।

 पूर्व-बिगाड़  जिले  के  ब्र हान पुर  नगर  में  हुए-
 करता  उठो  में  संकट

 1946.  श्री  गया  करता  शोभित  :
 क्य  वाल नि ण्य  मंत्री  यह  बताने  को  छापा  करेंगे
 कि:

 (क)  क्‍या  सरकार  को  पता  है  कि

 राष्ट्रीय  कपड़ा  निगम  द्वारा  हाल  ही  में
 झपने  हाथ  में  ली  गई  महाराष्ट्र  तथा  मध्य
 प्रदेश  की  कुछ  मिलों  हारा  उत्साहित  सूत
 के  मूल्य  प्रे साधारण  रूप  से  बढ़  जाते  के

 कारण  पूय  निमाड़  जिले  के  दुर्गापुर  तगर
 में  हथकरघा  बौर  विघुत  कलित  करब
 उद्योग  को  गम्भीर  संकट  का  सामना  करना

 पड़  रहा  है;  धौर

 (ख)  यदि  हां,  तो  क्‍या  सरकार  का

 विचार  उस  उद्योगों  के  लिए  सत  के  मूल्य
 में  कमी  करने  है?

 चाशिस्व  संग्राम  में  उप-भज्जी  (थी
 qo  te  ||  )  :  (*)  जी,  नही  |

 (ख)  प्रश्न  नहीं  उठता  ।

 Pian  to  Reconstitute  the  Board  of
 Directors  of  Indian  Airlines

 1947.  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  there  is  any  plan  to  re-
 constitute  the  Board  of  Directors  of
 the  Indian  Airlines  to  tone  up  its
 working;  and

 (b)  if  so,  when  and  in  what  manner?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  With  the  ap-
 pointment  of  Air  Chief  Marshal  P.  C.
 Lal  (retired)  as  Chairman  and  Manag-
 ing  Director  of  Indian  Airlines,  some
 changes  will  take  place  on  the  Board
 of  Directors.

 Import  of  Steel  and  Ferro-Alloys  from
 East  European  Countries

 ‘1948,  SHRI  DEVINDER  SINGH
 GARCHA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  India  is  finding  it  in-
 creasingly  difficult  to  import  steel  and
 ferro-alloys  from  such  East  European
 countries  as  constitute  the  rupee  pay-
 ment  areas;

 (b)  if  a  the  reasons  therefor  and
 from  which  other  sources  the  home
 needs  are  proposed  to  be  met;  and
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 (e)  what  is  the  value  of  such  im-
 ports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C,  GEORGE):  (a)  and  (b).  While
 importing  steel  and  ferro-alloys  the
 availability  of  required  quality  of
 material  at  reasonable  prices  is  a  deci-
 give  factor.  Of  late,  there  appears  to
 have  been  a  rise  in  domestic  demand
 in  East  European  countries.  This
 coupled  with  the  scarcity  in  availabi-
 ity,  which  is  existing,  at  present,  all
 over  the  world  including  these  coun-
 tries,  has  resulted  in  imports  not
 reaching  the  levels  anticipated.  How-
 ever,  a

 part
 from  East  European  coun-

 tries,  these  goods  are  being  imported
 from  USA,  UK,  Japan  West  Germany,
 Belgium,  France  etc.

 (c)  Values  of  total  imports  and
 imports  from  East  European  countries
 in  the  last  two  years  are  given  below:

 Year  Value  of  Value  of  i
 mports total  from  East  Euro-

 imports  pean  Countries

 1970-71  147704,  26  69

 4975-72  237°  57  30°  42

 इंडियन  एयरलाइन्स  के  बोर्ड  का  गठन  एवं
 उसके  निवेश  पद

 949  भी  मूल बन्द  डागा  क्या  परवे टन
 और  लागर  विभाग  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  इण्डियन  एयरलाइन्स  के  बोई
 का  गठन  किस  भ्राता  पर  किया  गया  है
 और  उसके  निदेश  पद  क्‍या  है  तथा  उक्त

 बो  के  सदस्यों  का  यन  किस  प्राधिकरण
 हारा  ौर  किस  भरा धार  पर  किया  जाता  है  ;
 और

 (जल)  उक्त  बोर्ड  के  कार्य  क्या  है  तथा
 पिछले  बच  उसकी  कितनों  बैठक  हुई  कौर
 उस  पर  कितना  व्यय  हा  ?

 कवेंहन  कौर  मगर  विभाग  मंत्री  We
 कर्ण  सिह)  (+)  वायु  निगम  अधिनियम,
 1953,  की  धारा  4  में  की  गयी  व्यवस्था

 के  अनुसार  निदेशक-मण्डल  में  एक  अध्यक्ष;
 तथा  कम  से  कम  8  और  अ्रधिक  से  अधिक
 4  न्य  निदेशक  होगे  जिन  सब  की  नियुक्ति

 केन्द्रीय  सरकार  द्वारा  को  जायेगी।  दी
 भ्रध्यक्ष  या.  निर्देशकों  की  नियुक्ति  के  लिए
 इस  अधिनियम  में  कोई  योग्यता  निर्धारण
 नहीं  किया  गया  है,  तथापि  सरकार  ऐसी
 नियुक्तियों  के  बारे  में  वैज्ञानिक,  व्यावसायिक
 प्रबन्ध,  औद्योगिक  तथा  प्रशासनिक  अनुभव
 जैसी  बातों  को  ध्यान  में  रखती  है।  धारा
 (5)  के  अन्तगंत  सामान्यत  अध्यक्ष  व
 निर्देशक  नियुक्ति  आदेशों  में  निर्धारित  अवधि
 तक  के  लिए  पद  पर  कार्य  करने  के  अधिकार
 होत  हैं;  जब  तक  कि  के-द्रव्य  सरकार
 नियुक्ति  को  प्रिया  समाप्ति  से  पूर्व  ही
 रह  न  कर  दें।  प्रचलित  प्रथा  के  अनुसार
 सामान्यत  यह  अ्रवधि  दो  वर्ष  रखी  जाती  है।

 (ख)  निदेशक-मण्डल  में  कॉपोरेशन  के
 व्यवसाय  तथा  मामलो  का  सामान्य  पर्यवेक्षण,
 निर्देशन  और  प्रबन्ध  को  जिम्मेदारी  निहित
 है।  अप्रैल,  972  से  3i-3-:973  तक
 की  अवधि  के  दौरान  निर्देशक-मण्डल  की
 0  बैठक  सम्पन्न  हुई,  जिनपर  सदस्यों  के

 यात्रा-भत्ते,  दैनिक-भले  ौर  बैठक-शुल्क
 के  रूप  मे  3,229/-  रुपये  का  व्यय  हुआ  |

 वाणिज्य  मंत्रालय  के  प्यार ह  निगमों  के
 प्रशासन  पर  व्यय

 1950.  ची  भूखजन्द  शाना:  क्यो
 दानिस्त  मंत्री  यह  बताने  की  कृपा  करेंगे कि
 वर्ष  972-73  के  बाधित  प्रतिवेदन  कुष्ठ
 9  में  उल्लिखित  उनके  मजा लय  के  सवारा
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 forest  के  भ्रशासस  परे.  शारिक  व्यय  कितना
 होता  है  ?

 बाणी  मंत्रालय  में  उप मंत्रो  (भी  Yo  सी०

 जाल)  :  जानकारी  एकत  की  जा  रही  हैं  आर

 यथा  शिक्षा  समा  पटल  पर  रख  दो  जायेगी

 Collectorate  of  Central  Excise  for
 Orissa

 395)  SHRI  ARJUN  SETHI:
 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  FINANCE  be
 please  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  i65l  on  the
 2nd  March,  973  regarding  the  Collec-
 torate  of  Cent:  a  Excise  for  Orissa  and
 state:

 (a)  whether  Government  have  since
 taken  a  ‘iecision  to  have  a_  separate
 Excise  Collectorate  in  Orissa‘  and

 (b)  if  not,  the  difficultses  in  the  way
 of  taking  a  decision  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (a)  and  (b).  The  Gov-
 ernment  have  decided  to  take  certain
 administrative  measures  sO  as  to  re-
 move  the  genuine  difficulties  of  the
 trade  and  industry  and  of  the  Central
 Excise  staff  in  the  State.  The  existing
 post  of  Deputy  Collector  of  Central
 Excise  staff  in  the  State.  The  existing
 neswar  is  being  redesignated  as  Addi-
 tiona)  Collector  and  the  incumbent  of
 this  post  is  being  empowered  to  exer-
 cise  certain  statutory  powers  presently
 vested  in  the  Collector  in  respect  of
 Central  Excise  and  Customs  matters
 arising  in  the  State.  The  Orissa  Unit
 of  the  present  Calcutta  and  Orissa
 Collectorate  is  also  being  made  a  sepa-
 rate  self-contained  administrative  wnit,
 in  $  phased  manner,  for  purposes  of
 recruitment,  seniority,  promotion,
 transter  etc.,  of  the  staff  working  in
 the  State  is  all  non-gazetted  posts  20

 that  gradually  all  the  posts  in  the  non-
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 gazetted  grades  in  Orissa  will  be  AHed
 from  amongst  the  people  of  Orissa  and
 they  will  serve  only  in

 et
 State  so

 long  as  they  continue  to  ‘hold  non-
 gazetted  posts,

 Decision  taken  at  th,  Meeting  of
 Sub-Gronp  on  Ports  on  Relative  Eco-
 nomies  of  Utilisation  of  the  Raitway
 Line  from  Banspaui  to  Jakhapura  in

 Orissa
 °

 ‘1952.  SHRI  ARJUN  SETHI;  Wil  the
 Munister  to  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  4388  on  the  23rd  March,
 3973  regarding  progress  made  bj
 M.M.T.C.  in  the  preparation  of  re-
 quisite  paperg  on  relative  economics
 of  utilisation  of  Railway  Line  from
 Banspani  to  Jakhapura  and  state:

 (a)  whether  the  proposed  meeting
 of  Sub-Group  on  Ports  was  held,  and

 (b)  if  so,  what  were  the  decisions
 of  the  Sub-Group  particularly  on  the
 relative  economics  of  utilisation  of  the
 Railway  Line  from  Banspam  to  Jaxha-
 pura  in  Orissa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 C.  GEORGE):  (a)  and  (b),.  The  meet-
 ing  was  held  on  the  3th  July,  ‘1973,
 and  jts  report  is  awanted.

 Fall  in  Export  of  Mill-Made  Cotton
 Textile

 1953.  SHRI  C.K.  JAFFER  SHERIEF:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  there  has  been  a  fall
 in  the  export  of  mill-made  cotton  tex-
 tiles  during  the  current  year;  and

 (b)  if  so,  the  extent  thereof  and
 Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 A.  C.  GHORGE);  (a)  Wo,  Bir.

 (bo)  Does  not  arise.
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 coat  में  प्राथमिक  हवि  ऋण  संस्याध्षों  को
 फिल  मे  के  किए  w  फिलिप्स  बको  करे

 बौराएँ

 i98¢.  ot  face  का  :
 श्री  प्रभुदयाल  पटेल  :

 क्या  चित  मंत्री  यहँ  बताने  की  कृपा
 करेगा  कि  :

 (%)  ब्रावभित  कृति  ऋण  संस्थानों  का
 विस  पोज  करते  बानी  बराणिज्यिक  बको
 की  योजनाएं  देश!  के  क्लीन-किन  राज्यों  में
 चलाई  जा  रही  हैं  |

 (ख)  18  राज्यों  मे  ऐसी  योजनाकारों  के

 चालू  न  बि  आने  के  बया  बारे  ,  और

 (ग)  ऐसी  योजनाएं  बिहार  में  कब  तय
 तथा  बहा  चहा  चाल  की  जायेगी  ?

 वित्त  भंसाली  में  उप-मंत्री  (भोगती  सुशीला

 शोरूम:  (१)  कौर  (खि)  प्राथमिक  कृषि  ऋण
 सहम  करी  समितियों  को  विल  पारित  करने  की
 वाणिज्यिक  बैंकों  की  योजना  प्रथम  igso
 में  उत्तर  प्रदेश,  ग्राहक  प्रदेश,  मध्य  दश  मैसूर
 और  हरियाणा  में  श्रयोगात्मव'  प्राकार  पर

 शुरू  बी  गई  थी  यह  योजना  शब  उड़ीसा
 पश्चिमी  बंगाल,  बिहार  ,  जम्मू  और  कश्मीर  तथा

 सद्दाराप्ट्र.  राज्य  में  लागू  कर  दी  गयी  हैं।
 यह  योजना  न्य  राज्यों  में  सम्बन्ध
 राज्यों  के  परामर्श  से  लागू  की  जायेगी  a  ऐसे  क्षेत्र
 जहा  केन्द्रीय  सहकारी  बैध  कमजोर  है  वधवा
 प्रभाव  रहित  हैं  इस  प्रचार  के  प्रयोग  के  लिए
 ग्न  आने  है

 (a)  ब्रिह़ार  में  पांच  लघु  कृषक  विकास

 प्रभाकरण  क्षेत्रों  अर्थात्  पूर्णिया,  शम्पा रन

 और  पटना  जिलो  में  पर्णिका,  मोनो  हारी,
 नेशनल  बेडी  दीवार-  बेंड,  फतवा,  द्वीनापुर,
 मनोहरी  शोर  दो  सभापति  कचक  धौर

 कृषि  ह ७ | 2  प्राधिकरण  खेतों  झर्चत्‌  राची

 और  शाहबाद  जिलों  में  रांची,  क्म्ती  झ

 साशारम.झगूभा  भें  रह  बनो  लागू  करनें
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 चा  विचार  है  इस  प्रयोजन  के  लिए  समितियों
 के  चयन  बा  काम  पहले  से  प्रगति  पर  है।

 सिर  परेश  में  “परिधान  बचत-पत्र  योजना"!
 wi  खाल  किय  जाना

 r955.  श्री  चिरंजीव  क्षा  कया  बिस
 म्व्री  यह  बनाने  की  कृपा  करेंगे  कि

 (+)  क्या  सरकार  BY  उत्तर  अदेह
 सरकार  में  “किसान  बचत-पत्र  चालू  करने
 सिंधी  प्रस्तावों  वा  ब्यौरा  प्राप्त  ह'  चुका  है  ,
 शौर

 (  ख  यदि  हा,  नो  इस  पर  केन्द्रीय  सरकार
 की  क्या  प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  उप-मंत्री  (श्रीमती  सुशीला
 रोहतगी)  |क)  शौर  ख)  प्रस्तावित  विमान
 बचत  पत्र  रोजाना  वा  ब्यौरा  उत्तर  प्रदेश
 सुपर  से  प्राप्त  ह्म  था  ।  इन  प्रस्तावों
 के  मनु मार,  50  स्वय,  00  रुपये  और
 l000  रूपये  के  मूल्य  के  बचत-पत्र  केवल
 किसान  को  उपलब्ध  किये  जाने  है।  इन  पर

 ६  5प्रतिशत  वापिस  दर  से  साधारण  ब्याज
 दिया  जावेगा  यह  रोज  इन  बचत-पत्तों  के
 पा पए कब  न  पर  oe  मृुशनदिया  जायेगा  शआर
 आयकर  से  मुक्त  होगा  ।  यह  सुझाव  भी  दिया
 यों  था  पि  अधिक  से  प्रसिद्घ:  10,000  रुपये
 तबा  के  मूल्य  के  बचत-पत्र  रखे  जा  सकते  है  1
 इस  योजना  को  सम्यक  रूप  से  जाच  की  गई
 थो  और  म  स्वीकार  करना  निश्चय
 किया  गया  जिससे  कारण  थे  है  —

 (1)  साधारण  भोर  झा यकार  मुक्त  व्याज
 की  8  5  प्रतिशत  विधिक  दर  काफी  क्रीक

 थी  जो व्याज  दरों  के  मौजूदा  हारे  से  मेन  नहीं
 खाती  थी  t  सामान्यतः  ,  कर  मुक्त  प्रत कवियों
 पर  देय  ब्याज  की  दर  केबल  5  जा  चात
 बारीक  होती  है  |
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 (४)  i  भ्रक्टूबर,  19738  राष्ट्रीय  बचत
 पत्र  पांचवी  लाला  नामक  गये  बचत-पत्
 जारी  किये  जाने  का  प्रस्ताव  है  ।  इस  योजना  के

 तर्गत  ब्याज  की  भ्र दाय गी  मूलधन  के  साथ
 7  वर्ष  की  भ्र वधि  समाप्त  होने  पर  की  जायेगी।
 दा  किये  जाने  वाले  ब्याज  की  राशि  पर  उस
 ह...  कर  लगेगा  जिस  वर्ष  बचत-पत्र॒भुनाया
 जायेगा  ।  इस  योजना  के  भ्रन्तगंत,  00
 रुपये  की  राशि  7  वर्षों  के  प्रीत  से  बढ़कर
 66  रुपये  हो  जायगी,  हस  प्रकार  9  4

 प्रतिशत  वार्षिक  दर  से  साधारण  ब्याज  (कर
 योग्य)  की  प्राप्ति  होगी  ।  ये  बचत-पत्र  20

 रुपये,  50  रुपये  और  i00  रुपये  के  मुल्यों  के

 होगे  ।  इस  योजना  से,  स्थूल  रूप  स,  किसानों
 की  आवश्यकताओं  की  भी  पूर्ति  होगी  ।

 उत्तर  प्रदेश  सरकार  को  इसकी  सूचना
 दें  दी  गई  है  ।

 Disclosures  by  Film  people  of  Bom-
 bay  under  Voluntary  Disclosure

 Scheme

 1956.  PROF  NARAIN  CHAND
 PARASHAR  Wl  the  Minister  of  FI-
 NANCE  be  pleased  to  state

 (a)  the  broad  lines  of  disclosures
 made  by  each  of  the  theatre-owners,
 producerg  and  studio-ownere  of  Bom-
 bay  under  the  Voluntary  Disclosures
 Scheme  during  the  period  965  to  972
 and

 (b)  the  value  of  such  disclosures
 assessed  by  this  Ministry  in  individual
 cases?

 THE  MINISTER  OF  REVENUE
 AND  EXPENDITURE  (SHRI  K  R
 GANESH):  ay  and  (b).  The  infor-
 mation  ts  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as  soon
 as  possible.
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 Increase  in  the  Value  of  lnnport
 Licences  issued  to  Small  Scale  Unite

 and  actual  weers  daring  wn
 ‘1987.  PROF.  NARAIN  CHAND

 PARASHAR:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  there  was  e«  signifi-
 cant  increase  in  value  of  Import  Licen-
 ces  issued  to  small  seale  units  and
 actual  users  during  1971-72,

 (b)  if  so,  the  total  number  of  um-
 port  licences  issued  in  all  such  cases
 in  ‘1971-72,  and  the  total  value  of  these
 licences,

 (c)  the  comparative  figures  for  the
 year  970-7l,  and

 (d)  whether  there  was  any  change
 in  the  replenishment  quota  of  regis-
 tered  exporters  from  970-7l  to  ‘197+
 72?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  to  (c)  A  state-
 ment  indicating  the  number  and  value
 of  import  licence,  issued  during  197)
 7  and  ‘1971-72  and  difference  between
 the  two  years,  is  laid  on  the  Table  of
 the  House  [Placed  wn  Labrary.  See
 No  LT-5305/73  ]

 (d)  The  import  policy  for  Register-
 ed  Exporters  is  containeg  in  the  Import
 Trade  Control  Policy  (Volume  II)
 commonly  known  as  Red  Book,  copes
 of  which  are  supplied  to  the  Parlia-
 ment  Library

 Plan  to  provide  a  Tourist  Hotel  and
 Tourist  Huts  at  Kovalam  Beach

 958  PROF  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 Pleased  to  state’

 (a)  whether  Government  are  plan-
 ning  to  provide  a  tourist  hotel  and  a
 number  ef  tourist  huts  for  foreign
 and.  Indian  touriste  at  Kovalam

 Beach
 in  Trivafdrum;  and

 (b)  if  go,  the  main  features  of  the
 Scheme?

 7  ’
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  As  part  of  the
 project  for  development  of  Kovalam
 as  an  international  beach  resort,  40
 cottages  have  already  been  construct-
 ed  and  commissioned,  Construction  of
 a  00-room  hotel  is  In  progress  and  is
 expected  to  be  completed  during  the
 current  financial  year.

 The  other  facilities  being  provided
 are  a  beach  centre,  a  yoga-cum  mas-

 sage  centre,  a  theatre  and  aquatic
 sports.  During  the  Fifth  Plan  it  is
 proposed  to  take  up  further  develop-
 ment  of  Kovalam  as  an  international
 beach  resort.

 प्रधान  संजी  के  विधान  के  पालम  सुबाई  ह
 से  उड़ने  के  पश्चात्‌  far  का  भूमि

 स्थित  संचार  पत्र  ते  सम्बन्ध  जिच्छेंद

 होना

 i959  wr  नाराज  प्र हरि वार  :
 करी  बीरेश्नसिह  राय  :

 क्या  |... ड  कौर  गागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍यों  सरकार  का  ध्यात  7  जुलाई  973
 को  'हिन्दुस्तान  टाइम्स'  में  प्रकाशित  इस  झाशय
 के  समाचार  की  शोर  दिलाया  गया  है  कि
 विदेश  यात्रा  पर  जाते  समय  प्रधान  मती  के
 विमान  का  पालम  हवाई  झडे  से  उडने  के
 पश्चात  एक  बेटे  तक  भूमि  स्थित  संचार  यत्र
 से  सम्बन्ध  विच्छेद  रहा  था  ,  और

 (@)  यदि  हाते।  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  शोर  इस  दिशा  में  बया  उप
 चारी  उपाय  किये  गये  है  ?

 पर्यटन  और  लागर  विमानन  मंत्री

 (डा०  कर्ण  सिह)  :  (क)  कौर

 (छा)  :  कब जून;  973)  को

 वह  भरने  के  समय  से  लेकर  बम्बई  विमान

 क्षेत्र  पर  उतरने  तक  दिल्ली  विमान  क्षेत्र
 का  प्रभाव  भर्ती  के विभाग  के  साथ  विधि
 बत  सम्पर्क  बना  हुआ  था  ।

 राष्ट्रीय कत  बैंकों  हारा  गत  6  महीनों  में  दिये
 गये  ऋणों  की  राशि

 i960  श्री  साथ राम  भ्रहिरवार  :  क्‍या
 वित्त  मिली  यह  बताने  की  कृपा  करेगा  कि

 (क)  राष्ट्रीय कूत  बैंको  ने  पिछले
 6  मास  में  कितनी  राशि  के  ऋण  दिये  ;  कौर

 (ख)  इस  प्रकार  दिये  गये  ऋणों  का
 ग्रामीण  एवं  शहरी  क्षेत्रो  का  प्रतिशत  क्या  है?

 वित्त  मंत्रालय  में  उप-मंत्री  (श्रीमती  सुशीला
 रोहतगी)  (क)  सरकारो  क्षेत्र  के  बैंको ंका कुल
 बकाया  झप्िम  जो  दिसम्बर,  972  के  अन्त  मे
 4500.  5  करोड  रुपये  था  जून,  973  के
 झन्त में  बढ़कर  5334.  3  करोड  रूपये हो
 गया  ।

 (ख)  अनुसूचित  वाणिज्यिक  बको  (इसमे
 सरकारी  क्षेत्र  के  बैक  भी  शामिल  हैं)  के  सम्बन्ध
 में  उपलब्ध  सूचना  इस  प्रकार  है  :

 जून  9725  पन्त  मे  भूसा चित  वाणिज्यिक
 बैंको  का  बकाया  श्रमिक

 अ्रप्रिम  जोड  की  प्रतिशत

 (करोड़  रुपयों  में  d

 प्रमाण  190.9  3.6%
 घ गररी  ER?  &  12, 794
 शहरी  36.9  21.2%
 महानगर  3356.5  62.5%

 5367.1  100प्रतिशत
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 Cases  of  Smuggling  Detected  in
 Gejarat.

 1961.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  number  of  cases  of  smuggl-
 ing  detected  in  Gujarat  State  during
 the  year  1971-72;

 (b)  the  number  of  persons  arrested;
 and

 (c)  the  total  value  of  items  seized?
 THE  MINISTER  OF  STATE  IN

 MINISTRY  OF  FINANCE  (SHRI  K.
 R,  GANESH:  (a)  The  number  of
 cases  of  smuggling  detected  in  Gujarat
 State  during  the  year  1971-72  was
 402

 (b)  and  (eo).  The  number  of  persons
 arrested  in  Gujarat  during  the  above
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 iu

 period  wag  95  and  t
 Bg  fot

 total  value  of
 goods  seized  as.  84

 Export  of  Bubber
 i962.  SHBI  ARVIND  M,  PATEL:

 Will  the  Minigter  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  rubber  is  being  export-
 ed;  and

 (b)  if  so,  the  quantity  exported
 during  the  last  three  years.  year-wise?

 THE  DEPUTY  MINISTER  In  THE
 MINISTRY  OF  COMMERCE  (SHRI  A.
 C.  GEORGE):  (a)  Yes,  Sir.

 (b)  A  Statement  fs  attached.
 Statement

 Statement  showing  the  export  of
 crude  rubber  (including  synthetic  and
 reclaimed)  during  the  years  1970-71,  to
 ‘1972-73  (upto  December,  1972),

 Quantity  in  Tonnes

 Value  in  Rs,  ‘ooo’.

 .  Description  1970-71  I972-73 I973-72
 (upto  Dec.  7972)

 Quannty  Value  Quantity  Value  Quantity  Value

 i.  Natural  rubber  and
 similar  natural  gums.

 (i)  Natural  rubber
 (hevea)  3

 @  Latex  products
 other  than  hevea
 (balata,  Gutta-
 percha  etc.)  oe

 (i)  Crane  rubber
 sheers  not
 manufactured)  oe  नि

 (fv)  Others  +  8

 7  Neg.  25

 ri

 Tora,  I  43

 2.  Symthetic  rubber
 and  rubber  substi-
 tutes

 3.  Reclaimed  robber  259

 he  Waste  and  scrap  of
 of  wahardened

 378  3
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 Amtherity  entrusted  with  the  Task  af
 Hang@ling  Import  and  Export  of

 Feature  Filaw

 3963  SHRI  RAJDEO  SINGH
 SHRI  G  P  YADAV.

 Will  the  Manister  of
 be  pleated  io  state

 COMMERCE

 (a)  whether  import  and  export  of
 feature  films  will  henceforth  be  handl-
 ed  by  the  Ministry  of  Information  and
 Bicadcasting,  instead  of  by  the  Indian
 Motion  Pictures  Export  Corp?ration
 (IMPEC),

 (b)  al  80  whether  with  no  other
 business  left  the  said  IMPEC  incor
 porated  in  September,  ‘1963,  stands  dis-
 solved,  ang

 (c)  af  so,  the  reasons  for  this  change
 and  the  benchts  likely  to  accrue  there-
 from’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A
 C  GEORGE)  (a)  amd  (b)  Work  ol
 import  and  eaport  of  films  and  import
 and  aistitbution  of  film  raw  stock  45
 being  transferred  from  Commerce
 Ministry  to  the  Ministry  of  Informa-
 tion  ang  Broadcasting  Indian  Motion
 Pictures  Export  Corporation  (IMPEC)
 which  i:  a  public  bmuited  company
 wil}  continue  to  function  as  an  ex-
 porter  of  Indian  film»  Its  control
 will  however,  be  transferred  from
 the  State  Trading  Corporation  to  the
 Nonistry  of  Information  and  Broad-
 catting  The  question  of  dissolving
 does  not  arise

 (ce)  It  is  «expecteg  that  this  work
 will  be  better  dealt  with  as  an  integ-
 ral  part  of  the  formulation  and  imple-
 tTentation  o¢  the  national  film  policy
 which  is  the  responsibility  of  the
 Ministry  of  Information  and  Broad-
 casting.

 Incresse  im  the  Export  ef  Wood

 i9#4.  SHRI  RAJDEO  gINGH  will
 the  Minister  of  COMMERCY  be  pleas-
 ed  to  viate
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 (a)  whether  wood  exported  worth
 Rs  6.07  crores  during  the  uuat  nine
 month  of  ‘1972-73  ig  more  than  the
 export  during  the  full  preceding  year
 On  s¥72-T4,

 (by  if  80,  the  reasons  for  this  in-
 crease

 (c)  whether  Government  expect
 that  this  pr®portion  of  increase  will  be
 maintained,  if  not  gradually  imcreas
 ed  in  the  coming  years  and

 (da)  whether  foreign  markets  have
 demanded  soMe  special  wood  available
 in  our  forests  if  so,  Governments
 reaction  thereto’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A
 ©  GEORGE)  (a)  Yes  Sir

 (b)  The  increase  is  mainly  due  to
 larger  exports  of  Rosewood  during
 ‘1972-73  as  compared  to  previous  year

 «cy  This  4s  not  likely  Sir

 (d)  Indian  Rosewood  is  m  great
 demand  in  foreign  markets  In  view
 of  the  very  slow  growing  nature  of
 this  wood  and  because  of  its  demand
 tin  the  internal  market  for  playwood
 and  veneering  industries  its  export  is
 regulated  to  export  surplus  availabih-
 ty

 Purchase  of  more  Boeing  737s  hy
 Indian  Aarlines

 1965  SHRI  RAJDEO  sINGH
 SHRI  PRABHUDAS  PATEL

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state

 (a)  whether  the  Indian  Airlines  had
 sought  the  Centra]  Government's  per-
 mission  to  purchase  some  more  Boeing
 777s  as  part  of  its  fleet  augmentation
 echeme

 (bh)  whether  this  fleet  sugmentation
 has  bean  necessitated  by  feeding  more
 trunk  routes  and  opening  new  routes;
 and

 {c)  if  ea  the  names  of  the  new
 routes*
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR,  KARAN
 SINGH):  (a)  Indian  Alrlines  have
 considered  different  types  of  aircraft
 for  augmenting  their  fleet  capacity  and
 have  submitted  certain  proposal  to
 Government  which  are  under  examina-
 tion.

 (b)  and  (c).  The  present  fleet  aug-
 mentation  proposalg  have  been  plan-
 ned  to  meet  the  growth  of  traffic  on
 the  existing  routes.

 Proposal]  to  Introduce  Direct  Flight
 from  Calcutta  to  Port  Blair  without

 Touching  Rangoon

 1966.  SHRI  s.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Indian  Airlines  has
 any  proposal  to  jntroduce  direct  fight
 from  Calcutta  to  Port  Blair  without
 touching  Rangoon,  and

 (b)  if  so,  when  the  direct  flight  is
 expected  to  be  introduced?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b)  With  effect
 from  i6th  May,  1973,  all  Indian  Air-
 lineg  flights  from  Calcutta  to  Port
 Blair  have  been  scheduled  to  operate
 direct,  without  touching  Rangoon.

 Expensive  Nature  of  Operation  of
 International  Flights  through  Calcutta
 due  to  Additional  Levy  Imposed  on

 Aviation  Fue]  by  West  Bengal
 Government

 1967,  SHRr  5S.  A.  MURUGANAN-
 THAM:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  spokesman  of  the  Inter-
 national  Air  Operators  Committee  has
 re¢ently  stated  that  operaion  of  inter-
 national  flights  through  Calcutta  has
 become  more  expensive  than  through
 any  other  airport  in  India  or  alsa-
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 Where  due'te  ‘the  additions,  levy  im-
 posed  on  atiation  fuel  by  the  West
 Bengal  Government;  end

 (b)  if  so,  what  js  Government's  re-
 action  thereto

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  There  have  been  repre-
 sentations  from  the  international  air-
 lines  operators  and  the  International
 Air  Transport  -Assocition  against  the
 high  incidence  of  sales-tax  on  aviation
 fuel  levied  in  the  state.  The  matter
 has  been  brought  to  the  notice  of  the
 Government  of  West  Bengal.

 (b)  Government  are  keen  that  the
 importance  of  Calcutta  should  be
 maintained  and  international  airlines
 shoulg  not  discontinue  services  touch-
 ing  this  airport.

 Common  strategy  in  the  Field  of  Inter-
 national  Trade  for  Meeting  Challenge

 Posed  by  Powerful  Forces  in  Weet
 Europe

 1968,  SHRI  P,  GANGADEB:
 SHRI  K.  LAKKAPPA-

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  his  Ministry  is  consi-
 dering  the  need  for  forging  closer
 links  among  the  developing  countries
 to  evolve  a  common  strategy  to  meet
 the  challenge  posed  by  the  powerful
 forces  in  West  Europe  In  the  field  of
 international  trade;  and

 (b)  if  so,  what  steps  are  proposed
 to  be  taken  in  this  direction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  A
 C.  GEORGE):  (a)  and  (b).  India  ha»
 been  conscious  of  the  need  for  a  com-
 mon  stand  by  the  developing  countries
 and  cooperation  among  themselves  t°
 meet  arising  out  of  the
 Integrate on agrees  Pr  in  Europe.

 lg  UNCTAD,  GATT  and  other  Inter-
 national  forums  such  as  the  Common-
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 wealth  aid  ECAFE  India  has  been
 making  efforts  to  press  for  an  equit-
 able  and  just  solution  to  the  problems
 posed  by  the  European  integration
 movement,

 India  bas  been  taking  the  lead  in
 the  organisation  of  and  deliberations
 in  the  ‘Group  of  77  developing  coun-
 tries,  which  came  into  existence  about
 a  decade  ago.  The  Algiers  Charger  of
 1967,  and  the  Lima  Declaration  of
 ig7l  bear  testimony  to  these  efforts

 Efforts  are  continuing  to  explore
 further  avenues  of  cooperation  among
 developing  countries

 Commodity-wise  Export  Targe,  for
 ‘1973-74

 i969.  SHRI  K.  LAKKAPPA,
 SHRI  P  GANGADEB

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state

 (a)  whether  commodity-wise  export
 targets  are  to  be  formulated  by  hs
 Ministry  for  ‘1978-74;  and

 (bo)  if  so,  whether  the  latest  changes
 in  the  foreign  trade  pattern  will  be
 kept  in  view  while  the  export  targets
 are  formulated?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE):  (a)  and  (b)  The
 Fourth  Five  Year  Plan  envisaged  an
 export  target  of  Rs  i900  crores  for
 ‘1978-74  However  having  regard  to
 the  fact  that  the  target  set  for  ‘1973-74
 was  acmeved  durmg  ‘1972-73,  itself
 and  that  there  is  pressing  need  for
 earning  additional  foreign  exchange,
 the  Ministry  is  presently  examining
 the  possibility  of  a  target  higher  than
 the  one  envisaged  in  the  Fourth  Five
 Year  Plan  for  1978-74,  Such  possibi-
 lities  are  also  being  examimed  in
 regard  to  important  exoprt  items

 While  considering  tte  targets  ac-
 count  will  be  taken  of  the  new  deve.
 lopments  and  changes  in  the  trading
 pattern.
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 एयर  हॉ  शिया  के  कर्मचारियों  की  कार्यकुशलता
 कीज  होना

 1970.  भरी  तब्ल  किशोर  शर्मा  :
 क्या  चयन  शौर  नागर  विरासत  मन्नी  यह
 बताने  की  कृपा  करेंगे  कि

 (क)  एयर  इंडिया  के  कर्मचारियों  की

 कार्यकुशलता  प्रतिदिन  गिरती  जा  रही  है  ;

 (ख)  यदि  हा,  तो  पालम  हाई  भट्
 पर  एयर  इंडिया  के  पूछ-ताछ  मच  पर  नियुक्त
 कर्मचारी  यात्रियों  को  सही  सूचना  नही  देते

 है  फ्लोर  क्या  8  जुलाई,  1973  को  बेल्जियम
 से  प्रात  काल  खाने  वाले  विमान  की  सूचना
 के  बारे  में  कुछ  व्यक्तियों  को  गलत  सूचना
 देने  के  बारे  मे  9  जुलाई,  973  को  पालम

 हवाई  भें  की  पुलिस  चौकी  में  1सपोर्ट  की
 गई  थी  ,  और

 (ग)  यदि  हा,  तो  सरकार  ऐसे  काम-
 चोर  धौर  अकुशल  कर्मचारियों  के  विरुद्ध
 जो  विश्वप्रसिद्ध  एयर  इंडिया  के  नाम  पर

 ब्ट्  लगाते  हैं,  क्या  कार्यवाही  कर  रही  है?

 पर्यटन  दौर  सागर  विमानन  मंत्री  (to
 कर्ण  सिह)  (क)  जो  नही।

 ख)  जी  नही,  हमें  इसको  कोई  जानकारी

 नही  है।

 (ग)  प्रश्न  नहीं  उठता  ।

 डालर  का  झवमल्यन

 197k  भी  नवल  किशोर  शर्मा  :
 क्या  विस  मंत्री  यह  बताने  की  कत  करेंगे
 कि

 (क)  कया  नेव,  विदेशों  के  बाजारों  भे
 डालर  के  मूल्य  में  तेजी  से  गिरावट  भा  हैं,
 कौर

 (ख)  यदि  हा,  तो  भारतीय  मुद्रा  और
 व्यापार  पर  इसका  क्या  प्रतिकूल  प्रभाव  पडा

 है  १
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 ”
 '  कस  संचालक  में  राज्य  मंत्री  "(nt कें०

 कार  गनेशी:  (क)  एक  विवरण  संगीत
 है  जिसमें  यह  बताया  गया  है  कि  जनवरी,
 973  के  मस्त  (38  फरवरी,  4873  को

 अमरीकी  डालर  के  प्रवमूल्यन  से  पहले)  और
 24  जुलाई,  973  के  बीच  की  अवधि  में
 संसार  की  नौ  प्रमुख  मुद्रा ग्न ों  की  तुलना  मे

 अमरीकी  डालर  के  घाले  मूल्य  में  क्या  परिवर्तन'

 zr  है।

 (@)  जनवरी,  O73  8  wet  के  बाद
 अ्रमरीकी  डालर  की  तुलना  में  पौड  स्टिंग
 के  मूल्य  में  9  प्रतिशत  की  वृद्धि  हुई  है,
 इसलिये  भारतीय  रुपये  वे  मूल्य  मे  भी,  जिसकी
 केन्द्रीय  दर  मो  भी  परेड  स्टॉकिंग  के  रूप  में
 उक्त  की  जतनों  है,  उतनी  ि  वृद्धि  हुई  हे  q
 इसने  परिणामस्वरूप,  मुक्त  राज्य  अमेरिकी

 ‘auctst  x  id7f  .  “wittel  Ansivets  *
 "tes

 सै  किया  जाते  बाला  प्रख्यात,  रुपयों  के  रूप
 में  शिल्पा  बंडेमा।  जहां  तक  लॉपुक्त  राज्य
 अमेरिका  को  किये  जान  वाले  लिये  की
 सम्बन्ध  है,  जो  हमारे  कुल  निर्यात  के  20
 प्रतिशत  &  कम  बैठता  हैं  हमारे  निर्यातकों
 को  रुपये  के  रूप  मे  कुछ  कम  प्र।प्ति  जोगी  I
 लेकिन  चूंकि  जर्मनी,  क्रेजी',  ग्विटेजरलडं,
 नीदरलैंड,  बे जियम,  प्रक्रिया  झौर जापान
 की  मुदा  के  मूल्य  में  अमरीकी  डालर
 के

 रूप  में  भारतीय
 रुपये  की  तुलना  में  कही

 ग्राफिक  बिधि  हुई  है  इसलिए  हमारे  निर्यातकों

 की  प्रतियोगिता  करने  की  क्षमता  बेहतर

 हो  जायगा  t  इम  प्रकट  Y,  अमरीकी  हा सर  के

 रूप  में  भारतीय  रुपये  के  मूल्य  में  हुई  विधि

 से  हमारे  व्यापारिक  ककनों  पर  कोई  विशेष

 प्रभाव  पड़ने  की  सम्भावना  नही  है।

 wry  at

 विवरण

 अमरीकी  डालर  का  वाहन  मध्य

 दवा  मद्  प्रति  बम  की  ड  लर  जनवरी  Wis  ऊ  अन्त

 मुद्रा  एकक  की  चुनना  में  24  जुलाई,
 जनवरी  24  जुलाई  973  को  अमरीकी  इधर

 973  4  97%  0  कि  मध्य  में  हुई  प्रतिशत  कमी
 अन्त  में

 i.  युनाइटेड  पीड़ स्ट विंग  0  427  0  394  6  9
 किंगडम

 ra  आस्ट्रिया  शीला  22  87  6.26  25,84

 3.  बेल्जियम  ग्राफ  43  83  35.06  20  O4

 4  फ्रांस  फक  5.026  4.039  I9  64

 5  पश्चिम  मैंतो  इयूज माक  3,158  2.  299  27.20

 6.  इटली  लोस  583.80  577,80  0.  69

 7.  नीदरलैड  बिल्डर  3.80  2  559  i9.53

 8,  स्विट्जरलैंड  फक  3.623  2.804  22  6i

 9,  30l,20  264.25  I2.27

 खोल  (a)  इटरतेगनल  फाइन  ले  स्टेडिस्टिक्स--प्रग्तराष्ट्रीय  मूंदा  निधि  1

 (2)  फाइनैंशल  टाइम्स,  लात  ।
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 ci  oe  जतनों  के  दी रात  जोरो-छिपे  सलमको

 गई  tom  की  संद्या  तथा  उसका  मूल्य

 1972,  श्री  te  Wo  बड़े  :
 औ  हुकम  चंद  किआप  :

 क्या  विस  मन्नी  यह  बताने  को  ET
 करेंगे  कि

 (क)  गत  पांच  महीनों  के  दौरान  देश  में
 चोरी-छी।  लागी  गया  कितनी  वस्तुओं  का
 बरामद  किया  गया  है  ,

 थि)  बरामद  की  गई  वल् लु ग्रा  का  भारतीय
 रद्द।  में  मूल्य  तीन।  #  ,  नौ

 (ग)  उक्त  बनाती  के  दारान  कितने
 व्यक्तियो  के  विरुद्ध  कायवाही  wr  गई  है  *

 विस  मंत्रालय  में  राज्य  मंत्रो  ी
 Ho  ग्राम  गणेश)  (व) प्रौर(ख  (a)  जेवरों,
 में  मई  973  वी  अवधि  के  दौरान  समा-

 शुल्क  अधिक  रियो  द्वारा  गड़े  गये  साल  का
 मात्रा  उठा  हय्य  ती  जे  द्य  अनुसार  है

 मात्रा.  मूल्य

 लाख  Fo

 (भारतीय  बा  दान  इ२  पर  )

 i.  सोना  529  बिखरा  =  320
 2  मुद्रा  45
 3.  धरिया  L28,.239  424
 4.  सपिलिच्ट  दागा  48
 5.  से  श्मिट  वस्त्र  25
 6.  चास  3,58I  22

 बि  gro
 7.  हानिकर  औषधिया  44
 a  गाड़िया  लचा ज्वलन  7
 a  अन्य  वस्तु!  454

 (4)  इस  संबंध  में  ' 789  व्यक्तियों  के
 गिरफ्तार  किया  गया  ।  इस  प्रकार  के
 सभी  मामलों  में  तस्कर  आयात  किये  गये
 माल  को  जब्त  करने  और  संबधित  व्यक्तियों
 पर  दस  लगाने  के  लिए  सीमा-शुल्क  अधिनियम
 के  अन्तर्गत  विभागीय  न्यायालय  सत्र थी  कार्य-
 वाही  आरम्भ  की  जनती  2  इसके  अ्तिग्कित

 उपयुक्त  मामलों  में,  न्‍्थाथालपरों  म  इपतग। पे
 की  कार्यवाही  कमो  की  जाती  है।

 Purchase  of  Import  Entitlements
 against  import  of  Non-Traditioaal
 Item:  at  High  Premium  by  Registered

 Export  Houses

 ibis.  SHRI  JYOTIRMOY  BOSU.
 Will  the  Minister  of  COMMERCE  be
 plea~ed  to  state

 (a)  whether  his  attention  has  heen
 drawn  to  the  fact  that  in  L97+-7Tl  ané
 972  some  registered  export  Houses
 had  purchased  from  small  exporters,
 import  entitlements  rece:ved  ag  nst
 import  of  non-traditional  item=  at  nigh
 premium;

 (b)  whether  it  has  been  alleged  tha:
 the  import  entitlements  were  convert-
 ed  and  stamless  sheets  and  polyester
 yarn  were  imported  by  those  register
 ed  export  houses

 (ec)  whether  these  imports  have
 brought  gain  rf  200-300  per  cent  to  the
 the  registered  export  houses;  and

 (3)  ४  so,  the  facts  of  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A  C  GEORGE)  (a)  No,  Sir

 (b)  to  (d).  Do  not  artse.

 Aircraft  Purchased  from  Abroad  by
 Indian  Airlines  and  Air  India  during

 the  Last  Three  Years

 i974  SHRI  JYOTIRMOY  BOSU:
 Will  the  Mimster  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  number  of  each  category  of
 aircraft  purchased  from  abroad  for
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 Indian  Alrlines  and  Air  India  during

 the  last  three  years;  end

 (b)  the  price  paid  for  the  purchase
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 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (bh).  During  the
 last  three  years,  the  following  air-
 craft  were  purchased  by  Indian  Air-

 of  each  category  of  aircraft  during  lines  and  Air-India  from  abroad.  The —
 price  is  indicated  against  each.  Pay-

 this  period?  ments  are  spread  over  several  years.

 Aircraft  Namber  Total  Cost
 Rs,  in
 crores)

 Indian  Airlines  .  .
 Boeing

 737-200  7  22°82
 4

 Air-India  .  Boeing  747  4  77  87

 Assessees  in  arears  of  Inceme-tax
 above  Rs.  25  lakhs

 i975.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  names  and  particulars  of
 Income-tax  assessees  whose  tax
 arrears  amounted  to  Rs.  25  lakhs  and
 above  as  at  the  end  of  the  financial
 year  ‘1971-72;

 (b)  total  amount  of  arrears  in  the
 name  of  each  assessee  on  that  date;
 and

 (९)  what  steps,  if  any,  have  been
 taken  by  Government  to  realise  the
 arrears?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  and  (b).  The
 requisite  information  regarding  the
 assessees  whose  tax  arrears  amount-
 ed  to  Rs,  25  lakhs  and  above  as  on
 3i-3-972  is  given  in  statement  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No  LT~6306/73}.

 (c)  All  steps  provided  in  law,  in-
 cluding  the  following,  have  been
 taken  and  are  being  taken  depending
 upon  the  facts  and  circumstances  of
 each  case:

 qd)  Levy  of  penalty  under  sec-
 tion  22]  of  the  Income-tax

 Act,  496]  for  non-payment  of
 tax.

 (2)  Attachment  of  money  due  to
 the  assessee  under  section
 2936  (8).

 (3)  Attachment  of  money  in
 courts  under  section  226(4).

 (4)  Distraint  and  sale  of  mov-
 able  property  under  section
 226(5).

 (5)  Issue  of  Recovery  Certificates
 under  section  222.

 (6)  Attachment/sale  of  movable/
 immovable  property.

 (7)  Detention  of  assessee  in  Civil
 Prison.

 A  Special  Cell  has  been  formed  in
 the  Office  of  the  Central  Board  of
 Direct  Taxes,  to  scrutinise  and  review
 individual  cases  where  arrears  of
 more  than  Rs.  0  lakhs  are  outstand-
 ing,  in  order  to  give  proper  guidance
 to  flield  officers  to  take  effective
 follow-up  action.

 With  a  view  to  tackling  the  prob-
 lem  of  tax  arrears  and  evolve  a  firm
 policy,  the  Minister  of  State  in  the
 Ministry  of  Finance  had  discussions
 with  Chairman  and  Members  of  the
 Central  Board  of  Direct  Taxes,  Com-
 missioners  of  Income-tax  and  the  re-
 presentatives  of  the  Officers’  Associ-
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 ations.  As  a  result  of  these  discus-
 ‘sions,  the  following  steps  are  pro-
 posed  to  be  taken  on  priority  basis:

 qa  Strengthening  the  cadre  of
 Incotne-tax  Officers  and  Tax
 Hecovery  Officers.

 (2)  Evolving  a  machinery  for
 the  speedy  write  off  of  irre-
 coverable  demands.

 43)  Expediting  adjustment  of
 taxes  already  paid,  disposal
 of  applications  for  rectifica-
 tions  and  orders  to  give
 effect  to  appellate  orders.

 (4)  Requesting  the  appellate
 authorities  to  take  up  all
 appeals  and  references  where
 large  demands  are  involved
 on  a  priority  basis.

 (3)  Enlistment  of  the  co-opera-
 tion  of  Officers  through  their
 respective  Associations.

 Member  (Budget),  Central  Board
 of  Direct  Taxes  has  been  holding  dis-
 cussions  with  the  Commissioners  of
 Income-tax  to  guide  them  in  tackling
 this  problem  with  particular  reference
 to  cases  involving  large  demands.

 Remittances  by  Foreign  Companies
 with  foreign  majerity  shares

 1976.  SHRI  JYOTIRMOY  BOSU:
 ‘Will  the  Minister  of  FINANCE  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  4I90  on  the
 Ist  September,  492  regarding  the
 Companies  with  foreign  majority
 shares  and  state:

 fa)  the  paid-up  capital,  total  assets,
 turn-over  and  profits  of  these  Com-
 panies,  year-wise,  during  the  last
 three  years;

 (hb)  the  total  amount  remitted  by
 ‘these  companies  under  each  head,
 Fearwine,  during  these  years;
 289  LS—7

 (९)  whether  Government  are  con-
 sidering  to  nationalise  some  of  these
 companies;  and

 (d)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  to  (d).
 Information  is  being  collected  and
 wil]  be  laid  on  the  Table  of  the  Lok
 Sabha.

 Money  given  as  deposits,  loans  or
 otherwise  to  foreign  banks  by  LF.C.,
 LDBL  and  other  term  financing

 Institutions

 1977,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state  the  total  money  giv-
 en  as  deposits,  loans  or  otherwise  to
 the  foreign  banks  by  I-F.C.,  ID.B.L
 and  other  term  financing  institutions,
 year-wise  during  the  last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  The
 Industria]  Development  Bank  of  India
 does  not  maintain  any  deposit  account
 with  any  foreign  bank  but  it  extends
 facilities  to  banks  including  foreign
 banks  of  refinance  of  export  credits
 and  industrial  loans  and  rediscounting
 of  machinery  bills.  During  the  last
 three  years  1970-71,  1971-72  and
 1972-73  (July-June)  foreign  banks
 have  been  sanctioned  such  facilities
 aggrepating  to  Rs.  403.3  lakhs,
 Rs.  475.05  lakhs  and  Rs.  433.40  lakhs
 respectively,

 The  other  financial  institutions  do
 not  sanction  any  loans  or  other  forma
 of  assistance  to  banks  including
 foreign  banks,  However,  they  main-
 tain  certain  deposits  with  foreign
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 banks,  Their  outstandings  on  the  re  lévant  dates  are  as  given  below!—

 (Rs.  in  lakhs)

 Name  of  the  institution  1970-71  ‘I97I-73  7972०73

 L.F.C.I.  (year  ending  30th  June)  द  65°00  I4"00  27°00
 U.T.I.  (year  ending  3oth  June)  t  o36  O05  oOo  25
 LC...

 (year  ending  ‘Bist  December,  ‘T9793,  7977  &  3972)  23°37  Ist  29  ¥4°29

 Information  in  respect  of  Life  Insurance  Corporation  of  India  ig  being
 collected  and  will  be  laid  on  the  Table  of  the  House  to  the  extent  available.

 Nore.—I.F,.C.],—Industrial  Finance  Corporation  of  India,

 U.T.L—Umit  Trust  of  India.

 L.CIC.l.—Industrial  Credit  and  Investment  Corporation  of  Indw  Limited

 सूस  को  कुछ  किस्मों  के  बिक्री  पर  लगे
 निर्वाण  का  हटाया  जाना

 978  हा  लछमीनारायण  पाइप  :  क्‍या
 बारिश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  ते  सूत  की  कुछ  किस्म
 के  वितरण  पर  लगे  निवारण  को  हटा  लिया

 है  ब

 (ख)  यदि  हा,  तो  नियति  लगाने  के
 समय  सूत  का  कुल  उत्पादन  क्यो  था  ,  और

 (ग)  नियंत्रण  हटाने  के  समय  सूत  का

 कुल  उत्पादन  कया  था  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (  भी  go
 सी०  जाम  )e  (क)  जी  हा  ।

 (ख)  शौर  (ग)  .  सूत  के  उत्सादन,
 वितरण  तथा  कीमतों  पर  3  मार्च,  973
 को  निवास  लगाया  गया  था।  7  काऊ-
 टो  तक  के  सूत  के  वितरण  पर  2]  जून  से

 तबा  35  का  ऊंटों  तक  के  सूत  के  वितरण
 पर  ig  तलाई,  1973  से  नियंत्रण  हटा
 दिया  गया  था  ।  फरवरी  तथा  मार्च,  7973

 के  दौरान  इस  समय  विनियमित  किस्मों  का
 उत्पादन  क्रमश  569  4  लाख  किन  qo
 तथा  595  4  लाख  बिल  ग्रा०  था।  जून
 973  के  दौरान  सून  का  कुल  उत्पादन
 749  0  लाख  कि०  ate  (अस्थायी)  था  ।

 छूट  रादेश  के  समय  सूत  की  ।जन  किस्मों  पर
 वितरण  नियम  हटा  दिखा  गधा  था  उन  के
 काऊट  वार  अलग-प्रलय  शाहे  उपलब्ध

 नहीं  है।
 Trade  Agreements  in  Force  between

 India  and  Burma

 979  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  trade  agreements  in  force
 between  India  and  Burma  at  present
 and  the  period  of  these  trade  agree-
 ments;  and

 (b)  what  efforts  are  being  made  to
 increase  the  export  and  import  trade
 with  Burma?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE:  (a)  and  (b),  There
 is  only  one  Trade  Agreement  with
 Burma.  It  came  into  force  from  the
 27th  May,  1870,  and  was  initially  va-
 lid  upte  3ist  December  1971,  It  pro-
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 vides  for  itg  automatic  extensions  for
 aperiod  of  one  year,  at  a  time,  unless
 one  of  the  contracting  parties  gives
 notice  of  its  intention  to  terminate
 the  Agreement,  three  months  in
 advance,  It  continues  to  be  in  force
 at  present,

 All  import/export  trade  in  Burma
 is  nationalised.  The  Myanma  Export
 Import  Corporation  is  the  main  Gov-
 ernment  Organisation  handling  the
 imports  and  exports  of  Burma.  All
 the  imports  into  Burma  are  effected
 through  global  tenders.  The  tenders
 issued  by  the  Corporation  are  given
 wide  publicity  in  India  and  maxi-
 mum  possible  participation  by
 Public  Sector  Undertakings  and
 Private  Trade  in  these  tenders  is  en-
 couraged.  They  are  also  encouraged
 to  enter  into  long  term  and  bulk
 supply  arrangements.  Deferred  pay-
 ment  terms  have  been  extended  for
 the  export  of  capital  goods  to  Burma.
 Short  term  commercial  credits  are
 also  extended  for  other  items.

 India  has  been  importing  rice  from
 Burm:  subject  to  her  requirements
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 and  Burmese  availability.  Possibility
 of  diversifying  our  imports  from
 Burma  are  also  being  explored.

 Foreign  Minister  recently  led  a
 delegation  to  Burma  which  held  dis-
 cussions  with  Burmese  Government
 covering  various  aspects  of  coopera-
 tion.

 Import  of  Rubber

 1980.  SHRI  D.  P.  JADEJA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  rubber  is  being  im-
 ported;  and

 (b)  if  so,  the  total  quantity  of
 rubber  imported  during  the  last
 three  years,  vear-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  Cc  GEORGE):  (a)  Import  of
 natural  rubber  has  been  totally
 banned  from  the  licensing  period
 April,  ‘1973,  and  recently  we  are  ex-
 porting  natural  rubber.

 (b)  A  statement  is  attached.
 Statement

 Statement  showing  the  import
 and  reclaimed)  during  the
 1972),

 of  crude  rubber  (including  synthetic
 years  1970-71  to  ‘1972-73  (upto  December,

 Quactity  i>  Temes

 a  Description  I970-7I  9  7I-72
 upa  Dee

 1972)

 t.  Natural  rubber  and  similar  natural  gums.  :

 a  Natural  rubber  (hevea)  i824  405  234

 (i)  Latex  products  other  than  hevea  ‘balata,  gutta-
 percha,  etc.)  $35  548  370

 (iti)  Crene  rubber  sheets  (nut  manufactured)  .  I45  36

 ह  Others  :  .  277  I26  224

 TOTAL  278  Its  nas

 Synthetic  ruober  and  rubber  substitutes  S004  5856  4335
 3.  Reclaimed  rubber  ‘  r

 4.  Waste  and  ecrap  of  unhardened  rubber  I  3

 Granp  ‘ToTAL  7786  6974  5764
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 Proposal  submitted  by  Bihar  Govern-
 ment  ut  thé  problem  of  shortage

 ef  yarn  itt  the  State

 1981,  SHRI  RAMAVATAR  SHAS-+-
 TRI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  thousands  of  weavers
 of  Patna,  Bihar  Starif,  Gaya,  Bha-
 galpur,  Giridih,  Monghyr,  Darbhanga,
 Madhubani  etc.  of  Bihar  are  facing
 unemployment  due  to  the  shortage
 of  yarn;

 (b)  if  so,  whether  the  State  Gov-
 ernment  have  sent  any  proposal  to
 him  for  solving  this  problem;

 (c).  ig  80,  the  broad  outlines  there-
 ot;  and

 (ay  Government's  reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.C.  GEORGE):  (a)  Government
 have  no  information.

 (b)  to  (d).  Do  not  arise.

 सरकार  द्वारा  धर  ने  हाव  में  तल,  गईं  ge  नन्

 we  fret

 982  श्री  राधा.  शाही .  का
 बाहुल्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 ि.

 (¢)  रेस  में  बीमार  जूट  मित  फी  सख्या
 कितनी  है;

 (@)  उनसे  से  (इतनी  मिलो  को  RFATT
 ने  अपने  हाथ  में  लिया  है;  और

 (ग)  बाजार  का  जेबर  अंसार  मिलो  फो
 कब  तक  1:८0  अ्रध्िकार  में  लेने  का  विचार

 है?

 धाशिल्य  बंबा  ह...  में  <प-मंजी  (किए
 owe):  (क)  |  गढ),  किसी  भी  पटसन
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 faa  को  बीमार  हम  पित नहीं  कपि,  कितने।
 व्यग्र  मे  पक  जब  ae  ने  उन  48  रनों
 के  wk  की  पाँच  की  थे.  जे।  ५  विगत
 में लगाव  पव  रूप  ५  *है।  ल  हूं,  थी।
 चपेट  वार्ड,  बि  oy  नर्म
 a  के  विच।र  गयी  जा  ष्ह्  हैं।

 Utilisation  of  Central  assistance  tox
 cleaning  tanks  in  Sawantvadi  and

 Khed  areas  of  Maharashtra

 1983,  PROF.  MADHU  DANDA-
 VATE:  Wil]  the  Minister  of  FINANCE
 be  pleased  to  state:—

 (a)  whether  the  Maharashtra  Gov-
 ernment  have  approached  the  Cen-
 tral  Government  for  permission  to
 utilise  part  of  the  Central  assistance
 for  drought  affected  areas,  for  clean-
 ing  the  tanks  in  the  areas  within  the
 jurisdiction  of  Sawantvadi  and  Khed
 Municipal  Councils  in  Maharashtra;
 and  t

 (b)  if  so,  what  is  the  reaction  of
 the  Central  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Policy  regarding  Export  of  Castor  Oil
 to  ensure  profit  for  ST.C,

 i984  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  po'’icy  of  Govern-
 ment  regarding  castor  oil  exports  is
 proposed  to  be  oriented  to  ensure
 profits  to  the  State  Trading  Corpora-
 tion  when  there  is  boom  in  world
 markei  of  castor  oil;

 (b)  whether  in  the  current  boom,
 private  exporters  of  castor  ofl  have
 taken  away  the  cream  of  profits;  and

 (c)  if  80,  whether  Government  pro-
 pose  to  investigate  the  reasons  for
 such  profits  by  the  private  exporters?
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 SRE  DEPUTY  MINISTER  IN  THE
 MINISPRY  OF  COMMERCE  (SHRI
 A.  ©,  GEORGE):  (a)  te  {e).  Gov-
 ernment’s  policy  regarding  castor  oil
 export  ४8  oriented  towards  earning
 maximum  foreign  exchange  for  the
 country.  With  this  objective  in  view,
 the  export  of  commercial  grade  of
 castor  oi]  was  canalised  through  the
 S.C.  with  effect  from  the  l8th  Sep-
 tember,  ‘1971.  The  export  of  medici-
 nal  and  hydrogenated  castor  oil  con-
 tinued  to  be  effected  through  private
 trade.  There  were,  however,  com-
 plaints  of  malpractices  in  the  exports
 made  by  the  private  trade.  The  Gov-
 ernment,  therefore  ,  canalised  the
 export  of  medicinal  and  hydrogenated
 castor  oil  also  through  the  S.T.C.
 with  effect  from  the  27th  April,  1973.
 The  export  of  castor  oul  is  effected
 by  the  S.T.C.  by  purchases  through
 tender  system  so  that  all  traders  may
 compete,

 Stops  to  provide  Aircraft  to  Assam
 Flying  Club

 1985.  SHRI  YAMUNA  PRASAD
 MANDAL:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  Assam  Flying  Club  is
 without  an  aircraft;  and

 (b)  if  so,  the  reasons  therefor  and
 the  steps  taken  to  provide  aircraft  to
 the  flying  club?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (CDR.
 KARAN  SINGH):  (a)  and  (b).  The
 Assam  Fiying  Club  has  two  Push-
 paks  and  one  Tiger  Moth  which  are
 presently  unserviceable.  One  Push-
 pak  met  with  an  accident  on  9th  De-
 cember  l972.  The  Certificate  of  Air-
 worthiness  of  the  other  Pushpak  and
 the  Tiger  Moth  expired  on  ith  Sep-
 tember,  970  and  27th  June,  972  res-
 pectively.  The  Club  has  not  put  them
 in  fiyable  condition.

 At+he  request  of  the  Club,  the
 Director  General  of  Civil  Aviation

 has  allotted  one  Government-owned
 Pushpeak  which  will  be  delivered  to
 it  shortly.

 Ban  by  Sudan  on  Export  of  Cotton  to
 India

 1987,  SHRI  N.  K.  SANGHI:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  of  Sudan
 have  imposed  a  ban  on  the  export  of
 cotton,  unless  the  Indian  ban  on  ex-
 port  of  tea  to  that  country  is  lifted;

 (b)  what  is  the  total  quantity  of
 cotton  that  Sudan  had  agreed  to
 supply  to  India  and  how  much  out  of
 this  has  actually  been  offered  by  Sudan
 and  contracted  by  India  for  supply;
 and

 (c)  what  steps  have  been  taken  to
 get  over  the  present  difficulty  and  the
 outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  (a)  In  view  of  the
 temporary  embargo  on  Indian  exports
 to  Sudan,  the  Government  of  Sudan
 has  made  the  release  of  cotton  con-
 ditional  on  release  of  tea  from  India.

 (b)  Under  the  current  Trade  Plan
 Sudan  was  committed  to  supply  £24
 millon  worth  of  cotton  to  India
 Todate,  India  has  been  able  to  con-
 tract  for  cotton  worth  £2.5  million
 ony

 (c)  The  Government  is  aware  of
 the  problem  which  is  expected  to  be
 resolved  during  the  forthcoming  mid-
 term  talks  with  the  Sudanese.

 Submiasion  of  a  Memorandum  by  a
 delegation  to  Governor  of  RBI.  in

 Bombay

 ‘1988.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Governor,  Reserve
 Bank  of  India  received  a  memorandum
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 from  a  delegation  which  met  him  in
 Bombay  on  the  23rd  June,  1973;

 (b)  if  80,  the  demands  listed  in  the
 memorandum;

 (c)  whether  the  Governor  has
 given  any  assurance  with  regard  to
 the  demands;  and

 (d)  if  so,  the  nature  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI:  (a).
 The  Reserve  Bank  of  India  has  re-
 ported  that  the  only  delegation  that
 met  the  Governor  on  28rd  June,  3293
 was  that  of  the  representatives  of
 the  Ail  India  Reserve  Bank  of  India
 Supervisory  Staff  Association;  how-
 ever,  no  memorandum  was  presented
 to  the  Governor  by  this  delegation.

 (b)  to  (d).  Do  not  arise.

 Indian  Airlines  Proposal  to  go  in  for
 more  Caravelles  due  to  shortage  of

 Planes

 i989.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  Indian  Airlines  pro-
 poses  to  go  in  for  more  Caravelles  due
 to  shortage  of  planes;

 (b)  whether  the  retiring  chairman
 of  Indian  Airlines  had  sent  hig  re-
 commendations  to  Government  in  this
 regard;  and

 (c)  if  so,  the  broad  outlines  there-
 af  and  decision  of  Government
 thereon?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (DR.
 KARAN  SINGH):  (a)  to  (c).  The
 Government  have  approved  a  propo-
 sal  of  Indian  Airlines  to  obtain  three
 Caravelle  aircraft  from  abroad  on  dry
 lease  for  a  period  of  is  months  to
 meet  emergent  requirements  of  capa-
 city.
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 Pebesation  of  more  Fowers  to  Mem-
 bers  of  Board  of  Diregt  Tases  for

 writing  off  Arrears  of  ineome-tax

 1990,  SHRI  NAWAL  KISHORE
 SINHA:

 SHRI  SAT  PAL  KAPUR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  have
 taken  a  decision  to  give  more  powers
 to  the  members  of  the  Direct  Taxes
 Board  to  write  off  irrecoverable  In-
 eome-tax  arrears  than  hitherto;  and

 (b)  the  main  features  thereof  and
 the  composition  of  the  Board  of
 Director  Taxes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  The  Govern-
 ment  bave  taken  a  decision  to  give
 more  powers  to  the  Members  of  the
 Board  to  approve  the  write  off  of  ir-
 recoverable  income-tax  arrears  than
 hitherto;

 (b)  The  main  features  are  that
 after  a  case  has  been  thoroughly  exa-
 mined  and  recommended  for  write  off
 by  the  Zonal  Committees  consisting

 of  three  Comm:s-ioners,  one  of  whom
 can  be  an  Additional  Commissioner  of
 Income-tax,  constituted  in  the  differ-
 ent  Commussioners  charges,  indivi-
 dual  Members  of  the  Board  may,  after
 a  further  scrutiny,  approve  the  write
 off  in  i¢spect  of  irrecoverahle  demand
 between  Rs.  10  to  Rs.  25  lakhs.  The
 full  Board  may  exercise  similar  po-
 were  in  cases  between  Rs,  25  to  Ra.
 50  lakhs.

 The  Central  Board  of  Direct  Taxes
 consist  of  a  Chairman  and  four  Mem-
 bers.

 Study  made  in  regard  to  Ralsing  of
 Bank  Rate  and  its  effect  on  Prodac-

 fion  and  Productivity
 ‘1991  SHRI  S.  R.  DAMANI:

 SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
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 (a)  the  reasons  for  raising  the
 bank  rate  to  7  per  cant  from  ist
 June,  1973;

 (b)  whether  any  study  has  been
 made  of  its  effect  on  production  and
 productivity;  and

 (९)  if  so,  the  outcome  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.
 R.  GANESH):  (8)  The  bank  =  rate
 was  raised  from  6  per  cent  to  7  per
 cent  on  30th  May,  973  along  with  cer-
 ‘tain  other  supporting  monetary  mea-
 sures  with  a  view  to  imparting
 stricter  financial  discipline  among
 commercial  banks  as  well  as  borrow-
 ers  in  an  effort  to  contain  inflation-
 ary  pressures  in  the  economy.

 (b)  and  (c).  No,  Sir.  The  abnor-
 mal  credit  expansion  in  the  ‘1972-73
 busy  ‘eason  was  an  important  con-
 tributory  factor  in  increasing  money
 supply  and  in  building  up  pressure  on
 prices.  The  Reserve  Bank's  intention
 in  adnpting  these  measures  was  to
 reduce  pressure  on  aggregate  mone-
 tary  resources  on  available  supplies
 by  curtailing  the  base  of  commercial
 bank  credit  and  to  prevent  flow  of
 ‘funds  to  unproductive  purposes  such
 as  excessive  hulding  up  of  invento-
 ries  by  certain  industries  with  the
 help  of  excessive  credit  leading
 to  price  rises.  It  is  thus  felt  that  the
 impact  of  these  measures  would  be
 more  on  the  flow  of  credit  to  un-
 sirable  channels  rather  than  on  pi0-
 duction.

 tation  of  Recommenda-
 tions  of  Banking  Commission

 ‘1992.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  recommendations  of  the
 Banking  Commission  for  improving
 the  performance  of  the  nationalised

 ‘banks  and  their  services  to  the  pub-
 lle;  and

 (by  the  action  taken  or  proposed  to
 be  taken  to  implement  particularly
 the  recommendation  to  reduce  the
 incidence  of  overtime  wages  to  em-
 Ployees,  to  improve  profitability  and
 to  bring  down  operational  costs?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMA-
 TI  SUSHILA  ROHATGI):  (a)  and
 (b).  The  recommendationg  of  the
 Banking  Commission  in  regard  to
 banks’  operating  methods  and  pro-
 cedures  including  customer  service  are
 in  an  advanced  stage  of  examination
 hy  the  Government.  A  final  view  on
 the  manority  of  the  recommendations
 is  expected  to  be  taken  before  long.

 Increase  in  money  supply

 993  SHRI  8.  R  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  increase  in  money  supply
 during  the  year  1972-73,  over  that  of
 the  previous  year;

 (b)  the  share  of  the  State  sector
 and  of  the  non-State  sector  in  the
 above;  and

 (९)  its
 trend?

 effect  on  the  inflationary

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R  GANESH):  (a)  Money  supply
 with  the  public  increased  by  Rs.  Ha
 crores  in  ‘1972-73,  over  the  previous
 year's  level,

 (b)  The  increase  in  net  bank  credit
 to  Government  sector  was  Rs.  29]
 crores  and  increase  in  net  bank  credit
 to  commercial  sector,  which  includes
 non-departmental  public  sector
 undertakings  was  Rs.  36  crores,

 (c)  The  increase  in  money  supply
 is  likely  to  accentuate  inflationary
 pressures  in  the  economy  !f  not  com-
 pensated  by  increase  in  supply  avail-
 abilities  of  goods  and

 services,
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 Introduction  of  hew  saving  schemes

 1904.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  introduce  some  new  saving
 schemes;  i  ae

 (b)  if  so,  a  list  thereof;  and

 (c)  what  steps  are  being  taken  to
 make  the  existing  schemes  more  at-
 tractive?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 (b).  Government  have  recently  an-
 nounced  the  introduction  of  two  new
 savings  schemes,  as  detailed  here-

 under:—  te  i

 (i)  A  2-year  Post  Office  Time
 Deposit  with  effect  from  Ist
 August,  ‘1973,  which  will
 yield  taxable  interest  of  7
 per  cent  per  annum;  and

 (ii)  A  7-year  National  Savings
 Certificate,  effective  from  the
 ist  October,  1973,  on  which
 the  principal  and  taxable  in-
 terest  at  7.5  per  cent  per
 annum  will  be  payable  at
 maturity.

 {e)  With  a  view  to  rationalising
 and  improving  the  existing  Small
 Savings  Securities,  the  following
 decisions  have  already  been  an-
 nounced:

 (i)  The  rate  of  interest  on  the
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 (ii)  The  5-year  end  I5-year  Cumu-
 lative  Time  Deposits  sre  being
 withdrawn  from  the  Ist
 October,  1978.  Thereafter
 there  would  be  available  for
 regular  savers  3  schemes,  viz,
 5-year  Recurring  Deposits,
 0-year  Cumulative  Time
 Deposits  and  l5-year  Public
 Provident  Fund,

 Central  assistance  for  drought
 affected  States

 ‘1995.  SHRI  Y.  ESWARA  REDDY:
 SHRI  G,  C.  DIXIT:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  what  is  the  total  amount  of
 Central  assistance  so  far  given  to  the
 drought-affected  States  in  the  current
 year;  and

 (b)  whether  there  is  any  machinery
 to  ensure  that  the  funds  allotted  for
 drought  relief  work  are  properly  and
 fully  utilised?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.

 (b)  The  State  Governments  are
 primarily  responsible  for  the  proper
 utilization  of  the  funds  allotted  for
 relief  works.  So  far  as  the  Centre  is
 concerned,  the  utilisation  of  Central
 assistance  is  ensured  099  the  finatize-
 tion  of  it  on  the  basis  of  the  figures
 of  expenditure  certified  By  the
 Accountants  General.
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 Statement

 VWittancial  assistance  given  during  the  current  financial  yesr  (i973-74)  to-
 wards  drought  relief  expenditure.

 (Rs.  in  crores)

 State  Loan  Grant  Total

 t.  Andhra  Pradesh  .  .  Py  *  4°00  3°00  7°00
 2.  Gujarat  .  .  .  *  के  30°  00  T  75  av  75

 cs  Maharashtra  :  .  नि  .  35°00  I§*00  §0°00

 4.  Mysore  .  .  .  e  .  I0°00  To"  00
 §.  Orissa  .  नि  *  .  .  नि  "O54  oor  0°30
 6,  Rayasthan  .  .  .  .  .  8:00,  2-00  To"  00

 @aArrears  towards  cyclone  and  drought  relief  expenditure  in  ‘1972-73.

 Alleged  attempt  by  monopolists  to
 create  mass  discontent  through

 artificial  shortages

 1986.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  there  has  been  a  deli-
 berate  attempt  by  the  monopolists
 and  other  vested  interests  to  create
 mass  discontent  through  manipulated
 Production  and  artificially  induced
 shortages;  and

 (b)  if  so,  what  action  has  been

 vested  interests  get  an  opportunity
 to  manipulate  supplies  and  create
 further  artificial  shortages,

 (b)  In  order  to  mitigate  shortages
 and  to  discourage  monopolists  from
 indulging  in  anti-social  activities,
 government  have  been  taking  several
 steps  some  of  which  are:

 (i)  larger  releases  of  foodgrains
 through  the  fair  price  shops;

 (ii)  augmentation  of  the  avail-
 ability  of  essential  consumer
 goods  through  imports,  and
 programmes  for  higher  indi-
 genous  production;

 (iii)  equitable  distribution  of
 essential  consumer  goods  at
 reasonable  prices  ‘through
 operation  of  price  and  distri-
 bution  controls;  and

 (iv)  discouraging  speculative .
 steck-holding  and  manipuia-
 tion  of  the  market  by  restrict-.
 ing  the  availability  of  credit,
 and  through  restrictions  om,
 forward  trading.
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 Frequent  check-up  of  physical  fitness
 of  pilots  of  Indian  atriines  and  Air.

 1997.  SHRI  Y.  EISWARA  REDDY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 ‘state:

 (a)  whether  the  Institute  of  Avi-
 ation  Medicine,  Bangalore,  had  re-
 peatedly  advised  the  Air  India  and
 Indian  Airlines  that  in  the  interests  of
 flight  safety  the  physical  fitness  of
 the  pilots  should  be  frequently
 checked-up  by  specialists  in  aviation
 medicine;

 (b)  whether  both  the  airlines  had
 refused  to  accept  the  advice;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Both  Air  India  and  In-
 dian  Airlines  have  reported  that
 they  have  not  received  any  such
 advice  from  the  Institute.

 (b)  and  (c).  Do  not  arise

 Proposal  to  put  an  end  to  private
 Agency  System  in  Indian  Airlines

 1998,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  number  of  private  agencies
 of  the  Indian  Airlines  in  various
 parts  of  the  country;

 (b)  whether  in  the  past,  a  private
 Indian  Airlines  agency  in  Indore  was
 sending  adults  by  air  under  students’
 concession;

 (c)  whether  Government  have  ins-
 tituted  an  inquiry  into  its  affairs  and
 if  so,  the  result  thereof;  and

 (ad)  whether  there  is  any  proposal
 to  put  an  end  to  this  private  agency
 system  and  if  so,  when  and  if  not,  the
 reasons  therefore?

 AUGUST  3,  lo73

 .  .
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  Seven  private
 do  “handling”  for  Indian  Airlines  at
 seven  stations.  In  addition,  Indian
 Airlines  have,  as  on  3let  June  1978,
 380  selling  agents  who  book  passen-
 gers  on  behalf  of  the  Corporation.

 (b)  Yes,  Sir.

 ,  (c)  After  investigation,  Indian  Air-
 lines  Corporation  took  the  following
 ateps—  -

 +o  (i)  The  appointment  of  the  agency
 was  terminated  with  effect
 from  9th  August,  ‘1972.

 (in)  A  full  audit  investigation  was
 instituted  to  assess  and  inves-
 tigate  the  total  fraud.

 Qii)  A  complaint  was  lodged  with
 the  Central  Bureau  of  Inves-
 tigation  on  l0th  October,  1972.

 (6)  There  is  no  proposal  to  do  away
 with  the  handling  agency  system  as  it
 would  be  financially  highly  disadvant-
 ageous  to  the  Corporation  to  open
 offices  at  places  where  the  frequency
 of  operations  is  low

 Ticketless  travelling  in  Indian  Airlines

 1999.  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  there  has
 been  ticketless  travelling  in  the
 Indian  Airlines;

 (b)  whether  some  persons  were  re-
 cently  apprehended  for  ticketless
 travelling  in  the  Indian  Airlines;  and

 (c)  if  so,  the  particulars  thereof
 and  the  action  taken  against  them?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  to  (०).  Since  Sth  March
 1972,  three  instances  of  ticketless
 travel  on  Indian  Airlines  have  been
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 detected.  The  details  and  the  action
 taken  in  each  case  are:—

 (i)  On  24th  March  1972,  one  per-
 son  travelled  without  ticket
 from  Calcutta  to  Gauhati  on
 Indian  Airlines  flight  IC-205.
 He  was  apprehended  at  Gau-
 hati  and  was  handed  over  to
 the  Airport  Security  police.

 (2)  On  9th  December  1972,  a
 ‘hippie’  travelled  from  Goa
 to  Bombay  on  Indian  Airlines
 flight  No.  IC-64  against  a
 valid  ticket  but  did  not
 alight  at  Bombay.  Since  the
 same  aircraft  operated  flight
 IC-i07  from  Bombay  to  Ban-
 galore,  he  managed  to  travel
 by  this  service  without  being
 detected  at  Bombay.  At
 Bangalore,  he  was  appre-
 hended  and  handed  over  to
 the  police.

 (3)  On  2°th  February  ‘1973,  one
 person  travelled  on  flight  No.
 IC-460  from  Bombay  to  In-
 dore.  He  did  not  disembark
 at  Indore  during  the  transit
 halt  and  was  found  sitting  in
 the  aircraft.  Just  before  the
 departure  announcement  was
 made,  he  wanted  to  go  out  of
 the  aircraft  to  the  terminal
 building  but  was  not  allowed
 to  go.  On  checking,  it  trans-
 pired  that  he  had  managed
 to  travel  from  Bombay  to
 Indore  without  a  ticket.  He
 was  handed  over  to  the  police

 Lean  given  to  Foodgrain  Dealers
 under  direction  of  Reserve  Bank  of

 India

 2000.  SHRI  SHASHI  BHUSHAN:
 SHRI  SAMAR  MUKHERJEE:

 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  g  sum  of  Rs.  93  crore
 has  been  given  as  loan  to  foodgrain
 dealera  under  the  directions  of  the
 Reserve  Bank  of  India;
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 (b)  the  poticy  of  Government  in

 respect  of  granting  loan  to  foodgrain
 dealers  and  the  amount  so  given  to  big
 foodgrain  dealers  recognised  by
 various  nationalised  banks,  their
 number  and  the  amount  given  to
 each  of  them;

 (c)  the  period  for  which  this  loan
 was  given  and  at  what  interest;  and

 (d)  whether  any  guidelines  for  the
 future  have  been  issued  by  the  Re-
 serve  Bank  of  India  to  other  banks
 in  this  respect  and  if  so,  the  parti-
 culars  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  No,
 Sir.

 (b)  to  (d).  Advances  against  food-
 grains  are  subject  to  selective  credit
 controls  announced  by  the  Reserve
 Bank  from  time  to  time.  During
 1972-73  these  were  considerably
 tightened.  Various  measures  taken
 since  November,  972  are  given  be-
 low:

 (l)  The  basis  for  the  permissible
 limit  for  advances  against
 foodgrains  was  changed  from
 bank-wise  to  party-wise  in
 1972-73.  This  has  been  done
 to  ensure  that  hanks  did  not
 offer  large  credit  toa  few
 parties  utilising  the  unused
 credit  .imits  of  other  borrow-
 ers.

 (2)  The  ceiling,  which  earlier
 stood  at  770  per  cent  of  the
 average  ageregate  credit
 (against  paddy  and  other
 foodgrains  excluding  wheat)
 maintained  by  the  Bank  in
 the  corresponding  2  months’
 period  in  the  preceding  year,
 has  been  reduced;  for  each
 party,  the  ceiling  is  now  00
 per  cent  of  the  peak  level
 outstanding  for  that  party  in
 any  of  the  last  3  years.  As
 regards  wheat,  please  see
 paragraphs  6  and  7  below,
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 (3)  New  parties  canndt  be  given
 advances  without  the  appro-
 val  of  the  Reserve  Bank  of
 fndia,  Similarly  for  increas-
 ing  the  level  of  credit  to
 existing  parties  Reserve  Bank
 of  India’s  approval  is  re-
 quired.

 अब

 (4)  The  Reserve  Bank  of  India
 advised  the  banks  to  pursue
 a  po'icy  of  cautious  lending
 against  foodgrains  so  as  to
 prevent  the  undue  holding  of
 stocks  by  the  borrowers.

 (5)  In  April,  973  the  minimum
 margin  on  bank  advances
 against  fvodgrains  was  in-
 creased  from  50  per  cent  to
 60  per  cent.  Simultaneously
 the  minimum  interest  rate
 was  also  increased  from  30
 per  cent  to  42  per  cent  on
 these  advances.

 (6)  In  May,  4973  the  banks  were
 advised  to  ensure  that  no
 loans  against  the  security  of
 wheat  are  outstanding  in
 favour  of  any  wholesale
 trader  or  retail  trader  other
 than  those  who  have  license
 from  the  concerned  State
 Governments  to  hold  stocks

 (7)  In  May,  ‘1973,  the  banks  in
 the  main  wheat  producing
 States  of  Punjab,  Harayna
 U.P.,  M.P.  and  Bihar,  were
 asked  to  undertake  a  special
 review  of  credit  limits  ex-
 ceeding  Rs.  20,000.

 Regarding  the  amount  of  advances
 given  to  each  of  the  big  foodgrain
 dealers  in  accordance  ‘with  the  law
 and  practice  and  usages  customary
 among  the  bankers  it  is  not  possible
 for  a  bank  to  divulge  information
 regarding  dealings  with  its  individual
 constituents,
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 RaPormty  geurr  mt  tae  actretrms  or
 Naga  Hosxtras  ड्  Manzstur

 SHRI  M.  RAM:  GOPAL  REDDY
 (Nizamabad):  I  call  the  attention  of
 the  Minister  of  Home  Affairs  to  the
 following  matter  of  urgent  public
 importance  and  request  that  he  may
 make  a  statement  thereon:

 The  reported  spurt  in  the  activities
 of  Naga  hostiles  in  Manipur
 leading  to  killing  of  77
 jJawans  and  2  civilians.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  UMA  SHANKAR  DIK-
 SHIT).  ‘Sir,  Governnent  view  witt
 serious  concern  the  violent  attack  by
 the  Naga  Hostiles  on  the  security
 force.  There  were  4  incidents  of
 securily  foices  being  ambushed  in
 the  hill  areas  of  Manipur  since  Ist
 July  ‘1973,  Seventeen  security  forces
 personne!  were  killed  and  14  wound-
 ed.  Two  civilians  were  also  killed.
 Details  of  casualties  inflicted  on  the
 Naga  Hostiles  in  the  course  of  |  ex-
 change  of  fire  arc  no!  known.

 Operations  launzhed  by  the  security
 farces  in  the  affected  areas  are  in
 progress  All  assistance  is  being  pro-
 vided  ts  th»  Government  of  Manipur
 who  along  with  the  intelligence  agen-
 eles  and  the  security  forces  arc  tak-
 ing  appropriate  steps  to  counfer  the
 activities  of  the  Naga  hostiles  and
 provide  satisfactory  protection  to  the
 villagers.

 SHRI  M.  RAM  GOPAL  REDDY:
 Mr,  Speaker,  Sir,  at  the  very  outset,  |
 offer  my  heartfelt  condolences  to  the
 bereaved  families  of  the  jawans  and
 the  civilians.

 This  problem  of  the  Naga  hostiles
 is  with  us  for  the  last  several  years
 सन्त  when  China  became  hostile  to  us.
 they  started  training  Naga  hostifes  in
 their  country.  Recently,  thay  ‘have
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 trained  abcut  800  Nagas  and  equipped
 them  with  automatic  weapons,  and
 the  hostiles  have  managed  to
 enter  India,  and  they  are  starting
 all  these  violent  activities.  I  want  to
 know  from  the  Minister  whether  it
 is  a  fact  that  800  people  have  recently
 entered  our  country,  and  why  our
 Intelligence  and  the  other  depart-
 ments  concerned  have  not  found  out
 that  they  were  entering  our  country.
 When  our  Intelligence  could  locate  the
 Gazi  which  sailed  from  Pakistan  to
 Vizag,  why  is  it  not  possible  to  trace
 out  the  entry  of  the  hostile  Nagas  into
 our  country’?  These  800  people  may
 be  microsropic  minority,  but  it  is
 enough  to  create  terror  in  the  villages.
 There  is  informaticn  that  the  hostile
 Nagas  are  moving  in  batches  of  two
 or  three  and  are  moving  very  freely
 in  the  villages,  I  want  to  know  why
 the  administration  has  not  got  hold
 of  these  pecple  so  far.  The  Minister
 says  that  about  the  casualties  inflict-
 ed  on  the  hostile  Nagas  he  has  got
 no  information.  After  all,  wher  they
 were  engaged  in  these  a  tivities,  when
 he  knows  that  so  many  people  were
 on  our  side,  why  is  the  information
 not  forthcoming  from  the  Minister?

 I  went  further  to  know  whether  only
 these  !7  jawans  and  two  civilians
 have  died  in  the  ambush  or  whe-
 ther  there  are  any  more.  casualties
 which  did  nst  come  to  light.  I  want
 to  know  what  steps  the  Nagaland
 Government  is  taking.

 [  also  read  in  the  papers  that  our
 security  forces  have  been  reinforced.
 I  want  to  know  why  the  security  for-
 ces  were  not  sent  in  advance  and  why
 we  are  not  taking  precautionary  steps.
 When  an  incident  takes  place,  then
 alcne  we  are  taking  precautionary
 measures.  We  know  the  attitude  of
 China.  There  is  trouble  in  Baluchis-
 tan  and  the  North-West  Frontier  Pro-
 vince  of  Pakistan  and  China  wants  to
 equate  India  with  those  areas  to  tell
 the  world  that  there  are  the  Nagas
 in  India  and  also  there  is  trouble  in
 Nagaland  and  Manipur  and  other  pla
 ees.  That  is  why  I  request  the
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 Minister  to  make  a  detailed  statement
 why  precautionary  measures  were
 not  taken  and  why  this  situation  is
 coming  up  now  and  then.

 Moreover,  several  times  our  Gov-
 ernment  is  trying  to  have  some  nego-
 tiationg  with  the  underground  Nagas.
 This  is  nct  correct.  We  cannot  discuss
 with  deshadrohis;  with  Phizo  sitting
 in  England;  we  also  demand  from  the
 Government  of  Britain  that  Phizo
 should  be  handed  over  to  us.  Some
 how  or  cther  he  managed  to  escape
 from  our  country  to  Britain.  There,  he
 has  taken  the  citizenship  of  Britain.  }
 want  to  know  what  steps  the  Gov-
 ernment  of  India  is  taking,  and
 though  China  is  unfriendly  to  us.,
 whether  we  are  going  to  lodge  any
 protest  with  the  Government  of
 China  that  they  are  indulging  in  an
 attitude  of  hostility  towards  us,
 and  whether  are  going  to  do  the  same
 towards  them  if  it  comes  to  that,  1
 want  to  have  a  detailed  statement  from
 the  Minister.

 SHRI  UMA  SHANKAR  DIKSHIT:
 It  was  knewn  that  about  00  to  50
 Naga  hostiles  were  lurking  in  the
 Nagalind-Burma  border,  During  this
 periou,  since  April,  1973,  small  num-
 bers  in  twos  and  threes  of  these  hosti-
 les  have  been  coming  into  Nagaland
 through  the  Tuensang  district  and
 they  were  also  going  to  the  area  inha-
 bited  by  the  Nagas  in  the  northern
 pertion  of  Manipur  area.  This  process
 has  been  going  on  in  a  kind  of  con-
 tinual  trickle  The  terrain  is  such  and
 particularly  after  the  rainy  season
 some  kind  of  direct  confrontation  in
 the  army  style  is  not  possible.  But
 otherwise  steps  have  been  taken  from
 time  to  time.

 It  is  true  that  the  certain  number
 of  Naga  hostiles  were  known  to  have
 gone  through  to  China.  And,  they
 had  returned.  They  were  on  the  Bur-
 ma  border.  When  pressure  increased
 on  the  Burma  border.  they  had  been
 coming  into  Nagaland.  Now  recently,
 particularly  in  July,  they  have  been
 going  to  the  Manipur  side,  The  im-
 portant  point  is  that  the  Government
 of  Nagalang  and  the  people  of  Naga



 a9  Actinities  af

 [Shri  Uma  Shankar  Dikshit}
 a

 land  are  determined  not  to  encourage
 them.  As  the  House  is  aware  the
 underground  Naga  activity  was  dec-
 Jared  illega]  in  September-October
 1972.  Since  then  this  entire  activity
 has  been  treated  as  such  and  action
 has  beer  taken.  Normally  during
 this  time,  as  the  middle  of  August
 approaches  there  is  an  attempt  made
 to  catch  the  public  eye  in  foreign
 countries,  particularly  Mr,  Phizo,
 who  goes  on  putting  pressure  upon
 them.  Pressure  upon  the  under-
 ground  Nagas  is  from  below  and
 above,  so  that  they  can  justify  their
 existence,

 Four  incidents  have  been  taken
 place  on  l0th  July,  27th  July,  3ist
 July  and  lst  August  ‘1973,  I  can  give
 the  particulars  of  casualties,  On  707
 July,  a  BSF  convey  on  way  from
 Chassad  to  Imphal  wa,  ambushed  by
 the  Naga  underground  4  miles  north-
 east  of  Shang  Shak.  5  personnel  of
 BSF  and  2  civilians  were  killed  and
 ]  personnel  of  BSF  was  injured.  The
 underground  took  away  3  rifles  and
 400  rounds  of  ammunition.

 On  27th  July  a  CRP  convoy  was  am-
 bushei  by  the  Naga  underground  near
 Dailong  m  Manipur  West  District.  3
 personnel  cf  CRP  and  2  members  of
 the  Village  Volunteers  Force  were
 killeg  and  another  4  personnel  ०
 CRP  and  ]  member  of  the  Village  Vo-
 lunteer  Force  were  injured.

 On  the  3lst  July,  a  convoy  of  20
 Assam  Rifles  was  am)ushed  near
 Ukhrul  in  Manipur  East  Distret  2
 personnel  of  Assam  Rifies  were  killed
 and  4  injured  of  whom  2  were  in
 serious  condition.

 On  the  Ist  August,  a  convoy  of
 Assam  Rifles  going  toward  Mao  was
 ambushed,  I  km  from  Mao  township
 In  this  incident,  5  perscnnel  of  Arsam
 Rifles  were  kileg  and  3  injured.

 Intimation  has  been  received  that
 one  Nagi  hostile  has  teen  killed  in
 the  operations  on  the  Nagaland  side.
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 Operations  have  bren  started  and  a
 coordinated  éffort  ig  being  made  bet-
 ween  Agsan:  Rifles,  BSF  and  the  lo-
 eal  force.  Firm  action  is  being  taken.
 On  the  cther  side  also,  a  newspap2T
 report  says  that  l0hostiles  have  been
 killed.  I  tried  to-get  confirmation  of
 this  from  the  Manipur  Government
 but  it  is  not  possible  to  get  it.  There
 figures  are  not  unexpected,  but  we
 cannot  say  whether  the  number  of
 casualties  mentioned  is  correct  oF
 not,  But  some  casualties  are  likely
 to  have  taken  place  in  the  hostiles
 side.

 SHRI  M.  RAM  GOPAL  REDDY:
 Have  you  any  information  that  these
 Nagas  were  trained  in  China.

 SHRI  UMA  SHANKAR  DIKSHIT:
 There  was  information  that  the  06
 to  i50  hostiles  that  were  said  to  be
 on  the  border  of  Burma  were  believ-
 ed  to  have  received  some  training  in
 China.

 oft  ठुकरा  चंद  कछवाय  (मुरैना)  मंत्री

 महोदय  ने  जो  वक्‍तव्य  दिय।  &  बीर  प्रश्नों  का

 जो  उत्तर  दिया  है  उससे  ऐसा  लगता  है  थि

 यह  कोई  नई  घटना  नहीं  है।  तागा  विद्रोही
 पिछले  अनेक  वर्षों  से  लगात।र  अपनों  गति-

 विधियों  को  चलाते  प्रा  रहें  है  शौर  उन  गति-

 विधियों  को  रोकने  मे  सरकार  पूर्णतया  विफल

 कही  है।  अनेक  वर्षों  से  वे  चान  में  जा  कर

 प्रशिक्षण  ले  कर  जाते  रहे  हैं  झर  वहा  से

 हथियार  भी  ले  कर  चाले  रहें  ह ैलेकिन  उसको

 रोकने  में  भी  सरकार  प्रमाण  रही  है।

 मंत्री  महोदय  ने  बताया  है  कि  ब  हमारे
 सैनिक  इम्फाल  की  शोर  आ  रहें  भरे  तो  उन

 पर  हमला  दिया  गया।  कौन  स्थानों  पर  इस

 प्रकार  से  हमले  हुए,  घात  लगा  करे  हमले
 किए  गाए।  मैं  जानना  चाहता  हु  कि  अब  हमले

 हुए  उस  समय  हमारे  किसने  जवान  थे  कौर
 जो  जो  रहे  थे  और  हमला  करने  बाले  कितने

 विद्रोही  थे  कौर  उसके  पास  किस  प्रकार

 के  शस्त्र  थे  शौर  हमारे  लोगों  के  पास  किस

 प्रकार  के  शस्त्र थे?  क्या  हमारे  लोगों  को
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 we  रादेश  दिया  गया  है  कि  यदि  वें  हमला
 करें  तो  जे  कुछ  करें  नहीं,  म.र  खातें  जाए,
 देखने  जाए  ?  तागा  विद्रोहियों  से  क्या  कुछ
 शस्त्र  छापने  पकड़े  है  कौर  यदि  हा  तो  क्‍या
 ये  चोरी  स्तर  थे  ?  कितने  शस्त्र  आपने  पक
 हैं?  वे  कहा  के  बने  हुए  है?

 युनाइटेड  नेशनल  फ्रेट  के  नाम  की  जो
 संस्था  है  वह  आदिवासी  लोगों  में  भारत
 विरोधी  प्रचार  करती  है,  यह  समाचारपत्रों
 में  आया  है।  लेकिन  सरकार  के  द्वारा  उनके
 विरुद्ध  कोई  कार्रवाई  नहीं  की  गई  है।  में
 जानना  चाहता  हु  कि  कितने  हमारे  लोग
 मारे  गए  और  उनको  क्‍या  मुश् नाव जा  दिया
 गया  है  ?  हमारे  कितने  लोग  मरे  है  इसकी

 सूचना  प्राप्त  करने  में  तो  आप  सफल  हुए
 हैं  लेकिन  दुसरी  तरफ  के  कितने  मरे  है  इसकी

 सूचना  ध्रापके  पास  नहीं  है।  क्यो  वहाँ  की
 सरकार  यह  सूचना  देने  मे  सफल  रही  है  ?

 क्या  कठिनाई  है  कि  यह  जानकारी  आपकों

 नहीं  मिल  सकी  है?  क्‍या  भाप  जवानों  को
 इस  प्रकार  के  आदेश  देंगे  कि  नागा  विद्रोहियों
 को  जहा  कही  भी  वे  मिले  देखते  ही  गोली
 मार  दो?  आपने  शान्ति  वार्ता  करके  भी
 देख  लिया  है।  अनेकों  वार  आप  उन  के  बात-
 शीन कर  चुके  हँ।  मापकों  कोई  सफलता

 नहीं  मिली  है।  अरब  सफलता  नहीं  मिली  तो
 शब  क्‍या  यह  सब  से  अच्छा  तरीका  नहीं  है
 कि  वहा  को  सरकार  को  और  अ्रधिक  सहायता
 दे  कर  प्रतिकार  दे  कर  जवानों  को  छूट  दी

 जाए  कि  जहा  भी  विद्रोही  नागा  मिले  उनको
 मार  दो  गोली?  क्या  शाप  इस  प्रकार  के
 आदेश  देने  को  तैयार  हैं  कि  जहा  भी  विद्रोही
 नागा  मिले  उनको  या  तो  पकड़  लिया  जाए

 या  क्रोली  मार  दी  जाए  ?

 भतरी  महोदय  ने  कहा  है  कि  उनको  सहायता
 दी  है?  मैं  जानता  चाहता  हु  कि  किस
 प्रकार  की  सहायता  उनको  दी  है  ?  क्‍या
 भाप  बताएंगे  उन  चीजों  को  जो  छापने  उनको
 दी  हैं  गा  कौन  कौन  सी  सहूलियत  छापने  दी
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 है,  यह  श्राप  बतलाशगे  ?  कया  बाप  कोई
 एसा  उपाय  कर  रहे  है  कि  नागा  विद्रोहियों
 को  पकड़  लिया  जाए  कौर  हमेशा  हमेशा  के
 लिए  यह  झगड़ा  समाप्त  कर  दिया  जाए  ?

 शाए  दिन  थे  झगड़े  करते  हैं,  कराएं  दिन  लोगों
 मार  देते  है,  सीधे  सादे  लोगो  की  मार  देने  है,
 जवानों  को  मार देते  हैं।  यह  हमेशा  की
 दिक्कत  समाप्त  हो  इसके  उपाय  श्राप  करेंगे  ?

 काफी  मात्रा  में  श्राप  खर्च  बर  रहे  है  थोड़े  से
 लोगों  को  पकड़ने  के  लिए  लेकिन  अभी  तक
 श्राप  उनको  पकड़  नहीं  पाए  है।  देश  के
 इन्दर  आ्राथिक  सकट  है।  अगर  यह  खर्चा  बच
 जाए  तो  उस  झा धिक  सकट  को  कुछ  हद  तक

 दूर  करने  में  इसमे  सहायता  मिलेगी  |  श्री
 तो  ऐसा  ही  लगता  है  कि  आपके  पास  एक  ही
 रास्ता  बचा  है  कि  नागा  विद्रोहियों।  को  पकड़ो
 झर  अगर  पकड़  नहीं  सकते  तो  भारों  ताकि
 जितनी  जल्दी  हो  सके  इनकी  गतिविधियों  र
 हो।  जो  सरकारें  उनको  मदद  देती  हैं  उन
 सरकारो  के  प्रति  हमारा  रवैया  इ”  प्रकार
 का  नहीं  होता  कि  हम  उनको  उनको  —F  सके
 कि  ये  इनको  प्रोत्साहन  न  दें।  जो  विद्रोही
 दूसरे  देशों  मे  चले  जाते  हैं  वहा  की  सरकारों
 से  मिल  कर  उनके  खिलाफ  कोई  कार्रवाई
 करने  का  भी  क्या  आपका  इरादा  है?

 श्री  उमाशंकर  दीक्षित  :  माननोय  सदस्य
 ने  कहा  कि  बहुत  दिनो  मे  कठिनाई  चल  रही
 है।  लेकिन  उनको  समरण  होना  चाहिये  कि
 परिस्थिति  पहले  बहुत  गश्भ/र  थी।  नागा धो
 के  साथ  फौज  का  मुकाबला  वर्षों  तक  किया
 गया।  सम्त  में  सारी  परिस्थिति  पर  विचार
 बरसों  नीति  बदली  गई।  नागालैंड  बनाया

 गया।  उनकी  सरकार  बनी  और  तब  से
 सागा लैड  के  लोग  ही  उनके  साथ  मुकाबला  कर

 रहे  हैं।  यह  उसी  तरह  की  लड़ाई  होती  है
 मैं  समझता  हु  कि  माननीय  सदस्य  को  इसका

 पूरा  अ्नुमात  नहीं  है।  बहा  पर  पहाड़ी
 सके  है।  प्रकार  यह  होता  है  कि  शुरू
 की  जीप  में  जिस  मे  चार  पांच  हमारे  स्रिपाही
 होते  है,  उस  पर  वे  हमला  करते  है  या  फिर
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 ८11.  पर  नाशिर  जाली  पर  करते  हैं  जब

 बाकी  को  भें  विकर  गई  होतो  है।  दोनों

 जोरों  के  बीच  में  काफी  प्रस्तर  रखा  जाता  हैं।

 पहाड़ो  में  से  कूद  कर  एक  दम  भावे  हैं  कौर

 गुरो।  रोके  से  मार  कर  तीन  जाने  हैं।

 मस  कुछ  नहों  हैं  कि  फोन  खडा  हैं  भोर  उससे

 मुकाबला  हो  रहा  है  ।  मगर  इस  तरह  से

 सामना  हो  जए  तो  कोई  प्रश्न  नही  है।
 उनकी  इतनी  कम  शाक्ति  को  दबते  हुए,

 प्रतीक ते  भ्र धिक  गे  रह  सी  था  पंद्रह  सौ  चारो

 तरक  सब  मिला  करके,  बर्मा  बोर्डर  में  या

 फोन  के  हिस्से  में  कोई  रह  गए  हो  सब  मिला

 कर,  तो  एक  दिन  की  लड़ाई  में  भी  वे  ठहर

 नहीं  संकते  हैं।  वहां  का  टैरेन  वहां  की  जो

 पहाड़ी  सहें  हैं  वे  इस  तरह  की  है  कि  वहां

 एक  जगह  इकट्ठ  हो  कर  लड़ाई  नहीं  की  जा

 सकती  ।  माननीय  सदस्य  को  यह  ठोक

 सूचना  मिलो  है  कि  हम  ने  जो  हथियार  कौर

 पकड़े  हैं उस  पर  चीनी  निशान  हैं।  हम  इस

 बात  को  सामान्य  मानव  कर  नही  चन  रहे

 हूँ।  हम  इस  को  चिन्ता  का  विश्व  समझ

 रहे  है।  हाल  में  चीन  के  साय  हमारे  सम्बन्धों

 में  कोई  विपरीत  परिस्थिति  उत्पन्न  हुई  हो,
 ऐसा  नही  है।  में  तो  पहले  से  चले  प्रा  रहे  हैं  t
 उन  की  बीच  में  आमद-रफ्त  रही  है,  इस

 से  इन्कार  नही  किया  जा  सकता  है,  कौर  हम

 ।  इन्कार  करता  भी  नहीं  चाहने  है।  फ़ौज

 की  शोर  से  हमें  मालूम  हुआ  है  कि  भागा

 विद्रोहियों  से  !  सितम्बर,  973  से  2

 झप मैल,  973  तक  7.  62  की  चौथी  पैटन
 की  जार  इतने  एस  एम0  Flo  7.62
 की  एक  राइफ़ल,  19  हैंबग्रीनेड,  8  राकेट

 पे
 एस्युनीशन  के  62  राउंड  पकड़ें  गये

 i

 AUGUST  3,  2979  Hostile:  Nagas  in
 Manipur  (C.A.)

 जो  सूचना  हमारे  पास  मणिपुर  और
 मांगालैवड  की  सरकार  से  भाई  है,  उस  से

 बहू  विदित  हुआ हैकि कि  मणिपुर में  ]  जनवरी
 से  1  मई,  1973  तक  95  नासा  हो स्टाइल
 पकड़े  शय  शौर  38  प्रात्मसमर्पेण  किया
 कौर  इसी  अवधि  में  नागालैण्ड  में  594
 नागा  हौ स्टाइल  पकड़े  गये  कौर  385
 ने  प्राप्त-समर्पण  किया  |

 झगर  हम  पूरा  चित्र  देखें,  तो  परिस्थिति

 ग्रधकारपूर्ण,  या  माननीय  सदस्य  जैसी
 बताते  हैं,  वित्त,  नहों  है।  हमारी  फौज
 काम  कर  रही  है घौर  वह  बेचेगी  कि  समय
 पा  कर  इस  परिस्थिति  पर  सम्पूर्ण  नियंत्रण

 हो  सके ।

 भी  हुकम  बन्द  कठाऑआप  :  मैंने  नसलन
 फ्री  के  बारे  में  पूछा  है,  जो  भारत-विरोधी
 प्रचार  कर  रहा  है  कौर  ग्रादिवासमियों  में
 पर्चे  बाट  रहा  है।  मनी  महोदय  ने  उस
 का  उत्तर  नहीं  दिया।  स्त्री  महोदय  ते

 कहा  है  कि  सरकार  ने  उन्हें  भ्रच्छे  साधन
 दिये  हैं।  मैंने  पूछा  है  कि  उसने  कौन  कौन
 से  साधन  दीवाने,  जिस  से  वे  सफल  हो
 सके  ।

 भी  उमाशंकर  दीकि :  हमारी
 रण-तीता  कया  होगी.  संसद्  में  वह  सूचना
 देने  का  प्रश्न  नहीं  है।  जहा  तक  प्रचार
 का  सम्बन्ध  है'  मणिपुर  भर  ना ग्रा लैण्ड
 में  कोई  प्रचार  नहीं  कर  सकता  है।  जो
 प्रचार  होता  है,  बह  बाहर  होता  है  कौर
 उस  पर  निमंत्रण  नहीं  किया  जा  सकता

 है  I

 भी  हुक मत रद  कछवाय  :  मैंने  शादी-
 वासियों  में  मरते  वालों  चबुपावजा  ते
 दिये  जाने  के  बारे में  भी  पूछा है  ।

 थो  उमाशंकर  दीक्षित  :  भु प्रा वजा
 झवश्प  दिया  जायेगा  >  इस  समय  डीटेल्स
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 wt  पास  नहीं  हैं,  समेकित  सुशध्ावज़ा  ज़रूर
 दिया  जाता  है  मसरूर  दिया  गया  होगा।

 शनी  पमुमा  लाद  संडल  (समस्तीपुर)  :
 भ्रध्यक्ष  सहयोग,  नागालैण्ड  और  मणिपुर
 की जो  भौगोलिक  स्थिति  है,  उसको  ध्यान
 में  रखते  हुए  भारत  सरकार  ने  बडी  सफलता
 पाई  है।  वर्मा  के  उत्तर  मे  जो  तत्व  गड़बड़
 कर  रहे  है,  उन  की  रोक-थाम  से  लिए  वर्मा
 सरकार  हर  समय  सचेष्ट  रहती  है  |
 दक्षिण  मे  उस  की  सीसा  भारत  के  साथ
 लगी  हुई  है  और  हमारे  दोनो  देशो  से

 मैत्री  सम्बन्ध  हैं।  इस  की  तुलना  में  चीन
 की  हम  से  काफी  शत्रुता  रही  है  गौर

 बहू  चाहता  है  कि  किसी  न  किसी  तरह  भारत
 के  पूर्वोत्तर  क्षेत्र  में वातावरण  को  बराबर
 विषाक्त  बचाये  रखा  जाये।  मैं  यह  जानता

 चाहता  हू  कि  क्‍या  वर्मा  सरकार  और  हमारी
 सरकार  मिल  कर  उत्तर  मे  250  मील  के
 बाहर  पर  और  प्राकार  की  तरफ  250
 मील  के  वोटर  पर  सीमा  सुरक्षा  के  सम्बन्ध
 में  ग्रसित  कड़ी  व्यवस्था  करेगे  ।  मैं
 समझता  हु  कि  अगर  वर्मा  सरकार  से
 मिल  कर  बार्डर  सिक्यूरिटी  को  ज्यादा

 मज़बूत  विया  जाये,  तो  इन  गतिविधियों  को

 एकदम  रोका  जा  सकता  है

 गत  चार  सालों  में  देखा  गया  है  कि
 जब-जब  इुजैगशन  का  वक्त  प्राता  है
 तो  भूमिगत  ना ग्रा  लोग  इस  प्रकार  के

 बड़ा  शौर  उपद्रव  कर  के  विश्व  को  बताना
 आते  हैं  कि  उन  की  भी  एक  सस् था है,  जो
 भारत  के  विरोध  में  है।  नागालैण्ड  की

 एसेम्बली  में  सेमा  साहब ने  कहा कि  ये
 मिसंगाइडिड  लोग  है।  मैं  समझता  हु  कि

 बहू  स्थिति को  पूरी  तरह  समझ  नही
 सके  हैं।  मणिपुर  में  इस  समय  राष्ट्रपति
 शासन  लाभ  है।  हो स्टाइल  नागा  इस
 लिए  भी  ये  कार्यवाहियां  करते  होंगे  कि

 अगले  इलेक्शन  में  हम  को  सफलता  मिलेगी  q
 ख़ासकर  बाधा,  sees  घोर  तामियलांग
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 जिलो  में  उन्होंने  काफ़ी  आर्थिक  फैला
 रखा  है,  जिस  के  प्रति  भारत  सरकार
 सजग  है।  लेकिन  मैं  यह  जानना  चाहता
 हू  कि  सरकार  क्र पनी  नीति  स्पष्ट  करे  कि
 क्या  हमारी  मिलिटरी  इन टेली जेस  पूरी
 शक्ति  से  काम  कर  रही  है  या  नही  ।  उस
 को  और  भी  जोरदार  बनाने  की  आवश्यकता
 है,  ताकि  भविष्य  मे  इस  प्रकार  की  घटनायें

 नहीं  सके।

 अखबारो  मे  शाया  है  कि  31  जलाई,
 को  बडी  मुठभेड़  हुई,  जिस  मे  दस  हो स्टाइल
 नागा  मारे  ये ।  गुह  मंत्री  ने  बताया

 है  कि  काफ़ी  माज़ा  मे  चीन  के  बने  हुए  हथियार
 मिले  है।  यहा  के  ग्रामीणों से  हमे  जो
 सहयोग  मिल  रहा  है,  उस  को  देखते  हुए
 झगर  हम  वर्मा  सरकार  के  साथ  मिल  कर

 पूरी  शक्ति  के  साथ  काम  कर  सके  और

 हमारी  मिलिटरी  इनटेलिजेस  पूर्णतया
 सजग  और  सचेष्ट  हो  तो  वहा  के  टेरेन,
 भौगोलिक  स्थिति  के  बावजूद  ऐसी  घटनाये

 कम हो  सकती  है  और  वहा  के  लोगो  के
 जानो-माल  की  रक्षा  हो  सकती  है  ।

 थी  उमाशंकर  विदित  '  माननीय
 सदस्य  ने  एक  बड़ी  महत्वपूर्ण  बात  कही
 है।  मैं  स्वय  यह  कहना  चाहता  था,
 लेकिन  मैं  ने  उस  समय  समझा  कि  वह  इतनी
 आवश्यक  नहीं  है  बहा  के  राजनैतिक
 दल,  यूनाइटिड  डेमोक्रेटिक  फ्रूट,  चुनाव
 की  दृष्टि  से  भी  इन  बातो  को  देख  रह  हैं
 कौर  यह  कुछ  विशेष  झ्राश्चर्य  को  वात नही
 होगी,  यदि  ये  जो  घ:ताये  इस  समय  बढ़
 रही  हैं'  इन  का  सम्बन्ध  भाने  वाले  चुनाव
 की  तिथियों  से  हो  ।  उन  की  कल्पना
 या  अझनमान इस इस  प्रकार  का  ही  सकता  है--
 मी  समझता  हू  कि  है--कि  यदि  इस  तरह
 की  घटनाये  होगी.  तो  उन  के  अधिक  प्रति-
 निधि  चुने  जायेंगे  ।  गह  एक  आशंका
 का  विषय  है।  लेकिन इस  का  राजनीति
 में  थोडा-बहुत  विधार  हो  सकता है,  विशेषकर
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 [sift  उमाशंकर  बीत]  cause  some
 ३7०७

 to  our  armed
 pemmondel,  Wil  Government  find

 हिसा बा दियों  में,  परतु  उस  को  अप्रिय
 महत्व  बेना  उचित  नहीं  है  ।

 माननीय  सदस्य  ने  मानो भौर  उद रूल
 को  स्थिति  का  उल्लेख  किया  है।  वह
 सत्य  है,  लेकिन  मैं  यह  विश्वास  अवश्य
 दिलाना  चाहता  हूं  कि  हमारी  सारी  शक्ति
 इस  स्थिति  का  सामना  करने  में  लगी
 हुई  है।  यदि  हमारी  कोई  कमज़ोरी  रही
 होगी  तो  यह  कि  इस  बीच  में  जब  घटनाये
 कम  हुई,  तो  ऐसा  समझा  गया  कि  कदाचित
 परिस्थिति  कब  पूर्णतया  नियंत्रित  हो  गई
 है,  यारब  हमे  भ्र धिक  सड़क  रहने  की
 आवश्यकता  नही  है।  परन्तु  स्मरण  रखने
 की  बात  यह  है  कि  चारों  घटनायें  एम्बुश  की,
 छापे  की  हैं,  कही  इकट्ठे  हो  कर  लड़ाई  नहीं
 हुई  है,  जिस  की  पहले  से  कल्पना  की
 जा  सके  या  सूचना  हो  ।  मैं  माननीय
 सदस्य  को  भआ॥राश्वस्त  करना  चाहता
 हूं  कि  हमारी  शोर  से  व्यवस्था  में  देरी  या
 लडाई  के  लिए  सामान  पहुचाने  मे  किसी  तरह
 की  कमी  नहीं  रहेगी  भर  श्राप  देखेंगे  कि
 इस  तरह  की  घटनायें कम  हो  जायेगी।

 MR.  SPEAKER:  Shn  Devinder
 Singh  Garcha—not  here

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  I  have  read  the  state-
 ment  the  hon.  Minister  has  made  and
 also  the  answers.  I  am  afraid  the
 statement  as  well  as  the  answers  raise
 more  questions  than  they  actually  ans-
 wer.

 We  would  like  to  know  whether  jt
 fg  a  fact  that  net  50  or  200  as  the
 minister  has  claimed  but  actually
 about  800  hostiles  have  crossed  into
 India  trom  China  sine  April,  after  re.
 ceiving  sufficient  training  and  suffici-
 ent  arms.  From  the  way  they  are
 be  having  it  is  quite  clear  that  their
 strength  in  both  these  mattere—their
 numerial  strength  as  well  as  armed
 strength~—ts  sufficient  to  cause  annoy-
 ange,  uot  only  annoyance,  actually

 bend
 E  i
 ;  f the  Agure  is  that  they

 vicinity  of  1300,  Now,  what
 basis  for  this
 coins  in  one  lot  fom  China,
 to  be  believed  that  there  are
 hostiles  in  the  whole  area  of  Ni
 land,  Manipur,  Burma  and  other
 ces?

 |

 Fas

 They  came  in  April,  When  did  the
 Government  know  that  they  have
 crossed  over  to  this  country  and  what
 stps  taken  between  April  and  July
 to  see  that  they  are  apprehended  or
 at  least  made  ineffective,  that  they
 do  not  lay  ambush  and  kill  our  ja-
 wans  and  civilians?

 Another  question  is  that  when  they
 Jay  ambush  and  kill  our  men,  we
 also  return  the  fire.  Why  cannot  we
 know  as  to  what  is  the  number  of
 Naga  hostjles  killed?  The  areas  are
 under  our  control.  Or  are  they  under
 the  control  of  the  Naga  hostiles?  If  the
 area  is  under  our  control,  it  should  not
 be  difficult  for  our  army  to  go  and
 find  out  as  to  how  many  Naga  hostiles
 have  been  killeq  and  whether  any
 have  been  killed  at  all.  This  cannot
 be  a  convincing  ans  wer  the  inability
 of  the  Government  is  concerned  to
 find  out  as  0  how  many  have  been
 killed.  Just  now  the  hon.  Minister  re-
 ferred  to  a  press  report  and  said  that
 20  hostiles  are  reported  to  have
 been  killed.  It  is  not  a  matter  of  am-
 bush  If  you  kill  ten  persons  in  one
 plare,  it  is  regular  fighting,  not  arm-
 bush.  You  can  kill  one  or  two  but
 you  cannot  kill  ten  persons  in  one
 place  in  an  ambush,  It

 Sal  iat regular  fighting.  Therefore
 the  Minister  is  not  being  served  pro-
 perly  by  persons  in  Manipur  and
 Nagaland  and  he  has  got  to  collect
 more  information.  हि

 Another  thing  is  about  the  attitude
 of  China,  We  in  thie  House  at  least
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 have
 not  spoken  on  this  point  so  far,  but
 I  do  not  understand  why  this  House
 should  show  such  concern  and  eager-
 nese  to  become  friendly  with  China,
 as  if  on  its  terms  and  as  if  on  any
 term  that  it  may  like  to  dictate,  80
 long  as  they  are  training  these  men.
 We  are  not  training  Tibetans  here.
 We  are  keeping  them  as  our  guests.
 But  they  are  training  these  Nagas  and
 giving  them  arms  and  also  literature.
 The  hon,  Minister  did  not  refer  to
 the  literature  these  Naga  hostiles  have
 brought  from  China.  There  is  a  refer-
 ence  to  literature  rought  by  China
 trained  Naga  hostiles  m_  all
 the  newspapers.  So  long  as
 this  belligerent  attitude  of
 China  continues  there  is  no  point  in
 our  expressing  our  concern  in  this
 House  for  friendly  relations  with  Chi-
 na.  It  can  never  come  if  this  is  the
 attitude  of  China.  What  steps  have
 Government  taken  in  view  of  the  fact
 that  we  have  diplomatic  relations  of
 some  kind  with  China?  What  does
 Government  propose  to  do  with  regard
 to  that?  With  regard  to  church  lea-
 ders  we  know  what  role  they  have
 been  playing  now  in  the  matter  of
 Nagaland.  They  have  been  almost  pro-
 yoking  them  to  demand  autonomy  for
 Nagaland.  It  is  they  who  put  into  their
 minds  this  thought  that  Nagaland  must
 be  a  free  State  and  all  that.  Now
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 these  were  the  only  Naga  hostiles  that
 were  there.  I  mentioned  that  from
 ३200  to  1500  is  the  total
 number  estimated  to  be  all
 over  the  place,  im  the  borders,
 in  Manipur,  Nagaland,  everywhere.  I
 also  said  that  they  have  come  in  twos
 and  threes  and  so  cn.  I  am  in  a  posi-
 tion  to  correct  his  statement.  Se  far
 as  the  casualty  af  ten  persons  js  con-
 cerhed  I  gaiqg  that  this  was  not  un-
 expected,  because  operations  have  been
 ner.  This  won't  be  surprising—al-
 though  I  am  not  able  to  confirm  it,—
 this  could  have  happened  only  on
 the  8lst  of  July  or  the  Ist  August.  It
 could  have  happened,  there  is  nothing
 surprising  about  it.

 So  far  as  training  in  China  is  con~
 cerned  there  is  no  question  of  not
 stating  facts  squarely  and  clearly.  It
 is  also  no  use  overstating  the  position.
 As  the  House  is  aware  the  position  is,
 a  number  of  people  were  reported  to
 have  gone  to  China  for  training,  they
 went  there  for  that  purpose,  they
 received  the  training,  they  came  back,
 there  was  no  simple  royal  road  for
 them  to  come  back  through,  there
 were  difficulties,  and  opposition  from
 the  people  of  Nagaland  and  Manipur.
 They  came  in  small  numbers.  Nobody
 denies  that.  The  facilities  given  by
 Chnia  would  not  amount  to  a  friendly
 act  because  such  a  thing  would  not
 be  done  by  any  friendly  country,  any
 country  that  claims  to  have  good  re-
 lations.  You  know,  Sir,  that  relations
 between  India  and  China  are  such
 that  it  is  not  proper  for  me  to  say
 something.  I  am  not  fully  aware  of
 the  basic  facts  of  the  relations  bet~
 ween  China  and  India.  If  the  hon.
 Member  wants  more  information  on
 the  subject  he  may  address  the  Minis-
 ter  of  External  Affairs.  So  for  as  his
 question  is  concerned,  I  have  already
 stated  that  this  training  tock  place
 long  ago  and  these  people  have  been
 coming  in  in  small  numbers  and  we
 have  been  dealing  with  them.

 And,  so  far  as  church  leaders
 concerned  we  are  quite  aware  Es
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 certain  amount  of  investigation  did
 oceur  on  their  behalf.  We  are  aware  Of
 it  and  we  are  not  teking  any  light
 attitude  about  it.

 acceso

 70.00  hrs,

 MOTION  FOR  ADJOURNMENT

 Disxurrion  oy  RaILWay  SExvicks  DUE
 70  Mass  Axsenrertem  sy  Loco  RUN-

 Hine  Safr

 sit  wee  बिहारी  वाजपेयी  (ग्वालियर)
 लोकों  कर्मचारियों  की  हडताल  के  बारे  मे

 बाप  ते  शायद  इस  आधार  पर  विचार  नही
 किया  कि  शायद  रेल  ६ ...11  उस  के  बारे  में
 बयान  देने  वाले  हैं।  लेकिन  अध्यक्ष  जी,

 हमारी  मुश्किल  यह  है  कि  रेल  मंत्री  के

 बयान  पर  आप  सवाल  तक  पूछने  की  इजाजत

 नही  देंगे  ।

 अध्यक्ष  महोदय  अगर  आप  चाहेंगे
 तो  इस  पर.  (व्यवधान  )

 श्री  बदल  बिहारी  वाजपेयी  अ्रध्यक्ष

 जी,  हडताल  इसलिए  हो  रही  है  कि  मई  मे  जब
 लोको  कर्मचारियों  ने  हडताल  की  थी  भर
 मती  जी  ने  जो  आश्वासन  दिए  थे  उन  का
 पालन  नहीं  हुआ,  सैकड़ों  कर्मचारियों  को
 नौकरी  से  प्रति  किया  जा  रहा  है,  उनकी
 सतीस  मेंढक  हो  रहा  है।  हम  भाष  का
 मार्गदर्शन  चाहते  हैं  -  नियमों  मे  ऐसा
 लिखा  &  ॥: उ

 Rule  58  (vi)  says:

 Consideration  ig  something  different
 from  just  making  a  statement  by  the
 Minister,

 nae,
 lea

 झगर  शाप  उस  बयान  पर  |.  चौ  करने

 का  मौका  दें  (व्यवधान)  आज  शुकवार है,
 दो  दिन  छुट्टी  होगे  बाली है,  रेले  भस्तथ्यस्त

 हैं,  सारे  देश  का  यातायात  भंग  हो  गया  ।

 भ्रध्यक्ष  a+  र्था  राज  क्या
 करना  है।  वाद में  करिए,  कौर  एक,  दो
 दिन  बाद  हालत  ठीक  नही  हुई  तो  प्रेमल
 सप्ताह  देखेंगे  ।

 भी  cen  बिहारी  बाजपेयी:  मई
 में  जो  इन्होने  भ्राश्वालन  दिए  थे  उन  का
 पालन  नही  हुमा  इसलिए  कर्मचारी  हडताल
 करने  के  लिए  मजबूर  हैं।  हम  उस  का
 बयान  सुन  लेते  तब  आप  हमारा

 (व्यवधान)

 SHRI  8.  M  BANERJEE  (Kanpur):
 The  Railway  Officers  are  sabotaging
 the  whole  thing

 रेल  मंत्री  (ली एल०  एन०  सिर  )  :
 झपकी  सूचना  सही  नहीं  है  कि  हमने जो
 श्राश्वयासन  दिया  उसका  कार्यान्वयन  नहीं
 हो  रहा  है  शौर  इसलिए  हडताल  हा  रही
 है  (व्यवस्थान)

 की  क्ट्ल  बिहारी  वाजपेयी  .  भाप  इन
 का  बयान  सन  कर,  कसला  कीजिए  ।

 (व्यवधान  )

 भरी  हुकम  बन्द  बकवास  (मुरैना  )
 मंत्री  जी  एयरकंडीशंड  कमरे  में  बैठते

 हैं।  (व्यवधान) यह  जो  कूछ  कहे  रहे  हू

 वह  सही  है,  कौर हम  जो  कह  रहे  हैं  वह  सही
 नही  है।  हम  मंत्री  भोंदू के  यान  पर
 सवाल  नहीं  पूछ  सकते  इसलिए प्राय  काम
 सेटों  प्रस्ताव  स्वीकार कर  लें  ।

 झिझक  अकोबा:  कप  सथ  लोग
 एक  साथ  बोल  रहे  हैं,  कुछ  समझ  में  नहीं
 जाता  ...  (भ्या)
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 The  Minleter  is  making  a  statement.

 SHRI  5.  M.  BANERJEE:  Let  him
 lay  the  statement  on  the  Table  of  the
 House.

 won  महोदय  :  स्वीकार  कर  न्यूज?

 की  अटल  बिहारी  वाजपेयी  :  प्रत्यक्ष

 जी,  मैंने  सुता  नहीं  श्राप  क्‍या  कह  रहे  हैं  ।

 अध्यक्ष  महोदय  :  मैं  कह  रहा  हूं  कि
 स्वीकार  कर  लूं  बाप  का  मोशन  ?

 श्री  अटल  बिहारी  वाजपेयी  :
 कर  लीजिए  साहब  |

 wert  महोदय  :  मैं  तो  तैयार

 हूँ।

 शी  अटल  बिहारी  वाजपेयी  अध्यक्ष
 जी,  संख्या  में  ग्राम  गिर  जायगा  तो  इस  का
 विचार  हम  नहीं  करते  ।  सिसला  महत्व-
 पूर्ण  है,  हम  उस  पर  चर्चा  चाहने  है  t

 जरूर

 श्री  मधु लिमये  (बांका )  :गजराज  2
 बज  काल  परेशान  मधुर  किया  जाय  ।

 MR.  SPEAKER:  No  calling  atten-
 tion  is  like  this.  I  shall  allow  a  dis-
 cussion  on  it.

 बाप  सोमवार  को  जायेंगे।  उस  वक्‍त
 तक  मसला  हल  नहीं  हुमा  तो  मैं  इस  पर
 डिस्कशन  अलाव  कर  दगा  |

 SHRI  JAGANNATHRAOQ  JOSHI
 (Ghajapur):  Sir,  for  these  two  days,
 all  the  trains  have  stopped.

 थी  टल  बिहारी  बाजपेयी  :  क्वेरी-
 फ़िल फे शन  मांगना  स्वीकार  कर  दीजिए  t
 धाप  थोड़ा  रूल  केब  कर  दीजिए  t

 Railway  Services
 (Adj.  M.)

 warn  भहोदण  :  ,रूल  वेव  करते  की
 बात  नहीं  हैं।  एक  घंटा  बाद  में  रख  देग,

 कौर  क्‍या  ।

 234

 श्री  mew  ब्रिदारो  बाजियों *  2  बजे

 रख  दीजिये  ।

 अध्यक्ष  महोदय  :  नहीं,  दो  बजे  से

 देखिए  रोज़  ऐसा  चलता  है  कौर  कल  का

 दिन  भी  गया,  परसों  का  दिन  भी  गया  i

 इसलिए  अगर झाप  को  इसे  तरह  रोज

 अलावा  है,  किसी  भी  वात  को  ले  लो,  तो

 कैसे  काम  चलेगा।

 (व्यवधान  )

 अध्यक्ष  महोदय  आप  को  कछवाय  जी,
 आपको  किस  ने  कहा  है  कि  शोर  करने  से
 दलील  मजबूत  हो  जाता  है  शोर  से
 काम  नहीं  चलेगा  प्राय  शोर  ज्यादा
 करते  हैं।  मैंने  तो  शोर  बगैर ही  किया

 है।  मैं  इस  को  कम  अहमियत  नहीं  देता

 हूं  1
 Tt  ig  not  less  important.  The  country
 is  affected,

 मिनिस्टर  ने  शौहर  कियां  है  कि  मैं  रटेंटमेंट
 करूगा।  अगर  ग्रुप  चाहते  है  और  मोशन
 लाना  होते  मैं  उस  के  लिए  प्रीपेड  हुं

 SHRI  8,  M.  BANERJEE:  That  is
 not  our  submission,  Sir.  Kindly  hear
 me  for  a  minute,  I  only  want  to  sub-
 mit  that  we  had  tried  our  best  to
 bring  about  a  settlement.  We  have
 been  trying  since  five  O’  clock  yester.
 day  evening  to  have  talks  with  the
 hon.  Minister.  I  had  a  talk  with  the
 hon.  Minister  also  But  unfortunately,
 unless  the  hon  Minister  declares  one
 thing  very  clearly  that  there  will  be
 no  arrests  it  would  be  very  difficult,
 because  there  is  a  fear  among  the
 leaders  that  if  the  leaders  come  for
 discussion,  they  are  going  to  be  arres-
 ted.  I  would  ask  the  hon.  Minister  to
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 [S.  M,  Banerjee)
 declare  here  and  now  that  nobody  is
 going  to  be  victimised  and  nobody
 would  be  arrested  under  DIR,  Pre-
 viously,  they  were  grrested,  and  that
 is  why  they  are  afraid.  I  want  that
 the  hon.  Minister  should  make  a
 statement  here  making  this  d  ‘a
 tion....

 MR.  SPEAKER:  It  becomes  very
 difficult.  Why  should  hon.  Members
 anticipate  what  the  hon.  Minister  is
 going  to  say?  After  the  hon.  Minister
 makes  the  statement,  if  hon.  Members
 think  that  they  want  time  to  put
 some  questions  or  say  something,  we
 can  fix  one  hour  at  the  end;  or  if
 they  think  that  we  should  have  a  de-
 bate,  we  can  keep  it  for  Monday.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  should  be  done  today.

 SHRI  SAMAR  GUHA  (Contai):  All
 trains  have  stopped.

 aft  अटल  बिहारी  बाजपेयी  :  प्रत्यक्ष

 जी,  हें  उन  का  बयान  सुन  ले,  फिर  भाप
 फैसला  करें,  उस  पर  सवाले  पूछने  की

 इजाजत  दिया  छोटी सी  सर्ज कर सके कर  सके
 6  बजने  से  पहल ेn

 were  महोदय  :  इस  बारे  में  रूल
 साफ़  है.  वह  मैं  कैसे  तोड़  सकता  हूं।  मगर

 एक  दिन  कर  लिया  तो  रोज़ाना  उसी  की
 मिसाल  शाप  देंगे।

 थी  प्रजा  बिहारी  बाजपेयी  :  स्टार

 रेलवे  में  हस  तरह  से  बारबार  हड़ताल
 होगी  तो  हमारी  भारती  हैं।

 1 1  होय  :  मैं  देख  चुका  हुं,
 कई  दफ़ा  आप  की  बात  मास  ली  और  उसको
 प्रीसीडषट  बन  किग्रा  x  am  not  for  tt.  Ian

 going  to  depart  from  the  rules.

 थी  मधु  मिलते  :  भ्रामक  महोदय  ।

 मेरा  प्यादा  का  ही  है  4

 AUGUBT  a  क्र

 को  रखिये  वास  ।  फिर  बाद  में

 कीजिएगा।  सम  ने  हीं  शता  कि
 क्यों  इतना  लॉग  बात.  बोलते  हैं  t

 I  want  to  consult  hon.  Members  for
 some  time-saving  devices,  because
 every  day  time  is  taken  jie  this  and

 bach
 are  running  short  of  time  at  the

 ही  एस०  एम०  बरसों:  हमे
 प्रत्यक्ष  महोदय,  बोलने  की  ही  तन व्याह
 मिलती  है।

 अध्यक्ष  महोदय  :  मैं  भी  इतने  सालों  से

 रहा  हूं,  पौर  मैंने  देखा  है  कि  जिन  लोगों ने
 ज्यादा  सवाल  करे  वही  हारे  ।

 SHRI  8,  M.  BANERJEE:  We  have
 tabled  a  motion  under  rule  $77  about
 the  Spothght  programme  of  All  India

 MR.  SPEAKER:  Why  is  the  hon.
 Member  impatient?  The  procedure  is
 there,  I  shall  see  to  it  later  on.  I
 am  not  going  to  commit  myself  now.
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 PAPERS  LAID  ON  THE  TABLE

 Normrcitions  ‘UNDER  Customa  2075
 Curaa,  Exerse  Roies,  Noririca-
 vTaon  twoth  Frvance  Act,  Notrr-
 CATIONS  IN  RELATION  To  ANDHRA
 Pravrss  AnD  DELHI.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHHI  K.  R.  GANESH):  I  beg  to
 lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  under  sec-
 tion  59  of  the  Customs  Act,
 1962:

 di)  GSR.  35(E),  published  in
 Gazette  of  India  dated  the
 1th  June,  1978  together

 with  an  explanatory
 memorandum.

 (ii)  G.S.R.  825(E)  published  in
 Gazette  of  India  dated  the
 26th  June,  1973  together
 with  an  explanatory
 memorandum.

 [Placed  in  Library,  See  No.
 LT-5286/73.]

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  issued  un-
 der  the  Central  Excise  Rules.
 944:—

 (i)  G.S.R.  355(E)  and  359(E)
 published  in  Gazette  of
 Indja  dated  the  20th  and
 24th  July,  1973,  respective-
 ly,  together  with  an  ex-
 planatory  memorandum.

 Gi)  GSR  685  published  in
 Gezette  of  India  dated  the
 2rd  June,  973  together
 with  an  explanatory
 memorandum.

 Gili)  GSR.  606  published  =  in
 India  dated  the

 7h  Thy,  १५  ४६  |  together
 with  om  explanatory
 memorandum,
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 div)  G.S.R.  726  -published  in
 Gadette  of  India  dated  the
 l4th  July,  973  together
 with  an  explanatory
 memorandum,

 [Pldeed  in  Library.  See  No.
 LT-5287/78}.

 (3)  A  copy  of  Notification  No.
 GS.R.  747  (Hindi  and  Eng-
 lish  versions)  published  in
 Gazette  of  India  dated  the
 2st  July,  1978,  making  cer-
 tain  amendment  to  Notifica-
 tion  No.  GSR,  455  dated
 the  Ist  October,  1971,  under
 section  5l  of  the  Finance
 (No.  2)  Act,  ‘1971.  [Placed
 in  Library.  See  No,  LT-
 (8288/73).

 (4)  A  copy  of  Notification  No.
 G.O.Ms.  209  (Hindj  and  Eng-
 lish  versions)  published  in
 Andbra  Pradesh  Gazette
 dated  the  I9th  April,  1978,
 making  certain  amendment
 to  the  Andhra  Pradesh  Gene-
 ral  Sales  Tax  Rules,  1987,  un-
 der  subsection  (4)  of  section

 30  of  the  Andhra  Pradesh
 General  Sales  Tax  Act,  1957,
 read  with  clause  (९)  (iif)  of
 the  Proclamation  dated  the
 800  January,  978  issued  by
 the  President  in  relation  to
 the  State  of  Andhra  Pradesh
 [Placed  in  Library.  See  No.
 LT-5289/73.]

 (5)  (i)  A  copy  each  of  the  fol-
 lowing  WNotificationg  (Hindi
 and  English  versions)  under
 sub-section  (4)  of  section  72
 of  the  Andhra  Pradesh  Ex-
 cise  Act,  4968  read  with
 clauge  (c)  (iii)  of  the  Proc-
 lamation  dated  the  i8th  Jan-
 uery,  l973,  issued  by  the
 President  in  relation  to  the
 State  of  Andhra  Pradesh:—

 (a)  The  Andhra  Pradesh  Excise
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 Pradesh  Gazette  dated  the
 Zist  June,  1972,

 (b)  The  Andhra  Pradesh  Ex-
 cise  (Powers  and  Duties)

 Rules,  972  published  in
 Notification  No.  G.O.Ms.
 084  in  Andhra  Pradesh
 Gazette  dated  the  2nd  Nov-
 ember,  1972.

 (९)  The  Andhra  Pradesh  Excise
 (Delegation  of  Powers)  Rules,

 1972,  published  in  Notification
 No.  G.O.Ms.  085  in  Andhra
 Pradesh  Gazette  dated  the
 2th  October,  1972,

 (d)  Memorandum  No.  1T11-E-
 2/70-72  published  in
 Andhra  Pradesh  Gazette
 dated  the  Ist  March,  973
 making  certain  amend-
 ments  to  the  Andhra  Pra-
 desh  Foreign  Liquor  and
 Indian  Liquor  Rules,  970

 (ii)  Two  statements  showing
 reasons  for  delay  im  laying
 the  above  Notifications.

 {Placed  in  Library.  See  No.
 LT-5290/73].

 (6)  A  copy  each  of  the  followin:
 Notificationg  (Hindi  =  and
 English  versions)  under  sub-
 section  (4)  of  section  26  of
 the  Bengal  Finance  (Sales
 Tax)  Act,  94I,  as  in  force
 in  the  Union  territory  of
 Delhi:

 (i)  The  Delhi  Sales  Tax  (Sec-
 ond  Amendment)  Rules,
 1978,  published  in  Notifica-
 tion  No.  F  4(28) /72  Fin  (फी
 in  Delhi  Gazette  dated  the
 29th  March,  973  together
 with  corrigendum  thereto
 published  in  Delhi  Gazette
 dated  the  25th  June,  1973.

 Notification  No.  F.4(68)
 /72-Fin.(G)  published  in
 Delhi  Gazette  dated  the
 4th  May,  3973  containing
 corrigendum  to  the  Delhi
 Sales  Tax  Rules,  1951.

 (ii)  The  Delhi  Sales  Tax
 (Third  Amendment)  Rules,

 (ii)
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 1973,  published  in  Notifi.
 cation  ‘No,  ¥.4(59)/72-Fin.
 (फ)  in  Delhi  Gazette  dated
 the  क्  May,  1978.

 (ic)  Notification  No.  F.4(68)/
 72-Fin.(G)  published  in
 Delhi  Gazette  dated  the
 4th  July,  973  containing
 corrigendum  to  the  Delhi
 Sales  Tax  Rules,  95l  and
 cancelling  the  corrigendum
 No.  F.4(68)  /72-Fin,{G)
 dated  the  4th  May,  1978.

 (v)  The  Delhi  Sales  Tax
 (Fourth  Amenment)  Rules,
 1973,  published  in  Notifica-
 tion  No.  F.4(56)  /69-Fin.
 (G)  in  Delhi  Gazette  dated
 the  0th  July,  1973,

 (vi)  The  Delhi  Sales  Tax
 (Fifth  Amendment)
 Rules,  1973,  published  in
 Notification  No.  F.4(80)/
 ‘71-Fin  (फ)  in  Delhi  Gazet-
 te  dated  the  0th  July,
 973  [Placed  in  Library.
 See  No.  LT-529!/73.]

 Report  oF  ICAR  Enquiry  COMMITTEE

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P  SHINDE):  I
 be  to  lay  on  the  Table  a  copy  of  the
 Repoit  of  the  ICAR  Enquiry  Com-
 mittce  (Gajendragadkar  Committee).
 {Placed  in  Library.  See  No.  LT-
 4292/73]

 MR  SPEAKER:  I  very  much
 appreciate  this.  I  also  wonder  at  the
 impatience  which  hon.  Member
 showed  the  other  day.  The  hon.
 Minister  was  all  the  time  ready  for
 this,  but  they  were  impatient.

 SHRI  ANNASAHEB  P,_  SINDE:
 Thank  you,  Sir.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  It  is  only  at  our  inst-
 ance  that  it  has  been  laid.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  We  forced  them  to  lay
 it.
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 NOTaHCATIONS  UNDER  Export  (QUALITY
 Cowrro,  aND  INSPECTION)  Act

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 A.  C.  GEORGE):  IT  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (3)  of  8४९९०
 tion  7  of  the  Export  (Quality  Control
 and  Inspection)  Act,  963:—

 (i)  The  Export  of  Non-baled
 Coir  Yarn  (Inspection)
 Amendment  Rules,  1978,  pub-
 lished  in  Notification  No.
 8.0.  927  in  Gazette  of  India
 dated  the  4th  July,  ‘1973.

 The  Export  of  Coir  Mattings
 (Inspection)  Amendment
 Rules,  1978,  published  in
 Notification  No,  S.O.  928  in
 Gazette  of  India  dated  the
 14th  July,  1978.

 (ii)

 (iii)  The  Export  of  Human  Hair
 (Inspection)  Amendment

 Rules  1973,  published  in
 Notification  No.  8.0.  929  in

 Gazette  of  India  dated  the
 4th  July,  1973.

 The  Export  of  Coir  Yarn
 (Inspection)  Amendment

 Rules  1973,  published  in  Noti-
 fication  No.  $.0.  930  in
 Gazette  of  India  dated  the
 ldth  July,  1973,

 (iv)

 The  Export  of  Coir  Product
 (Inspection)  Amendment
 Rules  1973,  published  in  Noti-
 fication  No.  S.O.  3938  in
 Gazette  of  India  dated  the
 ३4  July,  1978.

 (Placed  in  Library.  See  No.
 5293/73].

 (v)

 LT-

 meiner

 ASSENT  TO  BILLS

 SECRETARY:  Sir,  I  lay  on  the
 Table  following  8  Bills  passed  by  the
 Houses  of  Parliament  during  the  cur-
 rent  seasion  and  assented  to  since  a

 report  wag  last  made  to  the  House  on
 the  24th  July,  973:—

 a  The  Manipur  Appropriation
 Bill,  973

 (2)  The  Andhra  Pradesh  Appro-
 priation  (No.  2)  Bill,  973

 (3)  The  Orissa  Appropriation
 (No.  2)  Bill,  973

 PAPERS  LAID  ON  THE  TABLE—
 Contd.

 Rerort  or  COMMITTEE  ON  UNEMPLOY-
 MENT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  RE-
 HABILITATION  (SHRI  G.  VENKA-
 TASWAMY):  I  beg  to  lay  on  the
 Table:

 (i)  A  copy  of  the  Report  (in
 English)  of  the  Committee  on
 Unemployment  (Vols,  I  &  mH.

 A  copy  of  the  summary
 (Hindi  version)  of  the  main

 conclusions  and  recommenda-
 tions  of  the  Committee  on
 Unemployment.

 (ii)

 (iii)  A  statement  (Hindi  and
 English  versions)  explaining
 reasons  for  not  laying  the
 Hindi  versions  of  the  Report
 mentioned  at  ()  above
 simultaneously,

 [Placed  in
 6294/73]

 Library.  See  No.  LT-

 btm  80  hrs.

 ARREST  OF  MEMBERS

 MR,  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  wireless  message,  dated  the
 2nd  August  1973,  from  the  Superinten-
 dent  of  Police,  Kottayam,  Kerala:—

 “I  have  the  honour  to  inform  you
 that  Sarvashri  M.  M.  Joseph
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 {Mr.  Speaker].
 and  Varkey  George,  Members,
 Lok  Sabha,  were  arrested  at
 11.00  hours  and  7.25  hours
 respectively  at  Kottayam,  on
 the  and  August  1078,  under
 Section  57  of  the  Kerala
 Police  Act  for  defying  prohi-
 bitory  orders  under  sections
 &  and  23  of  the  Kerala  Police
 Act,  promulgated  by  the  Ad-
 ditional  District  Magistrate,
 Kottayam,  Kerala”.

 (Interruptions)

 MR.  SPEAKER:  Mr.  Samar  Guha,
 I  am  not  permitting  it.  I  have  not
 permitted  anything.  Please  do  not  do
 it.  This  is  not  the  occasion  for  such
 things.

 i2.5]  hrs,

 STATEMENT  RE.  CURRENT  STRIKE
 SITUATION  ON  THE  INDIAN  RAIL-

 WAYS

 MR.  SPEAKER:  Mr.  L.  N.  Mishra.
 (interruptions)

 MR.  SPEAKER:  I  will  give  ten
 minutes  every  day.

 (Interruptions)

 MR,  SPEAKER:  What  is  this  going
 on  between  Mr.  Madhu  Limaye  and
 you?

 SHRI  PILOO  MODY  (Godhra):
 It  is  personal  animug  between  them.

 MR,  SPEAKER:  Then  we  can  have
 an  ‘animus  hour’!  You  go  on  domg
 anything  when  I  have  called  on  the
 Minister  to  make  a  statement,  ignor
 ing  the  procedures  of  the  House.  You
 are  having  it  for  your  entertain-
 ment  and  the  entertainment  of  the
 House.  Every  day  you  do  it.

 To  Mr.  Madhu  Limaye  also,  you
 ate  a  senior  member.  You  should  not
 get  involved  Hke  this.

 eft  मधु  लिक  (बांका)  :  ये  लोग

 हम  को  हमेंशा  ही'  तंग  करते  रहते  हैं।  मैं
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 कप  जीतते
 हीं  हैं  कि  भ्रामक  अनुमति

 ले  कर  ही  बोलता  हू।  लेकिन  फिर
 ये

 तंग  करते  हैं।  प्रा पकी |  8  ऊपर
 पड़े,  इसके  लिए  मैं  प्रयास  करता  हूं  ।

 झिझक  भाव  :
 करें  ।

 इन  से  मंत  उलझा

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L,  N.  MISHRA):  Sir,  I  regret

 to  inform  the  House  of  a  sudden  dis-
 location  of  rail  traffic,  both  passenger
 and  goods,  brought  about  by  the
 allegal  and  precipitate  action  of  a
 section  of  the  staff.

 This  started  on  the  evening  of  Ist
 August  at  the  Delhi  Main  station.
 Some  of  the  locomen  working  in
 groups  along  with  outsiders  armed
 with  daggers,  boarded  g  number  of
 shunting  engines  and  forced  the  crew
 to  drop  fire,  blocking  all  movements
 in  the  yards  resulting  in  immediate
 cancelation  of  some  trains  and  excep-
 tiona]  delays  to  other  services.

 As  of  midmght,  the  dropping  of  fire
 of  some  engines  at  some  places  coupled
 with  mass  absenteeism,  was  suddenly
 resorted  to  by  the  Loco  staff  at
 sheds  at  several  important  places  on
 the  Railways.

 This  illegal  stmke  has  been  per-
 petrated  suddenly  without  any  im
 mediate  cause  and  without  giving
 notice  or  intimation  to  the  Adminis-
 tration  at  any  place.  The  House  is
 aware  of  the  fact  that  there  is  great
 need  today  to  maintain  at  top  pitch
 the  transport  of  essential  commodities
 like  foodgrains,  petroleum  and  coal  to
 scarcity  areas  and  raw  materials  to
 industries  and  steel  plants.  This
 equally  damages  the  financial  resour-
 ces  of  the  Railways  as  well  as  the
 Government,

 The  manner  in  which  this  action  has
 been  planned  and  executed  and  the
 degree’ of  intimidation  and  coercion
 that  is  being  employed  is  clearly
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 directed  towards  paralysing  the  eco-
 nomy  of  the  nation  and  is  certainly
 not  in  the  interests  of  the  workers.

 The  Defence  of  India  Rules  are  in
 force.  Government  has  no  option  but
 to  act  firmly  and  decisively  to  bring
 rail  transport  to  normalcy  in  the
 present  strained  economic  conditions.

 I  appeal  to  all  members  of  the
 House  to  support  the  Government  in
 restoring  the  railways  premier  trans-
 port  industry  to  normalcy,

 ]  appea]  earnestly  and  sincerely  to
 Railwaymen,  the  large  body  of  whom
 are  fully  aware  of  their  duty  to  the
 Nation,  to  work  with  a  will  and  de-
 termination  to  see  that  their  enter-
 prise  works  smoothly  and  efficiently
 in  service  of  the  Nation.

 1258  hrs.

 MOTION  FOR  ADJOURNMENT
 —Contd.

 DISRUPTION  OF  RAILWAY  SERVICES  DUE
 TO  Mass  ABSENTEEIEM  By  LOCO

 Ruwxina  Starr—Contd.

 att  weer  बिहारी  वाजपेयी  (ग्वालियर  ):
 मेरा  प्वाइंट  आफ  भास्कर  है।

 अध्यक्ष  महोदय  :  प्वाइंट  आफ  भार

 तो  प्रोसीजर  पर  होता  है  1

 श्री  छह  बिहारी  बाजपेयी  :  मैंने

 इस  पर  विचार  के  लिए  एड जनें मेंट  मोशन

 दिया  था  लेकिन  आपने  स्वीकार  किया

 नहीं

 अध्यक्ष  महोदय  :  मैं  तैयार  था।

 wi  wee  बिहारी  बाज पथी  :  लेकिन

 मंत्री  महिला  बयान  देने  वारेल  थे।  उनका

 बयान  झापने  सुना  है।  लोको  कर्मचारी

 क्यों  हड़ताल  पर  गए  इसका  कोई  विवरण

 नहीं  है।  सदन को  उन्होंने  अंधेरे  में  रखा
 है।  ज्मनयूझ  कर  गुमराह किया  है  !
 इसके  ऊपर  ना  का  मौका  प्लान  दें।
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 -

 MR.  SPEAKER:  Please  sit  down, all  of  you.  I  will  fix  it  up  at  5  0’
 clock  (Interruptions)  Or,  shall  we
 fix  it  up  for  3.30?

 SHRI  SEZHIYAN  (Kumbakonam):
 There  is  Private  Members’  Business
 coming  up.  2  to  3.30  may  pe  petter.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L,  N.  MISHRA):  I  shall  be
 grateful  to  you  and  to  the  House  if
 you  can  wait  till  Monday.  We  are
 having  some  negotiations  with  the union  leaders...  (Interruptions)

 MR.  SPEAKER:  Please  sit  down.
 You  know  when  the  Speaker  is  stand-
 ing,  no  recording  of  anybody  else
 takes  place.  (Interruptions)  Why
 can’t  you  sit?  I  am  not  allowing
 anyone.  Please  sit  down.

 Of  course,  the  motion  was  there
 and  I  was  prepared  to  allow  it,  but
 I  think  you  have  done  wel]  in  asking
 for  a  discussion.  What  time  will  suit
 you?

 SHRI  L,  N.  MISHRA:  Monday.

 MR.  SPEAKER:  The  Minister  sayz
 Monday;  and  without  the  Minister  it
 is  very  difficult  to  suddenly  fix  it
 up,  Now,  I  request  you  that  the  little
 business  that  was  left  over  yester-
 day.—the  Customs,  Gold  (Control)
 and  Central  Excises  and  Salt  (Amend-
 ment)  Bill—should  go  through  today.

 75  hrs.

 SHRI  PILOO  MODY  (Godhra):
 The  minister  has  said  that  the  strike
 was  without  notice  and  without  any
 provocation....

 MR.  SPEAKER:  Please  do  not
 go  into  the  merits.

 SHRI  PILOO  MODY:  No,  Sir;  I
 am  not  going  into  the  merits.  Such
 callous  ignorance  of  what  has
 happened  according  to  the  facts  of
 the  matter  leads  me  to  the  conclu-
 sion  that  key  ministries  like  radl~
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 ways  cannot  be  left  to  people  who
 have  no  time  for  it,

 SHRI  L.  N.  MISHRA:  I  would
 be  grateful  if  you  can  have  it  on
 Monday.  The  strike  hag  been  there.
 We  are  ina  very  difficult  and
 dehcate  situation.  Some  of  our
 people  are  having  negotiations.  I
 have  met  trade  union  leaders  belong-
 ing  to  AITUC,  INTUC,  HMS,  etc.  Ac-~
 tually  today  the  Labour  Minister  is
 busy  with  the  negotiations  If  any  dis-
 cussion  js  to  be  there  and  if  I  have  to
 give  out  any  facts,  it  will  not  be  in
 public  interest  to  have  it  today.  I
 would  request  you  to  have  it  on
 Monday

 MR  SPEAKER:  If  the  minister
 keeps  on  sittmg  here,  he  would  not  be
 able  to  conduct  the  negotiations

 SHRI  S  M  BANERJEE  (Kanpur)
 If  he  is  not  prepared  for  a  discussion
 todav  b-cause  he  is  having  some  7o:t
 of  dialogue  with  trade  union  leaders,
 it  33  a  very  good  thing  But  m  the
 meantime  he  should  assure  the  House
 that  there  will  be  no  victimisation,
 because  his  statement  has  aggravated
 the  situation  further  (Interruptions)

 क्रि  हुकम  द्वन्द  कछवाय  (मरेना)
 चाहे  कसी  यूनियन  को  मान्यता  मिली  हो

 या  न  मिली  हो  हम  महोदय  उन  सब

 को  बुलायें  शौर  उनसे  गत करे  (व्यवधान  )

 शी  मनु  सिलने  (बावा  )  प्रत्यक्ष

 महोदय,  मेरा  पाया  साफ  प्यार  है।  मंत्री

 महोदय  ने  जो  बयान  दिया  है,  उस  से

 उन्होंने  रेल  कर्मचारियों  पर  आरोप  लगाये

 @  कौर  उन  आरोपों  का  जवाब  दिये  पना

 यदि  इस  मामले  को  खतम  बारेमें  तो

 अच्छा  नहीं  होगा  (  व्यवधान  )  में

 अध्यक्ष  महोदय  से  भ्रमित  कर  रहा  हू  ।

 माननीय  सदस्य  क्‍यों  बोल  रहे  है  7  रल

 कर्मचारियों  पर  हस  बयान  में  जो  प्रतियोगी

 लगाये  गये  हैं,  उसका  जवाब  देना  जरूरी  है।

 अध्यक्ष  महोदय,  अभी  ग्रुप  चर्चा  का  समय

 निर्धारित  कर  रहे  थे  कौर  उधार  के  माननीय
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 सदस्य  उसका  विरोध कर  रहे  हैं।  अमर
 ये  मानवीय  सदस्य  चर्चा  को  विरोध
 करेंगे  ,  पौर  बाप  उत  के  विरोध  की  मानेंगे,
 तो  मेरा  पाया  दास  आर यह  है  कि  मंत्री
 महोदय  ने  जिस  निगम  के  बहुत  बयान  दिया

 है,  उस  के  भारत गत  प्रत्यक्ष  महोदय  को
 एकसेप्शनल  कैसी  मे  यह  अधिकार  है
 कि  वह  हम  लोगों  को  स्पष्टीकरण  के
 तौर  पर  सवाल  पूछने  की  इजाजत  दे
 मैं  शक धर  की  किताब  से  प्रेसिडेंट  दिखाता

 हू।  श्राप  पेज  349  देखिए।  स्टेटमेट्स
 के  बारे  मे  लिखा  है

 “As  a  rule,  no  questions  are  per-
 mitted  after  a  statement  7४  made  by
 the  Minster  because  there  is  no
 formal  motion  before  the  House  on
 which  debate  may  take  place  Bu!
 the  Speaker  may,  in  exceptional
 cases,  allow  4  few  clarifications  in
 respect  of  the  statement  if  it  relates
 to  an  important  matter.’

 we  प्रेसिडेंट  है  ।

 तरह  सवाल  पूछे  गये  हैं  1
 दर्जनों  दफा  इस

 अध्यक्ष  महोदय  उस  वक्‍त  कौर

 तरह  का  माहौल  था।  अब  अगर  मैं  एक
 दिन  यह  करूगा  कि,  तो  यह  रोज  चलेगा  |

 क्रि  सच  लिम  :  झगर  ये  चर्चा
 का  विरोध  करते  है,  तों  आप  इग  को

 एक्सेप्शनल  केस  मात  कर  सदन  को  स्पष्ट-
 ह्  बारे  पौरा  दे  पी  oer  pert

 तुरन्त  हो  जाये  ।  राज  लम्स  पावर
 खत्म  कर  दिया  जाये  ।

 MR.  SPEAKER:  There  is  no  use
 of  any  debate  unless  the  Minister  is
 available  and  the  Mimster  has  alreadv
 having  a  dialogue.

 oft  दल  बिहारी  बाज पवि  :  फ्रायड़

 महोदय,  झगर  मिनिस्टर  महोदय  डायलाग
 कर  रहे  हैं  कौर  यह  चाहते  हैं  कि  बह  डायलाग



 249  Disruption  of  SRAVANA  I2,  895  (SAKA)

 सक्सेसफुल  हों,  तो  उन्होंने  [कर्मचारियों
 पर  झारी  क्यों  लगाये  ?  क्‍या  कर्म-
 चोरियों  की  देशभक्ति  पर  शक  कर  के

 (व्यवधान)

 झलक  महोदय  :  क्या  दुह  हाउस
 को  पूरी  बातन  बताते  ?  उन्होंने  बताया
 कि  हड़ताल  का  नोटिस  नहीं  दिया  गया।

 (व्यवधान  )

 We  can  discuss  it  here  after  the
 dialogue  is  over.  Let  the  dialogue
 take  place.  Till  then  he  is  not  avail-
 able  and  he  is  not  in  a  position  to
 attend  to  this.

 SHRI  PILOO  MODY:  He  is  the
 Railway  Minister.  When  there  is  a
 discussion  on  railways  here,  he  will
 have  to  be  here.  Whatever  else  can
 be  more  important?  -

 SHRI  ATAL  BIHAR!  VAJPAYEE:
 What  is  he  going  to  do  in  the  after-
 noon?

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  if  you  look  at  the
 agenda,  after  the  Customs  Bill  is
 passed,  the  next  Bill  has  to  be  piloted
 by  him.  Then  how  can  he  say  that
 he  will  not  be  available  in  the  House?
 (Interruptions).

 MR.  SPEAKER:  Next  item;  Shri
 Raghu  Ramaiah.

 SHRI  SAMAR  GUHA  (Contai):  On
 a  point  of  order,  Sir....(Interrup-
 tions).  In  view  of  the  urgency  of
 the  issue  that  needs  to  be  discussed,
 you,  Sir,  in  your  wisdom  expressed
 the  opinion  that  the  matter  should  be
 taken  up  today....  (Interruptions).

 MR.  SPEAKER:  Unless  the  Minis-
 ter  is  available,  how  am  I  to  fix  it
 today?  The  Minister  is  not  available
 He  will  be  husy  in  talking  with  those
 people.

 SHRI  SAMAR  GUHA:  Pleas:
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 allow  me  to  complete....(Interrup-
 tions).

 SHRI  PILOO  MODY:  I  do  not  un-
 derstand  the  procedure  at  all.  He  has
 raised  a  point  of  order  and  you  do
 not  give  a  ruling  on  it....(Interrup-
 tions).

 SHRI  SAMAR  GUHA:  Sir,  you  in-
 dicated  that  the  discussion  could  be
 held  at  230  today....  (Interruptions).

 MR.  SPEAKER:  He  is  not  avail-
 able.

 SHRI  SAMAR  GUHA:  The  Minis-
 ter  said  that  it  will  not  be  possible  for
 him  to  be  available  in  the  House  at
 2.30.  (Interruptions)

 MR.  SPEAKER:  I  asked  the  Minis-
 ter  and  the  Minister  said  that  he  is
 having  a  dialogue  with  those  people.

 SHRI  SAMAR  GUHA:  It  is  our
 right  to  know  the  reason  why  the
 Minister  will  not  be  available  in  the
 House  for  the  whole  day.  If  it  is  not
 possible  for  him  to  make  himself
 available  for  the  House  at  2.30  P.M.,
 we  can  make  it  5.30  P.M.

 MR.  SPEAKER:  The  Minister  is
 not  available.  (Interruptions).

 SHRI  SHYAMNANDAN  MISHRA:
 I  rise  on  a  point  of  order.  The  hon,
 Minister  was  pleased  to  say  that  he
 will  not  be  available  for  the  discus-
 sion  on  the  subject  that  we  have  just
 now  agitated  for.  If  you  lock  to  the
 Order  Paper  of  today,  there  is  item
 No.  2  and  it  is  a  Bill  of  which  he
 is  in  charge.  So,  he  has  to  be  present
 in  the  House  in  the  afternoon.  This
 item  No.  32  is  before  the  Private
 Members’  Business.  We  wanted  that
 this  discussion  should  take  place  at
 2  O'clock  and  be  finished  by  2.30.  So,
 that  plea  does  not  held  water  so  far
 as  the  hon.  Minister  is  concerned.
 (interruptions),

 SHRI  H.  N.  MUKERJEE  (Calcutta-
 North-East):  Are  you  laying  down
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 a  proposition  that,  when  the  House  is
 agitated  and  the  country  is  anxiously
 awaiting  the  outcome  of  a  certain  dis-
 pute  in  regard  to  reilwaymen,  it  is
 only  on  account  of  the  alleged  incon-
 venience  of  the  Minister  that....  (In-
 terruptions),  Are  your  accepting  this
 Proposition  as  Speaker  of  the  Lok
 Sabha?  |  really  want  to  know  this,
 Are  you  going  to  truckle  down  to  the
 convenience  or  inconvenience  of
 these  miserable  ministers?  (Inter-
 ruptions)

 DR.  KAILAS  (Bombay  South):  I
 object  to  the  way  he  behaves  with
 the  Speaker.  It  should  hot  be  allow-
 ed.  (Interruptions)

 SHRI  N.  छू,  P.  SALVE  (Betul):
 As  to  who  is  ‘miserable’,  it  us  a
 matter  of  opinion.  But  Mr.  Banerjee
 brought  today  certain  equanimity  and
 maturity  on  the  subject.  He  has  said
 that  in  the  critical  period  through
 which  we  are  passing  today,  disloca-
 tion  of  the  railways  is  likely  to  be
 disastrous.  Therefore,  successful
 negotiation  is  an  extremely  impor-
 tant  thing  which  must  be  put  through.
 It  is,  therefore,  not  a  question  of
 Minister's  personal  convenience  or
 inconvenience.  You  can  order  him
 and  he  has  got  to  be  here  in  the
 House.  That  is  not  at  all  the  ques-
 tion.

 Secondly,  I  wish  to  make  it  clear
 that  we  do  not  want  to  shun  a  debate
 on  ths  But  fkindly  consider
 for  a  moment  ag  stated
 by  Mr.  Banerjee,  that  what  is  of
 greater  importance  than  the  debate
 is  bringing  about  negotiations  so  that
 the  unfortunate  situation  is  not  ex-
 Ploited,  and  it  is  only  for  that  we
 are  submitting  that  we  do  not  want
 to  shun  a  debate  on  this,  we  are  not
 worried  about  minister's  personal
 convenience.  All  that  we  are  worried
 about  is  that  the  common  man  must
 not  be  put  to  any  greater  suffering
 on  account  of  the  dislocation  of  the
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 SHRI  8.  M.  BANERJEE:  sir,  my
 name  has  been  queted  by  Mr,  Salve.
 (Interruptions).

 MR.  SPEAKER:  The  Minister
 should  be  asked  as  to  when  he  would
 be  available,  The  Minister  ig  having
 negotiations,  He  wants  time  to  nego-
 tiate.  And  you  want  him  not  to  go
 for  negotiation?

 (Interruptions)

 MR,  SPEAKER:  In  my  opinion,
 the  Minister  should  have  time  to
 negotiate  with  them.

 SHR]  PILOO  MODY:  We  are  not
 accepting  this,  ae  (Interruptions).

 oft  wee  बिहारी  बाजपेयी  :  प्रत्यक्ष

 जी,  यह  गलत  है।  आप  जो  कुछ  कर  रहे
 है  वह  ठीक  नहीं  है।  बाप ते  पहले  चर्चा
 करना  मान  लियां  है,  लेकिन  मिनिस्टर
 के  दबाव  में  हराकर  श्राप  अपना  निर्णय
 बदल  रहे  है  L

 MR.  SPEAKER:  How  can  I  say
 that  he  should  not  negotiate?  He  is
 not  available.  How  can  I  fix  the
 date?

 eft  wen  विहारों  बोजपेयोी  :  हेड

 चरे  की  चर्चा  से  निगोशियेश्लन्स  बन्द हो  जायेगे?

 (व्यवधान  )  क्या  यह  स्त्री  महोदय
 तय  करेगे  कि  वह  चर्चा  के  लिए  हाजिर

 रहें  या  नहीं  ?

 MR,  SPEAKER:  That  is  why  I
 have  to  ask  the  Government  ag  to
 what  time  wil)  suit  them.  It  has
 always  been  the  convention  of  this
 House  that  the  Speaker  asks  the
 Minister  when  he  will  be  available...
 (Interuptions)

 SHRI  SHYAMNANDAN  MISHRA:
 The  discussion  on  item  No.  2  is  go-
 ing  to  be  the  sare.
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 MR,  SPEAKER:  It
 when  it  is  reached.

 will  be  seen

 oft  we  विहारी  वाजपेयी  :  प्रत्यक्ष
 जी,  झगर  भाप  चर्चा  नहीं  करने  देंगे  तो

 हम  अपना  विरोध  प्रकट  करने  के  लिए
 सदन  से  बाहर  जाएग  (व्यवधान)  पहले
 वो  भाप  शर्मा  के  लिए  तैयार  हो  गये  |  तर.  .

 (भ्यवधाल)

 अध्यक्ष  महोदय  :  चर्चा  के  लिए
 तो  मैं  तैयार  हूं,  लेकिन  मिनिस्टर  नही  हैं।
 मिनिस्टर  बात  करना  चाहते  हैं  t

 ही  अटल  बिहारी  वाजपेयी  मंत्री

 महोदय  रहने  के  लिए  तैयार  नहीं  हैं  i  डेढ़
 चंदे  की  चर्चा ...  (ध्यवधान)  मंत्री

 महोदय  को  समय  निकालना  पड़ेगा  !

 (  ध्यान न  )

 SHRI  SHYAMNANDAN  MISHRA:
 Would  you  also  not  apply  your  mind
 to  this?  The  discussion  on  item  No.  2
 is  going  to  be  full  of  references  to  this
 very  subject?

 SHRI  C.  M.  STEPHEN  (Muvattu-
 puzha):  What  does  he  mean  by  say-
 ing  that?....  (Interruptions)  There
 is  a  Bill  here  in  his  name.  It  is  not
 that  he  should  be  physically  present
 here,  It  is  not  that  merely  because
 it  is  in  his  name,  he  should  be  here.
 He  can  depute  the  other  Minister.
 The  Minister  need  not  be  physically
 present  here.  He  can  depute  some-
 bady  else....  (Interruptions).

 MR.  SPEAKER:  When  you  brought
 the  adjournment  motion  I  expressed
 my  preparedness  to  allow  it.  You
 wanted  time.  I  said  that  I  have  no
 objection.  You  may  have  the  discus-
 sion.  (Interruptions).  But  the  Minis-
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 earliest  possible  time.  .I  would  appeal
 to  you  to  be  redsonabie..  (Interrup-
 tions).

 श्री  बदल  बिहारी  वा जपे पों  :  अध्यक्ष
 जी,  जितना  समय  शोरगुल  में  चला  गया
 बाप  झगर  सवाल  करने  देते  तो  जवाब  श्र
 जाता  शौर  बात  खत्म  हो  जाती  ।  यातो
 शाप  चर्चा  करते  का  मौका  दें,  या  मंत्री
 महोदय  से  स्पष्टीकरण  पूछने  दें

 (व्यवधान )

 भ्रध्यक्ष  महोदय  :  स्पष्टीकरण  को
 मैं  मानने  के  लिए  तैयार  नहीं  हुं.  न  मैं
 क्वेश्वन्स  को  मानते  को  तैयार  हू।  भ्रमर
 धाप  चाहते  हैं  कि इस  पर  बहस  हो  जाय  तो
 जिस  वक्‍त  मंत्री  जी  वहा  से  बातचीत  करने
 के  बाद  फ्री  होंगे  उसी  वक्‍त  हो  जायगी  t

 हम  उन्हें  रोक  नहीं  सकते  ।

 SHRI  P.  G,  MAVALANKAR
 (Ahmedabad):  Mr.  Speaker,  Sir,  you
 are  allowing  the  Minister  to  have  the
 cake  and  eat  it  too;  it  cannot  be  both
 ways.  (Interruption).

 MR.  SPEAKER:  It  cannot  be
 decided  by  excitement.  It  cannot  be
 decided  by  shouting.  Please  don't  do
 it.  Sometimes  you  have  to  accept
 many  things.  Is  this  the  way  every-
 thing  has  to  be  decided  every  day?

 SHRI  BHOGENDRA  JHA  (Jai-
 nagar):  |  wish  to  say  something  in
 a  minute.

 SHRI  C.  M.  STEPHEN:  You  have
 no  right.  Is  discussion  allowed  once
 again?  We  will  not  permit  it.  You
 cannot  have  it  for  another  time.

 SHRI  SEZHIYAN:  You  are  not
 there  to  permit.  It  is  for  the  Speaker.
 How  can  you  say,  you  will  not  permit?
 (Interruptions)

 MR.  SPEAKER:  All  of  you  may
 please  sit  down.
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 aft  चूल  -  बागा  (पाली)  :  प्रत्यक्ष
 थी,  जो  सात  को  कार्यवाही  नहीं  सने
 देते  उनको  सदन  से  बाहर  निकाला  जाय।

 शो  भोगे माझा  :  प्रत्यक्ष  जी,  मैं
 बाप  की  पोजीशन  के  बारे  से  अपने  को
 क्लीयर  करना  चाहता  हु  |  (व्यवधान)

 व्यक्  महोदय:  :  कई  चीज़े  ऐसी
 होती  हैं  (व्यवधान)

 SHRI  0.  M.  STEPHEN:  You  told
 us  to  sit  down.  We  sat  down.  Now
 they  are  standing....  (Interruptions).

 MR.  SPEAKER:  May  I  request  all
 of  you  to  please  sit  down?  I  am  not
 going  to  allow  you,  Mr.  Jha.  If  I
 allow  you  I  have  to  allow  so  many
 others.  (Interruptions).  Please  sit
 down,  Mr.  Piloo  Mody.

 HRI  BHOGENDRA  JHA:  What  I
 say  will  help  you,  Suir.

 MR.  SPEAKER:  No
 my  being  helped

 SHRI  BHOGENDRA  JHA:  Unless
 you  permit  me,  I  will  not  speak.

 question  of

 शरीयत  महोदय  अगर  एक  को

 इजाजत  दगा  तो  सब  को  इजाज़त  देनी

 पड़ेगी  t

 SHRI  BHOGENDRA  JHA:  This  is
 with  regard  to  your  ruling.

 MR.  SPEAKER:
 your  seat,

 SHRI  BHOGENDRA  JHA:  This  is
 about  your  ruling.  I  want  a  clarifica-
 tion  from  you.  Not  from  the  Minister.

 MR.  SPEAKER:  It  is  not  a  ruling.
 Why  do  you  say,  ruling?  No  ruling
 js  involved.  The  Minister  is  not
 available.  He  says,  He  is  going  to
 have  some  dialogue....

 Please  resume
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 Speaker  will  have  to  be  made  of  wood
 and  steel  to  stand  al]  this.  I  am  not
 going  to  allow  it.  मैंने  हलकों  कहा

 था  कि  थोड़ा  सा समय  =  (interruptions)
 जो  लेना  चाहते  है  झाफटरनून
 मे  ने  लें,  मुझे  कोई  एतराज़  नही  था  1  मैं

 'एडजनेमेट  मोशन  को  भी  मानते  को  तैयार
 था

 शो  बादल  बिहार!  उपयोग  मना
 किसने  किया ?  (इटराशज  )

 अध्यक्ष  महोदय  :  आपने  मना  किया।

 श्री  भ्र टल  बिहारी  दाम्पत्य,  श्राप
 शमी  एड जन मेट  मोशन  ल  लीजिए  ।  रोज
 धमकी  देते  है।  यह  कहने  का  कौन  सा
 तरीका  है”  हमारी  सख्या  हैया  नहीं
 इससे  कोई  मतलब  नहीं  है।  श्राप  एष्टजर्न-
 मेट  मोशन  लीजिए  t

 MR,  SPEAKER:  I  permit  you,  Shri
 Vajpayee,  to  move  your  adjournment
 motion.

 SHRI  SAMAR  GUHA:  Sir,  I  rise  on
 a  pout  of  order.

 at  सतपाल  कपूर  (पटियाला)  :
 कप  एडजनेमेंट  मोशन  लाना  चाहते  हैं
 लाएं  ।  नो  प्वाइंट  साफ  झालर  ।

 MR.  SPEAKER:  In  that  case  I  will
 have  to  fix  the  time.  (Interruptions)
 May  I  request  you  all  to  please  sit
 down  for  a  short  while?
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 GERI  BAMAR  GUNA:  Sir,  I  rise
 ‘on  a  point  order.  You,  in  your  wis-
 ‘dom,  observed....

 MR.  SPEAKER:  My  wisdom  is  not
 peevailing  here.  Nobody  in  this  House
 eslies  on  anybody's  else's  wisdom.
 Tbose  times  when  they  accepted
 others  wisdom  are  now  gone.

 SHRI  SAMAR  GUHA:  You,  in  your
 wisdom,  observed  that  in  order  to
 enable  the  Minister.  (Interruptions).
 Will  you  kindly  call  the  House  to
 order?  They  are  not  allowing  us  द
 raise  our  points  of  order.

 MR.  SPEAKER:
 observing  it  yourself.

 You  are  not

 SHRI  PILOO  MODY:  If  this  goes
 on  like  this,  then  you  will  be  presid-
 ing  over  cnaos

 MR.  SPEAKER:  The  Minister  says,
 he  is  not  available.  Therefore,  I  am
 allowing  the  adjournment  motion.  If
 it  is  carried,  then  you  have  a  right
 to  discuss  it.  And  the  Minister  will
 have  to  be  present  in  that  event.

 SHRI  SAMAR  GUHA:
 on  a  point  of  order.

 Sir,  I  rise

 MR.  SPEAKER:  You  are  obstruct-
 ing.

 SHRI  SAT  PAL  KAPUR:  There
 is  no  point  of  order.  (Interruptions)

 MR.  SPEAKER:  I  am  not  prepared
 to  allow  it.  I  have  allowed  Shri
 Vajpayee  to  move  his  motion.

 SHRI  C.  M.  STEPHEN:  But,  he  is
 not  prepared  to  move  his  motion.

 सिफ  ATAL  BIHARI  VASPAYSE:
 हम  there  is  @  point  of  order,  then  how
 Sap  I  maye  my  adjournment  mation?
 Barina  the  Howe  to  order  flest.

 ह. १.९५:  Shri  Samar  Guha
 just  obstructing  the  procesdings.

 पडा,  BANERIFE:  I  pave
 got  a  +  order  regarding
 7289  LS—0  ‘

 Railway  Services
 $Adj.  M.)

 adjourament  metien.  Kindly  allow
 me  also,

 SHRI  SAMAR  GUHA:  I  am
 already  on  a  point  of  order....
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 SHRI  A.  K.  M.  ISHAQUE:  (Basir-
 hat)  J  have  also  gat  a  point  of  order.

 MR.  SPEAKER:  =  Shri
 already  on  a  point  of  order.
 finish  in  half  a  minute.

 Guha  is
 Let  him

 SHR!  PILOO  MODY:  Why  do  you
 not  pull  up  the  Minister  of  Parlia-
 mentary  Affairs  for  allowing  all  this?

 MR.  SPEAKER:  If  he  is  prepared
 to  pull  his  own  self  up.

 SHRI  PILOO  MODY:  If  you  pull
 me  up,  how  will  it  help  you?  They
 have  nothing  to  submit  except  to
 make  noise,

 MR.  SPEAKER:  Does  he  think

 that  he  is  the  most  qualified?  हमारे
 पजाब  के  लोग  बहुत  ऊचा बोलते  है।
 लेकिन  आप  उनसे  दस  गुना  ऊचा  बोलते

 हैं  ।

 SHRI  PILOO  MODY:
 your  comparison.

 I  do  not  like

 SHRI  SAMAR  GUHA:  Despite
 obstacl:s  by  ‘“super-Speakers”  and
 ‘Onini-Speakers'  on  the  offer  side,  we
 know  how  to  exert  our  right  on  the
 floor  of  the  House.  With  these
 observations,  I  want  to  draw  your
 attention  to  certain  contradictions  in
 what  you  have  just  said  just  now  and
 what  you  had  said  earlier.  You
 have  said  just  now  that  you  are  pre-
 pared  to  allow  the  adjournment
 mogtiop.  If  इज  Members  are  there
 whp  asa  in  favour  of  leave  being
 granted,  then  what  would  happen?
 The  adjournment  motion  would  have
 to  be  taken  wp  foday  at  3.20  pm
 This  syoujd  contradict  your  awe
 earlier  observation  that  in  order  to
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 [Shri  Samar  Guha]  reply  and  then  we  Gin  |  proceed
 enable  the  hon,  Minister  to  have  time  er,  ५
 to  have  negotiations  with  the  leaders,
 we  may  just  have  a  one-hour  debate.  (Interruptions)
 If  there  is  an  adjournment  motion
 which  is  admitted  and  it  is  taken  up,
 then  he  is  bound  to  remain  in  the
 House  till  it  is  disposed  of,  and  he
 would  not  have  time  for  negotiations,
 So,  when  we  wanted  at  least  a  one-
 hour  discussion,  you  said  that  you
 considered  it  reasonable  because  that
 would  give  tne  hon,  Minister  time  to
 have  negotiations.  But  now  if  you
 say  that  you  are  prepared  to  aliow
 the  adjournment  motion,  that  con-
 tradicts  your  own  ruling.

 With  all  sense  of  honour  and  dignity
 to  the  Chair,  I  submit  that  this  is  a
 big  contradiction  and  there  is  a  big
 fap  between  your  former  observation
 and  your  latter  observation,  If  the
 adjournment  motion  is  not  accepted.
 we  would  have  an  opportunity  to
 have  a  discussion  today  for  about  an
 hour  But  if  the  adjournment  motion
 is  admitted,  it  may  take  two  or  three
 hours  or  it  may  continue  for  even
 more  time  Will  the  hon.  Minister  be
 in  the  House  or  will  he  go  for  con-
 ducting  negotiations?

 MR  SPEAKER  There  is  no  point
 of  order  involved  in  this

 SHRI  SAMAR  GUHA:  Why  have
 you  changed  your  stand?  How  can
 you  change  your  concept  §  and
 criterion?

 SHRI  BHOGENDRA  JHA:  With
 your  permission,  I  would  just  make
 one  submission.  In  coming  to  your
 decision,  you  have  said  that  the  hon.
 Minister  should  be  given  time  for
 conducting  negotiations,  I  want  to
 know  whether  he  will  conduct  nego-
 fiations  with  the  leaders  of  the  reco-
 gnised  locomen’s  unions.

 Another  thing,  I  want  to  be  assured
 that  there  will  be  no  victimisation
 while  negotiations  are  going  on  and
 the  House  is  constdering  ft,  Can  be
 give  this  assurarice?  He  must  answer
 these  two  questions,  Let  {fie  Minister

 SHRI  SHYAMNANDAN  MISHRA:
 Unless  we  embark  upon  a  discussion,
 we  cannot  go  in  a  regular  way
 seeking  clarifications.

 (Interruptions)

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Is  the  Minister  pre-
 pared  to  negotiate  with  the  workers
 who  are  on  strike?  Otherwise,  the
 problem  will  never  be  solved.

 (Interruptions)

 MR  SPEAKER:  Have  you  any-
 thing  to  say  about  it?

 SHRI  L  N  MISHRA:  So  far  as
 negotiations  are  concerned,  we  are
 prepared  to  negotiate  with  anybody
 who  will  be  helpful  in  solving  the
 problem  There  are  a  number  of
 friend,  here,  J  have  talked  to  them
 They  are  free  to  say  what  they  have  to
 say  I  am  not  in  that  free  position
 I  have  a  difficulty.  I  would  not  like
 to  say  anything  at  this  stage  But  I
 am  prepared  to  meet  any  persons
 coming  to  me  I  have  met  some
 persons  and  was  talking  with  them
 th}  three  O'clerk  in  the  morning  Tf
 will  be  prepaied  to  meet  more  per-
 sons.

 (Interruptions)

 RI  SHYAMNANDAN  MISHRA:
 etal  this  point  is  conceded  that  it

 is  not  the  hon.
 —  ben  wn the  problem.  an  -

 one  associated  with  lebour  organisa-
 tions  who  are  here  and  wish  to  seek
 clarifications  which  would  ‘be  hetpful
 in  solving  this  problem.  we  eannot
 solve  it  So,  if  the  Chair  wants  thet  8

 solution  to  the  problem  be  found,  the
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 Chair  has  to  take  into  account  this
 side  of  the  Hotise  also  and  net  only
 the  other  side.  (Interruptions)

 We  demand  some  clarifications
 which  would  help  in  solving  the
 problem,  You  have  to  decide  upon  it
 in  a  regular  way,  not  that  one  has  to
 snatch  it  from  you.

 MR.  SPEAKER:  |  cannot  force  the
 Minister  to  say  what  you  like.  (In-
 terruptions)

 SHRI  PILOO  MODY:  You  want
 people  to  be  reasonable.  We  are  will-
 ing  to  accept  that  plea.  Can  we  make
 a  counter-offer  for  your  reasonable-
 ness?  We  have  a  situation  in  which
 we  can  have  some  clarifications.
 There  is  a  situation  in  which  we  can
 have  a  debate  rightway.  We  have
 wasted  now  45  minutes.

 What  want  to  say  is  that  the
 Mimster  could  have  heard  the  point
 of  view  of  several  of  us  and  then
 that  would  have  strengthened  his
 own  thinking  and  his  own  hands
 when  he  wants  to  negotiate.  Now  the
 situation,  as  it  stands,  is  that  Shri
 Mishra,  the  Minister  of  Railways,
 says  that  he  has  no  time  this  after-
 noon..,,

 SOME  HON.  MEMBERS:  No,  no.

 SHRI  PILOO  MODY:  He  says  he
 has  no  time  this  afternoon  to  attend
 the  debate  on  this  subject....

 SHRI  L.  N.  MISHRA:  No,  no.

 SHR;  PILOO  MODY:  and,
 ‘therefore,  the  Indian  Parliarnent,  the
 Speaker  of  the  Lok  Sabha,  all  the
 members  of  the  Opposition  and  in
 fact,  the  whole  railways.  would  have
 to  stop  because  Shri  Mishra  cannot
 spend  half  an  hour....

 age  Ss
 हीं.  MISHRA:  What  is

 this?  are  have  I  sald  it?

 Railway  Services
 (Adj.  M.)

 SHRI  PILOO  MODY:  Had  you
 exercised  the  tiscretion  vested  in
 you  in  the  time  we  Have  wasted,  the
 Indian  Parliament...,
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 MR,  SPEAKER:  Who  has  wasted
 it?  हे

 SHRI  PILOO  MODY:  If  he  had
 heard  é¢ach  of  us  for  a  few  minutes,
 he  would  be  the  wiser  for  it.  Is  that
 such  an  unreasonable  request?

 MR.  SPEAKER:  Why  do  you  do
 it  every  time?

 He  put  in  the  Adjournment  Motion.
 I  put  the  alternative  method  to  them
 that  I  can  allow  the  debate  but  the
 Minister  says  he  is  not  available.  If
 the  hon.  Member  does  not  accept
 that  he  is  not  available,  I  allow  him
 to  move  the  motion.  (Interruptions).

 SHRI  PILOG  MODY:  You  allow
 me  a  clarificafion  “or  not?  Are  we
 prevented  from  getting  a  clarifica-
 tion?

 MR.  SPEAKER:  Why  are  you
 bawling  out?  {  That  is  going  up  to
 the  limit  of  being  rude.  (Interrup-
 tions).  I  allow  the  hon.  Member  to
 move  the  motion.  |  am  allowing  it.
 He  has  put  the  Adjournment  Motion
 and  I  am  allowing  it,  Mr.  Vajpayee.
 (Interruptions)

 SHRI  S.  M.  BANERJEE:  |  am  cn
 a  point  of  order.  Kindly  hear  me.
 You  have  asked  Mr.  Vajpayee  to
 move  the  motion.  My  point  of  order
 is  this,

 MR,  SPEAKER:  What  is  the  point
 of  order?  (Interruptions).  After  he
 moves  it,  I  allow  your  point  of  order.

 ft  बदल  बिहारी  बा जप प्री:  प्रत्यक्ष

 महोदय,  मैं  झपने इस इस  प्रस्ताव  को  पेश

 करने  के  लिए  अनुमति  चाहता हूं  कि  सदन
 की  कार्यवाही  को  रोक  दिया  जागते।



 SHRI  8,  M.  BANERJEE:
 rige  on  a  point  of  order.

 Sir,  I

 MR.  SPEAKER:  Let  me  first  put
 the  motion.  The  question  is:

 “Trot  leave  be  granted  to  Bhri
 Atal  Bihari  Vajpayee  to  move  the
 Adjournment  Motion.”

 Those  hon,  Members  in  favour  of
 the  motion  may  rise  in  their  seats.

 AN  HON.  MEMBER:  Sir,  nobody
 hag  objected?

 MR.  SPEAKER:  Is  there  any  ob-
 jection?

 SHRI  L.  N.  MISHRA:
 jection?

 I  have  ob-

 MR.
 ing  hes  been  done,  I  am  so  gorry

 that  Hag
 are  less  than

 ans  ea
 are

 38.  ,  the  hon.  Member  not  the
 leave  of  the  House.  न

 SHRI  S.M.  BANERJEE:  Sir,  I
 tise  on  @  point  of  order.

 a  wy  लिखें  :  ह *..... ल  महोदय,
 मंत्री  महोदय  ने  दाज  जो  सदन  का  नान
 किया  है,  उस  के  विरोध  में  हुम  सदन  का  त्याग
 करते  हैं  I

 MR,  SPEAKER:
 sure  myself,  It  is

 l  have  made  it

 I  told  you  expressly
 that  if  after  listening  to  the  minister
 you  are  not  satisfied,  I  will  allow  an
 adjournment  motion.  |  put  the  al-
 ternatives  also  but  you  did  not
 agree.  Only  to  help  you  I  thought
 if  the  adjournment  motion  is  taken
 up,  the  minister  will  have  to  be
 present  in  the  afternoon.  (Interrup-
 tions).

 MR.  SPEAKER.  There  is  no  point
 of  order.  I  have  not  allowed  you
 any  more.  Shri  Raghu  Ramaiab,

 38.38  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  K.
 RAGHU  RAMAIAH):  With  your  per-
 mission,  Sir,  |  rise  to  announce  that
 Government  Susiness  in  this  House
 during  the  week  commencing  6th
 August,  will  eomsigt  of:—

 aM  Consideration  of  any  item
 of  Government  Business  carried
 ne  from  ह...  Order  Paper.

 43)  Gonsideration  and  passing  of:

 The  Pelhi  Sales  Tax  ‘BH,
 1973,

 The  Provident  Funds

 and  ‘Fund  «Amend-
 ment)  mip  pe i



 is  8B  0  &

 i  (3)  Consideration  and  passing  of
 the  Adbpcates

 tctos  aati
 >  Hua,

 1973  as
 pened  by  Sabha.

 ,  हैं
 ्.  अहोौड़न  .  मुझ  ती  बढ़ा

 नया  ||  बेकार  पद  लिखा  नज़र  झा  रहा
 बै नन क्या  होता  है,  कया  होने  वाला  है
 हम  तो  केके  हैं,  दीवार  पर  लिखा  ड्रम
 पढ़ते  हैं,  फिर  भी  लगे  हुए  हैं,  शायद  दीवार
 पर  लिखा  हुमा  मिट  जाय,  लेकिन  मालूम
 नहीं  देता  कि  दीवार  पर  जो  लिखा  है
 हम  सब्र  के  लिए,  बहे  मिंट  t  में
 श्राप  समय  कह  साफ़  बनता बू  ,  जिस  बात
 के  लिए  हम  पलकें  हुवे  हैं,  डैमोक्रेसी  के
 लिये,  उस  का  तो  बैंड  गरक  हो  रहा  हैं  ।
 हम  सब  दुख  में  लगे  हुए  है,  पता  नहीं  कैसे
 बच  हैं  हैं,  जिस  ग  से  शाप  दोनों
 तरफ  के  चलते  हैं,  मैं  ती  हैरान
 होता  हक  क्‍या  हो  रहा  है

 (व्यवधान  s  कछवाय  जी,  आरोप
 जिन्दा  रह  तो  संघ  टोक  हो  जायेगा  आप
 जैसे  5-7  कौर  झा  गये  तो  मामला  साफ़  है  ॥
 हम  जिन्दा  है  तो  थोड़ा  बहुत  हो  रहा
 है,  20-l2  कछवाय  प्रा  जाय  तो  सारे
 निकल  जायेंगे।

 श्री  जैकस  चन्द  कब ८  (मुरैना):
 अध्यक्ष  महोदय,  माननीय  मत्री  जी  ने  जो
 वक्‍तव्य  रखा  है,  उस  को  दृष्टि  में  रखते

 हुए  मैं  निवेदित  करना  चाहता  हू  कि  पिछले
 प्रतिवेशी  मे  सरकार  की  तरफ  से  घोषणा

 हुई  थी  कि  सरकार  इस  सेशन  में  निश्चित
 रूप  से  दल-बदल  का  रोकने  वाला  विधेयक
 लोगें  बली  है।  में  जर्मनी  चाहती  हू
 कि  मती  महोदय  भ  बिल  को  कब  पेश
 करते  वाले  हैं,  इसे  पेश  क्‍यों  नहीं  किया
 जाता  ।
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 tral  Government  employees.  I  hope a  day  would  be  Axed  for  that,

 Secondly,
 I

 Ee

 Piltne  Minis

 Asize  oo  the  fora
 and  Broadcasting  to

 ere  was
 a  broadcast  in  the  Spotlight  by  the
 AIR  representative  from  Berne  about
 the  detth  of  Mr  Walter  Ulbricht,  the
 President  of  GDR  in  which  surpris-
 ifigly  We  hag  not  said  anything  about
 ith  ékcept  that  be  ecomstructed  the
 Berlin!  Wail,  while  Be  was  all  praise
 for  the  West  German  President.  This
 if  a  very  serious  matter.  We  have
 got  excellent  relations  with  the  GDR
 So,  the  Mimster  of  Information  anc
 Broadcasting  should  issue  a  statement
 whether  this  is  correct  or  not  He
 shevid  liso  lay  on  the  Table  the
 original  speech.  If  it  is  correct
 nécescary  action  should  be  taken

 against  the  representative  of  ATR  be-
 cause  this  will  spoil  our  relations
 with  GDR.

 SHRI  SAMAR  GUHA  (Contai):  T

 have  given  notice  of  a  calling  atten-
 tion  on  the  very  ‘serious  situation
 that  has  arisen  in  West  Bengal  as  a
 result  of  the  failure  to  supplv  the
 allotted  quota  of  rice  to  West  Bengal

 MR  SPEAKER:  I  have  allowed
 this  motion  for  the  next  day

 SHRI  SAMAR  GUHA:  The  Chief
 Minister  of  West  Berigat  has  come  to
 Delhi  The  Centre  has  cut  down
 the  monthly  allotment  of  rice  to  West
 Bengal  from  20,000  to  17,000  tonnes
 for  the  month  of  August.  In  July
 the  State  recerved  only  9,000  tonnes.
 I  went  to  know  whether  the  Minister
 ef  Food  will  make  a  statement  on  the
 serious  food  situation  that  is  develep-



 the  U.G.C.  Report  and  the  U.P.6.C.
 Report.  I  wonder  why  the  Minter
 of  Parliamentary  Affairs  is  not  yet
 able  to  find  out  time  for  the  discus-
 sion  of  these  two  Reports.

 Lastly,  I  would  like  the  Minister  of
 Law  to  come  out  with  a  statement
 next  week  about  the  Lok  Sabha  and
 State  Legislative  Assembly  seats
 which  are  lying  vacant  since  last
 August.  There  are  0  Lok  Sabha
 seats  and  27  Assembly  seats  lying
 vacant  I  want  the  Minister  to  make
 a  statement  on  this

 MR  SPEAKER  I  have
 a  motion  on  it,

 allowed

 श्री  मध्‌  लिमये  (बाका)  भ्रध्यक्ष  महिला;
 आपने  जो  मान  लिया  है  उस  का  तो  उल्लेख
 मैं  नहीं  करूंगा  ।  हो  महोदय,  इस
 वक्‍त  उत्तर  प्रदेश  राष्ट्रपति  के  शासन  में

 &  और  [राष्ट्रपति  शासन  लाने  का  यह
 कारण  बतलाया  या  कि  वहा  थी०  To  सी०
 मे  जो  विद्रोह  हा  उस  के  चलते  राष्ट्रपति
 शासन  जरूरी  हो  गया।  |  भझाज  एक  हजार
 में  अधिक  वी०  te  सी०  के  जवान  जेलो  में

 बन्द  हैं  पी  ए०  सी०  सगठन  के  ऊपर
 रोक  लगायी  गई  है,  कई  लोगो को  सेवा  से
 हटा  दिया  गया।  तो क्या  प्रध्यक्ष  महोदय,
 हम  लोगों  की  नियम  i93  के  तहत  या

 84  के बहुत  Fre  7०  aro  के  तथा  कथित
 विद्रोह  के  थारे  में  धौर  सरकार ते  जिस
 निर्ममता  के  हाथ  इस  तथाकथित  विछोह  को

 दबाया  और  जेलों  में  लोगों  को  ठूंस  दिया  है,
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 इस पर  ग्  फ्रेम  का  नौका  देखे?
 झष्यष  महोदय,  इसे  लोगों  का  अपराध

 यही  है  कि  उन्होंने  अधि तरियं,  के  बूट
 पालिश  करने  से  स्कोर  किया,  अधिकारियों

 के  घरों  पर  जौ  जानवर हैं  उन  के  लिए
 जान  लाते  से  शना  किया  और  इन्दिरा
 गांधी  जिन्दाबाद  को  तारा  लगाने  से  मता
 किया  i

 MR.  SPEAKER:  This  is  not  4
 debate  He  Cin  ask  for  inclusion  of
 some  business.  If  is  not  proper  to
 avall  of  this  opportunity  to  make  a
 speech.

 SHRI  K  RAGHU  RAMAIAHW.  |
 will  convey  whatever  has  been  said
 by  the  hon.  Members  to  the  Minusters
 concerned.  हि

 श्री  हुक्म  चन्दे  कछवाय  प्रत्यक्ष

 महोदय,  जब  भी  हर  शुक्रवार  को  सदस्यों
 हारा  छा  जाता  है  तो  संसदीय  कार्य
 मंत्री  महोदय  यही  कह  कर  टाल  देने  का
 प्रयास  करते  है  कि  वह  सम्बन्धित  मंत्री
 महोदय  को  भेज  देंगे।

 ह. 8...  महिला  जब  तक  मंत्री

 महोदय  को  पूछेंगे  नहीं  तो  वह  कैसे  कहेंगे  ।

 थी  हुकम  शब्द  कछवाय  जो  बातें

 पहले  कही  हैं  उन  का  उत्तर  नहीं  भाया  1

 MR.  SPEAKER:  It  is  always  put
 before  the  Business  Advisory  Com-
 mittee  The  Minister  discuss  it  there
 You  asked  certain  statements  to  be
 made  by  the  Ministers.  He  has  0
 ask  them.
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 at  4,  जिम  :  wicgedte  के  कबर
 me  wat  cada

 74.05  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 Tarrry-Finst  Report

 THE  MINISTER  OF  PABLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  Sir,  |  beg  to  move:

 “That  this  House  do  agree  with
 the  Thirty-first  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  2nd
 August,  1973."

 MR,  SPEAKER:  The  question  is:

 “That  this  House  do  agree  with
 the  Thirty-first  Report  of  the  Busi-
 ness  Advisory  Committee  presented
 lo  the  House  on  the  2nd  August.
 1973.”

 The  motion  was  adopted,
 sa

 FOOD  SITUATION
 BENGAL

 RE:  IN  WEST

 SHR]  DINEN  BHATTACHARYYA
 <Serampore):  Already  this  matter

 has  been  brought  to  the  notice  of  the
 Governinent  by  Shri  Samar  Guha.

 J  do  not  know  how  he  came  in
 between  these  items  9  and  10.  This
 has  been  reported  in  all  the  news-
 papers  of  Calcutta.  Previously,  the
 rice  quota  for  West  Bengal  from  the
 Centre  was  35,000  tonnes  per  month
 Subsequently  it  was  reduced  to
 20,000  tonnes.  Now  again  there  has
 been  a  reduction  to  17,500  tonnes.  Ac-
 tually  in  the  last  month,  West  Bengal
 received  only  9,000  tonnes.  As  a
 result  of  this  short  supply,  there  has
 been  a  serious  crisis  in  the  supply  of
 vice  ration  in  both  statutory  as  well
 ae  modified  areas.  On  the  27th  cf  thi<
 month,  the  whole  State  of  West
 Bengal  observed  a  bendh  sgainst
 pribe  rive  and  searcity  of  articles
 supplied  from  the  ration  shops.  In
 the  meantime,  there  have  been  floods

 P.M.  8,  Com.  270
 Report

 in  Maida  and  some  other  areas.  Bo,
 the  whole  State  of  West  Bengal,  so
 far  as  the  food  situation  3६  concern-
 ed,  is  in  chaos.  Kindly  ask  the
 Minister,  Sir,  to  make  a  statement
 here  and  now  how  they  are  going  to
 help  the  West  Bengal  people  ‘o  get
 rice  from  the  ration  shops,  both  [rom
 statutory  and  from  modified  ration
 shops.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 I  do  not  think  there  is  any  cause  for
 panic  inj  regard  to  this  matter.  In
 fact,  we  have  been  supplying  West
 Bengal  Government  between  1,50,600
 tonnes  and  1,660,000  tonnes,  depend:nz
 upon  the  monthly  allocation.  This
 month,  i.e,  August,  our  allocation  is
 1,52.500,  tonnes  and  we  shall  see  that
 this  quantity  is  delivered  tv  the
 State  Government.  |  do  not  think
 there  is  any  reason  to  become  panic-
 ky.

 MR.  SPEAKER:  The  House  stands
 edjourned  for  Lunch  to  reasemble  at
 300  P.M.

 34  08  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fifteen  of  the  Clock.

 ——

 The  Lok  Sabha  reasseni®ted  after
 Luuch  at  five  mmutes  past  Fifteen  of
 the  Clock,

 {Mr.  Deputy-SpEAKER  in  the  Chair]

 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 TWENTY-NINTH  REPORT

 PROF.  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  I  beg  ta
 move:

 “That  this  House  do  agree  with
 the  Twenty-ninth  Reptrt  of  the
 Committee  on  Private  Members’
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 (Prof.  Wai#hh  Chand  Parashar]

 Rillg-  au  NéboldlSiin  presttitett
 thé  Muede  of  thé  ist  5  8

 MR.  D&EPUYY-SPHARER:  The
 question  is:

 “That  this’  House  do  egree  with
 the  Twenty-ninth  Report  ef  the
 Committee  on  Private  Members’
 Bilis  and  Resolutions  presented  to
 the  House  on  the  Ist  August,  1973.”

 The  motion  was  aéopted.

 35.06  hrs.

 RESOLUTION  RE.  PEASANT
 DOCTORS—contd.

 MR  DEPUTY-SPEAKER:  We
 ta&e  up  further  consideration  of
 Dr,  Melkotes  Resolution  re  Peasant
 Doctors.  Dr.  Melkote  was  on  his  legs
 2  hours  were  allotted  and  he  has
 taken  three  minutes,

 DR  G.  8,  MELKOTE  (Hyderabad)
 It  is  a  pleasure  for  me  to  bring  this
 Resolution  for  consideration  »efore
 this  August  House  While  doing  so,
 I  must  express  my  sense  of  anguish
 and  pain  when  I  see  the  attempts
 made  by  the  Planning  Commission
 and  possibly  the  Indian  Medical  Asso-
 ciation,  to  scuttle  the  move  made  by
 the  Prime  Minister  for  ushering  in
 the  scheme  of  peasant  doctors  in  the
 rural  sector.  When  she  made  that
 announcement  that  created  a  sense  of
 enthusiasm  all  over  the  country.  We
 have  to  trace  the  historical  back-
 ground  of  the  development  of  the
 system  when  we  speak  about  this
 Resolution.  India  was  famous  for
 thousands  of  years,  even  Guring  the
 Asokan  period,  for  the  excellence  of
 Medical  aid  given  not  merely  to  men
 but  even  to  animals  and  hospitals
 were  established  everywhere.  This
 was  when  civilization  in  other  parts
 of  the  world  did  not  exist.  Today  the
 doctors  of  the  allopathic  system,  who

 have
 ogee  '

 Me  British
 petiecn  of

 tors  in  India  who  have  bad
 tuibéltin?  teabielig  “de  |  hed  cps
 should  not  be  recogni  ay
 charlatons.

 I  would  ask  one  question:  Even
 todgy  im  the  riteul  waétoe  kd  riarty
 of  these  so-called

 >  aad
 doctors.

 i
 and  sé  down  and

 gr  relief  to  the,  people?  Zhe
 Planning  Healt  says  tit,
 80  per  w Gein of  the  quantum  of  meney
 spent  on  the  hedlth  of  the  country
 goes  to  the  béneft  of  the  city  people
 mostly.  80  per  cént  of  the  fural
 population  are  dented  all  types  of
 medicat  aid.  Whet  Nas  fhe  poor
 villager  to  do?  In  the  Fifth  Wive
 Year  Plan,  I  understand,  Sir,  Gov-
 ernment  is  thinking  dnd  planners  are
 thinking  of  spending  something  in
 regard  to  what  is  called  the  minimum
 needs  programme,  that  is,  m  regard
 to  elementary  education,  health  needs
 of  the  community,  electricity,  agricul-
 tural  needs,  roads,  and  many  other
 things  and  of  this  Health  is  a  very
 important  factor,  80  per  cent  of  the
 population  had  been  totally  neglected
 al]  these  vears  It  is  so  because  the
 present  day  allopathic  doctors  do  not
 want  to  go  there,  do  not  want  to
 parctice,  do  not  want  to  recognise
 all  those  people  who  have  been  serv-
 ing  the  village  sector  for  several
 centuries.  Even  today  in  the  rural
 sector  if  any  benefit  accrues  to  the
 common  man  in  the  matter  of  health
 it  is  because  of  the  forefathers  of  the
 Present  day  rural  practitioners  who
 had  settled  down  and  carried  on  their
 profession  there.

 Supposing  like  China  or  some  other
 country  we  were  independent  and  had
 not  been  under  foreign  domination
 what  would  have  happened?  These
 very  doctors  who  were  practising



 are  near  about  3,00,000,  H  is  said
 that  40,000  of  maiden  inedical  peopte
 who  have  passed  out  are  unemployed.

 it  ig  net  that  Government  do  not
 want  to  give  etiployment  te  these
 modern  trained  doctors.  But
 they  do  not  want  to  go
 and  settle  down  in  the  rural  sector
 because  there  is  no  housing  facility,
 no  road,  no  friends  to  talk  to  and  no
 tennis,  etc.  This  is  the  type  of
 training  that  we  are  giving  to  our
 young  men  and  the  service  they  are
 expected  to  render  to  our  tax-payers
 and  the  rural  people  who  pay  for
 their  education.  In  the  rural  gector,
 the  rural  old  type  physicians  हल
 trained  and  have  been  doing  yeoman
 service.  That  is  ome  part  of  the
 question.  The  other  part  of  the  ques-
 fion  is  this.  Are  the  rural  peasant
 physicians  really  inefficient?  I  would
 like  to  ask  this  question  ag  a  student
 o¢  modern  medicine,  I  made  a  deep
 study  of  this  ancient  system  for  the
 past  sixteen  or  seventeen  years.  For
 six  or  s¢ven  years  I  had  struggied  to
 understand  our  ancient  Indian  sys-
 tem.  It  was  difficult  for  me  to  under-
 stand  their  literature  with  the  back-
 ground  of  training  that  I  had  in  the
 modern  system  of  medicine.

 But,  then,  I  found,  that  the  result
 of  application  of  their  system  was
 exceedingly  good.  How  many  of
 these  modern  doctors  hdve  gone  and
 settled  down  in  the  village  sectors?
 How  miany  have  tried  to  find  out  the
 extent  to  which  ancient  medicine  is
 uséful  to  thé  colititry.  In  Chita,  the
 rural  physician  is  called  a

 Indie.  Today,  in  Murope,
 France,  Germany,  Russia  and  Ame-
 rica  you  will  find  that  surgeons  go
 there  to  learn  this  acupuncture  from
 tha  Chinese.  They  learn  .  It  is
 said  that  if  a  pin  ig  pricked  in  the
 right  big  tee  it  ctres  even  the  liver
 disease.  They  know  the  plecos  where
 to  pin  it;  they  also  know  what  is  the
 modus  operandi—the  theoretitcal  as-
 pect  of  it—the  result  of  it  is  entitely
 differerit  and  research  workers  have
 to  take  up  this  question  but—what  is
 the  result?  The  results  are  good.  The
 research  is  going  on  and  people  go
 there  to  learn  it.

 So  far  as  India  is  concerned  we
 had  developed  a  science  more  than
 7,000  years  back.  The  philosophy  of
 atom  is  about  3,000  years  old  in  the
 modern  world,  Democritis  and
 Lutretus,  the  Greecians,  said  that  the
 atom  was  the  smatiest  ‘particle—not
 particle  in  the  sense  of  fhodern  science
 but  in  simple  sense  of  matter.  Be-
 yond  that,  they  do  not  go.  7,000  years
 back  India  enunciated  the  nature  of
 the  particle.  The  principle  is  this.
 The  first  and  foremost  thing  is  to
 learn  what  is  called  the  logic  of
 science,  that  is  Nyaya  Shastri—it  is
 not  the  dialectical  logic  of  the  West
 but  it  is  the  Togic  of  science  in  an-
 cient  India.  They  sald  that  mind  and
 intellect  particles  and  they  enun-

 ted  wi hot  a
 acts

 was  and  what  an
 ego  was.  T  you  ask  any
 tesger

 of,  P
 ०  boag  he  will

 झ्
 ‘That

 nor  ego  non  litelléet.
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 this,  he  -also  telkg  about  mind,  ego
 and  Mtellect  end  applies  the  #athe  In
 teaching  clinical  psychology,  psychia-
 try  ete.  Is  it  fair  to  call  this  ag  scien-
 tific  when  they  tHiemselves  have  not
 seen  the  particles  to  apply  it?  Are
 not  the  modern  doctors  also  charla-
 tains?  Ancient  India  has  always  said
 ‘thet  mind,  ego  and  intellect  are  parti-
 cles  in  the  sense  of  the  modern  phy-
 sical  particle.  That  is  their  logical
 stand.  How  to  apply  it?  The  finer
 matter  would  be  difficult  to  see  even
 with  finest  microscope.  Nobody  has
 seen  the  atom.  The  theory  of  the
 atom  came  in  about  766)  er  so  by
 Dalton  Ancient  India  dealt  with  the
 atomic  theory  mn  Vaisheshika  who
 said  that  the  universe  consists  of
 atoms,  and  this  they  said  about  7,000
 years  back  Then,  it  did  not
 end  there  They  said  that  the
 atom  was  not  the  final  thing
 The  atom  was  not  the  beginning  for
 the  creation  of  the  universe  The
 atom  was  the  end-product  They
 spoke  of  what  was  called  arambha-
 vada;  they  spoke  of  atomic  particels
 This  comes  in  the  Sankhyan  system
 According  to  the  Sankhya  system,  the
 number  of  particles  of  the  sub-atomic
 nature  is  24  One  has  got  to  under-
 stand  it  They  said  that  the  atom
 was  the  end-product  of  all  that  So,
 the  atom  is  itself  spht  up  into  sub-
 atomic  particles  This  is  also  the  con-
 cept  in  modern  science  They  had
 enunciated  this  seven  thousand  years
 ago,  and  the  science  of  sciences  for
 all  these  things  is  yoga

 I  would  like  to  ask  the  modern
 doctors  whether  they  have  applied
 yogic  methods  for  cure  of  diseases
 Dr.  Lietzse.  a  lady  doctor  (Super-
 mtendent)  in  one  of  the  famous  hos-
 pitals  in  Zurich,  Switzerland,  came  to
 India  about  three

 Eg  Ee]  og  went equntry.  She  a

 een  per  modern  medicines  like

 pencilin,  drugs  and  so  on,  and
 these  are  causing  degeneration  of  the

 system.  I  have  some  tere  to  find  out
 whether  Ayurdeva  can  teach  us  some
 thing’.  She  weat  te  Baneras  Unt
 versity  and  then  came  to  Delhi.  then
 she  went  to  Bombay,  to  Potdar  collage,
 then  she  went  to  Jamnagar,  Gujarat,
 and  from  there  to  Madras,  Colmbatore.
 and  then  to  Kerala.  She  has  gubmit-
 teq  her  recommendations  or  her  paper
 to  her  medical  unit  im  Switzerland.
 She  sent  me  a  copy  of  the  summary
 of  that  report.  She  has  said  there,
 “l  have  gone  round  and  seen  al
 those  hogpitals  managed  by  the  Ayur-
 vedic  physicians.  The  patients  had
 Offered  themselves  for  treatment  hy
 the  allopathic  doctors  for  three  or  fu'  ४
 or  five  or  six  years  in  famous  hospitals
 and  had  been  treated  by  Ds,
 M.R.CPs,  F.RCs,  and  so  on,  and
 their  case  records  are  there,  their  X-
 ray  had  been  taken,  their  blood  exami-
 nation  had  been  done  and  so  on  before
 they  got  themselves  treated  by  the
 Ayurvedists.  These  very  people  who
 were  being  treated  in  the  modern
 allopathic  hospitals  had  been  dis-
 charged  and  the  case  records  men-
 tioned  that  they  had  been  ‘Relieved’
 They  do  not  say  whether  the  patient
 is  curegd  or  not,  but  they  simply  say
 that  guch  and  such  persons  had  heen
 discharged  as  relieved  These  very
 patients  who  were  being  treated  by
 allopaths  were  being  treated  now  hy
 the  Ayurvedic  people  and  were  beng
 cured.  I  saw  it  with  my  own  eyes  I
 went  to  Kerala  and  saw  the  Pancha-
 karma  method  I  wish  doctors  from
 India  to  come  and  talk  to  us  I  wish
 Ayurvedic  doctors  from  India  to  come
 to  Switzerland  and  tell  us  what  their
 system  is  like  in  a  language  that  we
 can  understand  their  science  and
 technique.  We  would  like  to  send
 our  doctors  to  India  so  that  they  can
 see  and  gain  experience.  We  would
 like  to  send  our  nurses  to  Kerala  to
 understand  the  Panchakarma  me-
 thod.”,

 What  more  credit  is  needed  than
 what  our  own  Piesident  has  done’
 He  went  to  Kerala  for  his  treatment
 I  wert  and  asked  the  ATIMS  doctors
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 karma  has  done  me  good.’
 that  it  was  our  President  who  was
 saying  all  this....

 MR.  DEPUTY-SPEAKER:  of
 course,  it  is  a  very  innocuous  thing
 which  tne  hon.  Member  is  saying.
 But  I  would  like  to  point  out  the
 rule  which  says  that  a  Member,  when
 speaking,  should  not  use  the  Presi-
 dent's  name  for  the  purpose  of  in-
 fluencing  the  debate.  Let  him  kindly
 keep  that  in  mind.

 DR.  G.  S.  MELKOTE:  What  I
 wanted  to  impress  upon  the  House
 was  this.  Eminent  people  in  the
 country,  doctors  themselves,  when
 they  find  that  they  cannot  get  them-
 selves  cured  by  allopathy,  ultimately
 resort  to  Ayurveda,  but  at  the  same
 time  they  do  not  want  to  give  credit
 to  the  system.  My  point  was  on'iv
 that,

 I  have  been  doing  a  certain  amount
 of  research  on  this  for  the  last  five
 or  gix  years.  We  have  treated  roug-
 ly  about  6,000  to  7,000  patients.  I
 would  like  to  know  from  the  modern
 doctors  whether  they  could  cure  at
 least’  some  of  the  diseases  without
 drugs,  or  even  If  ft  be  with  drugs,  how
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 diseases  and  whether  their  methods
 would  cause  degeneration  of  the
 system.

 Are  they  able  to  cure  diseases  like
 hypertension,  diabetes  mellitus  res-
 piratory!  allergies,  pseriasis  of  the
 skin,  certain  kinds  of  neuroligical
 diseases,  kindly  complaints  like  ne-
 phritis,  and  nephrous,  etc?  I  claim
 that  today  without  anything  what
 soever,  hypertension,  malignant  hy-
 pertension  770  to  190,  these  things
 could  be  brought  down  to  normalcy
 and  maintain  normally.  provided  one
 can  practise  the  disciplines  of  yoga
 systematically.  It  is,  therefore,  my
 clam  that  ancient  India  knew  the
 science.  But  you  do  not  want  to
 delve  into  Sanskrit  and  learn  about
 your  own  cultural  patterns;  you  do
 not  want  to  study  these  books  be-
 cause  they  are  in  the  vernacular;
 you  do  not  want  te  do  any  research
 and  see  whether  what  they  claim
 could  be  established  as  correct.  But
 you  call  them  charlatans  and  prac-
 titioners  who  do  not  deserve  any
 help.  All  the  money  the  Central
 Government  is  giving  is  being  spent
 on  the  modern  trained  doctors  for
 usefulness—I  do  not  know  whether
 it  is  really  useful.  All  that  they  can
 do  is  to  diagnose  up  to  a  particular
 extent;  even  that  diagnosis  is
 wrong,

 What  is  body?  What  is  matter?
 What  is  nature?  Matter  is  supposed
 to  be  energy.  The  three  Newtonian
 laws  are  applicable:  inertia,  accelera-
 tion  and  retardation-inertia,  momen-
 tum  and  stress.  Our  ancient  system
 of  medicine  was  based  on  this.  How
 do  you  get  disease?  What  should  ho
 the  ideal  health?  In  our  arciont
 India,  it  was  sacchidananda.  Why
 should  a  man  die?  If  the  motion  in
 the  body  is  correct,  he  should  live
 till  eternity,  What  is  lite?  Is  it
 breathing,  is  it  heart  beat,  is  it
 thinking,  is  it  locomotion?  Nothing

 long  they  would  take  to  cure  the  of  these.  In  this  expanding  ant
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 contracting  universe,  the  ancient  ayur-
 vedic  physicians  have  evolved  a  sys-
 tem  based  on  this.  This  expansion
 means  wastage.  A  beautiful  crystal
 like  diamond  also  wastes  away.  That
 is  the  nature  of  matter.  It  is  ory  life
 that  regains  it.  I  take  food  and
 drink  and  build  the  body.  It  is  this
 rebuilding  of  the  body  that  makes
 good  the  wastage.  It  is  only  life  or
 living  that  could  rebuild.  This  pro-
 cess  is  very  important.

 Therefore,  this  wastage  is  occurr-
 ing  in  the  body.  If  we  make  it  good
 systematically,  we  need  not  die  in
 the  90th,  900th  or  9000th  year.  We
 could  always  exist.  What  is  the
 meaning  of  existence  if  is  to  be  only

 «४०  live  like  a  stark  or  a  stone?  A
 man’s  intellect  must  be  brilliant.  So

 the  method  and  system  adonvted  in  the
 ancient  systems  for  the  maintenance
 of  health  also  inclosed  the  fullest
 development  of  ones_  intellect  to
 make  it  very  sharp.  What  is  the
 good  of  this  life  if  it  is  to  lead  a
 life  of  misery?  It  has  to  be  one  of
 anand,  sacchidanand.  That  was.  the
 ideal  of  ancient  India  held  out  in
 the  svhere  of  ayurveda,  in  the  sphere
 of  yoga.  Therefore,  the  food  pat-
 tern  that  they  suggested,  the  medi-
 cine  that  they  gave  was  designed  to
 make  up  for  this  body  waste  and  its
 development  to  conform  to  the  above
 ideal.

 Do  the  modern  dottors  understand
 that  breathing  does  not’  take  place
 always  through  both  nostrils?  It  is
 sometimes  through  the  right,  some-
 times  through  the  left,  chandranadi
 and  suryanadi.  What  do  you  mean
 by  this?  Katabolism,  matabolism  an
 anabolism  are  taking  place.  There-
 fore,  what  is  body?  They  knew
 only  one  word-body.  Ancient  India
 from  Kashmir  to  Kanya  Kumari  said:
 Sarira  ie,  Shiranthithi  Shareerab.
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 Every  second  the  body  is  geing  to.
 pieces.  When  I  take  food,  I  build.
 the  body,  pushti,  ‘and  grow  it  ‘again.
 When  this  is.  vitiated,  disease  oc.
 curs.  It  need  not  be  due  to  germs.
 Not  that  the  ancients  did  not  un-
 derstand  the  germ  theory.  They
 understand  the  germ  theory  very  well,
 But  their  emphasis  was  on  prakriti.
 Each  man  has  got  a  balanced  factor,
 a  balanced  motion  of  -particles.  If

 we  can  bring  about  that  balance,  may
 be  by  drugs,  may  be  by  food,  may  be.
 by  climatic  conditions,  may  be  _  ०५
 anything,  the  moment  I  come  back  to
 that  normal,  my  in-built  mechanism
 fights  out  the  disease  in  the  body.

 This  concept  is  being  implemented
 in  the  rurai  areas  even  today.  Do
 the  modern  doctors  try  to  understand
 what  it  is  like,  rendering  help  ४6
 these  millions  of  eople  in  the
 country?  Even  after  25  years  of  in-
 dependence,  we,  the  modern  doctors,
 have  not  been  able  to  go  to  the  vill-
 age  sector.  There  are  already  doc-
 tors  settled  down  there.  Some  of  the
 modern  gadgets  and  methodology
 may  be  useful  to  them.  In  the  past
 we  have  already  utilised  those  that
 were  qualified  only  up  to  third  form
 or  were  trained  up  to  the  fourth  or
 fifth  standard,  and  if  they  were
 trained  ‘as  Dayates  and  asked  _  to
 conduct  a  delivery  case  or  train  them
 as  vaccinators  to  vaccinat.  And  now  if
 vaidyags  who  weve  trained  by  skilled
 old  and  vaidvas  if  these  people  treat
 the  village  people  as  village  doctors,
 we  should  give  them  some  kind  of
 training  to  fit  in  with  modern  meth-
 ods  of  treatment.  We  should  give
 them  enough  money.  Today,  a  chap-
 rassi  in  Delhi  is’  getting,  say,  Rs.
 200  a  month.

 MR.  DEPUTY-SPEAKER:
 hon,  Member’s  time  is  up.

 The

 DR.  G.  S.  MELKOTE:  This  amount
 of  money  should  be  given  to  them,
 and  the  training  should  be  given  to
 settled  in  the  villages.  Give  them
 this  money  so  that  here  and  now
 they  will  take  to.  the  practice  of  some.
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 aspects  gf  modern
 the  pegple,  in  whatever  way  possi-
 bin,  in  ie  village  ppator.  Sir,  how
 long  age  yoy  going  to  take  tp  do
 thig?  Are  they  going  to  weit  for
 another  400  years  der  these  modern
 doctarg  to  gp  there  with  ह  the  com-
 foxts  to  be  aneated  for  them?  This
 as  the  social  aspect  of  the  question,
 that  7  to  be  tackled,  and  the  modern
 doctera  have  been  pressurising  us
 politically  go  that  these  village  \aid-
 yas  are  not  accepted  as  village  dactors
 by  Governmens  Thys  w  the  crux  of
 the  prohlew,

 Ancient  India’s  knowledge  was
 very  great  It  we  were  independent
 we  would  have  done  it  and  preached
 it  tg  the  whole  world  Today,  it  is
 taking  place.  Maharshi  Mahesh  Yogi
 has  gone  to  America  and  has  been
 accepted  today  as  the  proper  person
 for  imparting  the  highest  ancient
 Indian  concepts  and  he  has  been  ac-
 cepted  by  eight  different  universities,
 six  cauntries  and  several  federal
 banks,  and  his  project  has  been  taken
 up  as  a  matter  of  urgency  What  35
 the  basis  of  yoga?  What  is  the  me-
 thodology  in  ab?  He  has,  I  under-
 stand,  written  the  Prime  Munster,
 wherein  i8  supported  to  have  said.
 “Here  I  am,  an  Indian,  working  in  this
 foreign  coyntry  and  has  been  acce-
 Pted  as  Indian  to  propagate  the
 ideals  of  ancient  India.  Nobody
 thinks  of  us  ap  India”.  This  y  an
 ancient  cylturel  aspect  of  Incha  which
 if  modern  doctors  can  understand
 apd  sf  thev  can  only  try  and  have
 sympathy  for  their  own  cultural  pat-
 tern,  here  and  new  we  can  and

 eorannt
 $  potential  in

 |  =  given  jhem  all  the  facili-
 that  should  be  given  there

 everything  is  being
 The  whole  thing  in  be-
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 MR.  DEPUTY-@PSAKER:
 hen.  Mamber's  time  is  up.

 DR.  9.  S  MELKOTE:  Su,  I  thou-
 ght  I  would  be  having  a  few  more
 maunytes.  Anyway,  I  will  end.  The
 whole  thing,  ag  I  saad,  75  being  scut-
 dled  I  gm  afraid  that  instead  of
 wndarstanaing  the  ancient  Indian  pat-
 tern  and  taking  it  to  the  village  sec-
 tor,  they  want  to  topsy-turvy  it.
 All  this  knowledge  is  coming  back
 te  us  from  the  West  again;  the  muis-
 sionaries  in  America,  the  mussiona-
 ries  in  Europe  have  gone  and  seen
 what  is  occurring  China,  they  have
 gone  tand  uppreciated  the  methods
 and  they  would  like  to  copy  them
 and  take  them  to  the  village  sector
 Should  we  copy  it  from  the  west  aga-
 m  for  what  is  already  available  here
 in  the  country’  It  is  already  there
 well  established  Do  you  want  some-
 body  elze  to  come  and  tell  you  that
 this  is  good  This  is  the  height  of
 insolence  that  ७  being  perpetrated
 against  the  nation.

 The

 Sir,  I  feel  that  this  House  as  a
 whole  should  vote  for  this  resolu-
 tion  and  support  me  and  give  the
 maximum  helo  to  the  indigenous
 practitioners  who  are  not  yet  recogni-
 sed  by  the  modern  doctors  or  our
 Government

 MR  DEPUTY-SPEAKER:  Resolu-
 tion  moved-

 “This  House  welcomes  the  sche-
 me  of  Peasant  Doctors  to  serve
 the  rural  population  and  urges
 upon  the  Government  to  take  steps
 to  amplement  the  same  expediti-
 ously.”

 DR  RANEN  SEN  (Barasat):  Mr
 Deputy-Speaker,  Sir,  this  idea  of
 Peasant  doctors  for  the  rural  popula-
 tion  is  gradually  gaining  ground
 throughout  the  world.  Sir,  in  China,
 our  next  door  neighbour,  there  is  a
 sort  of  social  movement  initiated  by
 the  Gevernment  and  the  Communist
 Party  there  to  rajse  millions—I  spy
 millions—of  peasant  doctors  who  are
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 se.ving  not  only  the  villagers  but
 €ven  in  some  towns,  as  is  reported,
 where  they  have  started  working.

 In  China,  they  have  their  indigen-
 cus  system  of  medicine  which  pro-
 Sably  many  countries  have,  These
 Peasant  doctors  have  been  trained
 to  some  extent  in  the  art  of  indi»
 enous  system  of  medicine  and  to
 integrate  it  with  the  modern  system
 of  medicine  as  far  as  that  could  be
 done,  and  this  758  doing  yeoman  ser-
 vice  to  the  Chinese  people  living  in
 the  villages.

 In  India  also,  it  5  noted  by  the
 Government  of  India  and  all  the  State
 Governments  that  there  is  a  huge
 scarcity  of  doctors  in  the  villages.  I
 can  speak  of  my  State  and  the  Depu-
 ty  Minister,  Mr  Kisku,  also  comes
 from  that  State.  He  will  bear  me
 out  when  I  say  that  the  West  Ben-
 gal  Government  istryingfor  a  pretty
 Jons  time  to  send  doctors  to  the
 villages  and  tne  West  Bengal  Go-
 vernment  has  failed  in  this  respect
 because  the  village  life  doe,  not
 suit  these  modern-educated  doctors

 Secondly,  there  is  not  enough  re-
 muneratioa  for  those  who  go  over  to
 the  villages  and  work  there  The
 scarcity  was  to  such  an  extent  that
 the  West  Bengal  Government  =  even
 wrete  to  the  Orissa  Government  to
 send  doctors  to  practice  in  the  vil-
 laces  or  serve  in  the  villages  as  go-
 vernment  servants.  That  also  failed
 due  to  manv  reasons  When  _  this
 idea  of  peasant  doctors  comes,  I  am
 reminded  of  what  happened  in  China;
 there  it  was  successful.

 In  India  allopathy  has  become  the
 dominant  svstem  of  medicine.  I  do
 not  believe  in  caste  system  but  I
 must  tell  you  that  I  come  from  a
 family  of  vaidg  because  for  ages  the
 profession  of  my  ancestors  was  ayur-
 ved.  My  grandfather  was  a  vaid  in
 my  housn  there  are  some  medicines
 which  we  call  Totka  in  Bengali;  just

 ordinary  medicines  which  are  hetp- ing  sick  people  including  my  reja-
 tives.  I  can  give  you  a  short  anec--
 dote  about  Dr.  B.  C.  Roy.  One  of
 my  relatives  was  suffering  from  a
 heart  disease  and  some  thirty  years
 ago  when  Dr.  Roy  wag  having  a
 roaring  practice  he  came  and  exa-
 mined  him  and  said  that  it  could  not
 be  cured  easily,  but  he  gave  him
 some  medicines  and  asked  him  to.
 take  3  for  thirty  days  and  then  told
 him  after  thirty  days.  After  a  few
 days  one  of  the  great  ayurved  practi-
 tioners  in  Calcutta  who  was  also  an
 MBBS  of  the  Calcutta  University
 came  to  our  house—in  our  States  a
 large  number  of  allopaths,  FRCS  and
 doctors  are  practitioners  of  ayurved—
 and  perchance  he  came  to  know  about
 the  disease  of  my  relative.  He  said
 that  he  would  give  him  a  very  sim-
 ple  medicine  which  would  cost  four
 old  paise  and  the  patient  was  asked  to
 take  it  for  ten  days,  then  pause  for
 a  few  days  and  then  again  for  ano-
 ther  ten  days  He  did  so.  At  the
 end  of  30  days  Dr,  Roy  came  and
 examined  the  patient  and  said:  I
 did  not  know  that  my  _  preseription
 would  do  so  much  good  to  this  heart
 patient;  I  did  not  believe  that  it  had
 so  much  potential.  My  relative  in-
 formed  him  that  he  did  not  buy  the
 medicine  prseribed  by  Dr.  Roy,  but
 he  took  the  medicine  prescribed  by
 a  Kaviraj  Dr.  Rey  was  astonished
 There  was  a  great  modern  physician
 Col  Chopra  in  the  school  of  Tropi-
 cal  Medicine  in  Calctitta:  he  made
 researches  on  herbs.  There  were  so
 many  things  which  were  not  known
 to  allopaths  in  India  and  because  of
 Dr.  Chopra's  researches,  they  are  part
 of  Indian  pharmacopia  today.  When
 I  was  a  medica)  student  we  had  to
 read  the  Indian  pharmacopia  in
 which  Dr.  Chopra’s  inventions  were
 mentioned.  These  were  nothing  but
 extracts  from  old  knowledge  about
 the  afficacy  of  certain  herbs  used  by
 the  vaids  in  the  olden  days.

 Ayurved  and  unani  systems  are
 prevalent  in  Calcutta.  I  am  not  ac-
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 acquainted  with  unani  system  of  medi-
 cine;  I  am  acquainted  with  Ayurved.
 Thset  is  part  of  Indian  culture  and
 that  suits  the  Indian  constitution  very
 much.

 The  doctors  who  do  their  MBBS,
 etc.  do  not  go  to  the  rural  areas  for
 varicus  reasons.  I  do  not  blame
 them.  There  are  the  so-called  poor
 doctcrs  ;who  practise  !Ayurved  and
 Unani  in  villages.  If  the  Government
 could  give  them  a  little  more  educa-
 tion  and  harness  their  energy.  It  will
 be  of  immense  help  to  the  village
 people.  I  am  not  so  well-versed  as
 Dr.  Melkote  about  the  philosophical
 and  other  aspects  of  ayurved.  But
 from  my  own  experience,  I  think  it
 will  do  a  good  service  to  our  country-
 men  jin  the  villages  all  over  India.
 From  the  tittle  data  I  know,  in  India
 there  is  scarcity  of  hospital  beds,
 scarcity  of  wei!-trained  medical
 graduates  or  diploma  holders,  scar-
 City  of  nurses  and  scarcity  of  medi-
 cines  also.  It  is  well  known  that
 allopathic  medicines  are  the  most
 costly.  A  medicine  which  costs  the
 private  manufacturer  2  paise  is  sold
 for  Rs.  2  and  the  Government  have
 net  been  able  to  control  it.  Ayurve-
 dic  medicines  are  cheaper,  available
 in  plenty  and  can  be  fruitfully  utilised
 for  the  benefit  of  the  villagers.

 With  these  words,  I  support  this
 resolution  moved  by  Dr.  Melkote  and
 commend  the  introduction  of  the  sys-
 tem  of  peasant  doctors  for  the  bene-
 fit  of  the  village  people,

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Sir,  I  whole-heartedly
 support  the  Resolution.  Our  rural  po-
 pulation  constitutes  four-fifths  of  our
 total  populaticn.  Unfortunately,  the
 dloctors  are  practising  only  in  our
 towns  end  cities  and  four-fifths  of
 our  population  is  without  any  medi-
 cal  care.  In  cur  villages  there  are
 so  many  pecpie  who  have  not  even
 seen  q  dactor.  Well-trained  medical
 graduates  do  not  want  to  go  and
 work  in  the  villages.  Every
 year  about  500  doctors’  leave
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 the  country  to  work  in  the  U.K.,  USA
 and  eastern  countries  also  and  settle
 there  permanently.  In  the  towns,  the
 doctor-people  ratio  is  1:5,000  but  in
 the  villages  it  is  1:5,000.  How  we
 can  give  medical  aid  to  the  villages.
 has  to  be  very  seriously  considered.
 Though  we  have  eradicated  malariz.
 and  small  pox  to  some  extent,  we
 are  not  tackling  the  small  day-to-day
 ailments  in  the  villages,  For  that,.
 we  do  not  need  highly  specialised
 doctors.  Dr.  Ranen  Sen  pertinently:
 said  that  allopathic  medicines  are
 very  costly  and  beyond  the  means  of
 the  poor  villagers.  Therefore,  we
 have  to  devise  a  cheap  method  or
 giving  medical  aid  to  them.  For  that
 we  have  to  train  our  vaiyas  in  the
 villages.  Even  from  Vedic  days,  we
 have  given  top  priority  to  care  of
 health  and  ayurveda  is  known  as
 Panchaveda.  But  we  are  not  taking
 full  advantage  of  it.  Recently  there
 has  been  some  research  conductec:
 into  ayurveda  by  some  scholars  but
 substantial  aid  is  not  being  given  to-
 them  by  Government,  I  suggest  that
 Government  should  give  all  the  facili-
 ties  for  ayurvedic  doctor  to  da-
 research  and  produce  good  medicines.
 Moreover,  they  should  be  trained  in
 the  new  method  of  administering  me.
 dicine.  Now  these  medicines  are  nat
 prepared  in  a  hygienic  way  by  कोड
 Ayurvedic  vaids.  They  should  he
 trained  in  preparing  medicines  in:
 scientific  way.
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 Immediately  after  independence
 some.  vaids  in  the  villages  were  select-
 ed  and  they  were  being  paid  some
 amount  every  month  to  practise  in:
 the  villages.  Now  that  method  has
 been  discontinued  and  no  encourage-
 ment  is  being  given  to  the  people  who
 are  working  in  the  villages.  New  that
 method  is  discontinued  and  no  en-
 couragement  is  being  given  to  the
 people  who  are  working  in  the  villa-
 ges.  While  I  do  not  know  about
 other  parts  of  India,  in  Andhra  Pra-
 desh  that  system  was  in  vague  under
 which  the  Ayurvedic  doctors  were
 given  some  training  to  use  allopathic
 medicines  but  it  was  discontinued  in.
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 988  or  ‘1986,  It  is

 i  by
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 ig  introdu  beraug,  opr  are
 no  doctors  fo  lcpk  after

 while
 there

 are.  bm
 ety

 are  un
 there  kre  many  health  dentres  and
 rural  dispensaries  where  there  are
 no  doctors  I  would  suggest  that
 before  the  medical  students  are  given
 the  final  degree  there  should  be  a
 Provision  for  compulsory  work  jn  the
 Primary  health  centres  for  a  certain
 time

 MR  DEPUTY-SPEAKER  That  is
 a  different  question.

 SHRI  M  RAM  GOPAL  REDDY
 If  that  w  not  posmble,  we  have  to
 encourage  the  village  vaids  Uuless  the
 Government  sancticn  some  money  to
 encourag:  them,  they  are  not  going
 to  come  forward  to  do  this  type  of
 work.  Now  slowly  the  Ayurvedic
 nedicines  are  going  out  of  existence

 There  1s  a  great  treasure  in  them
 We  have  to  revive  that  system  of  me
 dieine  so  that  we  can  maintain  a  here-
 ditary  system  If  the  Government  as
 not  going  to  give  proper  attention  to
 this  problem,  a  day  will  come  very
 socn  when  there  will  be  no  system  of
 medicine  in  existence  except  the  allo-
 pathic  systern

 SHRI  8  P  BHATTACHARYYA
 (Uluberia)  I  fully  support  the  reso-
 lution  brought  forward  by  Dr  G  S
 Melkote  in  our  country  we  have
 experience  of  thausands  of  years  of
 using  ayurvedic  and  unani  medicines
 in  the  rural  areas.  We  can  us  that
 experiance  by  having  peasant  doctors
 in  the  villages.  We  must

 toed  here  for  of  years  pad
 used
 842

 20
 st

 people  and  the  allopathic  doptors,
 That  attitude  must  be  changed.  Our
 task  must  be  to  utilize  our  past  expe-
 rience  and  give  that  experience  a
 scientific  touching  The  outcasts  atti-
 tude  towards  rural  medicines  should
 be  completely  removed,  We  must  ab
 sorb  whatever  is  good  in  our  medical
 system  and  utilize  it  in  the  best  way
 possible  While  I  am  not  suggesting
 that  everything  in  ayurveda  must  be
 adopted,  those  things  which  have
 stocd  the  best  of  time  must  be  ac-
 cepted  and  utfhzed  to  the  advrntage
 of  the  people  in  the  rural  areas  So,
 with  the  development  of  persant
 do-tors,  there  must  be  research  centres
 in  every  State  at  least  to  know  what
 are  the  real  good  qualities  in  our  In-
 digenous  medicines  Then  only  we
 can  fully  help  our  people  and  deve-
 lop  it

 I  know  that  unless  and  =  until  we
 anminlate  proverty  mn  our  villages,
 the  things  will  not  be  effective  But
 we  expect  that  it  will  be  done  and
 that  must  be  done  Our  past  ex-
 perienc  must  be  utilised  and  the  Gov-
 ernment  must  help  to  do  that  so  that
 cur  medical  knowledge  will  be  enri-
 ched  Our  past  experience  of  indi-
 genous  medicines,  the  rural  people's
 experience,  must  be  absorbed  in  our
 medical  snence  That  way  we  can
 serve  the  purpose  of  this  Resolution

 I  think,  the  Government  should
 take  it  seriously  Without  spending
 much  mcney  but  with  a  proper  scien
 tifle  attitude,  we  can  help  our  medical
 science  and  treatment  of  our  people
 We  can  change  our  olq  attitude,  give
 a  real  scientific  direction  and  absori)
 all  the  past  experience  of  our  peop'c
 towards  the  scientific  development  of
 it,

 ah  we  तक  को  (बयान)
 स्पाध्यक  महोदय,  ato  मत् कोट  ने  ओ  प्रशंसक

 ह... (4  है,  ह... ज  का  प्रदान  करता  हू  ।  उत

 का  उद्देश्य  यह  है  कि  ग्रामीण  जनता  को
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 चिकित्सा  सुविधायें  उपलब्ध  कराने  के  लिए
 किसान  डाक्टरों  की  व्यवस्था  की  जाये  |

 मध्य  प्रदेश  में  साठ  नाथ  ग्रा टिक् यी

 पापुलेशन  है  1  जिस  क्षेत्र  से  त्यों  हू,  बह
 नौ  लाख  शझ्रादिवासी  पापुलेशन  है।  इतनी
 बडी  उन सख्या  के  लिए  डाक्टर  तो  कोई  हैं

 नहीं--वे  केवल  शहरों  भें  होते  हैं--केसर

 कुछ  समिति  धतातविंग  सेंटर  है  कौर  वें  भी
 ठीक  तरह  से  नहीं  चल  रहे  हैं  -  तीन  चालीस
 मील  तक  कोई  डाक्टर  नहीं  मिलता  है  ।
 झगर  कोई  मैटरनिटी  का  केस  हो,  तो  उस
 को  शहर  ले  जाना  पहला  है  और  कई  वार
 स्त्री  की  रास्ते  में  ही  मृत्यु  हो  जाती  है  ।  वहा
 पर  पच्चीस,  तीस,  चालीस  साल  पहने  जो
 डाक्टर  होते  थे,  उन  के  बच्चों  ने  अपन  पिताओं
 का  धन्धा  छोड  दिया  है  ।  व  मैट्रिक  या  बोए  To
 पास  कर  के  कोष  नौकरी  जुडते  है  H  तह  कुछ
 होमियोपैथी  डाक्टर  होते  हैं,  लेपित  आर  पूर्वे  ws
 जिमी  के  लिए  तहत  काई  व्यवस्था  नहीं
 हैँ

 हा०  मोटे  ने  आयुर्वेद  के  बारे  में

 बहुत  कुछ  कहा  है  ।  उन्होने  बताया  है  कि  योग
 से  रोग  दूर  दो  जाते  हैं।  हमारे  यहा  योग
 जानने  वाला  कोई  आदमी  नहीं  हूँ  -  वहा  तो

 सही-बूटियों  शादी  से  काम  चलाया  जाता  है
 उदाहरण  के  लिए  भ्रमर  किसी  का  नासूर  अच्छा

 नहीं  होश  है  तो  साप  की  ऊपर  की  चमड़ी
 को  भस्म  कर  के  गुड  में  देने  से  वह  अच्छा  हो
 जाता  है  ।  मैंने  इस  बारे  मे  हैफकित  मे  पूछा
 था  |  उन्होंने  बताया  कि  उन  के  यहा  अभी

 इस  का  इनवेस्टिगेशन  चल  रहा  है  ।  हमारे

 यहां  कुछ  किसान  डाक्टर  ऐसे  होते  है,  मगर
 पेट  में  दई  हो  तो  दास  देते  का  काम  करते  है,

 लोहा  गर्म  कर  के  दाय  देने  से  आदमी  ठीक

 हो  जाता  है  ।  इसलिये  भरा  कहता  है  कि  उन

 को  एजूकेशन  दी  जाय,  शिक्षा  दी  जाय,  इस
 से  किसानों  को  लाभ  होगा  |

 359  LS—i0,

 "
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 हमारे  क्रिश्चियन  मिशनरीज  है,  उन्होंने
 गांव-गाव  में  पडाव  डाले  हुए  हैं।  वे  दवायें  देते
 हैं  हमने  लोग  उन  के  पास  जाते  है,  वे  इज  गगन
 देते  है,  इन्ट्रावेनस  इंजैक्शन  देते  है,  बदन  में
 गर्मी  श्र  पाती  कै  तो  टग्गरे  लोग  बड़े  प्रभावित
 होते  है  नतीजा  यह  हुआ  है  कि  हमारे  बच्चों
 ने  भी  द  जैक्सन  देता  शुरू  ्र  दिया  है।  हमारे
 यहा  एक  फादर  हैनरी  थे,  जो  क्रिश्चियन
 मिसरी  थे  उन  से  बात  हुई  तो  कहने  लगे
 नम  छोड़ने  को  तैयार  है.  हेम  चले  जायेगे,

 लेकिन  यहा  इस  काम  के  लिये  अपनी  मदर्स
 शोर  सिस्ट्म  को  लाइये ।  हम  ने  कहा  कि

 हमारे  यहा  मदर्स  और  सिस्टर्स  को  तो  किचन  में
 बाम  करना  पहा  है,  वह  तो  निकल  नहीं
 सकती  हैं  7  वास्तविकता  यह  है  कि  हमा
 पास  इस  काम  के  लिये  स्वयंसेवक  नहीं  हैं  ।
 ऐश  वालन्टीयसें  नहीं  है  जो  गांव  गाव  मे
 जा  कर  मेवा  करे  |  राज  जो  डाक्टर्स  कालिजों
 से  निकलते  हैं  वे  तहा  नहीं  जाने  है  ।  वे  रहने
 है  कि  हम  को  फैसिलिटी जू  नहीं  है।  यह  सब

 झूठी  बात  है  ।  इसलिए  अगर  सरकार  की
 तरफ  इस  में  कम् यत शन  हो  जाय,  तो  वे  वहा
 जायेंगे  ।  सरकार  को  इसे  कम्पलसरी  करना
 चाहिये  !  परकार  ने  नियम  भी  बनाया  हुआ
 है  कि  दो  साल  के  लिये  गाव  से  सेवा  करनी

 होगी  लेकिन  कोई  नहीं  जाता,  वह  आदेश
 कागज  पर  दी  रहता  है,  प्रबल  नही  होता  है।

 “समझिये  जवा  डा०  मल्कोटें  साहब  ने
 कता  है  कि  जो  वैद्य  का  धन्धा  करत  है  उन
 का  प्रोत्साहन  देने  &  लिय  उन  का  पैसा
 भी  मिलाया  चाहिये  और  साथ  ही  साथ  उन
 को  एजूकेशन  भी  मिलनी  चाहिये  एजुकेशन
 नही  देंगे  तो  ऐलोपैथी  का  जो  विश्वास  है  बह
 बढ़ता  जायेगा  |  राज  कल  के  नये  लोगा  को
 नाड़ी  परीक्षा  का  भी  ज। न  नही  है,  पहले  जमाने
 के  वैद्य-हकीम  ताकि  देख  कर  ही  रोगी  का
 सारा  रोग  बता  देते  थे  हालिये  किसान
 डाक्टर  तैयार  करने  के  उद्देश्य  से  उन  की

 एजुकेशन  की  व्यवस्था  बहुत  जरूरी  है।  इस  के
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 [ओ  reo  ato  बड़]

 लिये  बाप  कालिज  छोले,  मेडिकल  कालिज
 में  शिक्षा  दे,  दो-तीन-चार  साल  कम्पलसरी

 एजुकेशन  दें  उस  के  बाद  यहा  भ्रेजें  ।

 यहू  कल्पना  बहुत  अच्छी  है,  इसलिये
 इस  व्यवस्था  का  मैं  समर्थन  करता  हू  ।

 चो  नाथू  राम  अहिरवार  (टीकमगढ़)
 उपाध्यक्ष  महोदय,  हा०  मल् कों दे  जने  जो
 प्रस्ताव  रखा  है,  मैं  उस  का  समर्थन  करता

 हू,  क्योंकि  अभी  तक  हम  ने  देखा  है  कि  जहा
 हम  से  देश  में  बड़े  बड़े  उद्योग  खोले,  देहातों
 में  हम  ने  कोई  उद्योग  नहीं  खोले,  बड़े  बड़ें

 शहरा  तक  ही  इन  उद्योग-धन्धों  को  सैन् द्र ला-
 द्जञ  किया  ।  इसी  प्रकार  से  जो  अस्पताल  बने

 है,  वे  भी  बड़े  शहरो  मे  ही  बने  हैं।  गायों  मे
 किसान  सारा  दिन  काम  करता  है,  उस  के
 बच्चें  धर  केन्द्र  पड़े  रहते  हैँ  कोई
 दवा  का  प्रबन्ध  नहीं  है  50  मोल  के

 जरिये  में  एक  अस्पताल  होता  है  और  वहां
 भी  जो  लड़के  डाक्टरी  पढ  कर  जाते  हैं,  वें
 वहा  काम  नहीं  करना  चाहते  उन  के  दिमाग
 में  पहली  चकमक-दमक  कुर्सी  होती  है।  सरकार
 ने  कानून  बना  दिया  हूँ  कि  जा  लोग  काबिज
 मे  भरती  होगे  उन्हे  दो  साल  गाव  में  काम
 करना  होगा,  लेकिन  व  गांवों  से  काम  नहीं
 बरते  शहरों  मे  ही  उन  से  काम  कराया  जाता
 है  a  जब  तक  सरकार  कोर्ड  ऐसा  प्रबन्ध  नही
 करती  कि  कसी  भी  डाक्टर  की  सरकारी
 गौरी  तभी  स्थायी  होगी  जब  तय  वह
 देहातों  पांच  साल  काम  ने  कर  से--
 तद  जा  कर  डाक्टरों  की  व्यवस्था  हो  सकेगी  ।

 हम  राज  तक  गांवों  में  स्वास्थ्य  सेवायें
 उपलब्ध  नहीं  करा  सके  हैं,  पीने  के  पानी  की
 भी  सुविधा  नही  दे  सके  हैं--जो  जीवत  के  लिये

 बहुत  जरूरी  है  '  तब  हम  उनको  क्या  देना
 चाहते  हैं  -  हमारे  लोग  बाप  से  मकान
 नहीं  चाहते,  शहरी  चमक-दमक,  कपड़े  कौर
 जेवर  “ही  चहते  उन  के  बच्ची  को  शिक्षा,

 दवाई,  पीने  के  पाती  की  व्यवस्था

 ह... 1...  1  इस  देश  को  80  प्रतिशत  खनती

 गांवों  में  रहती  है,  जैकिट  80  प्रतिशत  डॉक्टर

 शहरों  में  रहते  हैं।  केवल  s—i0  प्रतिशत

 देहातों  में  जाते  है,  लेकिन  वहा  दवाइयां  भी

 मही  मिलती  हैं  ।

 एक  शौर  दिक्कत  है--हम  ने  देखा  कई
 डाक्टर  प्रायूवेंदिक  पद्धति  के  है,  लेकिन

 उन्होंने  इलाज  ऐलोपैथिक  पद्धति  से  करना

 शुरू  कर  दिया  है।  जब  वह  देखते  हैं  वि  गहरा
 में  जो  डाक्टर  प्राइमरी  हैल्थ  सैन्टर  में  ऐलो-
 पैथिक  पद्धति  से  इलाज  कर  रहा  हैं,  उस  ने
 थोड़े  ही समय  में  मोटर  साइकल  भी  से

 ली,  उस  का  मकान  भी  बन  गया  उस  की

 औरत  जेवर  भी  पहनती  है,  तो  वे  भी  बाबा-
 रो  से  ऐलोपैथिक  की  दबाया  ने  कराते  हैं,
 इजेक्शन  लगाया  श्र  :0—i2  रुपये

 जाह  लिये---इस  तरह  से  गाव  के  लोग  लूट
 रह  हैं  |  किसान  मंडी  मं  गे  ला  यस  कराता
 है धीर  साथ  मे  15-20  रुपये  की  दवा-
 इया  खरीद  कर  लाता  है।  जो  इलाज  हमारे
 यश  हड  बहेदा-आवबला  से  हो  सकता  है
 उसके  बजाय  मुद्  लगाते  है  आर  विसाले  से

 l0-l257a  me  लेते  हैं।  क्सी  हा कटर
 को  t0-32  रुपये  दे  ब्र  सूर्य  लगाना
 सीख  लेते  है--उस  के  बाद  उन  को  यह  भी

 मालूम  नहीं  कि  जो  इजेक्शन  वह  लगा  रहे

 है,  उस  की  मियाद  खतम  हो  गई  है  उस  से
 क्या  फायदा-नुक़सान  हो  सकता  है  1  जहन
 में  लोग  २२  जाते  a--n€  कंस  नहीं  चल

 सकता  ।  ऐसे  बहुत  से  केस  हमारे  सामने  जाये

 हैं  जा  ऐसे  डॉक्टरो  के  इलाज  से  मरे  हैं।  वे
 लोग  वैद्य  विशारद  का  इम्तिहान  पास  कर

 लेते  हैं,  कहीं  पर  धोनी  सी  ट्रेनिंग  ले  लेते  है
 कौर  कहते  हैं  कि  हम  रजिस्टर  डाक्टर  हैं,
 उन्हे  दूसरे  को मारने  का  पूरा  अधिकार
 मिल  जाता  है,  क्योंकि  उन  की  दवा  से  मरते
 पर  उन  के  खिलाफ  कोई  केस  नहीं  चल  सकता  |
 इस  लिये  से  रा  भ्र तु रोध  है  कि  सरकार  कौ  इस
 तरफ  गोभी  रता  से  सोचना  चाहिये,  झाक 1
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 के  25  साल  के  बाद  भी  प्रभी  तक  हम  कोई
 शमा  कदम  नही  उठा  सके  है,  जिस  से  देहाती
 क्षेत्र  के  लोगो  का  रबवौोरथ्य  सुविधायें  ज्यदा
 तादाद  में  मिल  सके  |

 बड़े  शहरा  के  अस्पताल  में  छी  भीड़  लगी

 रहती  a—are  afar,  दिल्ली  में  देहात
 के  कितने  आर्मी  श्मा  सकते  हैं,  यहा  तो  शहर
 खाला  को  भी  जमह  नहीं  मिलती  |  इसलिये
 ऐसी  थोपना  बनानी  चाहिये  जिस  से
 स्वास्थ्य  सेवायें  ड्री-सैन्ट्रनाइड्  हो  ग्रामीण
 क्षेत्रों  तक  पहुंच  सके  डाक्टर  को  तभी
 स्थायी  बनाया  जाये  जब  रहे  5  साल  गाव  में
 काम  बर  ले  तथा  उस  का  प्रमोशन  दस  बाद  पर
 पिर  हो  कि  उस  ने  ग्रामीण  क्षेत्र  मे कितना
 अच्छा  कप  किया  है  1

 हमारे  शहरों  मे  जो  अस्पताल  है.  गे
 जो  दवाइयां  भेजी  जाती  है.  वे  सब  संडिल
 स्टार  मे  पहुच  जाती  है  मरीज  को  कहा  जाता
 #  वि  फला  देसाई  फलां  मेडिकल  स्टोर  से
 खरीक  लो  आर  ब  साय  पैसा  डाक्टर  सोर
 मेडिकल  स्टोर  में  ग्रुपस  मे  बट  जाता  है  1
 इसलिये  अस्पताल  बना  दिये  जाय  और  उन  से
 दबाबा  न  मिले  तो  फिर  उस  का  कोई  नगण्य

 नही  है  ।  सरकार  को  इस  वारे  मे  गम्भीरता
 से  सोचना  एशिया  /  दवाइयां  तो  दूर  रही  पानी
 भी  सही  मिलत।  है।  मैंने  कभी  अपने  क्षत्र  के
 22  गोवा  वा  दौरा  किया  नहा  पीने  के  पानी

 का  कोई  प्रकट  नही  है  पूरा  जगल  है.  प्रस् पताल
 नहीं  है,  सकल  नहीं  हैं।  इसलिये  सरकार  को

 एक  बड़ी  स्कीम  बनानी  चाहिये  जिससे  देहाती
 क्षेत्रों  मे दवादारू  का  प्रबन्ध  हो  सके  कौर
 उस  योजना  को  शी  उष  कार्याऩ्वित  किया  जाता

 चाहिये  ।

 द्य  राम  कबर  (टोंक)  उपाध्यक्ष

 महोदय,  हाए  मोंटे  साहब  ने  लगान  डाक्टरों
 के  सिये  जो  प्रस्ताव  रखा  है  मै  उस  का  समय  न

 करता  ज  ।  यह  किसी  से  छिपी  हुई  बात  नहीं

 है  कि  शब  भी  हाइड्रो  की  नियुक्त  होती  है.
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 उस  समय  टावरों  से  काफी  मात्रा  में  मी
 लोग  रुपया  लेने  लेते  है  हस  लिये  वह  अपने
 झा दर्ज  में,  अपनी  डाक्टरी  योजना  में,  उन  का
 जो  मनोबल  हैं  वह  गिर  जाता  है

 600  hrs
 पिछली  लो  लोकसभा  में  भी  मैं  स्वास्थ्य

 मता लय  पर  बोला  था  t  गावों  में  किसानो  के
 लिये  डाक्टरों  की  कोई  व्यवस्था  नहीं  है,

 ग्रायुवेंदिक  इलाज  की  भी  व्यवस्था  नहीं  है  ।
 झगर  s—-i0  मील  पर  कोई  दवाखाता  या
 अस्पताल  है  भी,  तो  दवायें  नहीं  है।  इतनी
 लट  मच  रही  है  कि  मंत्रालय  की  तरफ  से  उस
 की  कोई  देखरेख  नहीं  है  ।  छापने  दिल्ली
 में  जो  मेडिकल  इंस्टीट्यूट  खोल  रखा

 है  इसको  मैंने  देखा  है।  राजस्थान  से
 दो  तीन  बीमार  वहा  से  ०  हा  आए  थे।  उनकी

 हालत  ऐसी  थी  कि  शायद  वे  दिल्ली  मुश्किल
 में  पहुच  सकेंगे  ।  जब  वे  आ  गा  ना  वहां  पर
 उनको  भरती  करवाया  गया।  वे  अपनी  सारे
 गिल  रहे  थे  ।  वहा  वे  ढी  हो  गए  ।  रहा
 के  जो  डाक्टर  हैं  उन  पर  किसी  प्रकार  का
 दवाव  नहीं  है  |  वे  बहुत  ही  ईमानदारी
 में  और  सराहनीय  काम  करते  है  |  पता  नहीं
 गाव  में  किसानों  के  लिए  जितनी  भी  योजनाएं
 निकलती  है  वे  जाती  कहा  हैं  |  पूरी  तहसील
 में  मैंने  देख  लिया  है  ।  सरकार  से  जो  भी

 सहायता  मिलने  वाली  होती  है  किसानों  को,
 गांवों  मे  दो  चार  आदमी  ही  होते  है  जो  उस

 मे  दिलचस्पी  लेते  है  और  बही  फायदा  उठाते

 है  अफसरों  को  भी  खिलाते  है  आर  खुद  भी

 किसानो  के  नाम  पर  खाते  है  ।  प्रभी  वहा

 कुए  खोदने  की  योजना  निकली  थी

 जिलाधीश  कार्यालय  से  ।  उस  में  भी  लोगों

 से  पैसे  रिश्वत  के  तौर  पर  लिए  गए  q  गावों  में

 डाक्टरों  की  बहुत  कमी  है  और  लोगो  की

 वहा  इस  कारण  से  मृत्यु  हो  जानी  है  कि

 डाक्टरी  सहायता  उनको  सुलभ  नहीं  हों
 पाती  है  1  वहा  यातायात  के  साधनों  की  भी

 कमी  होती  है  ।  सबको  का  कोई  प्रबन्ध  नहीं

 क्रिया  नाता  है|  श्री  रेड्डी  और  श्री  भहिरवार



 295  Peasant  Doctors  (Res.)  AUGUST  3,  4008  Peasant  Doctors  (Res.)  296

 श्री  रामेश्वर  ने  जो  कुछ  कहा
 है  उसका  मैं  समर्थन  करता  हूं।  गांवों  में
 भाष  ज्यादा  से  ज्यादा  आयुर्वेदिक  डिस्पेन्सरी
 खोलते  का  प्रबन्ध  करें  तो  अच्छा  होगा  ।

 यह  भी  देखा  गया  है  कि  शैड्यल्ड  कास्ट
 के  लोगों  का  जो  कोटा  है  चौथी  श्रेणी  का  वह
 तो  पूरा  भर  दिया  जाता  है  लेकिन  बाकी  श्रेणियों
 क।  नहीं  भरा  जाता  है  ।  कारण  यह  हे  कि
 माता  ढोने  का  काम  कोई  दूसरा  नही  कर  सकता
 है  ।  उसको  वही  करते  है  ।  मै  इंदौर  गया  था  q
 वहा  मैने  देखा  कि  के  शैड्यल्ड  कास्ट  के  काफी
 लोग  डाक्टरी  पास  सके  बैठे  है  1  कम  ये  हम
 बीस  पच्चीस  लोग  मुझ  से  मिले  ।  उनकी  कही

 नियुक्ति  नही  हो  रही  है  मेरी  प्रार्थना  है  कि
 कि  बढ़े  डाक्टर  जब  आप  भरता  करें  तो
 उनकी  नियुक्ति  भी  आप  कर  शेडो  एक,  दो
 और  तीस  में  उनकी  भरती  करे  राजस्थान
 में  श्री  क्लीनर  लाल  बैरवा  नाम  का
 एक  शैडयल्द  कास्ट  का  व्यक्ति  प्रार्युवेद
 इउक्टर  लगा  हुआ  है  ।  उसका  पिछले  बढ़  साल
 में  नौ  जगह  स्थानान्तरण  किया  गया  है  1
 मैंने  मंत्री  जी  को  इसके  बारे  मे  लिखा  कुछ
 नहीं  ह्म  7  इधर  से  उधर  उसको  'कमाया
 जा  रहा  है  1  मेरा  निवेदन  है  कि  गोवा  भ  हर
 पंचायत  हैडक्वार्टर  मे  एक  बड़ा  चिकित्सालय

 नहों  एक  बडा  अस्पताल  नहीं  तो  झायु्वेद
 के  एक  डाक्टर  की  नियुक्त  आपको  ग्र वश्य
 करनी  चाहिये  if  art  जैसे  पंचायत  हैड-
 क्वार्टर  में  पोस्ट  आफिस  को  व्यवस्था  को  है
 इसी  प्रकार  में  ग्रायुरवेदक  झापधानय  फो  भी
 ह. 16  करें  और  वहा  दवाइयां  इत्यादि  उप-
 लब्ध  कर  q  गाव  वाले  इन्ही  दवाइयों  को  ज्यादा
 पसन्द  करने  हैं,  इन्ही  पर  उनका  ज्यादा
 विश्वास  है  ।  ये  उनको  लग  भी  जाती  है  ।
 में  टी  यही  या  ॥  है  कि  झाड़ू रे  दिक  चिकित्सा -
 लियों  का  ज्यादा  से  ज्यादा  प्राय  गावों  मे  प्रबन्ध
 करे  t

 SHRI
 (Puri):

 BANAMALI  PATNAIK
 I  was  Hstening  with  rapt

 attcntion  to  the  learned  speech  of
 Dr,  Melkote  but  I  could  not  make  out
 anything  from  the  speech  and  the  re-
 solution  moved  by  him  regarding  ap-
 peintment  of  peasant  doctors  to  serve
 the  rural  population.  I  do  not  know
 what  he  means  by  peasant  doctors.
 If  he  means  indigenous  doctors  then
 it  is  a  different  question.  There  have
 heen  different  system  of  medicine,  but
 after  the  advent  of  the  British,  the
 allopathic  system  of  medicine  has  re-
 igned  supreme.

 We  call  them  as  indigenous  system
 of  medicines.  But,  they  gradually
 vanish  from  the  urban  population  be
 cause  the  Britishers  did  not  believe  in
 the  indigenous  system  though  few  of
 them  believed  in  it  Therefore  allo-
 pathic  system  ruled  supreme  science
 and  technology  have  changed.  Before
 Independence  Government  of  India
 appointed  a  Committee  known  as  the
 Bihor  Committee  to  examine  the  me-
 dical  system,  That  Committer  sub
 mitted  a  huge  report  That  Commit-
 tec  srlecteq  100,  diseases  and  out  of
 l00  they  recommended  that  85  disca-
 sus  can  be  cured  by  any  system  of
 m¢  dicine—whether  it  is  allopathic  or
 hom*vopathic  or  ayurvedic  or  nature
 cure  Also  they  have  recommended-
 Id.  not  know  exactly  the  number—
 some  discases  can  be  cured  by  gur-
 gery  Some  of  the  other  disease  like
 Cancer  cannot  be  cured  by  any
 svstem.  I  do  not  remember  the  names
 of  all  diseases.  As  I  find  today  al-
 lopathic  system  of  medicine  has  been
 developed  in  such  a  manner  that  we
 cannot  cope  with  it—our  country  can-
 not  cope  with  it—and  so  we  have  to
 think  in  terms  of  indigenous  system
 of  medicine.  If  Dr.  Melcote  wants
 {ne  indigenous  rvstem  of  medicine  to
 we  developed  so  that  the  doctors  can
 go  to  the  rural  areas  l  wel-ome  that
 But  this  Resolution  does  not  mean  it
 Therefore  I  oppose  this  Resolution

 Sir,  we  are  having  medical  colleges,
 ayurvedic  colleges,  Homoeo  colleges
 etc.  Government  have  also  started
 homoeopathic  colleges  in  different
 parts  of  the  country.  We  have  rm
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 cogised  all  systems  of  medicine.  But
 there  is  no  co-relation  in  themselves.
 Allopathic  colleges  are  developing  he-
 cause  Government  gives  ther:  pic
 ference  and  prestige,  ‘Mnere  is)  rush
 for  if.  But,  there  is  no  rush  for  syur-
 vedic  medical  colleges  So,  ayurvedic
 syslem  is  given  a  go  by.  We  cannot
 expect  those  dccters  to  study  avur-
 vedic  system  of  medicare  witho  the
 study  of  sanskrit.  We,  ate  gradually
 improving  in  the  allopathic  system  of
 medicines;  but  not  with  the  ayurve-
 dic  system  of  medicines.  There  is
 also  one  university  for  the  study
 of  this  system—ayurvedic  system
 of  medicine.  But,  may  2  sug-
 gest  that  while  we  are
 formulsting  cur  Fifth  Plan,  can  we
 not  establish  an  all-India  Institute  of
 Indian  Medicines?  In  Indian  medi-
 cines  should  there  not  be  a  corelation?
 You  have  an  indigenous  system  with
 Tegard  to  allopathic  medicines.  Dr.
 Ranen  Sen  is  an  eminent  doctor  He
 said  that  an  allepathic  doctor  pres-
 cribes  a  long  list  of  medicines.  It  is
 not  possible  for  a  patient  to  purchase
 all  the  mediemes.  They  are  costly.
 If  we  do  not  develop  the  indigenous
 system  of  mediunes  which  are  avail-
 able  in  our  country  and  which  are  our
 people  can  get  cheaply,  how  can  we
 develop  the  system  or  how  can  "०
 cure  the  diseases?  The  same  is  the
 case  with  regard  to  allopathic  or  ayur-
 vedic  system  of  medicines.  Whether
 it  is  allopathic  or  ayurvedic,
 everything  has  to  be  co-related.
 For  example  there  is  a  leaf—a
 kind  of  herb—which  is  used  for  treal-
 ment  of  blood  pressure,  Instead  of
 going  through  various  system  of  medi-
 cines  we  should  analyse  ag  to  how
 these  leaves  cure  a  disease.  That  has
 to  be  properly  analysed  and  develop-
 ed.  What  is  the  harm  in  having  an  al!
 India  Institute  of  medicines?  In  al-
 lopathic  medicines  there  is  some
 correlation.  Why  should  the  game  not
 be  done  in  the  case  of  ayurvedi>  sys-
 tem  of  medicines?

 Ayurvedic  system  of  medicine  is  a
 branch  of  study.  In  all  the  allopathic
 colleges  we  should  have  a  compara-

 Pettsunt  Du  lors
 (Res.)

 live  study  of  different  Systems  of
 medicines.  It  slioud  be  encouraged.

 Sir.  I  am  told  that  there  is  yogic
 Institule  in  Kernatak  University  and
 it  iz  already  attracting  a  large  num-
 ber  of  students.  That  is  changing  their
 atmo.phere.  I  am  told  that  through
 thi,  yogic  system,  some  diseases  are
 also  cured,

 Why  not  introduce  it?  It  has  noth-
 ing  to  lo  with  any  system.  It  can  be
 introduced  in  allopathic  or  Ayurvedic
 eulleges.  It  is  just  a  system  which
 believes  in  some  sort  of  physical  ex-
 ercise.  Our  minds  should  be  trained
 in  that  way  so  that  diseases  could  be
 prevented  beforehand,  Moreover,  this
 would  be  of  great  value  also  in  the
 rural  areas

 When  it  comes  to  Ayurvedic  med-
 tines,  there  is  no  good  pharmacopoeia
 Government  of  India  have  not  estab-
 lished  any  arrangement  for  prepar-
 ing  a  good  Ayurvedic  pharmacopoeia.
 They  are  only  in  a  rase  to  purchase
 foreign  medicines  and  foreign  instru-
 ments  some  of  which  go  out  of  date
 and  are  not  in  proper  use.  Recently,
 a  relation  of  mine  whe  had  been  treat-
 ed  earlier  at  the  Cuttack  Medical
 College,  was  operated  upon  at  the
 AIIMS.  His  son  is  also  a  doctor
 there  The  operation  was  conducted
 weil  and  the  patient  was  treated  well.
 He  had  to  come  here,  because  the
 Cuttack  doctors  told  him  ‘We  do  not
 have  the  necessary  instruments  for
 the  eperation;  so,  you  better  go  to  the
 AIIMS,  Delhi’.  After  the  operation,
 the  doctor  at  the  AIIMS  said  ‘But
 these  instruments  which  have  heen
 used  for  the  operation  are  now  out
 of  date.  This  is  the  only  institute
 which  has  these  instruments’.  How
 can  we  fo  on  keeping  this  kind  of
 instruments?  Further,  these  instru-
 ments  are  very  costly.  A  peasant  can-
 not  be  expected  to  come  all  the  way
 from  Cuttack  or  any  other  part  of  In-
 dia  to  Del.  So,  we  have  to  deve-
 lop  our  own  system  of  thing.  How-
 ever.  49  would  request  Government  to
 consider  how  far  and  how  quickly  we
 can  develop  our  indigenous  system  of
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 medicine  and  have  a  correlation  bet-
 ween  allopathy  and  the  other  indigen-
 ous  systems  of  medicine,  so  that  we
 can  have  our  doctors  go  to  the  rural
 areas  and  use  our  indigenous  systems
 of  medicine.

 As  regard  blood  pressure,  as  DT:
 Ranen  Sen  had  said,  previously  we
 had  no  foreign  medicine.  Patalageruda
 has  converted  into  Serpasil,  or  Rawo-
 ifia  Serpentine  was  converted  into
 Serpasil  and  that  is  being  used  these
 days.  Or  Sarpagandha  is  useq  for
 this  purpose.  Similarly,  there  are  va-
 rious  other  medicines  which  could  be
 relied  upon  and  which  are  easily
 available  in  the  rural  areas,  and  which
 do  not  also  cost  much.

 While  I  appreciate  the  sentiments
 behind  Dr.  Melkote’s  resolution,  I  do
 not  agree  to  the  resolution  as  he
 wants  only  peasant  doctors  to  be
 appointed.  There  are  qualified  indi-

 genous  doctors  who  have  heen  trained
 ein  Ayurvedic  colleges  or  Tibbia  or
 Unani  colleges  and  they  should  he
 given  proper  training  and  posted  in
 the  rural  areas.  Of  course  there
 should  be  some  research  also  on  these
 lines.  At  present,  there  is  no  research,
 and  there  is  no  development  of  any
 post-graduate  course.  in  these  systems.
 Unless  we  develop  this  on  an  al!-India
 basis,  we  cannot  improve  our  own
 indigenous  system  or  our  indigenous
 doctors.

 MR.  DEPUTY-SPEAKER:  I  am
 afraid  that  we  are  losing  sight  a
 little  of  the  main  bruni  of  the  reso-
 lution  of  Dr.  Melkote.  As  I  under-:
 stand  it,  I  think  he  wants  that  a  sche-
 me  should  be  formulated  by  which
 certain  indigenous  doctors  in  the  vil-
 lages  may  be  made  use  of  by  Govern-
 ment.  Instead  of  going  into  the  entire
 system,  the  various  systems  of  me-
 dicines  and  shortcomings  of  the  me-
 dical  administration  and  so  on,  hon.
 Members  may  confine  themselves’  to
 this  point,  namely  whether  a  scheme
 should  be  formulated  to  make  use  of
 eur  doctors  in  the  villages  wractising
 the  indigenous  system.  I  think  that  is
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 the  meaning  of  Dr.  Melkote’s  res
 lution.  .  iil

 DR.  G.  S.  MELKOTE:  Yes,

 SHRI  GIRIDHAR  GOMANGO
 raput):  I  rise  to  speak  on  the  res
 lution  brought  forward.  by  Dr.
 kote.  He  has  urged  in  his  re
 tion,  using  the  services  of  p
 doctors  in  the  rural  aveas.  Im  hi

 country,  we  find  today  that
 are  different  types  of  doctors,
 0  doctors,  homoeopathic
 Ayurvedic  doctors  and  finally |
 doctors.  Whether  the  doctor  is
 pathic  doctor  or  an  Ayurvedic  doc
 or  any  other,  a  doctor  who  is
 in  the  rural  areas  should  je
 thetic  to  the  people  there;
 know  the  mentality  of  t
 cause  the  people  th
 and  they  do  not  know
 dicine  is  and  how  to  take  :
 themselves  by  taking  it.

 You  will  see  that  in  the  ru
 people  are  using  roots  which
 medicines  used  specially  by
 people.  They  do  not  kn
 allopathic  system  or  the  h
 thic  system  of  medicine.  I  we
 them  a  prescrintinn  to  use  iht
 tems  of  medicine,  it  is
 for  them  to  understand
 cannot  have  that  medicine.

 Now  Government
 the  Fifth  Five
 Plan,  they  should  con:
 more  and  more  hospitals  t
 areas.  We  can  appoint  pe
 tors  and  make  arrangem
 plying  the  medicines  and  oft
 ties  which  are  essential
 this  service  to  them.

 श्री  सचिव  प्रसाद  वर्षा:
 उपाध्यक्ष  महोदय,  लंदन  में

 के  प्रस्ताव  पर  जो  विचार-

 है,  उस  संदर्भ  में  मैं  भी  निवेदन

 हैं  कि  ग्राज  हमारे  देश  में  ग्रामीण  a

 अवस्था  चिकित्सा  के  सम्बन्ध
 क्षेत्रों  &  80%  पये
 चिकित्सा  उपलब्ध  नहीं

 ~
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 डाक्टर  ग्रामीण  क्षेत्नों  में  जामा  मही  चाहते

 हैँ  t

 एलोपैथिक  पद्धति  के  अ्रस्पताल  खोल  कर

 हम  ने  प्रभी  तक  चिकित्सा  के  सिलसिले  से
 जो  कार्यवाही  की  है,  उस  के  द्वारा  हम  ब्राह्ण
 जनता  को  पर्याप्त  मेडिकल  एड  देन  झसफन

 रहे  हैं  ।  हमारे  सामने  प्रश्न  है  वि  हम  किस

 पद्धति  के  माध्यम  स  ग्रामीण  जनता  को  आसानी
 के  साथ,  सही  ढंग  से,  चिकित्सा  सुविधायें
 उपलब्ध  गगरा  सकते  हैं  स्टार  इस  पर  गौर
 किया  जाये  तो  मैं  समझता  हु  कि  हमे  सही
 रास्ते  पर  पहुचने  में  दिक्कत  नहीं  होगी  ।
 और  वर  रास्ता  गाव  में  बसे  वैद्यों  ओर  हकीमों
 के  दा  ही  हो  सकेगा  भी  तक  ग्रामीण  जवा
 की  नहीं  मेना  विकि न्या  के  माध्यम  म  चैद्य
 और  यूनानी  हकीम  ही  कर  रहे  है  तथा
 ोम्यीकैय  Sree  |

 मैं  जान  t  8  कि  आज  भी  गावों  मे  कने
 बैच  है  भले  ही  जिन  के  पास  'दिनारा  था
 न्य  तथा  सखाॉटफिकेट  नहीं  ह  जा  स्थानीय
 जो-बरक़िया  4  माध्यम  पे  अब  तक
 ग्रामीण  नन  की  संता  कर।  रहे  है  ।  eT
 हम  उस  पद्धति  को  जा  गावा  ar  पहुची
 हुई  है  उद्  allay  eta  तथा  सघन
 देकर  काम  ने  तो  ग्रामीण  किसान  टायर
 श्न्ढी  ओर  सती  चिकित्सा  द  सक  ट्  ।
 जितना  पैसा  हम  इस  समय  खर्च  कर  रहे  7
 --किए  ि  म  हम गणीण  क्त  को
 चंडीगढ़  रू  दा  में  सहित  रहे  ०,  पुरान
 तथा  ग्रामीण  क्षेत्र  a  उावंब्रों  को  कम  रस
 गें--उस  से  हम  छात्रों  के  एक  शक  ब्या
 को  मेडिकल  TF  दे  सकने  है  ।

 राज  ज़रूरत  है  से  वैद्यों  का  तनाव
 करते  की,  जा  जड़ी-बूधिया  से  ही  लागों  की

 समूची1  चिक्तित्वा  कर  सकते  हे  ।  भाव  का
 एक  पुराना  वैद्य  ताज  पर  हाथ  रख  कर  आप
 के  शरीर  की  सारी  बीमारियों  का  सही  लेखा-
 जोखा  करता  है  ।  उन्हें  नाडी,  चक्षू  तथा
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 त्वचा  का  सही  ज्ञान,  रोग  की  पहचानी  की

 है  ।  लेकिन  इस  विज्ञान  के  युग  में  यत्नों  के  हारा

 सही  लग  की  दवायें  तैयार  करने  की  सलाहियत
 उस  में  नहीं  है  1  इसलिए  गावों  के  ऐसे  बैद्य

 को  उचित  साधन  और  सुविधायें  दे  कर  और-

 पियो  को  तैयार  करने  की  व्यवस्था  करनी

 चाहिए  ।  सरकार  को  आयुर्वेदिक  कॉलेजों

 में  शिक्षण  के  लिए  भी  ऐसे  वैद्यों  का  सहयोग
 लेना  चाहिए  ।  वर्तमान  आयुर्वेदिक  कालेजो

 में  जो  पढ़ाई  होती  हे,  उसमें  आयुर्वेदिक  जारी

 के  अनुसार  सही  वैद्य  तमार  करने  में  सरदार

 सक्षम  नहीं  हो  पायी  है  ।  चूकि  आयुर्वेद  वा

 सही  ज्ञान  ग्रामीण  स्‍तर  के  बचा  तथा

 हकीमों  को  ही  है,  जो  इस  कार्य  को  पुश्त  दर

 पुश्त  चला  रहे  हे  a  मैं  यही  कहेगा  कि  अच्छे

 हकीम  और  वैद्य  है  उन  को  तलाश  कीजिए

 शौर  उन  को  इन  कालिया  में  भेजे  लाफ

 पढने  वाले  उत  के  जान  मोर  अनुभव  से  लाभ

 उठा  सके  ।  ऐसे  लोगो  को  तैयार  कर  के  गाव

 में  भेजा  जाप  ।  साकार  यहि  चाहे  तो  एसी
 योजना  बला  के  गाबा  के  धि  कन्छी  रोका
 उपलब्ध  करा  सकती  है  ।  उन  बेची  और
 हकीमों  के  द्वारा  अच्छे  लग  ग॒  प्रशिक्षित  हो  नथो-
 कय  केंटर  नी  सलानदायक  हो  रक,  ॥
 हलक़  16  कम  खर्च  मे  प्राचीन  क्षेत्र  म  कि  क्न्सा
 उपलब्ध  करायी  जा  रहती  A  ।

 बोलन  राज  क्‍या  पं।  ए1  ear  4
 हेल्‍थ  सन्-कप  खाल  =  a  उन  को  अस्पताल
 मान  लिया  गया  है  हर  ब्लाक  म  केए  सैन्टर
 खोले  ह  उन  के  लिये  आप  डाक्टर  दे  रहे  हे,
 दबाये  भी  भेजा  हे  लेकिन  द>ये  वहा  पहुच
 ही  नहीं  पाती  और  जा  परियां  है  वह  नहों
 के  बराबर  है  ।  मा  मित्र  माननीय  सदस्य
 सेठ1%  ही  वफ़ा  /  कि  वें  “भी  दबाये  बावर
 मे  दवा  को  दुकान  ह: उ  पहुच  जब्त  है  अर
 मरीजों  का  उन  >दवाओं  का  थे'  |  देव  खरीद-
 ना  पडता  है.  -  ग्रामीण  क्षन्न मे  75  प्रतिशत
 लोगो  की  स्थति  ऐसो  नहीं  इ  कि  वे  डाक्टर
 के  प्रेस्कृप्शन  के  अनुसार  दवायें  बाजार  से
 खरीद  सके  |  नतीजा  यह  हो  रद्  है  कि  भगवान
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 [श्री  सुखदेव  प्रसाद  बर्मा]

 के  नाम  पर  झगर  बीमार  पडते  हैं  तो  भ्रच्छे

 हो  गये  तो  ठीक  है,  नहीं  तो  जीवन  गवा  रहें
 है  बातें  वे  अपनी  पुरानी  जड़ी-बूटियाँ
 कौर  पुरानी  पद्धतियों  का  ही  सहारा  लेते  हैं  ।
 जब  इस  तरह  की  कठिनाई  हमारे  सामने
 है  कौर  हमारी  योजना  ८ ह  नीति  है  कि  ह" ल
 देश  के  अन्दर  जितने  भी  लोग  है  सब  के
 स्वास्थ्य  सुधार  और  बीमारियो  की  ठीक  ढंग
 से  चिकित्सा  कराने  की  व्यवस्था  की  जाय,  तो

 एसा  आयुर्वेदिक,  यूनानी  तथा  होम्योपैथ
 डाक्टरों  से  ही  सम्भव  हो  सकता  है  ।  जो

 एला पथिक  पद्धति  है,  इस  के  माध्यम  से  इस
 देश  के  रहने  वालो  को  00  वर्ष  मे  भी  मेडिकल

 एड  न  उन  की  आवश्यकता  के  अनुसार
 नहीं  दे कते  4  इसी  दम्राधिग  स्थिति
 साकार  की  है  और  न  गाव  से  रहने  वालों  की
 है  यह  चिकित्सा  पद्धति  इतनी  महंगी  होती  जा

 रही  है  कि  हम  यदि  ऐसी  व्यवस्था  कर  तो  भी

 हम  सफल  नहीं  हो  सकेगा  n  ग्रामीण  क्षेत्र  के
 निवासियों  के  लिये  सुगम  शौर  सस्ती  चिकित्सा
 वैद्य  हकीम  तथा  ठोम्योपय  डाक्टरों  द.  ही
 होगी  |

 इसलिये  मैं  सिवान  करूगा  कि  श्राप

 इस  पर  गम्भीरता  से  विचार  करे  कि  हम  कम
 खर्च  मे  देश  के  एक  एक  व्यक्ति  तक  स्ेडिक्ल

 सहायता  कैसे  पहुचा  सकते  है  ।  इस  का  एक-
 मात्र  यही  उपाय  है  कि  हम  वैद्य,  हकीम  शरीर

 होम्यपथी  की  सहायता  लें  गौर  इन  के  माध्यम
 से  जनता  की  सहायता  कर  ।  इस  में  आप  के
 अस्पतालों  पर  भी  प्रेशर  कम  होगा  और  डाक्टरों
 कों  लालित्या  का  कार्य  करने  में  आसानी
 होगी  और  वे  मरीजों  को  ज्यादा  सही  लग  स
 देख  सकेंगे  । खड़ें  बड़े  शर पत्तलों  का  बोध
 कम  होगा  ।  इसलिये  जरूरत  इग  बा,  की
 हैं  कि  योजना बस  तरीके  स  झ्रौषधिया  की
 रिसर्च  का  काम  क्या  जाय  1  जिला  हमारी
 जड़ी-बूधिया  हैं,  उन  की  खोज  की  जाय,  उन
 का  औषधियों  मे  प्रयोग  करे  शौर  ऐसे  व्यक्तियों

 की  साया  बजाय  जिनकी  सहायता  से  ग्रामीण
 केत  मे  पुरानी  पटरियों  के  आ्राधार  पर  नये
 ढंग  पे  नवीनीकरण  कर  के,  लोगो  को  मेडिकल
 एड  पहुचाने  की  व्यवस्था  करे  ।  इतना  ही
 मेरा  अनुरोध  है  ।

 शी  मूलचन्द  डाग  (पाली)  PTT

 महोदय,  80  प्रतिशत  गाल  की  जनता  पर
 आप  की  गारी  दौलत,  कप  की  पूजी  झ,  20
 प्रतिशत  खर्च  होता  है  ।  शेष  80  प्रतिशत
 पति  शहरों  की  20  प्रतिशत  जलता  पर  खर्च
 होती  >  आप  के  उन  डाक्टर्स  है  बडे  बढ़े
 अ्रम्पताल  है,  वे  राम  सहाय  जी  पाण्डेय  और
 महान  आदमियों  ता  इलाज  करते  है  लेकिन
 ये  सेवा  के  मन्दिर  गाव  में  रहने  वाली  गरीब
 जनता  के  frt  re  दल  "जाई  के

 25  साल  बा;  भी  भ्र पने  11 ू.  निकाल  कर

 देखिये  गौर  यह  बतलाना  की  उठा  हरे  Tv  एप

 ने  इस  80  प्रतिशत  जलता  मे  जि  कितनी
 धनराशि  खच  की  है,  बम्बई  दिल्‍ली,  क्नकत्ता

 शार  बड़े  बड़े  शहरों  के  लिय  सिलती  धन-

 राशि  खर्च  को  है  |

 जोड़कर  Bo  कल् कोटे  जी  ने  रखा  है

 बड़े  सोच-गमन  कर  ग्रा  है  उन्होंने  वहा
 है  कि  हमारे  देश  के  प्रकार  जो  पहली  थी  पौर

 जो  हमारे  पास  हमारी  पति  है  इस  का  इष्टि
 में  रखते  हुए  हमारे  पाय  उन  पद्धतियों  हे  जो

 लाग  है  उन  से  झगर  प्राय  किसान-डाक्टर

 के  रूप  मे  काम  लेना  चाहें,  ग्रामीण  क्षेत्रो  के

 लिये  उन  की  सेवाये  उपलब्ध  कराना  चाहे

 तो  थोड़े  से  प्रयाग  से  वे  ज्यादा  मेत्ाभावी

 हो  सकते  हैं  और  ग्रामीण  जनता  को  ज्यादा

 सेवा  कर  सकते  है  t  हमारे  गावों  के  इन्दर

 जो  पुराने  वैद्य  है,  जो  पुराने  हकीम  हैं,  गाव  के

 लोगो  का  उन  में  विश्वास  हैं  शौर  वे  गाव  की

 स्थिति  को  समझते  हैं  ।  मगर  ठन  को  भाष

 थोडी  सी  चावला  oad  ८”  पत्तियों

 को  थोडा  प्रोफाइल  दें  तो सफलता  मिल  सकती

 है।  जिन  के  बाप-दादा,  तुरंत  यह  काम  करते  थे,
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 feat  भर  लोगों  की  सेवा  की  है  शौर  जिन
 के  मन  में  राज  भी  सेवा  की  भावना  ह--
 उन  की  पगड़ी  को  प्र  शाप  चाहें  कि  किताबी
 डाक्टरों  से  वर  दें--तों  फ  नोन  मेज  लड़ी
 कर  सकेंगे  '  इस  को  बा  रण  a.  उन्हें  केशव
 चिताती  जान  है.  उन  की  जिन्दगी  का  एक
 उद्देश्य  बना  हुआ  है  कि  विस  प्रकार  से  दोलत

 चिट्ठी  करे  n  उन  की  पढ़ाई  पर  20-30
 हजार  सपरे  की  घन तरा शि  खर्च  दूल्हे,  पड  यही
 चाहते  है  कि  हम  शहरों  ने  रहें,  वे  गाव  में
 नाना  पसन्द  नहीं  रखते  ।  जित  के  स्वभाव  से
 गाव  अच्छा  नहीं  लगता,  जिन्होंने  कालिंग
 बौर  होस्टल  की  लाइफ  लीड  को  है.  उन  से
 तहां जाये  कि  नुमा  व  की  80  प्रतिशत  नता

 की सेता  यारो,  छात्रों  मे  था  हर  रही  सो  वे
 नहीं  कर  सकेंगे  ।  इसलिये  गोवा  में  हमें  प्रपने
 इन्डिजिनस  डाक्टर  यानी  बैचों  शौर  हकीमों
 पर  जो  देना  चाहिये  |  उपाध्यक्ष  महोदय,
 ग्रह  जात  आप  को  पसन्द  नदी  जायेगी  क्योकि
 हैं  आज  ग  के  इन्टीरियर  ने  जाकर  देखता

 ह.....

 MR.  DEPUTY  SPEAKER:  Every
 Member  is  saying  the  same  thing  over
 and  over  again  Nothing  new

 जो  भल  चन्द  डागा  चुकी  में  गांवों  में
 बेहत  ज्यादा  जाता  3  इसलिये  मझे  गोवा  का

 अनुभव  yw...  (प्रधान)

 मैं  द्र  से  पूछता  z-—-TT  ने  ुग्वर्ट्य

 भेज  है,  अस्पताल  खोले  है.  प्राइमरी
 हैल्थ  मोटर्स  है--क्या  वहा  दवामे  ठीक  पहुंच
 पाती  है,  सारी  दवायें  कहा  स्प  जाती  हैं  t
 बड़े  बढ़ें  भ्रग्पताल  है,  न  वहा  दवायें  है,  न
 काम्पीटेन्ज  डाक्टर्स  हैं,  न  गाव  में  पहुचने  के

 साधा  हैं  जौर  न  डाक्टर  जाता  चाहने
 है  t

 थी  पोल  मोदी  (गोधरा)  :  डाक्टरों
 के  लिये  अकोमोडेशन  नहीं  है  I
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 श्री  मूल  चन्द  डरा  :  न  गाद  में  बिजली
 की  व्यवस्था  है  ।  नय।  तथा  डॉक्टर  आता  है,
 नई  शादी  कर  के  आता  है  और  फौरन  शहर
 बातो  था  ता  है,  कोथ  चट्  ज़िंदगी  भर
 शहर  मे  रहा  है।  उस  को  सिनेमा  बजटीय,  टेली-
 विजन  चाहिये,  सपोर्ट  चाहिये,  उस  की  जिन्दगी
 नमी  तर  की  लती  हुई  है  1

 इसलिये  डा0  मोटे  साहब  ने  जा

 सुझाव  दिया  है  बत  अच्छा  है  ।क  जा  हमा +
 इन्डीजिलस  इाबरज्  है  उन  को  इस  काम
 ध्  ि  तैयार  किया  जायें  जिस  से  हमारी
 ग्रामीण  जनता  के  लाभ  बलूच  सके  ।

 MR.  DEPUTY-SPEAKER:  I  have
 ‘wo  more  names.  I  am  not  going  to
 accept  any  more  names.  The  Members
 ale  saying  the  same  thing  over  and
 over  again  in  different  words  J}  would
 reuest  the  two  Members  who  will
 speak  to  covfine  tnemselve.  to  not
 more  than  five  minutes,

 SHRI  K  CHIKKALINGAIAH
 (Mandya):  Sir,  I  rise  io  support  the
 resolution  moved  by  Dr.  Melkote,  Be-
 fore  the  advent  of  the  British  into
 India  the  ind.zenous  svstem  of  medi-
 ere  re'gned  supreme  The  Rajas  and
 Maharajas  embraced  this  system  of
 medicine,  but  it  was  confined  rinstly
 to  some  families  because  it  was  hand-
 ed  down  to  posterity  from  ather  to
 son  and  so  on.  It  was  in  the  height
 of  slory  in  the  heydays  of  Nalanda
 and  Taxila.  In  Nalanda  a  student  who
 was  studying  for  a  Degree  in  bedi-
 cine  found  out  a  herb  called  Bik-
 shave  Ranjana  If  that  leaf  was  plac-
 ed  on  the  hody  of  a  patient  the  whole
 thing  was  revealed,  something  like
 what  we  call  X-ray  todav.  That  sys-
 fem  has  become  obsolete  beraire  there
 was  mo  encouragement.  There  are
 certain  defects  from  which  the  oyur-
 vedie  system  Is  suffering.  There  is  no
 standardisation  of  the  process.  In
 these  days  there  was  a  tablet  called
 Kuppiear  mill  If  vou  rub  it  on  a
 smooth  curface  once.  if  was  a  cure
 for  fever.  If  it  is  rubbed  two  times,
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 it  is  for  some  other  disease.  If  it  is
 rubbed  three  times,  it  is  purgative.
 Therefore,  this  kind  of  standardisa-
 tion  was  very  dangereus.  Jf  these  de-
 fects  are  cured,  I  think  the  indigen-
 ous  systems  of  medicine  can  te  very
 usefully  adopted  in  our  country.  The
 rural  folk  have  got  complete  faith  in
 these  pundits  and  they  must  be  en-
 couraged.  They  must  be  trained  in  ay-
 urvedic  hospitals  and  given  proper  fa-
 cilities.  If  all  these  facilities  ere  pro-
 vided,  I  think  the  ayurvedic  system
 will  get  encouragement  and  the  rural
 folk  whe  have  faith  in  it  will  be
 benefited.

 With  these  words  I  support  the
 resolution.

 aft  यमुना  प्रसाद  मंडल  (सम्रस्तीपुर  )  :  श्री

 मल् कोर  ने  जो  रेजोल्यूशन  रखा  है  इसका  मैं

 समर्थन  करता  हूं  |  अस्सी  प्रतिशत  लोग  गांवों  में

 हिन्दुस्तान  में  रहते  हैं  |  पांच  लाख  से  अधिक  हमारे
 देश  में  गांव  हैं  |  वहां  रहने  वाली  गरीब  जनता

 के  लिए  पिछले  पच्चीस  साल  में  काफी  कुछ
 क्रिया  गया  है!  बात

 से  राज्यों  में  हैल्थ  सेक्टर्स
 हैं  ।  उसको  छोही  डिप्तपे्सरीज  में  परिणत

 करने  का  विचार  किया  गया  है  और

 बहुत  सी  जगहों  पर  कर  भी  रहे  हैं  ।  मैं
 समझता  हूं  कि  सबसे  जरूरी  चीज  यह  कि

 गावों  में  डाक्टरों  को  भेजने  के  पहले  उनकी

 ट्रेनिंग  की  व्यवस्था  की  जाये  |  जब  तक वे  पूरी

 तरह  से  एन्ड  बहीं  हो  पाते,  पैयोलोजॉकली,

 वायोलोजिकली  तथा  दूसरी  तरह  से  तब  तक

 उनको  गांवों  में  भेजना  वहीं  जाना  चाहिए  ।

 उसकी  व्यवस्था  करनी  बहुत  जरूरी  है  ।  गांवों

 जे  जो  हैं  उनके  साथ  एक  प्रकार  का  ला यजन

 कायम  करना  होगा  |  आधुनिक  जो  'डाक्टर

 या  और  लोग  हैं  उसको  एक  इस  आप  अगर  शानन

 कर  देगें  तो  प्रबलता  आपको  नहीं  मित्र  पायेगी  ।

 इस  पर  काफी  कमेटियां  खना  हैं।  रामास्वामी

 मुदलियार  कमेटी  ने  959  में  अपनी

 रिपोर्ट  पेश  की  थीं  |  उसको  कोट

 करने  का  मेरे  पास  समय  नहीं  है  1

 गोरे  कमेटी  ने  भी  इससे  पहले  रिपोर्ट  दी  थी  ।
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 मालिया  कमेटी  ने  बार-बार  उस  कमदी  की

 रिपोर्ट  कर  जोर  दिया  था  ।  आप  देख  ता  पा

 चलाया  कि  खास  तौर  से  i3  et  में  इंडी  जिस
 सिस्टम  आफ  मेंडिस  पर  उन्होंने  काफी  जोर

 डाला  है।  इस  चेप्टर  में  उसने  जो  विचार  व्यक्त

 किए  हैं  उन  पर  मिनिस्टर  साहव॑  को  काफी  ध्यान

 देता  चाहिए  ताकि  गरीब  लोगों  तक
 <

 सहायता  पहचान  जा  सके  ।

 चंकी  यह  विषय  स्वास्थ्य  से  भी

 डाक्टर

 की  व्यवस्था  करना  भी  बहुत  जरूर  है  ।  चूँकि

 स्वास्थ्य  विभाग  पीने  के  पानी  की  व्यवस्था

 नहीं  कर  पाठ

 बीमारियां  फैल  जाती  है  i  देहातों  में  आय  देखें

 तो  आपको  पता  चलेगा  कि  सरफेस  बार  पीने

 को  बजह  से  कई  प्रकार  के  चरम  तथा  दूसरे  रोग

 लोगों  को  हो  जाते  हैं  शाप  चाहें  कि  किसान

 MR.  DEPUTY-SPEAKER:  Drinking
 water  is  different.  The  resolution  is
 whether  we  should  make  use  cf  the
 doctors  in  the  villages  practising  indi-
 genous  medicine.  Drinking  water,  hos-

 इस  ्ाप्प्ले  भी  F390  की ्

 pitals,  dispensaries,  etc.  are  different
 things.

 SHRI  YAMUNA  PRASAD  MAN-
 DAL:  Regarding  the  indigenous  sys-
 tem  of  medicine,  there  is  a  chanter  in
 this  book  and,  I  shall  read  a  few  lines
 from  it  with  your  permission.  I  do
 not  think  it  will  be  out  of  place.

 MR.  DEPUTY-SPEAKER:  Wo;  it  is
 not,  It  is  only  a  question  of  time.

 SHRI  YAMUNA  PRASAD  MAN-
 DAL:  IT  leave  it  there.  I  raised  it
 because  we  draw  water  from  the  sur-
 face.  The  preventive  aspect  has
 also  to  be  taken  into  consideration.  I
 do  not  want  to  say  anything  more.

 MR.  DEPUTY-SPZAKER:  The  hon.
 Minister,

 SHRI  RAMKANWAR  ‘TOSe~-

 MR.  DEPUTY-SPEAKER:  Nobody
 can  make  a  speech  a  second  time  in
 the  same  debate

 शो  राम कबर  (टोंक):  उपाध्यक्ष  महोदय
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 MR.  DEPUTY-SPEAKER:  This
 will  not  go  on  record.

 SHRI  RAM  KANWAR:  *  *  *

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  PLANNING  (SHRI  A.  K.  KIS-
 KU):  Mr.  Deputy-Speaker,  Sir,  I
 would  thank  Dr.  Melkote  for  the  op-
 portunity  that  the  members  and  all  of
 us  had  to  discuss  this  problem  of  pea-
 sant  doctors  or  giving  more  empha-
 sis  for  medical  aid  to  the  7५४७)  peo.
 ple.  So,  I  specially  thank  Dr.  Mel-
 kote,  who  has  brought  this  subject
 for  our  deliberations  and  the  various
 members  who  have  contributed  to
 this  discussion.

 While  I  will  not  touch  on  each
 and  every  point  mentioned  by  the
 different  members  I  would  certainly
 say  that  ]  have  seen  the  consensus  in
 favour  of  the  indigenous  system  of
 medicine  in  the  rural  areas,  I
 admire  Dr.  Melkote  for  the  high
 words  of  praise  that  he  used  for  the
 indigenous  system  of  medicine,  its
 standurd,  technicalities,  its  scientific
 and  evcn  spiritual  aspect,  which  have
 been  accepted  throughout  the  world
 I  would  congratulate  him  fo.  the
 masterly  preventation  of  the  incigen-
 ous  system  of  medicine  that  We  had
 and  we  are  having  in  this  countrs
 today.

 So  far  as  the  Ministry  of  Health  3
 concerned,  for  quite  some  time  our
 minds  are  very  much  _  exercised
 ove:  the  que.tion  of  providing  health
 and  medical  facilities  within  the
 reach  of  the  rural  people  in  India.
 It  is  true  that  even  today  there  are
 areas  and  pockets  where  no  medical
 facilities  are  available.  Whercas
 about  80  per  cent  of  our  people  live
 in  the  villages,  all  that  we  have  been
 able  to  build  up  by  way  of  infra-
 structure  such  as  medical  colleges,
 dispensaries  and  hospitals  have  been
 in  the  urban  areas  and  in  the  metro-
 politan  cities.  Therefore,  for  quite
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 some  time  our  minds  have  been  great-
 ly  exercised  over  the  question  as  to
 how  best  and  how  quickly  we  should
 be  able  to  render  proper  medical  ser-
 vices  to  the  rural  people  of  our  coun-
 try.

 3I0

 As  the  House  is  aware,  in  July,  972
 this  matter  was  first  discussed  in  a
 Conference  with  the  Union  Health
 Minister  in  the  Chair  of  aljJ  the
 Health  Ministers  of  States  and  Sec-
 retaries  and  the  Director-General  of
 Health  Minister  of  States  and  Sec-
 a  Committee  was  formed  with  Prof.
 D.  P,  Chattopadhyaya  who  was  the
 then  Minister  of  State  for  Health  and
 under  his  Chairmanship,  we  had
 worked  out  some  guidelines,  some
 sor!  mf  suggestions,  to  pursue  this
 matter  with  different  State  Crovern-
 ments

 Then,  agatn,  in  November,  ly72,
 there  was  another  consultation  with
 the  Health  Minister  of  States  and  we
 did  adopt,  on  principle,  that  we  should
 Zo  in  a  big  way  for  rural  medical
 care  that  we  should  fit  in  the  indi-
 genous  raid;  who  are  trained  in  in-
 digenous  svstem  of  medicine,  homoec-
 pathy  and  ५०  on  and  so  forth.  How-
 ever,  may  I  say  that  when  we  were
 discussing  it  with  the  Planning  Com-
 पार  309  we  had  to  examine  the  whole
 thay  in  a  greater  denth  and  that
 took  u;  come  time?  Before  I  come
 ‘au  that  part  of  the  answer,  I  repeat
 लित  दत  quite  some  time  cur  minds
 have  been  engaged  in  this  big  prob-
 Jem

 De,  Ranen  Sen  has
 pointed  out  that  the  totka  is  very
 popular  in  our  villages.  that  our
 mothers  and  grand-mothers  _  still
 practise  it  and  that  it  is  effective  in
 many  ways.  J  know  that  it  will  be
 continued  for  days  to  come.  It  shows
 that  peocle  not  only  in  the  villages
 but  I  know  our  mothers  and  grand-
 mother  also  are  very  fond  of  this
 magic  cure  method  which  is  called
 Totka.  It  supports  the  view  that  the
 people  have  faith  in  Ayurveda.

 very  nicely

 *"eNot  recorded.
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 I  would  like  to  say  one  thing  to
 Dr.  Ranen  Sen.  He  gaid  that  there
 are  almost  no  facilities  or  no  doctors
 available  to  go  to  the  villages.  I
 may  tel]  the  House  as  well  as  Dr.
 Sen  that,  in  West  Bengal,  we  have
 286  primary  health  centres  out  of
 which  43  are  with  one  doctor  and
 243  urs  with  two  doctors...

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  How  many  without

 any  doctor?

 SHRI  A.  K  KISKU:  At  present,
 there  1s  none  without  any  doctor.
 Why  l  mention  about  these  primary
 health  centres  complex  in  connection
 with  rural  medical  health  services  is
 that  we  have  built  up  during  the
 lest  20  years  a  big  complex  of  pri-
 niary  health  centres  and  sub-centres
 in  the  rural  areas.  It  may  be  that
 there  are  not  doctors  everywhere
 But  we  have  built  up  a_  structure
 which  has  to  be  strengthened,  and
 which  are  the  key  posts  for  rural
 medica]  services  in  country.

 MR.  DEPUTY-SPEAKER:  Do  you
 mean  to  say  that  these  health  centres
 will  be  manned  by  peasant  doctors?
 This  is  the  Resolution.

 SHRI  A  K.  KISKU:
 to  that,  Sir.

 I  am  coming

 DR.  RANEN  SEN:  This  is  a  stan-
 dard  reply.

 SHRI  A  K.  KISKU:  I
 gving  a  standard  reply.

 SHRI  MURASOLI  MARAN  (Mad-
 rag  South):  It  is  sub-standard.

 am  not

 SHRI  A.  K.  KISKU:  We  are  at
 the  threshold  of  the  Fifth  Five-Year
 Ptan.  We  are  at  the  threshold  of  a
 new  chapter  of  giving  medical  aid  to
 +he  rural  people  jn  our  country.  But
 ‘what  I  am  saying  1s  that,  whether  we
 introduce  indigenous  system  of  medi-
 cine  nr  homoeopathy,  we  have  to
 y  ck  vaithin  the  infra-structure  that

 3i2

 we  have  built  up.  And  this  is  exact-
 ly  the  point  where  we  had  to  go  into
 a  lot  of  discussion  with  the  Planning
 Commission.  It  is  very  good  to  say,
 ‘Let  us  go  in  a  big  way  with  Ayur-
 vedic  doctors  and  homoeopathic  dot-
 tors  into  the  villages’,  It  is  a  great
 idea,  a  great  sentiment,  But  we
 have  to  evolve  a  strategy  how  it
 should  be  integrated.

 Many  hon.  members  have  already
 said  that  probably  modern  medicine
 has  an  attitude  which  may  not  be
 very  favourable  to  Indian  system  of
 mcdicine,  Well,  it  is  there.  But  we
 also  want  to  give  as  much  emphasis
 to  Indian  system  of  medicine  and
 homovopathy,  and  we  have  to  find  out
 to  what  extent  the  acceptability  is
 there  Therefore,  in  order  that  we
 ure  equipped  with  proper  knowledge
 and  experience  we  can  go  In  a  more
 santo  the  problem,  we  had  to  dis-
 cuss  this  with  the  Planning  Commis-
 sio.  And  I  am  very  glad  to  tell  you
 that  we  have  already  got  a  sanction
 for  chout  Rs  10  lakhs.  We  are  going
 into  29  blocks  in  2l  different  States
 and  the  strategy  is  being  worked  out
 as  to  where  we  should  go  and  how
 we  should  build  up  within  the  exist-
 inf  netwerh  and  bow  it  is  0  be  as-
 sessed,  ४०  that  with  that  knowledge
 and  experence  we  can  go  in  a  more
 vigolous  way  But  before  we  go  in-
 to  it,  it  is  necessary  that  we  have  the
 experience  and  we  build  up  a  fool-
 proof  strategy  os  to  how  we  go  into
 it,

 I  may  tell  you  that  indigenous  sys-
 tem  of  medicine  and  homoeopathy  is
 being  encouraged  in  a  big  way.  This
 parliament  has  passed  a  Bill  on
 Indian  Counci]  for  the  Indian  system
 of  medicine  and  through  this  Council
 we  are  trying  to  streamline  the  entire
 Indian  system  of  medicine  through-
 out  the  country,  trying  to  find  out  the
 talents,  making  out  a  register,  trying
 to  build  up  medical  colleges  on  the
 Ayurvedic  system  to  improve  the
 standard  of  drugs  in  the  indigenous
 <evystem  and  so  on  and  so  forth.  The
 Indian  System  of  medicine  is  some-
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 thing  of  ours  and  we  would  like  to
 8९९  that  it  comes  up  in  the  proper
 form  and  with  it  we  can  go  into  the
 Tural  areas  and  serve  our  rural  peo-
 ple.

 As  I  said.  we  had  a  lot  cf  discus-
 sion  with  the  Planning  Comunission
 and  the  Planning  Commission  has  ac-
 cepted  it  In  the  Fifth  Five  Year
 Plin  we  are  going  into  the  sub-cent-
 ral  Jeve'  where  there  is  a  scheme  of
 uptiadin?  about  200  Primary  Health
 Centres  into  30-bedded  hospitals.  But
 our  eves  ere  more  into  the  interior
 where  for  every  10,000  population  a
 suh-centre  has  to  be  built  up  and
 there  we  would  like  to  see  that  doc-
 tors  properly  trained  in  the  Indian
 syite  n  of  medicine  can  go  and  prac-
 tise  there.

 With  these  words  of  compliments  to
 al!  th»  members  and  Dr,  Melxote,  I
 would  say  that  the  Government  is
 very  much  aware  and  _  concerned
 about  the  rural  medical  services  but
 T  would  request  Dr.  Melkote  to  kindly
 withdraw  his  resolution.  I  can  as-
 gure  um  and  the  House  that  we  are
 going  in  a  big  way  with  rural  medical
 services.

 DR.  6.  5.  MELKOTE  (Hyderabad):
 We  started  in  a  very  big  way  and  the
 penple  responded  with  great  enthusi-
 asm  when  the  Prime  Minister  herself
 enunciated  that  in  the  Fifth  Five
 Year  Plan  the  peasant  doctors  should
 be  given  the  greatest  encouragement.
 From  that  stage,  the  next  stage  was
 discussion  between  the  Ministers  of
 the  States  and  the  Central  Govern-
 ment  and  the  Departments  and  then,
 in  the  month  of  February  this  year
 under  the  Chairmanship  of  Prof  Chat-
 topedhvaya,  a  seminar  was  held
 where  we  discussed  this  question  of
 rural  medical  aid.  Right  from  the
 atart  an  attack  on  the  Indian  system
 of  medicine  was  made  by  the  repre-
 sentatives  of  the  Indian  Medical
 Association  cnd  a  few  others.  When
 some  of  us  vehemently  opposed  what
 was  being  talked  about  and  pleaded
 for  understanding  the  problem  in  8
 reasonable  way  they  tried  to  modify
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 ther  stand  to  some  extent.  We
 thought  that  something  would  be  done
 but  we  were  disappointed  to  find  peo-
 ple  at  the  top  are  talking  now  that
 the  whole  thing  has  been  scuttled  by
 the  Planning  Commission  and  the
 Government  themselves  were  rather
 perturbed  becuase  of  the  reactionary
 attitude  of  the  modern  medical  men
 ani  tind  it  difficult  to  go  before  the
 pubis  and  tell  them  that  the  whole
 utes  2nunciated  by  the  Prime  Mi-
 nister  was  being  given  up  whon  the
 matter  had  .uch  serious  consequen-
 ¢.  on  the  rural  public.

 T  rust,  therefore,  thank  all  the
 rvembers  here  both  from  the  Oppasi-
 tion,  side  and  this  side,  tor  having
 suvportel  my  re.olution.  The  pro-
 bem  35  not  tie  question  of  the  sys-
 tem  When  I  mentioned  the  indige-
 nour  systems,  I  had  in  mind  Unani
 Homoeopathy,  Sidha  and  Yoga  and
 Ayuryerlic  systems.  These  are  the
 people  who  have  settled  down  in  the
 ruarl  areas.  Today,  if  they  are  consi-
 dered  as  unqualified  people,  how
 many  cases  are  we  hearing  everyday
 of  mortality  because  of  administering
 medicin>  by  these  people?  As  I  said,
 tro:a  tume  immemorial  it  is  these  doc-
 tors  who  have  gettled  down  in  the
 rural  sectcr  and  rendering  medical
 aid  to  them.  They  are  there  today.
 How  to  ntilic2  them  and  hew  to  im-
 prove  the  method  of  their  function-
 ing  is  the  question.  The  function-
 ing  of  the  modern  medical  doctor  is
 shghtty  different;  he  is  to  look  after
 medico-legal  cases,  quarrantine,  sur-
 gery,  obstetrics  and  gynaecology.  Un-
 der  the  different  political  conditions
 that  existed  in  the  recent  past  our
 rurel  practitioners  had  djusted
 tnemselves  to  the  situation  and  they
 have  heen  carrying  on  useful  work.
 We  felt  tist  thi-  ssheme  enunciated
 by  the  Prime  Minister  would  have
 been  given  the  greatest  fillip:  we
 thoueht  that  they  would  have  been
 encourated.  But  this  is  not  being
 done.  The  present  thinking  of  put-
 ting  up  39  blocks  as  pilot  projects  in
 diferent  parts  of  the  country  is  a
 very  poor  idea  of  the  Planning  Com-
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 @ustian  which  they  are  placing  before
 the  country  for  acceptance.  This  is
 anil)  a  palut  programme.  If  intentions
 are  not  £000  and  they  are  suspect,
 what  they  may  do  is  to  make  the  plan
 work  for  suffocation  and  death.  What
 we  have  experienced  in  the  recent
 past  is  that  it  has  not  been  given  fair
 trial  at  all.  I  only  hope  that  even  im
 these  circumstances  the  indigenous
 doctors  will  come  forward  and  vet
 themselve,  trained  to  do  the  job  un-
 der  the  pilot  project  and  that  they
 wil]  give  a  good  account  of  them-
 selves  The  present  idea  of  pilot  piro-
 jects  25  a  slight  improvement  over  no
 project  schemes  at  all  There  aie  lot
 of  things  which  they  have  to  do  to
 come  to  the  forefront  I  therefore
 conimendg  this  to  the  rural  practitio-
 neis,  that  they  should  take  this  op-
 portunity  to  show  thew  very  best
 The  hon.  Mimster  has  given  an  as-
 surance  that  he  is  doing  his  best  to
 implement  it.  Keeping  in  view  this
 assurance,  I  beg  of  the  House  to
 pe:mit  me  to  withdraw  the  Resolu-
 tion  Thank  you

 MR  DEPUTY-SPEAKER:  Has  the
 hon  Merrber  the  leave  of  the  ITouse
 to  windraw  his  Resolution’

 SOME  HON  MEMBERS:  Yes

 MR  DEPUTY-SPEAKER  The
 Resolution  is  withdrawn  by  leave  of
 the  House

 The  Re  olution  was  by
 withdrawn

 leave,

 6.59  hrs

 RESOLUTION  RE:  OWNERSHIP  OF
 NEWorAPERS  AND  NEWS  AGEN-

 CIES

 MR  DEPUTY-SPEAKER:  We  will
 to  make  sure  that  at  least  Govern-
 in  the  name  of  Shri  H,  N,  Mukher-
 jee  —-Shri  Mukherjee.
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 SHRI  H.  N.  MUKHERJEE  (Culcutta
 —North-East).  Mr.  Deputy  Speaker,
 Sir,  I  beg  to  move.

 “This  House  calls  upon  the  Gov-
 ernment  to  adopt  immediate  mea
 sures  for  delnking  and  democrati-
 cally  diffusing  the  ownership  of
 newspapers  and  news  agencies  in
 the  country.”

 I  do  not  have  to  make  ve  lengthy
 speech  in  ofder  to  commend  this
 Resolution  to  the  House  because  I  um
 only  asking  for  the  implementation  of
 a  national  policy  already  announced—
 whether  willingly  or  not  is  a  different
 matter—and  I  am  calling  upon  the
 Government  to  shed  certain  dilatori-
 ness  which  they  have  shown  in  regard
 to  this  matter  of  the  dsffusine  of  the
 ownership  of  newspapers  Mu  rews
 agencies  in  this  counirs

 Sir,  the  olher  day  on  the  *"th  of
 July,  answering  an  Unstarred  Question
 No  404  the  Minister  replies  that  Gov-
 ernment  decision  to  delink  ew=p  iners
 and  news  agencies  [rom  imdustries
 ig  unchanged  In  so  far  as  ailaton-
 ness  Ww  concerned  his  only  answer
 was  that  the  imnleations  *r  the  Ight
 of  the  Supreme  Court  tudgemcnt  un-
 der  examination’

 ह 54  hrs.

 Now.  we  have  hear!  a  long  e™wugh
 story  about  the  Supreme  Court  wdg-
 ment  si.nding  in  the  wav  of  de
 linking  newspapers  and  new  egencies
 from  monopoly  interests  in  industry
 and  it  is  more  than  time  that  Govern
 ment  makes  up  its  mind

 व  took  this  opportunity  of  bringing
 forward  this  Resolution  only  in  order
 to  make  sure  that  at  least  Govern
 ment  would  say  at  the  termination  of
 this  debate  that  before  this  particy-
 lar  present  session  is  out  the  Bill,
 which  has  been  long  in  preparation
 would  be  actually  introduced

 Sir,  as  I  said,  this  is  a  long  story
 which  I  need  not  elaborate  because
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 the  Houce  has  heard  it  so  often  and
 also  ex-Ministers  of  Government  have
 been  found  so  glibly  offering  support
 to  the  demand  at  public  meetings,
 particularly,  those  organised  by  the
 working  journalists  and  ,pokesman
 of  the  Government  are  fairly  free
 with  therr  werds  of  assurances  =  re-
 garding  Government's  intention  of
 fighting  the  monopoly  in  the  press
 industry.

 “In  the  opinion  of  the  Commission
 the  Press  Commission  went  into  this
 matter  and  the  Press  Commission  had
 come  to  this  conclusion  on  account  of
 demands  made  by  the  working  jour-
 nalists  amd  by  many  other  people.
 But.  the  Press  Commission,  in  spite
 of  its  miscellaneous  composition,  has
 made  very  definite  recommendations
 about  the  diffusion  of  the  ownership
 ef  news-p  pers.  The  ¢ymmission
 Says—-T  am  quoting  the  words  from
 the  Comm.ssion's  Report—as  follows:

 “In  the  opinion  of  the  Commission
 if  would  be  ideil  if  the  vropretor
 of  a  newspaper  has  no  ofher  inte-
 rests  but  since  it  would  not  be  a
 practical  possibility,  the  Commis-
 sion  felt  that  the  remedy  lies  in
 diffusion  of  effective  control  or  ciffu-
 sion  of  ownership  among  a  large
 number  of  persons  so  tbat  the
 chances  of  any  dominant  i:.terests
 among  the  group  of  owners  could

 be  eliminated  or  cancelled  mutually
 One  method  of  providing  cffusion
 of  control  would  be  to  transfer  the
 management  to  a  public  trust.  The
 Commission  also  recommended  that
 diffusion  might  be  brought  about  by
 the  gradual  distribution  6  shares
 to  the  erployees,  and  to  a  smail  ex-
 tent  to  the  public  both  in  the  exist-
 wg  undertakings  and  in  those  to
 be  started  in  future."

 This  was  as  long  ago  as  1954,  and
 since  the  days  of  the  conquest  of  the
 indian  Presses  by  the  tycoons  of  big
 business  the  taking  over  of  all  the
 houses  by  the  enterprises  of  patriotic
 journalism;  from  the  money-lenders
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 the  present-day  successors  of  those
 money-changers  had  heen  lashed  out
 of  the  temple  of  Jerusalem,  This  is  a
 long  story  of  taking  over  of  the  pres-
 ses  which  is  the  instrument  of  genous
 collaboration  between  the  leadership
 of  a  country  and  its  people  end  rot
 a  story  of  the  taking  over  of  the
 presses  but  the  most  unspeakable  ty-
 coons  who  mint  money  out  of  the
 miseries  of  the  other  people.  This
 story  is  Much  more  and  the  iime  has
 come  to  put  an  end  to  it.  In  apite  of
 this  assurance  which  has  been  coming
 from  Government  in  this  :egard,  we
 find  this  peculiar  procratination
 The  Minister  is  here  and  he  will  have
 to  be  answerable  to  Parliament  and  to
 the  country  for  this  delay  which  has
 taken  place  over  the  years.

 I  feel  that  Government  should  have
 some  pangs  of  conscience  in  regard
 to  this  issue,  for,  on  80  many  occa-
 sinns  they  have  came  forward,
 through  their  spokesmen  to  sive  all
 kinds  of  assurances  about  their  de-
 sire  to  do  the  right  thing  in  regard  to
 this  point.

 J  have  have  a  number  of  pronouce-
 ments  made  by  Ministers  of  Govern-
 ment.  for  instance,  bv  Wr.  Gokhale
 who  svoke  on  the  desirability  of  the
 elimination  of  monopolv  ४  the
 Eighteenth  Annual  Sesion  of  the
 Indian  Federation  of  Working  Jour-
 nalists.  He  saiq  on  that  «ceasion—
 and  thie  was  a  counle  of  year.  azo—

 ‘The  press  in  Indi:  shoul?  forth-
 with  cease  to  be  a  mouthpiece  of
 the  few  and  shculd  really  reflect
 kana  fide  the  cross-currents  of  puh-
 le  oninion  in  the  country.”.

 And  he  added:

 “From  a  competitive  in-fitution,
 the  drift  unfortunately  now  is  to-
 wards  monopoly.  In  my  v'ew.  it
 must  be  reversed.”.

 ‘Forthwith’'  was  the  expression  used
 hv  thie  Minister  af  Governmert  who
 made  one  of  his  early  pronoun:  ements
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 before  the  Indian  Federetion  of  Work-
 ing  Journalists,

 379

 Then,  in  April,  1971,  again,  before
 the  Federation  of  Working  Journal-
 ists,  Mr.  K.  V.  Raghunatha  Reddy
 made  a  speech:  he  was  at  that  time
 Minister  for  Company  Affairs,  and  he
 said:

 “We  have  to  start  with  the  press
 in  order  to  fight  monopolists.”,

 He  said  further:

 “Having  delinked  commercial
 Lanks  from  industrial  house:,  it  is
 time  to  free  newspapers  also  from
 their  grip.”

 Another  former  member  of  the  Gov-
 ernment,  Shrimati:  Nandini  Saipathy
 also  made  a  statement  before  this
 House  in  July,  97]  where  she  ieite-at-
 ed  that  the  control  by  monopoly  over
 the  piess  and  all  the  news  agencies
 in  particular  must  go,  and  she  refer-
 red  to  that  premier  news  agency,  the
 Press  Trust  of  India,  saying  that  the
 Press  Trust  of  India  had  oromised  to
 turn  itself  into  a  public  trust  whick
 would  be  run  on  lines  which  could
 be  popularly  and  democratically  orga-
 nised  and  on  that  basis  had  taken
 loans,  in  fact,  a  very  large  loan  of
 Rs.  55  lakhs—-this  was  said  in  97i—
 for  the  construcnon  of  their  building,
 and  yet  they  hal  not  responred  to  the
 recommendation  made  by  the  Press
 Commission  and  that  Government  was
 trying  to  think  out  what  steos  should
 be  taken  in  erder  to  implement  that
 recommendation,

 The  Press  Commission’s  recommen-
 dations,  therefore,  have  been  given  lip-
 service  to,  sometimes  in  very  effusive
 language,  because  Ministers  under-
 stand  very  well  the  value  of  publicity
 through  the  newspapers,  and  address
 ing  gatherings  of  journalists,  tiey  are
 always  very  careful  to  see  that  their
 ideas  are  supported  at  least  for  the
 time  being  with  some  fulsome  and
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 exaggerated  statements  of  intention,
 but  if  those  statements  of  intention
 were  really  intended  to  be  disregarded
 then  that  really  is  a  most
 state  of  affairs,

 of  ownerships  and  trusts  of  news-
 papers,  in  regard  to  the  concentra-
 tion  of  ownership,  in  regard  to  ad-
 vertising  agencies  and  so  many  other
 things,  which  are  not  part  of  my  re-
 solution,  have  been  given  the  go-by.
 They  are  remembered  only  for  cere-
 monial  occasions  for  certain  Minis-
 terial  pronouncements  which  are  not
 really  intended  to  be  implemented.
 This  is  a  state  of  affairs  which  has  to
 be  put  an  end  to  once  and  for  all.  I
 would  ask  the  Minister  definitely  to
 give  an  idea  to  this  Parliament  that
 it  has  no  intention  of  delaying  any
 further,  and  that  before  the  end  of
 the  present  session  of  Parliament  he
 would  introduce  here  the  promisea
 Bill  for  the  diffusion  of  the  owner-
 ship  of  the  press  as  well  as  of  the
 news  agencies  which  play  such  an
 important  role  in  our  country  at  this
 moment.

 The  story  of  this  conquest  of  the
 press  by  big  business  is  such  a  sordid
 one  that  I  hate  to  have  to  recall  it,
 and  T  have  so  many  details  in  regard
 to  it  that  I  feel  perhaps  I  should  not
 make  a  reference  to  it  because  this
 House  is  very  well  aware  of  the  facts
 of  the  situation.  But  even  so,  one
 has  to  remember  at  least  a  few  things
 in  order  not  to  let  this  medium  of
 yelationship  with  our  people  to  de-
 teriorate  and  to  degenerate  in  the
 way  it  has  been  doing  in  the  last
 two  decades  and  more.

 —  yas press  at  one  time  was  ru
 in  the  days  when  the  struggle  for
 freedom  was  going  on,  by  people  who
 had  a  sense  of  mission,  who  hed  8

 feeling  that  to  be  a  journalist  was  te
 he  almost  performing  a  mission  for
 the  country,  From  a  misshm,  it

 turned  out  to  be  a  sort  of  vocation
 to  which  #  certain  kind  of  people
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 were  called;  then  it  became  a  pro-
 feasion,  very  rightly  because  without
 professional  expertise  journali  m  85
 a  technical  performance  cannot  be
 conducted  properly.  But  for  journa-
 lism  to  become  a  profession  shoula
 not  at  the  same  time  have  implied  a
 deterioration  of  journalism  into  ser
 vice  of  monopoly  interests.

 The  fact  of  the  matter  is  that  today
 the  control  of  the  press  ig  in  the
 most  undesirable  hands,  because  big
 money  in  India  is  among  the  worst
 sharks  in  creation;  big  money  =  in
 India  includes  some  of  the
 lousiest  people  that  you  can
 find  anywhere  in  the  world,  big  money
 in  India  is  represented  by  those  who
 have  not  the  slightest  sensibility  about
 the  needs  and  desires  of  our  reovle.
 and  if  some  of  the  best  minds  who
 ure  trained  to  journalism  are  bought
 up  by  the  representatives  of  big  busi-
 ness  and  are  treated  the  way  they  are,
 then  heaven  help  the  future  of  this
 country,  the  future  of  any  attempt  at
 communication  between  the  leadership
 and  the  people  of  this  country.

 This  kind  of  process  has  goné  on  for
 such  a  long  period  that  today  we  find
 that  all  the  big  newspaper  chains  in
 the  hands  of  people  who  are  big  guns
 in  industry  and  who  are  notorious  for
 their  monopolistic  practices,  not  mere-
 ly  in  the  sense  of  monopolistic  prac-
 tices  in  the  more  advanced  countries,
 but  practices  which  stink  to  high
 heaven.

 We  find  the  biggest  newspapers  in
 our  coyntry  today  like  the  Hindustan
 Times  and  its  allied  organs,  the  Times
 of  India  group,  the  Indian  Express
 group,  the  Statesman,  the  Hindu,  the
 Amrita  Bazar  Patrika,  the  Anand
 Bazor  Patrika.  All  these  combines

 haye  come  into  thd  picture  as  business
 operators,  Now,  after  ail,  if  the  Birlas

 i259  LS—,
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 and  the  Dalmias  and  such  people,
 whose  names  one  finds  if  unsavoury  to
 recite  in  Parliament  so  often,  come  ६0
 hold  al)  the  powers  of  the  dissemina-
 tion  of  news  ag  well  as  of  political
 views  to  our  people,  then  we  can  very
 wel]  imagine  the  kind  of  society  we
 might  have.

 322

 I  neej  not  go  into  details  because
 they  are  so  many  that  we  cannot  just
 bother  about  them;  besides,  they  are
 fairly  well  known  particularly  to  this
 Parliament,  But  it  is  truly  a  sordid
 thing--and  we  cannot  forget  it—that
 the  Vivian  Bose  Commision  report,  for
 example,  had  shown  how  dreadful  the
 story  was  when  the  Times  of  India
 chains  of  newspapers  was  bought  up
 by  the  Dalmia  Cement  and  other  in-
 teresis.  We  know  how  shares  were
 transferred.  how  the  moneylenders
 took  over,  how  the  Dalmia-Jains  took
 over  Bennet  Coleman  and  other  com-
 panies  with  people's  money  which  they
 had  manipulated.  All  this  is  part  of
 reports  which  hag  been  preainted  to
 Parham‘nt  and  known  to  the  country.
 The  Vivian  Bose  Commission  had
 found  that  the  Dalmia-Jains  robved
 their  shareholders  of  Rs.  2.61.00.000
 odd  and  defrauded  the  excrr  quer  of
 Rs.  14,51,979  and  all  that.  From  all
 these  companies  came  Rs.  !  87  crores
 which  was  the  price  paid  for  buying
 the  Bennet  Coleman  Co.,  whuh  has
 brought  out  of  Times  of  India  since
 1850  and  so  on  and  so  forth,

 =
 Ido  not  want  to  go  into  the  details

 about  thesc  matters.  Thev  are  very
 wel]  known,  but  these  are  the  papers
 Which  mould  public  opinion  in  our
 country.  And  here  are  the  indus-
 trialists  wh..  the  Press  Commission
 had  said  ard  who,  every  cecent  work-
 ing  journalist  and  every  well-meaning
 citizen  of  this  country  would  agree,
 should  be  out  of  control  of  this  me-
 dium  of  propaganda,  medium  of  edu-
 cation  and  medium  of  inspiration  of
 all  the  social  ideals  which  should  in-
 form  our  country  at  this  present  rio-
 ment,



 group  grew  from  a  total  of  eight  news
 papers  to  27.  In  1952,  380  dailies  had
 a  circulation  of  2.5  million,  In  969,
 there  were  650  deilies  with  a  circula-
 tion  of  7.8  million  copies,  While  the
 number  of  newspapers  doubled,  the
 circulation  trebied.

 Circulation  alone,  however,  is  not
 an  Indicator  of  monopoly,  but  we  see,
 for  example,  from  the  Enquiry  Com:
 mittee  on  Small  Newspapers  on  which
 I  had  the  privilege  to  serve.  that  it
 pointed  out  in  1965,  when  the  report

 press,  The  Hindu,  the  A-nrita  Bazar
 Patrika,  The  Ananda  Bazer  Potrika
 and  The  Times  of  India—consumed
 39.8  per  cent  of  imported  newsprint
 amd  33  per  cent  of  NEPA  newsorint.
 They  take  the  lion’s  share  of  whatever

 of  newsprint  there  fs  in  the
 country.  This  incr-aging  trend  toward:
 the  proliferation  of  common  ownershin
 units  which  would  be  the  dominent

 fe  in  our  press  is  a  very  danecr-
 @ué  factor  in  the  social  life  today.

 Cement  Co,  Jaivur
 op  and  se  f-rts,  hh  the

 Hindustan  Times  group,  the  principal
 shareholders.  of  course  ar>  the  Bria

 their  satellites.  They
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 Jain,  brother  of  Shanti  Prasad  Jain
 of  Bennet  Coleman,  There  is  a  pecu-
 liar  family  ling  between  those  news-
 paper  magnates.  This  person’s  daugh-
 ter  is  married  to  8.  D.  Goenka,  son  of
 Ramnath  Goenka,  Shri  B.  D.  Goenka
 lookg  after  the  newspaper  business  al-

 Goenka's  ‘wife,  a

 a  director  of  Indian  Express,  Bombay.
 This  story  ig  so  sordid.  I  say  it  is
 sordid  because  only  the  other  day,  on
 the  24th  of  July,  there  was  in  Parlia-
 ment  an  Unstarer@d  Question  No,  290
 when  it  was  asked  if  the  CBI  had
 completed  its  probe  into  the  charges
 of  cheating,  forgery  and  falsification
 of  accounts  and  stocks  against  the
 directors  of  Indian  Express  group  of
 companies  and  if  so  what  was  the
 result  ang  what  haprened  in  the  Law
 Court.  A  long  answer  was  given  to  it
 end  oll  these  worthy  persons  belong-
 ing  to  the  Goenka  family,  namely,
 Shri  Ramnoth  Goenka,  Shri  Bhagwan-
 dat  Goenka,  Shrimati  Saroj  Goenka

 sections  of  the  Indian  Penal  Code,  but
 becauss  they  have  tonnes  of  money
 thev  go  to  Court  and  get  writ  petitions
 admitted  in  their  favour  atleast  as  an
 interim  provos'tion  to  delay  the  mat-
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 behaved  in  so  far  as  controlling  the
 editorial  policy  is  concerned.  I  have  no
 time  to  go  inte  the  details  about  it,
 but  Mr.  Setalvad  in  his  remniscences
 referg  to  the  ts  of  the  States-
 man  where  he  was  made  Chairman  of
 the  Trust  to  control  it  and  when  the
 Tatas,  Martin  Burn  and  Mafat  Lal
 came  together  to  get  hold  of  the
 paper,  Mr.  Setalvad  has  put  it
 on  record,  that  for  the  wrongest  possi-
 ble  reasons  pressure  was  put  by  the
 representatives  of  Tatas  and  their
 allies  on  the  Statesman  Board  in  older
 to  get  rid  of  an  editor,  Mr.  Prann
 Chopra,  who  was  accused  of  Seing  a
 pro-communist  in  his  slant  on  report-
 ing  and  commentary  in  regard  to  the
 United  Front  Government  in  West
 Bengal  in  that  period.  Mr.  Setalvad
 being  the  upright  jurist  that
 he  is,  says  that  it  was  absolutely
 against  all  cannons  of  contiol  07.7  eci-
 torial  policy  which  could  be  legiti-
 mately  employed  by  those  who  are
 owning  the  newspaper,  We  know  all
 this.  We  know  how  a  man  lke  mr.
 Frank  Moraes,  who  could  come  one
 day  and  find  on  his  table  a  letter  of
 dismissal.  We  know  how  smaller
 people  are  treated  and  how  these
 newspaper  magnets  treat  the  top
 people  under  their  employ,  because
 they  pay  them  well  atleast  so  far  as
 those  who  are  at  the  top  are  concern-
 ed.,  Not  everybody  in  Journalism  is
 paid  very  well.  I  have  here  an  article
 by  a  leading  journalist  Mr.  Chatur-
 vedi,  who  has  said—-out  of  his  remin-
 iseences  that  Mr.  Bhola  Paswan  Shas-
 tri  began  as  a  journalist  in  946  with
 a  salary  of  Rs,  25  and  he  took  up
 something  else  because  he  coulg  get
 Rs,  50.  Even  today  in  the  newspayers
 which  are  not  in  the  favoured  cate-
 gory,  people  are  getting  wages,  which
 are  absolutely  much  below  the  mini-
 mum  which  should  be  given  to  peo-
 ple  particularly  of  the  sort  of  talent
 that  the  Journalists  are  supposed  to

 tetests  of  our  people.  Here  are  some
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 People  posing  ag  editor-in-chief,  I  can
 name  the  papers,  the  names  of  whose
 editor-in-chief  are  advertised  on
 everyday  but  who  cannot  write  a
 leader  to  save  their  lives.  I  said  it
 long  ago.  In  the  newspaper  -ndustry
 there  are  people  now  who  put  their
 nameg  as  editor-in-chief,  but  who  car
 not  write  a  leading  article  even  if  they
 are  to  save  their  lives  by  doing  so.
 Yet  because  they  have  the  purse
 strings,  they  control  it.  This  is  the
 kind  of  thing  which  goes  on  and  our
 journalism  is  conducted  in  the  in
 terests  of  some  people.

 I  have  found  a  very  useful  orochuze
 by  Sumanta  Banerjee  published  by  the
 Federation  of  Working  Journalists
 which  tries  top  show  what  happens
 with  reference  to  the  day  to  day  re
 porting  in  the  different  newspapers
 eszecially  in  India’s  monopoly  press,
 in  the  five  groups  which  are  the  most
 important  in  India’s  monopoly  press,
 not  only  in  the  editorial  comments,
 which  they  are  free  to  make  against
 the  national  policies  of  the  country,
 but  aiso  in  factual  reporting  takes  a
 prejudiced  and  partisan  view.  In  this
 book,  very  carefully  documented  re-
 ferences  are  made.  The  writer  refers
 to  about  0  items  in  regard  to  which,
 quite  apart  from  editorial  views  of
 these  monopoly  papers,  reporting  was
 so  prejudiced  and  one-sided  and  in-
 tended  to  mislead  our  people,  These
 were  the  items  he  has  taken  in  the
 last  few  years:  The  crisis  in  the
 Congress  leading  to  the  split,  the  ques-
 tion  of  bang  nationalisation,  Presi-
 dential  Election  of  ‘1961,  abolition  of
 privy  purses  in  1970,  communal  riota
 in  Ahmedabad  in  1969,  the  fall  of  the
 West  Bengal  U.F,  Government  preced-
 ed  by  alleged  tawless  activities,  the
 fall  of  the  Kerala  U.F.  Government
 preceded  by  interference,  Punjab-Ha-
 ryana  dispute  over  Chandigarh  in
 ‘1969-70  and  the  mjd-term  poll  in
 97I,  This  book  shows,  by  document-
 ed  references  to  the  manner  in  which
 reporting  is  made  in  the  monopoly
 press,  that  their  idea  is  to  vitiate  and
 distort  facts  even  in  order  to  produce
 a  completely  different  influence  and
 impact  upon  the  minds  of  our  कुल्फी १.
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 t  would  Uke  dt  this  stage  not  to  go

 any  further  into  it,  Hectuse  many
 members,  I  am  sure,  ‘would  like  to
 take  part  in  this  debate  and  |  do  hope
 that  the  debate  when  it  continues  gets
 a  longer  tenure,  because  many  mem-
 bers  from  different  parts  of  the  House
 would  like  to  stregs  on  the  Govern-
 ment  the  absolute  urgoncy  of  legisla-
 tion  on  this  point,  I  would  only  say,
 it  35  the  most  scandalous  thing  that
 thig  Government  has  permitted  so
 much  delay  and  dialatoriness,  which
 I  think  is  more  than  suspicious.  This
 delay  and  dilatoriness  only  suggeata
 that  Government's  links  with  big
 money  and  monopoly  are  still  so
 strong  that  they  really  do  not  dare
 to  strike  at  big  monopoly  at  a  point
 where  it  might  hurt  their  interests  in
 the  long  run.  This  is  why  Government
 which  hag  been  procrastinating  over
 this  matter  over  the  years,  promising
 to  bring  legislation  over  a  couple  of
 years  and  more  now,  this  is  why  Gov-
 ernment  which  sometime  ago  even
 announced  publicly—one  of  its  minis-
 ters,  |  think  Shri  K.  V,  Raghunatha
 Reddy  had  told  a  public  meeting  that
 there  was  a  draft  already  ready  cf  the
 छा  which  36  only  waiting  to  be  pro-
 duced  hefore  Parliament,  has  not  dene
 it  and  now  for  umpteen  years  we
 are  listening  to  the  fact  that  because
 of  the  price  page  schedule  case  having
 heey;  decided  in  a  particular  way  in
 the  Supreme  Court,  Government  can-
 not  do  it.  This  is  absolutely  a  lame  ar-
 gument  which  does  not  hold  water  and
 that  is  why  in  order  fo  emphasise  on
 Government  the  absolute  urgency  o!
 the  immediate  introduction  of  legisla-
 tion  for  the  diffusion  of  the  ownership
 of  newspapers  and  news  agencies,  I
 want  Government  to  give  us  an  as
 surance  that  they  will  do  it  here  and
 now,  as  goon  as  ever  that  is  practi-
 cable.  There  is  no  need  to  delay  it
 any  further,  I  would  not  take  any
 more  of  the  time  of  the  House,  though
 there  ig  a  great  deal  more  to  be  said,
 and  I  do  hope  that  the  members
 woulg  take  that  amount  of  interest
 which  is  asedexd  in

 erate
 to  put  maxi-

 t

 MUGUSE a  ‘1973  Newspupers,  ढक  (Res)  st,

 mum  ह)...  छ  the  Gdveroment  to
 make  suty  thet  this  Jong  delayed
 legislation  is  adopted  by  the  House,

 SHRI  PILOQ  MODY  (Goduraj;  t
 want  to  put  it  on  record  that  an
 honourable  Member  of  Parliament  was
 mentioned  by  Prof,  Mukeriee  and  there
 was  no  objection  from  the  Chair.

 MR,  DEPUTY-SPEAKER:  Regolu-
 tion  moved:

 “This  House  calis  upon  the  “Gov-
 ernment  to  adopt  iramediate  mea-
 sures  for  delinking  and  democrati-
 cally  diffusing  the  ownership  of
 newspapérs  and  news  agencies  in
 the  country.”

 There  is  an  amendment  by  Shri
 Daga.  Is  he  moving  it?

 SHRI  M.  C,  DAGA  (Pali):  Yes,  Sir,
 IT  beg  to  move:

 That  in  the  resolution,—

 for  “delinking  and  democratically
 difflusng  the  ownership",  substi-
 tutenn

 “a  democratic  and  national  con-
 trol  and  management”  (a,

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan).  Sir,  the  Resolution  which
 has  been  moved  by  the  hon.  Member,
 Shri  H.  N,  Mukerjee,  if  |  may  say  so,
 is  very  timely.  It  brings  (५  the  notice
 of  the  House  and  of  the  public  the
 failure  of  the  Government  in  imple-
 menting  the  decision  which  they  al-
 legediy  have  taken  a  long  time  back,
 namely,  to  bring  forward  appropriate
 legislatioy,  for  delinking  and  diffusing
 the  ownership  of  newapapers  and  news
 agencies  in  this  country.  We  have  been
 realing  in  newspapers  from  time  to
 time  that  Government  have  been  mak-
 ing  policy  decisions  as  a  ritual  to
 bring  forward  this  legislation  but  like
 many  other  policies  they  have  been
 saying,  this  ie  one  of  the  most  ाझञएान
 tant  legisiationg  which  has  not  yet
 heen  introduced  in  the  House.
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 MR,  DEPUTY-SPEAKER;  He
 may

 continua  his  speech  when  this  subject
 ig  taken  up  meéxt  time,
 1133  hes,  |

 —
 HALF  AN  HOUR  DISCUSSION

 FINANCIAL  ASSISTANCE  For  MopganysA-
 TION  OF  POLICe  Force  in  GUJARAT

 MR.  wWJEPUTY-SPEAKER:  The
 House  will  now  take  up  the  Half  an
 Hour  Discussion.

 SHRI  P.  M.  MEHTA  (Bhavnagur;.
 Mr.  Deputy-Speaker,  Sir,  sometime
 back  I  had  seen  a  press  report  thal
 the  displaced  Deputy  Home  Minister
 of  Gujarat  had  disclosed  that  the
 Government  of  Gujarst  had  prepared
 a  master  plan  for  the  modernisation
 of  the  police  force  and  that  they  have
 forwarded  it  to  the  Central  Govern-
 ment  for  financiul  assistance,  I
 thought  that  this  is  a  very  important
 matter  and  |  should  seek  some  infor-
 mation  from  the  Central  Government.
 Therefore,  I  gave  notice  of  my  ques
 tion.  But  the  answer  does  nct  give
 any  information  nothing  comes  out
 from  the  answer.  That  is  why  I  am
 raising  this  half  an  hour  discussion.

 Though  the  discussion  relates  to  the
 modernisaffon  of  the  police  force  of
 Gujarat,  the  issue  involved  is  much
 larger  and  concerns  all  the  States.
 The  question  is  whether  the  time  has
 not  come  when  the  police  force  re-
 quires  immediate  modernisation  and
 overhauling.  It  has  been  reported
 on  various  occasions  in  the  press  that
 several  States  like  Bihar,  Assam  and
 Maharashtra  are  considering  this  im-
 portant  préblem.  It  is  unfortunate
 that  the  Government  of  India  is  in-
 different  to  this  basic  problem,  the
 solution  of  whieh  is  very  essential  for
 maintaining  peece  in  the  country.

 event  or  incident,  The  unrest  and
 discontént  of  the  police  férce  in  UP

 Gujarat  Police
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 ultimately  resulled  in  the  police
 mutiny.  The  civil  ‘administration
 there  got  completcly  puralysed  and
 the  popwar  government  broke  down.
 This  was  because  of  the  careir-ssness
 and  negligence  on  the  part  of  the
 State  Government  and  the  indiffe-
 rent  attitude  of  fhe  Union  Govern-
 ment.  The  State  Government  failed
 to  take  the  necessary  steps  to  redress
 the  grievances  and  remoye  the  dis-
 content  of  the  police  force  in  time  and
 the  Uniwn  Government  also  failed  to
 assist  the  State  Government.  .

 The  concept  of  mdernisation  snould
 not  be  a  narrow  or  limited  one.  The
 supply  of  modern  equipments  should
 not  be  the  only  concept  of  moderni-
 sation  of  the  police  force.  The  con-
 cept  should  be  much  broader  and
 wider  and  should  cover  the  humane
 aspect  of  the  problem  of  the  police
 force.

 Therefore,  a  new  comprehensive
 approach  to  the  working  of  the  en-
 tire  police  force  is  required,  The
 Union  Government  should  evolve  a
 mode]  master  plan  covering  the  mod-
 ernisation  inclusive  of  human  aspects
 of  the  police  force  problems.

 One  Polite  Commission  has  come  to
 some  interesting  conclusions.  I  would
 like  to  refer  to  it  because  these  ob-
 servations  are  of  such  nature  that
 will  apply  to  the  State  of  Gujarat
 very  muoh  today.  |  quote  the  obser-
 vations  as  reported  by  the  National
 Herlad  dated  26th  May,  1972,  It  says’

 “The  U.P.  Police  Commission,  ...
 has  come  to  the  “irresistible”  con-
 clusion  that  “cenncealment  of  crime
 has  been  indulged  in  on  an  exien-
 sive  acale"  in  the  State.

 The  Commission  observes  tha;  the
 crime  statistics  since  Independence
 “bear  on  their  fact  marks  of  un-
 reality.  Indeed,  they  run  contrary
 to  the  experience  of  everybody,  and
 their  unreality  does  not  need-  much

 9
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 Member  hes  thlthe  Saaost  29  minutes.

 teantors  urbanisation  SHRI  P.M.  MEHTA:  ;  1  wil  just
 industrialisation,

 Pocunoie  ogee mien
 finish,  This  ia  a  very

 important section  of  the  community,  poverty
 amidst  plunty  and  decaying  stand-  wp  peryry.@rPEAKER:  He  ts

 taking  so  much  time  in  lengthy  quo-
 tations.

 SHRI  P.  M.  MEHTA:  Because  that
 ix  very  important.

 MR.  DEPUTY-SPEAKER:  Then  it
 should  not  be  a  Half-an-Hour  Discus-

 It  should  be  a  more  full-
 fledged  discussian.

 oa

 SHRI  P,  M.  MEHTA:  I  hope,  the
 rebe]  Chief  Minister  of  Gujarat  will
 not  allow  anybody  to  exercise  political
 infuence  on  the  working  of  the
 police  force.  The  Union  Government
 should  also  direct  the  Home  Ministers

 of  the  States  not  to  allow  any  extra-
 neous  pressure  to  work  on  the  police
 service

 The  police-public  relation  is  an-
 other  important  point  which  more  or
 jess  neglected.  It

 ग

 है
 है

 डा  7  डर  हि

 झश्पाकई:
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 of  vehicles  is  a  basic  requirement  for

 3  L  z  p  है  &  ढ़
 ES

 and  amenities  Hke  good  living  con-
 ditions,  recreational  facilities,  provi
 sion  of  cold  drinking  water  and  lib-
 rary  are  not  luxuries  today  but  are
 pre-conditio  is  to  the  police  for  bette
 service.  i}

 J  would  like  to  know  from  the  Go-
 vernment  the  broad  outline  of  Guja-
 rat  Mester  Plan  which  hes  been  sub-
 mitted  to  the  Central  ह.
 for  financial  assistance,  what  would
 be  the  Union  Government's  assistance
 for  implementation  of  this  Master
 Plan,  whether  the  Government  of
 India  propose  to  evolve  any  uniform
 minimum  estsndard  and  propose  to
 prepare  the  model  Master  Plan,  and
 what  action  Government  propose  to
 take  on  niatters  like  communiration

 (8.  A.  ते,  Dis.)
 MR.  DEPUTY-SPEAKER:  Mr.

 P.  G,  Mavalankar.  Only  a  question.
 SHRI  FP.  G.  MAVALANEKAR

 (Ahmedabad):  I  will  only  ask  a
 long  question.  *

 I  am  very  glad  that  my  friend,  Mr.
 Prasannabhai  Mehta  has  brought  up
 this  question  for  discussion  in  the
 House.  I  hope,  the  Minister  of  State,
 Shri  K.  C.  Pant,  will  give  an  ade
 द...  ह.  sucpsenb  Apq  “Aqdaz  ayend
 what  exactly...  .

 mR.
 ‘

 DEPUTY-SPEAKER:  Now
 ्  has  been  added  to  ‘question’!

 SHRI  P.  G.  MAVALANKAR:  It
 will  be  only  (a),  (b),  (c),  (9).

 I  shall  be  extremely  brief.

 Since  independence  we  have  been
 finding  that  the  police  have  to  play
 an  increasingly  larger  role  in  dealing
 with  various  public  agitations,  de-
 monstrations,  ete.  All  kinds  of  pro-
 blems  arise  and  the  police  are  always
 in  the  picture.  Therefore,  how  does
 public  expect  the  polite  to  behave
 and  what  is  it  that  Government  want
 to  do  in  terms  of  modernisation  which
 will  enable  the  police  force  to  behave
 in  such  a  way  that  they  really  fit  in
 with  the  modern  conditions?  There-
 fore.  my  questions  are:  what  exact-
 ly  is  meant  by  ‘modernisation  and,
 financial  assistance,  for  what?  Apart
 from  salary  structure,  service  condi-
 trons  and  security  of  service,  housing
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 money  will  be  required  even  to  train
 the  instructors?  How  will  the  Police
 behave  in  terms  of  public  co-opera-
 tion?  After  all,  they  have  to  imple-
 ment  and  enforce  the  law.  They
 must  see  that  law  is  not  merely  an
 inshiument  of  cooi¢ion  .but  it  is  also
 an  instrument  for  seeking  co-opera-
 iion  from  the  people  How  are  they
 equipped  to  seek  mote  co-operation
 from  the  people?  Is  our  Polhceman
 also,  in  terms  of  moglernisation,  go-
 ing  to  be  trained  and  equipped  in  as
 far  as  he  will  be  able  to  show  him-
 self  up  as  a  fmend  and  guide  to  the
 people?  In  London,  the  London  bobby
 is  Well-known  as  a  friend  and  guide
 Why  not  our  Policemen  behave  in
 the  same  way?  About  humanitanan
 conditions,  how  much  money  1s  go-
 ing  to  be  spent  in  terms  of  making
 the  Police  also  being  treated  as  a
 humanitarian  lot?  T  will  onlv  give
 one  illustration  to  prove  my  point
 and  sit  down  Adequate  money  5
 not  spent  by  the  Centra]  and  the  State
 Governments  in  this  regard  For
 exumple,  when  election  takes  place
 for  the  Lok  Sabha  or  for  the  Assemb-
 ly,  counting  takes  plare  for  hours  I
 know,  for  I  have  recent  personal  ex-
 perience  When  counting  of  votes  for
 the  Parliamentary  election  in  which
 I  was  a  candidate  took  place  if  went
 on  for  hours  and  everybody  including
 the  counting  officers  were  given  tea
 end  other  refreshments  But  the
 Tolicemen  who  were  =  standmg  on
 duty  for  hours  together  were  not
 given  anything!  When  I  asked  the
 Magistrate  on  duty  as  to  why  should
 they  not  be  given  refreshments  also.
 the  reply  was  that  there  was  no  pro-
 vision  for  it  Is  it  that  a  rpecial
 law  is  required  to  enable  the  autho-
 rities  to  provide  tea  and  refreshment.
 to  the  Policemen  on  duty  when  such
 refreshments  are  already  given  to  all
 other  officers?  I  want  to  know  whe-
 ther  you  are  not  going  to  spend
 money  for  modernisation  and  for  all *
 these  things?

 Gujarat  Pohce
 (H.A.H.  Dis.)  *

 श्री  मूल  चल  डाग  (पाणी)  RGTe

 महोदय,  मै  यह  जाना  चाहता  हूं  कि  हमारे  देश
 मे  पुलिस  द्वारा  काम्ती जेब  ल  भ्राफेसिज  के  जितने
 चालान  किये  जाते  है,  दत्त  में  से  कितने  परसेट

 सक्सेना होते  हैं।  कण  पत्नी  महंत  1972-
 43  के  बारे  भें  ये  झाड़े  दे  सकते  हैं  ?

 MR  DEPUTY-SPEAKER:  Look
 here,  we  are  not  discussing  ‘Police
 modernisation’  The  question  at
 whether  the  Government  of  Gujarat
 has  submitted  a  scheme  to  the  Go-
 vernment  of  India  and  whether  the
 Government  of  Gujarat  has  asked  for
 financial  assistance  from  the  Govern-
 ment  of  India  is  the  question.  We
 aie  not  discussing  about  the  police
 orgenisation  of  the  whole  country.
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 MR  M  C  DAGA:  The  question
 is  not  only  that  The  question  is
 how  to  modernise  the  police

 MR  DEPUTY-SPEAKER  Order,
 please  I  will  read  out.  ‘Financial
 assistance  for  modernisation  of  the
 Police  force  in  Guarat’—this  s  the
 subject

 SHRI  M  0  DAGA:  How  to
 modernise  it?

 MR  DEPUTY-SPEAKER:
 make  your  questions  shortly

 Please

 श्री  मल  चंद  गंगा  पुलिस  ने  सेक्शन  i049

 सी०  कार  पी०  के  तहत  कितने  चालान  किये

 और  उनका  फल  कया  निकला  गृजरात
 में  पुलिस  के  द्वारा  जा  चालान  किये

 जाते  हैं  उन  में  से  कितने  परसेंट  सकक्‍्सेसफ्ल
 होते  है--कितने  रि पर सेट  कैसी  से  कन विक शन

 होत  है  ?

 दूसरा  सवाल  —209  के  अन्दर  कितने

 चालान  गुजरात की  पुलिस  ने  किये  है  जौर

 उनका  दया  फल  निकला  है  1

 64  के  प्रन्दर  एुडिहेन्शेल  स्टेटमेंट  ौर

 एफ"  कराई  प्यार  पुलिस  बनाती  है,  किः ने
 झोरलाविडैस  से  जाते  हैं  कौर  कितने एफ  ०  art  ०
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 कराई  भरकर  से  जाते  हैं?  इससे  मालूम
 हो  जायगा  कि  हमारी  पुलिस  50  साल  पहले
 की  पुलिस  है,  सेवा-भावी  पुलिस  नहीं  है,  केवल

 जुल्म  करने  ,  खौफ  कायम  करने  प्लोर  कमाने
 का  साधन  है  q

 भी  हुकम  चरण  weeny  (मू  रता  )  उपाध्यक्ष

 महोदय,  जब  पुलिस  इंस्पेक्टर  के  लिए  भरती

 होती  है  तो  यह  देखा  जाता  है  कि  किस  पार्टी  को
 सपोर्ट  करता  है।  यदि  कांग्रेस  पा)  को  सपोर्ट

 करता  है  तो  उसका  सिलेक्शन  हो  जायेगा वरना

 नहीं  होगा  ।

 दूसरी  बात  --जब  कोई  किसी  प्रकार  का
 आन्दोलन  होता  है  कौर  जनता  जब  पुलिस  के

 काबू  में  नहीं  कराती  है.  तो  ऊपर  के  भ्रमणकारी
 आदेश  देते  हैं  कि गोली  ालाधों  a  गोली  चलती

 है  तो  बाद  में  मुकदमे  पुलिस  वालों  पर  चलते  हैं,
 झ्रादेशई ने  वालों  पर  नही  चलते  हैं।  जिस  ने  आदेश
 दिया  है,उस  पर  केश  चलना  चाहिए  ।

 श्राप  जानते  है  कि  अनेकों  वर्षों  से  देश  में  एक
 हवा  खडी  हुई  है  कि  पुलिस  के  लोगों  को  यूनियन
 बनाने  का  अधिकार  नही  है  |  ऐसी  स्थिति  में  प्रगति

 Lo  किस्म  की  समस्या प्र ों  को  वह  किस  के  सामने

 कहें  t  मैं  भारत  सरकार से  प्रार्थना  करता  हु  कि

 पुलिस  को  अपनी  यूनियन  बनाने  का  अधिकार
 दिया  जाय  ।  जब  पुलिस  के  पिछले  प्रान्दोलन  को
 दबाया  गया,  उस  समय  क्या  स्थिति  पैदा  हुई  थी
 सेना  और  पुलिस  की  लडाई  हुई  थी  सारी  दुनिया
 के  देशों  में  हमारी  बेइज्जती  हुई,  हमे
 निया  देखना  पड़ा।  उस  की  समस्याधों  को

 सुनने  के  लिए  कोई  महकमा  बनाया  जाय,  जिस  के
 सामने  अपनी  मूनियनके  माध्यम  से  वेधिनी
 दात  कह  सकें  |

 चाज  बढती  हुई  मंहगाई  के  प्रकार  उन  के
 जो  वेतन  स्तर  हैं  नप  थोडा  उस  की  तरफ

 निगाह  कीजिये  मेरा  ऐसा  अनुभव  है  कि  दाज

 की  मं हवाई  को  देखते  हुए  उन  को  कम से  कम
 3889  LS—2
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 बतन  1000  रुपये  से  कम  नहीं  होना  चाहिए।
 यदि  ऐसा  हो  जाये  तो  मेरा  विश्वास  है  कि  उन
 में  टाचार  नहीं  रहेगा।  भ्रष्टाचार  का

 मूल  कारण  यही  है  कि  उन  की  आमदनी  उनकी
 तनख्वाह  इतनी  कम  है  कि  उन  का  गुजारा  नही
 हो  सकता  q  सब  उन  के  खिलाफ  गाली  बकते  है
 पुलिस  करप्ट  है,  रिश्वत  लेती  है,  दस  तरह  की
 बात  लोग  करते  हैं,  लेकिन  उन  की  जो  वास्तविक
 समस्या  है,  उस  पर  विचार  किया  जाना  चाहिए।

 राजस्थान,  गुजरात  मध्य  प्रदेश,  उत्तर

 प्रदेश,  --ये  प्रांत  भ्रामक  में  एक  दूसरे  से  लगे  हुए
 इन  के  भ्रमर  डाकू  समस्या  भ्र भी  भी  बनी  हुई
 297  माननीय  मत्ती  जी  को  एक  प्त  भी
 दिया  था,  जिस  में  सूझाव  दिया  कि  उनको

 झ्राधूतिकमिलनें  चाहिये  जिस  से  थे  इस
 प्रकार  क॑  सत्त्व  कौ  दानें  में  सफल  हो  1

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  Mr.  Deputy
 Speaker,  Sir,  in  spite  of  your  repeat-
 ed  warnings  that  the  discussion  was
 going  beyond  the  scope  of  the  sub-
 ject  which  had  been  raised  in  the
 Half-an-our  Discussion,  Members
 have  raised  several  points  which  are
 really  speaking  outside  the  purview
 of  this  discussion.  This  is  not  a  gene-
 ral  debate  on  the  police  and  it  can-
 not  be  also  a  general  debate  on  the
 Gujarat  police  because  police  is  a
 State  subject.  And,  any  questions
 pertaining  to  Gujarat  have  to  be
 asked  in  the  Gujarat  Assembly.
 Questions  of  the  kind  which  Mr.  Daga
 put  are  eminently  suited  for  the
 Gujarat  Assembly  and  if  Gujarat
 Assembly  Members  get  hold  of  these
 questions  they  will  be  benefited.

 SHRI  M.  C.  DAGA:  The  Report
 has  been  submitted  by  the  Govern-
 ment  to  you.

 SHRI  K.  C.  PANT:  There  is  no
 report.  There  is  a  master  plan  for
 the  development  of  police  force.  It
 does  not  contain  how  many  people
 have  been  arrested  and  challanged
 etc.,  ete.  Iam  only  saving  that  you
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 would  be  doing  a  service  if  the  ques-
 tion  ig  passed  on  to  the  Gujarat
 M.L.As.

 Then,  Mr.  Kachwai  said  that  the

 foe
 Inspectors  are  appointed  by

 e  Congressmen,  This  kind  of  base-
 less  remark  is  not  going  to  throw  any
 light  on  this  complicated  subject.

 The  questions  raised  by  Shri  Mehta
 is  limited  in  scope.  But,  I  would
 lke  to  assure  him  that  even  while  I
 shall  confine  myself  to  his  State,  I
 shall  give  him  the  details  which  he
 has  asked  for  in  relation  to  the  All
 India  picture  as  well  as  Gujarat.  He
 asked  about  the  modernuation  of
 police  force  and  wanted  to  know  if
 the  time  had  not  come  to  modernise
 the  police  force  in  the  while  coun-
 try.  He  stated  gratuitously  that  the
 Government  of  India  was  indifferent.
 This  was  rather  uncalled  for.  If  he
 had  cared  to  study  the  problem  he
 would  have  seen  that  even  though
 police  is  a  State  subject  the  Govern-
 ment  of  India  has  been  helping  al!
 the  State  Governments  in  the  matter
 of  modernisation  of  their  police
 forces.

 SHRI  P.  M.  MEHTA:  My  observa-
 tion  was  derived  from  the  answer
 given  by  the  Deputy  Minister  for
 Home  Affairs  to  my  question.  That
 is  my  clarification  on  it,

 SHRI  K.  C.  PANT:  You  know
 every  question,  when  it  is  answered,
 we  give  other  answers.  [  am  sure
 you  are  aware  of  the  attempt  made
 during  the  last  few  years  in  assisting
 the  States  in  modernisation  of  the
 police  forces.  There  again,  he  says
 that  the  concept  of  modernisation
 should  not  be  very  narrow  and  that
 it  should  cover  the  human  azpect.

 Now,  this  is  a  subject  which,  of
 course,  has  many  ramifications  and
 training  is  involved.  This  is  #  sub-
 ject  which  comes  directly  within  the
 purview  of  the  States.  If  the  State
 Government  wants,  we  do  help  them
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 in  the  matter  of  providing  necessary
 facilities  Uke  providing  the  policemen
 with  houses.  I  shall  give  you  some
 details  subsequently,

 Then,  Sir,  he  wanted  ws  to  prepare
 a  master  plan.  We  cannot  prepare
 such  a  master  plan.  It  is  for  the
 State  Governments  to  prepare  the
 master  plan.  We  have  asked  them  to
 prepare  their  master  plans  and  in
 fact,  after  we  receive  them,  subject
 to  the  utilisation  of  funds  that  have
 been  given  to  them  in  the  past,  we
 shall  make  fresh  allocations  to  them
 So,  we  feel  that,  in  this  matter,  the
 State  Governments  are  in  the  best
 position  to  know  exactly  how  they
 would  hke  their  police  forces  ta  de-
 velop  what  their  peculiar  problems
 or  what  the  pecuhar  features  of  their
 developmental  programmes  should  be
 For  instance,  in  M.P.  to  which  Shr
 Kachwai  just  referred—he  referred  to
 the  dacoity  problems—there  is  a  da-
 coity  problem  This  problem,  tl
 recently,  was  one  of  the  big  problems
 The  police  force  had  to  be,  particu-
 larly,  tailored  to  meet  that  kind  of
 Problem  in  one  area  of  MP.  We
 would  do  it  knowing  the  require-
 ments  of  the  State.

 Now,  Shri  Mavalankar  raised  the
 point  of  salaries  etc.,  etc.  in  passing.
 Y  would  only  remind  him  that  the
 salaries  and  other  facilities  or  per-
 quisities  to  policemen  are  matters  for
 the  State  Gévernments  to  decide.  He
 also  referred  to  the  social  and  psy-
 chological  problems.  That  is  a  big
 problem.  I  will  not  be  able  to  deal
 with  it  in  a  few  minutes,  But,  I
 accept  its  Importance  and  I  would
 like  to  tell  him  that  one  of  the  im-
 portant  committees  which  has  been
 get  up  recently  is  the  Committee  of
 Police  Training.  That  was  because
 we  felt  that  the  outlook  of  the  police-
 men,  their  attitude  ta  the  general
 public,  their  attitude  to  agitations  etc.
 and  thelr  entire  approaches  should
 be  in  consonance  with  democra-
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 tic  structure  and  in  consonance  with
 our  changing  socio-economic  situa-
 tion.

 So,  we  appointed  a  well  known
 sociologist,  Prof,  M.  §  Goray  to  be
 the  chairman  of  this  committee.  This
 committee  has  submitted  its  report,
 and  we  would  like  to  implement  the
 recommendations  as  and  when  they
 are  processed.  We  are  not  waiting
 till  the  end  so  that  all  are  process-
 ed,  but  as  they  are  processed,  we  are
 implementing  them.  So,  I  accept  the
 point,  and  this  is  what  we  have  con-
 cretely  done  in  that  direction,

 48  hrs.  \

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  What  about  unions  of
 policemen?

 SHRI  K.  C,  PANT:  Some  State
 Governments  are  allowing  some  kinds
 of  unions,  usually  with  constitutions
 which  are  approved  of  by  the  State
 Governments  themselves  So,  this
 again  differs  from  State  to  State  and
 there  is  no  uniform  situation  today

 Regarding  modernisation,  the  sche-
 me  that  we  have  at  the  Centre  was
 stanted  in  1969-70.  This  scheme  is
 on  the  basis  of  75  per  cent  loan  and
 25  per  cent  grant-in-aid,  and  it  was
 to  give  an  impetus  to  the  States  in
 the  direction  of  modernisation  of  their
 police  forces  and  in  respect  of  ex-
 penditure  of  a  non-recurring  nature
 on  items,  some  of  which  were  men-
 tioned  here,  but  some  of  which  I
 can  elaborate  also,  like  data-proces-
 sing  machines  for  crime  records  and
 so  on,  buildings  and  equwpment  for
 forensic  science  laboratories,  equip-
 ment  for  fingerprint  bureaux,  equip-
 ment  for  centres  for  examination  of
 Questioned  documents,  wireless  equip-
 ment,  communication  facilities  equip-
 ment  for  training  institutions,  and
 mobility,  that  is,  provision  of  vehicles
 ete.  I  have  had  occasion  to  place
 this  befare  the  House  in  the  past  also.
 हुए  would  like  to  repeat  that  this  sche-
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 med  has  been  functioning  now  for
 three  or  four  years,  and  within  the
 limitation  of  resources,  we  have  tri-
 ed  to  be  helpful  to  all  the  States.

 The  areas  which  I  have  mentioned
 just  now  are  specific  and  are  design-
 ed  mainly  to  improve  the  mobility
 and  communication  of  the  police

 forces  and  to  modernise  it  in  its  sci-
 entific  and  technological  capability,
 This,  in  short,  is  the  objective.

 The  Gujarat  Government  has  al-
 ready  been  allotted  a  sum  of  Rs.
 84.75  lakhs  under  this  scheme,  includ-
 ing  allocations  for  ‘1973-74,  but  since
 we  have  not  received  a  report  on
 the  utilisation  of  past  allocations,  we
 have  not  yet  released  the  current
 years  allocation  of  Ra,  32  lakhs.

 SHRI  P.  M.  MEHTA:  Now,  he  will
 get  the  report  because  the  in-fightirig
 is  over  and  a  very  able  and  adminis-
 tratively  -apable  Chief  Minister  has
 taken  over,

 SHRI  K.  C.  PANT:  [I  am  glad  that
 that  the  Chief  Minister  hag  so  many
 admurers,  But  admirations  from  un-
 expected  quarters  makes  me  suspici-
 ous,

 This  is  the  broad  outling  of  past
 assistance,  and  the  current  year's
 assistance,  subject  to  our  getting  the
 utilisation  certificate,  would  be  Rs.
 32  lakhs.  During  the  current  finan-
 cial  year,  the  total  budget  allocation
 was  Rs.  8  crores.  But  due  to  finan-
 cial  stringency,  this  year,  a  cut  has
 been  applied  by  the  Ministry  of
 Finance,  and  I  understand  that  this
 year  we  shail  only  get  Rs.  6.5  crores
 for  this  scheme.  But  I  may  tell  my
 hon,  friends  that  as  far  as  my  recoll-
 ection  goes,  the  allocation  has  been
 increased  generously  by  the  Ministry
 of  Finance  in  the  last  few  years;  it
 used  to  be  Rs.  |  crore,  but  it  was
 raised  to  Rs.  7  crores,  and  during  the
 last  two  or  three  years,  it  was  Res.
 7  crores  and  then  Rs.  9  crores  ete.
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 and  now  if  they  apply  the  cut  in  the
 present  stringency,  I  cannot  really
 complain

 But  seeing  the  necessity,  I  wish
 we  could  get  more  funds  and  utilise
 these  funds  well,  I  am  sure  the  States
 would  take  full  advantage  of  these
 funds  But  seemg  the  present  situ-
 ation,  We  cannot  really  press  for
 more  than  the  Ministry  of  Finance
 will  allow

 I  have  already  indicated  the  figure
 of  Rs  82  lakhs  Apart  from  the
 financial  asmstance  referred  to  above,
 the  Central  Government  procure
 jeeps  for  State  Governments  They
 Q@rrange  supplies  of  wireless  equip-
 ment  for  communication  purposes
 They  also  mmport  certam  sophistica-
 ted  items  for  the  State  forensic  sci-
 ence  laboratories  The  value  of  the
 articles  made  available  to  the  Go-
 vernment  of  Gujarat  till  3l,t  March,
 1973  are  40  jeeps  costing  Rs  95  lakhs,
 wireless  equipment  of  the  value  of
 Rs  i8  lakhs,  equipment  for  the  State
 forensic  science  laboratory  Rs  33
 lakhs  During  1973-74,  :t  is  intended
 to  procure  for  the  Government  of
 Gujarat  34  jeeps  and  wireless  equip-
 ment  worth  Rs  5  lakhs  The  pay-
 ment  for  this  is  of  course  to  be  made
 out  of  the  amount  available  under
 the  modernisation  scheme

 As  for  the  Master  Plan  to  which
 reference  was  made  by  Shri  Mehta
 when  the  States  were  asked  to  pre-
 pare  these  Master  plans,  it  was
 really  to  help  them  take  a  total
 view  of  their  developmental  plans
 But  so  far  as  the  Centre  is  concerned,
 it  was  made  clear  to  them  that  we
 cannet  assist  for  recurring  expen-
 diture,  at  would  have  to  be  non-re-
 curring  expenditure  which  fits  into
 the  overall  scheme  that  I  already
 mentioned

 Secondly,  Central  assistance  should
 be  used  by  the  State  Governments
 only  for  the  purchase  of  new  equip-
 ment  not  already  available  within  the
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 State  pelice  end  should  not  be  diver-
 ved  for  the  purchase  of  equipment  in
 replacement  of  existing  equipment
 Otherwise,  the  whole  process  of
 modernisation  would  be  «lowed  down
 and  obsolescence  would  merease

 Then  these  _  primary  responsibility,
 as  I  mentioned  earlier,  for  equipping
 the  pohce  force  in  various  States  is
 that  of  the  State  Governments  There-
 fore,  we  advise  State  Governments
 that  while  we  would  make  thu  money
 available,  they  should  not  reduce  the
 allocations  in  their  own  budgets
 Otherwise,  the  purpose  of  the  total
 amount  being  spent  on  modernisation
 of  the  police  forces  and  of  providing
 facilities  to  policemen  ete  would  be
 lost  We  would  be  paying  on  some-
 thing,  they  would  be  scaling  down
 their  allocations  and  the  net  result
 would  be  that  the  total  amount  would
 be  less  by  so  much  This  w  a  burden
 which  the  State  Governments  would
 also  have  to  bear

 SHRI  P  G  MAVALANKAR’  Is
 Central  assistance  based  on  a  fixed
 percentage  or  does  it  go  by  the  merit
 of  each  State’s  master  plan”

 SHRI  K  C  PANT  The  Master
 plan  ts  3  recent  innovation  In  th
 past  we  have  roughly  divided  the
 amounts  I  have  got  the  total  amount
 for  each  State  I  have  given  it  to
 Parliament  algo  in  the  past  Now
 we  go  on  how  much  they  have  been
 able  to  spend,  which  is  a  very  good
 criteron  The  State  Government  has
 to  ensure  that  all  the  equipment  re-
 celved  or  procured  by  them  by  avazi-
 fing  of  Centra]  assistance  under  the
 modernisation  scheme  is  properly
 utilised  within  time

 These  are  the  conditions  broadly,
 if  you  call  them  conditions,  or  advice,
 if  you  like,  which  we  gave  to  State
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 सल,  we  have  been  giving  in  the
 pest,,  But  that  would  be  subject  to
 the  availability  of  resources.

 The  Master  Plan  submitted  by  the
 Government  of  Gujarat  was  estimat-
 ed  to  cost  about  Re.  2  crores.  Now
 it  includes  provision  for  various
 items,  I  need  not  go  into  details.
 But  it  did  not  contain  provision  for
 certain  items  which  we  thought  were
 important  and  we  had  advised  the
 State  Government  that  they  should
 also  include  these  items  within  their
 scheme  so  that  if  these  items  fell
 within  the  purview  of  our  moderni-
 sation  scheme,  we  could  help  Guja-
 rat  so  much  more.

 Therefore  our  attitude  is  one  of
 helping  the  State  Governments  to
 the  maximum  extent  possible.

 ओ  हुकमचंद  waar  :  केन्द्रीय  सरकार  को
 बन  बेलन  एक  हजार  क्या  देना  चाहिए  ।

 श्री  &  चना  चित:  अगर  पुलिस  का  वेतन
 केन्द्रीय  सरकार  देने  लगेगी,  तो  राज्य  सरकार
 के  पास  क्या  रहेगा ?  राज्य  सरकार  की  पुलिस
 है।  बाप  के  खिलाफ  कार्यवाही  करने  की  सारी
 जिम्मेदारी  हमारी  ही  क्यो  हो  ?

 Sir,  some  reference  was  made  to
 the  other  assistance  which  has  been
 given  by  the  Centre.  In  as  general
 way,  we  have  taken  various  steps,  and
 if  I  outline  these  steps  you  will  see  in
 what  extent  the  Centre  has  created
 facilities  which  are  significant  not
 only  for  the  development  of  the  po-
 lice  forves  and  the  utilsation  of  sci-
 ence  and  technology  by  the  Central
 police  forces  but  by  the  State  also.
 For  instance.  three  forensic  science  la-
 boratories  have  been  set  up  at  Calcut-
 ta,  Hyderabad  and  Delhi,  and  these
 assist  the  States  also  in  the  investi-
 gation  of  crime.  Offices  of  the  Gov-
 ernment  Examimer  of  Questioned  Do-
 cuments  have  been  established  at  Cal-
 cutta,  Hyderabad  and  Simla.  A  Bureau
 of  Police  Research  and  Development
 was  set  up  in  1970.  Then  an  Institute

 259  LS—3,

 (H.A.H.  Dis.)
 of  Criminclogy  and  Forensic  Sciences
 has  been  established  to  train  the
 State  police  officers,  A  Directorate  of
 Police  Training  has  been  set  up  In
 the  Bureau  of  Police  Research  and
 Development  again  to  assist  the  States
 in  the  day-to-day  problems  of  train-
 ing  the  police  personnel.  This  is  what
 Shri  Mavalankar  referred  to.  Stand-
 ing  Advisory  Committees  cn  Forensic
 Sciences  and  various  others  subjects
 of  police  interests  have  been  set  up.
 Then,  we  organise  the  conferences  of
 IGPs  and  DIG  (CIDs)  every  year.
 Then,  proposala  are  under  considera-
 tion  to  set  up  a  Central  Traffic  Ins-
 titute  to  train  police  personnel  in  all
 aspects  of  traffic  control  and  also
 institutes  called  Medicc-Legal  Insti-
 tutes  to  train  medical  officers  of  the
 States  in  matters  like  post-portem,
 etc.

 Reference  was  made  to  the  treat-
 ment  of  agitators.  Generally  speaking,
 We  always  advise  the  policemen  not
 to  have  a  confrontation  with  agitators
 to  avoid  unnecessary  use  of  force,  and
 to  be  as  polite  and  courteous  as  they
 can  to  the  leaders  of  the  various  po
 Hitical  parties  who  may  be  involved.
 But  in  spite  of  that,  sometimes  when
 viclence  takes  place  then  certain  con-
 sequences  fcllow.  But  I  think  if  we
 in  the  House  can  agree  also  to  see
 that  that  does  not  happen,  then  only
 the  policemen,  can  discharge  their
 duties  without  coming  in  direct  con-
 frontation  with  the  agitators.  I  do
 net  think  any  policemen  welcomes  gs
 confrontation  but  he  is  sometimes
 driven  into  a  position  where,  in  order
 to  maintain  law  and  order,  he  has
 no  option  but  to  get  into  confrontation
 with  public  men  or  other  agitators
 who  are  in  position.

 Then,  I  mention  the  assistance  given
 by  the  Centre  for  police  housing.  It
 i3  00  per  cent  lean  assistance  and
 it  is  for  residential  houses  for  non-
 gazetteq  police  personnel  in  the  States.
 This  was  introduced  in  ‘1956-57  and
 initially  we  expected  the  States  te
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 give  the  mafeting  fund.  fh  fact,  that
 was  the  badis  on‘  which  the  scheme
 was  prepared.  But  later  on  when  we
 found  the  States  were  having  diffcul-
 ties,  we  have  done  away  with  the
 matching  fund  idea,  and  so  the  ammount
 trade  available  to  the  States  till  3i-3-73
 under  the  pdlice  housing  scheme  is
 Rs,  $074  crores.  The  budget  allocation
 for  ‘1978-74  is  Rs.  4.5  crores  making
 a  gtan!  total  of  Rs.  55.24  ¢rores.  This
 includes  a  sum  of  Rs.  216.22  lakhs
 made  available  to  the  Government  of
 Gujarat  til]  3I-3-973.  The  allccation
 for  Gujarat  for  1973-74,  is  Rs.  30  lakhs,
 out  of  ‘which  50  per  cent  has  already
 been  réleaseqg  in  favour  of  the  State
 Government  In  splte  of  that  I  know
 there  BY: 7  8  shortage  of  police  housing
 Jam  well  aware  cf  the  fact,  but  dit-
 ferent  States  have  put  in  different  deg-
 trees  of  efforts  to  resolve  this  prob-
 lem

 We  can  only  assist  and  help  the
 States  in  overcoming  the  problem  We
 cannot  substitute  the  efforts  of  the
 States  in  this  direction,  This  is  the
 broad  pitturé  I  have  full  details,  full
 break  ups,  but  l  do  not  want  to  take
 up  the  time  of  the  House  in  giving
 further  details

 The  only  pomt  I  should  make  is
 that  whatever  we  do  from  here  been
 however  much  we  try  within  the
 hmutations  of  the  Centre's  resources
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 best,  then  we  can  overcome  this  prob-
 lem  and  we  gm  help  to  remove  the

 to  look  into  these  problems  and  both
 the  State  Governnent,  and  the
 Centra]  Government  are  trying  their
 best  to  look  into  the  problems  of
 police  persontie]  in  particular  at  the

 18  YW  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  Aup-
 ust  6,  973/Sravana  15,  ‘1895  (Saka)
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